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“

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Tractor Factories

+
*1141. Shri Sharda Nand :
Shri Bharat Singh Chauhan:
Shri Ranjeet Singh:
Shri Onkar Lal Berwa:

Will the Minister of Industrial Deve-
lopment and Company Aflairs be
pleased to state:

(a) whether due to heavy demang of
tractors in the country, some tractor
factories are proposed to be set up;

(b) if so, the location of the factories
with the capacity thereof: and

(c) whether these will be set up in
private or public sector?

The Minister of State in the Ministry
of Industrial Develupment and Com-
pany Affairs (Shri Raghunath Reddi):
{(a) to (c¢). There are five factories in
the private sector manufacturing agri-
cultural tractors in the range 25 to 50
HP. Their aggregate licensed capacity
is 30.000 Nos. per year. Two of these
factories are located at Favidaad and
one each at Bombay, Baroda and
Madras. A proposal to set up a fac-
tory in the Public Sector for the manu-
facture of tractors below 20 HP with
d capacity of 12,000 Nos. per year is
under consideration.
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Shri S, Kandappan : Keeping in view
the demand for different types of trac-
tors and power tillers in various States
according to the requirements as per
their local conditions prevailing in
different States, I would liké fo know
whether the Government have con-
solidated the regiitements and whether
they will be allocating sufficient
foreign exchange on a priority basis
required for the tractor factories and
also the components thereof.

Shri F. A. Ahmed : As I have pointed
out. the Government have taken into
consideration all these factors. As the
Hon. Member is aware, this was not in
the priority list. But now tractors
have been included in the priority list
and all the help of foreign exchange
required for the components or for the
maximum utilisation of the capacity
given to the private sector will be given.
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foam{r & TaT= qer 91 394 95w faew
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dwd wEael ¥ AW 9 gu g
3T ®T 2v% T foqn Ty @1 g wW
¥ wFar @ & s wnge g OfE
Fa1 §q% faq W SO0 ATET ?
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Shri Hem Barua: May I know the
proportion of foreign collaboration, if
any, or the foreign components where
the Government propose to allow for
these factories whether in the public
sector or in the private sector?

Shri F. A. Ahmed: It varies from
factory to factory. I may inform the
Hon. Member that so far as Massey
Ferguson is concerned, the indigenous
content is 68 per cent, International
Harvester—359.5 per cent, Hindustan—
80 per cent for 50 H.P. and 50 per cent
for 30 H.P., Escorts—53.7 per cent and
Eicher—57 per cent. So far as the
public sector is concerned, practically
80 per cent of the requirement will be
indigenous.
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W ¥ ) dwefat g 1y g
90 T o« % |
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(1) afzgi, a7 =T Fa71 ofemy
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(W) afz 78, a1 wvd |1 FTOT
¢
The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) Yes,
Sir. This is the normal process of
making rail steel.

(b) and (c). An enquiry was made
regarding the deficiency in carbon and
manganese content of the steel used
for manufacturing rails at Bhilai and
it was found that there was a case of
a mix-up of blooms of different Lypes
of steel on 22nd July, 1966. A Com-
mittee of enquiry was constituted to
identify the possible cause of this mix-
up and to make recommendations to
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prevent such occurrence. As a result,
Bhilai Steel Plant have arranged for
the rail blooms to be stamped with a
distinct mark for easy idenlification
and these will in future be stocked in
a specially earmarked space in the
bloom stockyard.

(d) Does not arise.

W gew W wgNW ;T AT W
ot qzfogt T arar & faars s
¥ o faghavr & sa 8 7 feadr
qrar # T gAry qw § gy g #
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faig et & T <1 gzfoan gua fag
T WA & ITF A H UF T@gT WO
frard ag =€ & Wi Fooe gz = 2
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EUTL ZA F1 97| Iq I6T § T2 § 19
#IEr # Tavwr fear w@m W AT
2.5 qT@ TG TAT| WS 7T AT
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Y 3T #Y fad 2 ST 33 gEC A
Y T & WAHA FIHE A
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1963-64 8 AFT 1966-67 IF [IATH
A AT AT AT @], AT AR
EUTTAY T FTTAE GAN 7 a6 60
# Yo ofr @ &1 Aegh aF wrfadr &1
g 3, #1% fowra oo feew & 7t
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3 Tawy § gare & qAA ¥ @ e
g
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ot §wN W wYAW : TT TF qG
t f5 39 3@ &t ezfar g ara
wx ot fawi & warf st & W7 afx
Har§ arat & A feadr ? 9@ wTe agi
& TR qAT AFF § AV ¥AT HICT
t 5 ow fawt & oy Amr )}
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fa2wT § FOLFT U § TH AT |TIHT
AR §wAT 9347 § ¢ qfw "W dwOC
§ a9 z0 2, TH AT WOATAT 9¥AT §
q1 34 FTOT 7 HarAr 98947 § 5 qgh
#1 a1 3% ezfaar afzar g &7

Mo woar Py ¢ 7 feEew A W
WA g T ava & § A€ 2 mwar g0
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1 /IS gEF1 § AT AT FIAT A9B1
&, ¥97 %9 T aTgT ¥ HavE qrar g ?
o weft wgrea 42 g &, 7 T @
TAFY 8 99 gw fadwi y wry § A
g fazei qar o &9 FTA 93 &)
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fraar g & w1T 47 qaw &7 .y
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g fawqr omar 7 &6l age ¥
HITH ®T IEE qgE g &7

Mr. Speaker : If the Steel Minister
can answer, it is well and good.

Shri Bharat Singh Chauhan.

st wrea Fag W & ST
wgan § fe wr g famaay A ww
@t ok 3 s g framae & 92 &
FATAEY FT T TFATA TGAT § AT AY
fafare # feanr qwara oger §,
aFeT TgAT &7

e wo gt : waIw ag € e aw
few & A T AT §, W 0 ¥ IRy
§ o IaeT dfaww Crrfew gar
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196¢-67 * fau 3= wam=g o wd
¥ oIw oAy 99 W ¥ amaog
wW ST ¥ oW &t w2
ZaT WoTET g THadie & faw o
arferw T <@ &

ot wyq fowd : foe® @9 o=
AT T gHeATd g oY a1 §9 &
# 9§ ATOT 74747 T@v °qr fe |
T &1 (R &% g1 faame
& W wefat (3F) qwrd o
goad wTOT & T gieATd g £
Al AL FawTey ¥ A6 gwT § fw
gw aw W frwmae gé @, wiwafwear
g€ 81w HIT T I SR
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o w1 YN : TP TawgAr
wiew g ) A W s & ag Ay
wg7 ¢ fr aF we & foe & 1§ o
@tz & qwn a1 framae wew &,
#fawsr crdfem o@ gor a1 framaz
A & AT 9T fEE AL H qAgr
gwr a1 sawr arfow & fagr wam
% gise 1 oF femmar g f @
e THo UT Fo ¥ FRT ITY AT
2w, TEwT OT% IFET TANTHE
o7 TAWET WE TRV F g
A TY THEFWA qoEAr AT 9T
Y Frowe ¥ afy g &1 AT
2t 7t o afrow @ vad fagre
¥ TTHI AR WAT AT §1 oF WY
5 fem & gaoifae @ &1 r
g AT ], IAWT AT K AGH Aqvar
T

st wy fowmd : w2 wer B
IQIRT TTCA WG EFTT IIAGHE
IE FT@T &, I8 T & | TART TRAHAT
w17 fadmior gaar we=er gar ar ¥
fedfaea zr@= &1 AvaT w@ar ? 4%
T ==ar |

UF RAAM §¥eq: I8 WIT AIAAT

g1

ot wy fewd : 91T Y q@ oA
& quTal wwe § | oF mAar T@r
# Y9 At § o wrRen § fyoamn
IAF I F1E 59 aE & fowaT, |,
Mr. Speaker: No, he cannot dictate

to all the other Ministers sitting here.
Let him put a separate questicn.
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w1 wefa W (W) e
& ®TOT 1 T A gwv wFr &)
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o Wy Xq 4 w7 fward &
e & faw s ¥ gg wway frard
&Y 3awt A & fog wE w9 @ d 9t
ga1 foi €1 Wi g5 qang @ )
I§ qF A TN AGA FT q9G
# foem Wy Y mar) 3EF A &1
w®E W A aRE A R §
A H TS T FF AFATE |

Shri Ranga: Would the House be
assured that necessary action is being
taken in regard to the recommendations
made by that commitiee in regard to
the manner in which the defects could
be remedied. May 1 know whether
the railways who are the consumers
of this item are also being constantly
consulted in regard to the quality of
the rails that are being supplied to
them so that they can have checks and
counter-checks to be sure that there
would be ng accidents as a result of
the soft quality of the rails?

Dr. Chenna Reddy: I cau extend a
categorical assurance that all adeguate
care is being taken at the time of
inspection by the representative of the
DGSD and the steel plant manu-
facturers not only in Bhilai but where-
ever else these rails are manufactured,
and the railways insist that the Indian
Railway standard specification be per-
fectly observed.

As for this particular incident, | had
clarified and 1 would again clarify with
your permission that those ralls were
not used and all of them were brought
back, and even then it has happened
only in one cast because there was at
that time some mix-up due to the in-
crease in the bloom capacity. Pre-
cautions are being taken to ensure
quality, agd I can give this categorical
assurance to the House.

NAPCO, Faridbad

. -

+1143. Shri George. Fernandes:
Shri J. H. Patel :
Dr. Ram Magohar Lohia:
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Shri Madhu Limaye:
Shri Virendrakumar Shah:

Will the Minister of Industrial Deve-
lopment and Company Affaizs be
pleased to state:

(a) whether Government are aware
o!f the differences between the American
collaborators and the Indian Murage-
ment of the NAPCO, Faridabad that
hiave come to light since ths take-over
ol the factory by the Punjab Gevern-
ment;

(b) whether the management ol Lhe
factory have charged Government of
having stood by silently when there
was undue interference in the factory's
working by USAID; and

(¢} whether any steps have been
taken to reopen the factory?

The Minister of State in the Minis-
try of Industrial Development and
Company Affairs (Shri Raghunath
Reddi): (a) to (c). A statement is
laid on teh Table of the House.

STATEMENT

(a) Government are aware that
differences exist between the American
collaborators and the Indian manage-
ment of M/s. NAPCO, Faridabad.

(b) No, Sir.

(¢) While Government are anxicus
that the factory should reopen and
function normally as quickly as puccible,
this is a matter in which action now
rests with the Punjab Government.
Some petitions filed by interested
parties are pending before Courts &nd
any action to reopen the factory may
have to await tne disposal of these
petitions which have a bearing on the
factory's working.

&t AT WA Wy wERY,
wzHT § g AE Tarar man ¢ fE gy
FARET WX 57 T F qagw
¥ diw ¥ fowr fawdl & wawe @
7z faegw ag 2 @ | WAt wgrew
& W g ¥ T, Wi F @
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TR H AW O A% | wEHT ¥ fAw
ag wgr mar ¢ 5 “fesifaw of e’

giatfie fawm agr swama-erd
RAY (st waefa we: wgwa) ;K
AATH A1 F97 241, e dar 6 wara
¥ aOmEr AT @, qg WIRAT g8 i
N7 frsgam & amea & wafaw dgac
g1 f &7 ama % fa% 7 Do, w0w |

5t 7y fawy: wew wEEw,
qdY WEEq Ft AAEFT AT F 747 OAOH
7 g AEm g AA & e ¥ oft
A wgd, a1 foe &% awr w1 wd
AT ET AEN T@ AT

Nl ATH HAEA ¢ T GBA®
ATHA A9 BECH a1 T A A0EF |
# #AT WEIRT W AZ ATAAT AT
fe wiri  FreTed W1 Tt &
gausl § @17 § foq g adi #
FFETHAATE

Shri F. A, Ahmed : The only uitter-
ence is that the Indian firm says that
the agreement entered into with the
collaborator has not been kept by the
foreign collaboratur, That is one thing
The other dispute is that the money
was advanced by USAID, nearly § 2.3
million on the guarantee of the Punjab
National Bank, and again the Govern-
ment of the Punjab had to give a
guarantee after taking as security the
fixed assets to the Punjab WNational
Bank. Because certain amounts have
not been paid on account of the instal-
ment and also interest, therefore
USAID have given notice and started
realisation of the amount due to Lhem.
As the Hon. Member is aware, so far
as we are concerned, we only come In
as we are under obligation to USAID
to return the money in dollars afler
the money has been paid to us in
rupees.

ot AT W W ag @9
gt & fF o dome AT A T W
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1 w97 gy & foan, 39F a2 7o Ao
Q¥ &1 TF ¥ T TFT FT AT G
& A w7 @ F ag wroarar Froft g
¥ qr §THEIT ¥ I F gEAA 4@ fwar
a7, a9 qF OH7 FE wWS AL 91 7

Shri F. A. Abhmed : [ would not like
to say anything because this entirely
«concerns the Punjab Governmeat and
the only way in which we come into
‘the picture is with regard to our gbli-
gation to USAID.

o vy fom® vt WERT A FE R
ff T8 ATHA FT TFE AT TT H
T g T Fa9 ANAFT F AT
Ty nr v FEET AT F A T
g & ug I Swgan g e s s
faaot mgrmar F ar o wwfmy &
et oft 7t g€ 8, 39 F AT Wi
& ¥ T | AAT 9T FETA F1
iy fa@ sraT | W & sw@ard ®
sttt & f faZa & ganams & g ofvwdt
AT FTFHL F1OF fqw g7 fzar
T & W IAFT g4 Fq9 qfe=wq
#IA F ITYEANAl, WG T AE,
§ faar & | 99 9T AT AER I
ARy § e S g A awg
fs ¥ g fadwt @gmar WX
fazeiy Feafaai & wmast #1 w6l 9T
@re @ ¢ ? T Wy wEEE T am
& garar $01 7 faw qdr o o 5
q § THM ITA AFA £ |

) KT WH| Wy : IRfEewr
ag ¢ & was e g awmw ana
1 gaR ® Frferw # w@ § 1 @i
% HZA TAAHE T ATTAF &, ATCAH
2 & T T TAH Il 9L, FEAT
gig T, M fewr wmr &
ora &t qifedt ¥ 5w g § W OE
g & AT @, 1 39§ TAdET
a8 wrar § | gfe a8 39 gaxfem ¢,
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Tafad ag qamfas 7@ § fr e
W ¥ ¥ I F 7 wrfge w20

o 7y famd : W wREw @y
a1 AT I F1 FAWT A8 § W IR
78 #7 @ ¢ fe & gawy a1 wrfow
F@TOE

g faRwr =gmar Wi fade
FHAAT &1 w4TH WA & W WA
a1 faar dar g@ & @« ww
@ & 98 %9 A9 & fw o
feat 1 warr & fog faw awg fada
HIHTT FTH FAT 8, THT a<g IH! WY
FAT TR, ATZ S1H F394T &7 ATRAT
&1 W1 AR TATT T ATHI BF FT ATHRAT
g

=Y FWEEiT WAl WEWT : FA §
# F30, 77 5 wrer weee § A
g |

Shri Jyotirmoy Basu: The Hon.
Minister, if I remember aright, had
mentioned about certain lapses ¢n the
part of the American collaborators. If
that is so. what are the lapses cu lhe
part of the American collaborators?

Shri F. A. Ahmed: I have already
said the matter is sub-judice, and it
would not be proper and desirable for
me to express an opinion either on
the one side or the other.

Shri Jyotirmoy Basu: These lapses
are placed before the court o’ law.
Let us also know what is happening.

Shri F. A. Ahmed: I am nol pre-
pared to say when the matter is sub-
judice.

oY W AT oW A
ATge ag ST {6 ®E  wWETETAr
a1 g 2 & qgw Wi Aré el
W ¥ 9g¥ IFA W AT T AA F
ST d WX e ag  Wfeader
g T ar fs @ i ar @ R,
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g Fry Qadme WX 9w §w
qUAY e devdr a AE &, @ arld
AT @Y W FFTC AT AE §, T e
sT-graTataT W WA -gAamter
ar g g & s A wvar faw-
foat s @m@r @t 4@ W W@ 8
FGif% qg WTAAT W FHINA ¥ AHA
AT 97 AR

Ly 4y male iy WS ]
byl L KIBRLSI S8 oS
de ghed Syl dp o Do
eSS Ml i el de -
oikphaly e g S o gyl P
';!._,')F srhtdo gn 45 L5 LS g
Je ol gyl S0 ol b
TA b ¥ ke oy Sl
P oSyl 9 pslede  gle LS
Y T B T
Q.‘*.i ¥ .Q.-l,)[ ”' '”l hﬁ—’fl
WS S Be gy hle 5l 2 e
R WS -a byl g
Wodabe S a5 plo aletas
[ W

Mr, Speaker: Please put the gues-
tiun.

Y wage MY T FJT FATH
¢ 8 fewar iz 7 oarw @A
@R T AT ET agedT T A off
alr A @ gz @d
F$arr o 7 F @ E W AW F¥7 wwqT
Y wafe Al g @, v A W o
ar o # forerd feg g §

AU S 2k Jhe hae ]
NTIE P T RPEI POR PR Y
Sl € 0 P S i S
we ¥ St oa b d
P fin b ey e 8y S
o S ma Ly e Gl sy
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'3'|.J'5u‘
[-2w

Nl BwertA wa wEey ;W A Mk
caErty A & | wrEe AT ¥ 9o
marsr % fox aral &1 fors fear & @
qq wITAT & FLMT g

S wsw qA} AT NI QO
oI MET | A gaTer & xqTw fg=war
arr fr #3r AN A oAl AW
989 TH aTq FT agedr §¢ A €
fg afmrr T gnira
o )51i ol ey f-’uii]

S Ja W Wy b e e
o A peligdd 4 kS LS
S g S Sl ol g

[ S vod Sl &

Shri Ram Kishan: May I know if in
1964 the then Punjab Govermment ap-
proached the Central Government to
look into the wvarious aspects, legal as
well as financial, of this agreement; if
s0. the advice given by the Union Gov-
ernment to the Punjab Governmeni on
this subject?

wfoeed Sl

Shrl F. A. Ahmed : That was so far
as the conditions of the licence, of
granting of licence, were concerned.
That was looked into, and on that
basis we took into consideration the
suggestions made by the Punjab Gov-
ernment, and those conditions were
incorporated.

ot vz fag e wodgt : wT A
ara ot forar arit fr qg s were
¥ frard 3 o wAY wERy
TR AL H ¥ FgA7 ALY g &, Hfwa
OF wIg gare @@ far o @ e
T @ qg T o fadefy
FUFI TF qraAl & gArdy Toq aowrd
srd fafesgi faa o w7 gaard
ot &z &1 Uy & faar  fa3ely gowre
¥ qF-sqEET w1
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Yt ST W e ™
are F &) Gt Fazdt w1 qame &
wral, wife @i 3w 9 srae
aéfs & wfaam gwrar)

st wew fagrt aveda : # ram
aw FPE?

Y HTEF WA wgwT A
Yo ag & fe fadeit sz @i
Y FF TN w) Famet @ s dgw
AT T FT wwT™

Shri Ranga: Is it not a fact that
some of the State Governments have
been asking the Government of India
to agree to their proposal to get into
direct contact with some foreign gov-
ernments and foreign concerns in order
to develop their industries, and
whether it is also not a fact...

Mr. Speaker: I do rnot think Mr.
Fakhruddir will be able to answer.
It is a gencral guestion.

'Shri Ranga: ....that the Govern-
ment of India is not responsible for
the tems of the contract that either
the State Government or any private
concern gets into with any foreign-
collaborator except for the fact that
the foreign collaborators should not
have more than a particular percen-
tage as share capital?

Shri F. ,A. Ahmed: The pcsition is
very clear ihat so far as foreign cnlla-
boration is concerned, no one can enter
into foreign collaboration without the
approval of the Government of India.
If two parties agree on a certain thing
and one of the parties feels that certain
conditions had not been fulfilled, then
that parly should came to us. Instead
of that, they have rushed to the court.
Since the matter is pending before the
Court, it will not be desirable or proper
for me, unless and until the matter has
been disposed of by the courts, to say
my views on that.

Shri Dattatraya Kunte: Will the
hon. Mimster e pleased to place on
the Table a copy of the plaint and the
written statement in that case?
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Shri F. A. Ahmed; 1 have nothing
to do with that petition, that has been
filed by the party concerned.

Tax on Imported Cotton

+
*1144. Shri Madhu Limaye :
Shri S. M. Banerjee:
Dr. Ram Manohar Lohia:
Shri George Fernandes:

Will the Minister
pleased to state :

of Commerce be

(a) whether Government's attention
has been drawn to crilicism regarding
the imposition of a “fee” or “tax" by
the Cotton Mills Owners' Federation on
imported cotton without the sanction
of Government;

(b) wheth2r the funds accumulated
as a result of this “tax collection” have
been misapplied or misapprupriated;
and

(c) the action takei: to sicp the
illegal collection of this “tax” by =2
private, unauthorised body mentioned
in part (a) and to bring the offenders
mentioned in part (b) to book?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi) :
(a) The scheme of voluntary contri-
butions by the zcotton textiles industry
for the export promotion of cctton
textiles was evolved with the knowledge
of Government avthorities.

(b) No, Sir. The funds accumulated
have been utilised for promoting the
export of cotton textiles. The collec-
tion as well as disbursements of these
funds are duly audited.

(¢) Does not arise.

ot vy fod : wemw  wEnw,
0 T q1 e T FTT N S W
@ ET B A F AL A XY T
Frarzs i am , @ A
TATT T | e srava fzan § i woere
o gwfa ¥y 7z feqr m { A1
WE A ae A )
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o wE FXW AT FAA ST
AT WA W g owar g fw Eed
2ar v g...

ot wy fomd : RfET T
weue & a7 ¥z Fefefaon. |

ofi we; wiw : Pefefasn #r gt
% awaw & T o frfefaor w1
daa g AfsT qgady Tiw
217z UF T wiEEE § q
FICAART F wZ AT 7AT F wraw
foar &1

w7 fowd : 07 ww qw, A
ATAR qAT AT g Iw & vz fufaww
FT TN T317 F1 gorrwa Aifay fraaw
Aaa—& W3 T wEW WA AT
f& waudin §-Afs7 feam awea
ag ga< 27 & 7 og afses waTSEw
FAEY Y T F—IATHE T WX W
A WE 4 F1F qeri 7 forar § (swwwr)
F @t &0 %7 1@ g, ¥fwT W wne
fqadt w97 &, gg g1 ¥ g
AT & : T MEq HEET, 50 41 WE
AT ¥M o AT w4 W g8
fergr gwr @ ¢

“The Sub-Committes are sur-
prised to learn that even when
there is no sanction from Govern:
ment and Parliament the Textile
Commissioner gives his moral svp-
port to the Cotton Mills Federation
for realising a premium on foreign
cotton and fee on Indian cotton

 consumption. The Sub-Committee
are of the view that however
.desirable the uobjective, this com-
pulsory levy has all the ingredients
of a tax and hencs it should be
levied only with the prior sanction
.of Parliament and should be ope-
rated by ar: official agency.”

w1 A4 Farw ag °v, for g
f& W1 EGF AT T REEAT
& o & ? qg wE angEr S
FY WEEAT G &, WEAW WRIRA,
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7g ufsas uFren w32t Y g
¥ i 5ol wgew wgd 1 o gwiT
cqra g var §, ®r€ e Y g
g, a1 yfeas wrreee FHEr ¥y wifeT-
B qiAE AT &T T 7w qferw
TS FAEI ¥ Al 62w § WA
T § W T g €1 A wAD
t, =TT T FI 9T ot wrerwATa
M wAY HITW K1 FF { ¥ FO
aar & ifge, &7 & w7 Aty & fow
ary faeta fifaw $iT g § & fyfadw
& AT ISHM . . . (WEwA) ...

AT weqet wEET, WA qg  AATEY
i mafarum s s e e &
T AW T E—F W A neAl(
# femm gur & foe ot . . (sowwe)
[T AqTw 0. . (TEETA) L.
AT TG FE | 48 ¥aq &
g A mard, A
& 7dt § 1| 7y ofeaw qwEw wALY
Fr 7, qt azT T Ak wenwAr
g . (wmwm). .. wmemy AERT,
Fawwaz ¢ fr ofss  oweew
a2 w71 & fF @ W@ Wi
¢ 1 59 & fau arfeanid gwfawfao)
Zwwerew sfwwe &% gwfa ar dfes
ifE T EwaTy. ..

Shri M. Y. Saleem : Sir, on a point of
order,

Shri Sonavamne: Sir, the hon. Mem-
ber has raised a point of order. It
should be heard first.

Mr. Speaker: What is the point of
order?

Shri M. Y. Saleem: Sir, the point of
order is this. [ esrnestly request you
to see that the hon. Member uses
proper language. I reques. you to ad-
vise him that he should use proper
language in this House.

Mr. Speaker: I have already ad-
vised him.- There is no point of ordel:-

Shri M. X. Saleem : In spile of your
advice, he never hears you, and he
goes on using any language he likes.
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Several hon. Members rose—

ot wy fawd@ w1 CAY Saw ?
faagw foe sedig Afea w6 wmr
g2 wEEdg TE R |

Mr. Speaker: [ huve already advised
him. Please resume your seats. There
is no point of vrder. I have aiready
advised the hon. Member that he
should not use such language. 1 have
advised every Member, either on this
side or that side, not to use such
language. For instance, reference 10
chashma was made just now. While
every Member has his right, the hon.
Members should remember that
they should wuse proper language.
Anyway, the hon. Members who were
on their legs just ~ow need not add
fuel to the fire which is already there.

Shri Sradhakar Supakar: The only
point that I want to make is that the
hon. Member thcre should not treat
the MPs as just school students.

oY #y femd : 57 negy W@y,
9YET 4 AT, FGAT WY TG T, AT
W AET T AT T AE AT AN ?
AT wATH g1 Al AR AW g
T B W

Shri Randhir Singh: He should be
mild, courteous and be respectful in
his remarks. On the contrary, he
treats the Members as school children;

he should not do so. This cannot be
tolerated. He should not say like that.

Mr. Speaker : Order, order. 1 did
not call you; but you have stood vp
and made your remarks. I do rot
think you have behavej better. The
Minister may answer the question now.

Wt wq fem@ : ¥7 g 7w @
fe ow ofis oereze w0 st
g azivm ¥, e wmeny Y L.
(s ). .. WY W 5K XgET WY
FATE ? |;AT aredwEd ot € 1w
& uar g 1w e g ?

oft wet e kv foegr : B Amw
oAt @ ¢ ?

ot wy fowd : oz 7y & fs 29X
o T & GgE AT g e
w1 1. .. (wwwE) . qerw wgRa,
Tgawd T &1 % ww & ¥
w g 1 38 afafa st fv qg v
1 oifsrarifz & a=fa & faar g 7t
TEATE | AT T & A ¥ AT Mo
faare far & 7

o} WE FXW( AT T qOT
war f& #41 gERA ¥ T A W
s fesmmam @ & @ o1 @t
o i, 77 W  gEw (v U
% g s fad wad Gt A
W FE g, WA g8 fefefam
T & gafeas warg P oaEmAH
g T FE1 T e g ofemw
uwTIER w2t &1 fwfefaew &) war
a% s aa §1 Araw § fwfefeow
AT Wt g FFaT &, wEiee W )
Twar & 1 qfewF onTdEw 3T AT S
waTvE wre T T AT dEeq X
wel) odi, A fa=g= ot & 1 Sfpa 37
¥ gaT A W qg W4T AATIE @I
fraga Aézsad awd wrg oz
W wzw  fow wEwA & qrac §
Tl frmee a=dt a0% 9T W
¥ gg & =1 frar 3 e gm0 WA e
W FA § IF T OF A A wT
qFE ®1 A & o Ay dar e
w41 | TAAHE F1 aOF ¥ w daw
WIAZ A AT FIE G AMA F qATS
Gz E g | A A N "
e A v, # 3w w1 Araw Y A
TEAT, T AL 99 A I« € |

ot v fewd :  wemw W,
et ¥ Ay ey ffaw ) Fo e
AW E |
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“Whether Government’s attention
has been drawn to criticism...”

ofers  oEETE A wt e
g wEsfaE e ¢ 1 59 wEA Y A
R TE § 1 W WTHINAT § qg
ofesr® TwTIEE S Y e FETface
¢, 7 & weaw wgRa, T & F9X A
sy w1 fom s

g AT a1 98 & & wr
WX dwm W #F THma T R
£ 7 W oam § —

“The Sub-Commiltee are of the
view that, however desirable that

objective, this comnpulsory Jevy has
all the ingredients of a tax.”

A HAl w4 I 9T o&EH 3,
FEHAT T AGE | AT @O FA
7g f§ cfeas qeeea #93 §t w2
O WO 4T FEAE FY 8, T A
QEE-ZFA 1 192 A %) Wt & 7

Mr. Speaker: Shri George Fernandes.

. WAy fow@ @ weEw  wEEq,
AT w1 1 waTq fawarsy o

Mr. Speaker : From my point of view
you have put two questions. 1 have
now called Shri Fernandes.

ot 7 fomd : w0 TEE? & w9
AT W E

llr Speaker: He can put that ques-
tion.
st ay fowd : g7 a@ A AW
FOEE WA B W T

a WX KALA AT AHR
# AT ¥ 7z 247 ar AN qarg
t o gr ® owiAfs sUR A W
LI
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&t 7y fowd: FTeTT TE 2 A
&, wfFariiz % a4t &

§ W KWW T F FH
afawrd 7 gawr  waafy & 1 g
ofers oargze wWE A aTE A W
we g ut  fefefaom wan &, 9w
9 AR AT FETE R g7

st W § . wEw Wi,
wET TF MATHE ¥ T A 47
A2X FTEATE IS, FWIRT AR
FmAdz s 7 g g wkA
TAAET § gwiwa AR g g, e
TEAHZ F W § g ww we] & fE
FEIVHATHT F w9E § fAe w¢ hEe
fogr @ fs 2z a=igt 4 =mET
IAF AN K TEAAE T TR WE
g8 A0 79 fagr man ¢ WY A TEARE
q nae frar @ s SIR-9r gRET
famax w1 agrar W7 WY & A A
AR /AT £ |

wgt aF afeqs gFgew wR@ w1
awes ¢ a8 fefefaon adi g, @ v
s § faasmw &, o8 s
& a%a &, Afew Tk qarfeas M
Fawrd 29, JA gAAET B WA®
frar o &0

Shrimatl Tarkeshwari Sinha: Sir, }
rise to a poiut of order.

& s fag : W TR, |

Mr. Speaker; She wants to raise o
point of order. Hon, Member should
not shout like this. He must catch my
eye, not my ear or nose,

Shrimati Tarkeshwari Simba: Sir, I
would like to know whether the Public
Accounts Commitiee and the Govern-
ment are two parties to held two
different opinions. The Public Ac*
counts Committee is “Heuse in mini-
ature”. In the past rulings it has been
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said so. That beingZ the case, are not
the recommendations of the Public
Accounts Committee recommendations
of this House? If so, how caa the
Minister say that there are two pnints
of view, one of the Public Accounts
Committee and the other of the Gov-
ernment? Is this the forum to say so
explicitly that they still hold that point
ot view? 8ir, 1 would like to have
your ruling on this.

Y nwt g
TEIIR FALN

: 9gt a® qferw

W AT ATH AW W WEIEA,
qg @R WS mtm%tﬁa
a9 ®fqn I, §A WEEm fq a
o asy &

Mr. Speaker: I have a right to hear
him. Even to give a decision I can
hear him also.

The Deputy Prime Minister and
‘Minister of Finance (Shri Morarji
Desai): May I say, Sir, that Govern-
ment always respectfully looks at all
the recommendations of the Public
Accounts Commiitee? But there are
occasions when Government can differ
from them, respectfully differ from
them and say that it differs from
them. I do not think that is showirg
disrespect to the Public Accounts
Committee. Every recommendation of
the Public Accounts Committee does
not become an order.

Shri Tenneti Vishwanatham: Sir, I
rise to a point of order.

it ny fomd . wemw wiRa, AT
sqAEqT BT T E. ...

Mr. Speaker: He is also raising a
point of order. I will give a chance to
others also. It shou,d not be the mono-
poly of one hon. Member only. The
contagion must spread now to the whole
House.
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Shri Tenneti Viswanatham: Sir, my
point of order is this. This Deputy
Prime Minister has been pleased {o ray
that the Goverament might differ.
But the duty of the Goverament is to
communicate to tha Public Accounts
Committee that they differ and where
they differ. They should not differ on
the floor of the Hnusa in this manner
and they should never set such a pre-
cedent as this.

Shri Hem Barua : Sir, [ rise on a point
of order.

w1 gy famd : wwd wiRT, @@

T AT SIMAT AT QT X g AOYAT
gatq A}

Shri Hem Barua: Msy I draw your
attention to the language used in the
Public Accounts Committee Report? It
categorically says that it is a com-
pulsory levy. Now, here the Deputy
Minister says that it s not conpulsory
levy but voluntary contribution. There
is a wide gulf of difference between
compulsory levy und voluntary contri-
bution. Now, who is to decide whether
it is a voluntary coniribution ¢r com-
pulsory levy? Are we to depend on
the report of the Public Accounts Com-
mittee or the statement made by the
Deputy Minister? Because there is
such a wide gulf of difference, it is you
alone who could come to cur rescue.

wt Ay fowd : womT AgEw o
far &3 oo sw=y qor @1 fF
T WO CAA-LHAGE WA
wify & 74 wrgar wr fs  agwel o
waf @gi 9t €11 T Ak F oweE
@Y ¥ A wepw ¥, @ N
qAuge  §ET &1 awer, 8
N w1 mear F gz v 8k
afem Sl & arwer & speq w1 faof
¢ fs oo awr § ofers OFrI=E
FHET #) wrwrRAT &1 qf w7 ofeqs
UFTITH FHIT & @Y AT qAWI ¢
sawr fox foar mar,  faar ofers
uFrsEH FAer §1 sfoar f@F wewv
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T g whfer & @ wi A
WTAT W wr NfwT wrd qodtaet
qok xff feor ) wr TER oY ¥ETR
femr & ag odft & wraga wwT §
forg® araga afes Ihed w1 o o
ATAT FYTT WA QT | T AT A A
o T A e e S v
Soret weet AE &1 94 #1 qfers
THFTITH AL ¥ A oA wwfgw
W fir oY i & 7 1 e & AT
A , §IT TF ATAA A _TAN &, qTA
IEF AT H GEATF aFATE |

Shri P. K. Ghosh: In view cf the
fact that this is an unauthorised levy
because Parliam2nt has not authorised
it, I would like to know whether Gov-
ernment is aware of the fact that in-
come tax is being charged on this
levy.

Shri Shafi Qureshi: It is a voluntary
contribution; not a levy.

Coal from Bihar

*1145., Shri C. K. Bhattacharyya:
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether Government's attention
has been drawn tc a speech made on
the 27th April, 1967 by the Minister of
Local Self-Government, Government of
Bihar threatening to stop the National
Coal Development Corporation from
extracting coal from the coll of Blhar;

(b) whether Government's attention
has also been drawn to the Minister's
threat made in the same speech to
starve the industries in other reglons
by stopping the flow of coal; and

(c) it so, reaction
thereto?

The Minister of Sieel, Mines and
Metals (Dr. Chenna Reddy): (a) to (c).
Hon. Member is presumably refer-
ring to the reported speech of the
Minister of Local Self-Government of
Bihar as published in the ‘Statesman’
of Calcutta on April 30, 1867. The
Government of Bihar has ‘heen re-

1358 (Ai) LSD—2.
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quested to send an official version cf
the spéech and It is awaltéd. Pending
fts receipt there is no Quéstion of Gov-
ernment's reaction to it.

Shri €. K. Bhnttacharyya: May I
know whether there is any arrange-
ment for protecting the interests of
public and public sector organisations
from such ministerial vagaries in the
States?

The Minister of State in the Ministry
of Steel, Mines and Metals (Shrl P. C.
Sethi);: Unless we receive reports from
the Bihar Government confirming this
statement it will not be proper for us
to say anything oa this matter. But,
as far as mining is concerned, it is a
Central subject ard we issue licences
and grant permits. Therefore, I do not
think any occasion can arise for non-
removal of coal from the mires.

Shri C. K. Bhatiacharyya: Before
establishing public sector organisatinns
in the States, is any check made
whether the atmosphere indthe State
is sympathetic and congenial to the
organisation itself?

Shri P, C. Sethi: As far as NCDC is
concerned, when it cane into being,
that was the case. Even now we are
trying to get the help and co-operation
of the State Government.

it ®to No @AW : WMEME WERY,
T FEL AN KT HUEIT WO qgi
FHI & 2T £ AT W qT wO I A
vt & fFag gwy W ® 7oy
ot ag s faeeft s ¥ ww s
T A AR, A Fen W AR
dur grar &, ouw sfafwar wrew
qg WA TG T AL AT AT WY 9
sfrare =&Y 78 T FFa § 7 W
THIX A% grew § g o9 Afa
T @ & fe oawew qw ¥ gArent
#ifa g < WY d=T graT Y ag awm™
Frwr § W mary T A feft T W
sty dt gty *
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Shri P. C. Sethi: As I have already
stated, coal-mining and movement of
coal is a Central subject and, therefore,
it will not be desirable if any such
hindrance comes in the movement of
coal.

oft TmeATT wedt : TEE & AW
‘et e fawr @d A fage s
o ft ft fF wro € gw oww Tl
T W faa @ 3 w7 91 fF wirx
WY HEQATD I5EA A1 gH AR
nifes wgrgar 7ff & A s @ E
sfafsar @eq  fagre & @rge wraw
Wt #gmw 7 W alee =) v Ag
e

i Wo Wo ¥S(: SaT A4 AW H
o1 Afs ndt wfasg ox 1 A
freft 7t & fagre maidie ¥ xufed
feg =t & ag ama s 7§ 7€ FEA
AfmaT g

Shri P. K. Ghosh: Even if we take
for granted that the Bihar Minister's
statement has no value, the production
in the NCDC is going to stop very soon
in view of the growing labour unrest
there. The employees of the Gidi
colliery and of the drilling camps have
already gone on sirike from the 27th
and that of the headquarters from the
14th June, 1967. I would like to know
as to what steps the Government pro-
poses to take in order to bring about a
settlement with the employees.

Shri P. C. Sethi: The Corporation is
having the Board meeting. They had
a few meetings in the last few days.
We are trying to make every possible
effort to resolve the deadlock, if possible
very soon.

Shri P, K. Ghosh: No efforts are
being made. They are being asked to
withdraw the strike unconditionally.

Shri Piloo Mody: It is merely a logical
extension of the zonal system in this
country and as long as we cuntinue to
allow this in one commodity it is bound
to take place in another commodity. I
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would like to know from the Govern-
ment whether it is contemplating any
drastic action, severe and punitive
measures against States which want to
keep their own produce within their
own boundaries.

Shri P. C. Sethi: It is a wider
question which is not for me to ans-
wer.

Shri Piloo Mody: 1If it is a wider
question, you hav: got 52 ministers to
answer it.

sl HINE NA” : WETH | AERT,
AT WAEq) ¥ N g | WA AERY
78 we fFo; uw sums yvA gar
T SqITF A FT FaTq 23 F fqu 1%
O WA @ W AET ?

Shri Plloo Mody: We must have a
minister for wide answers to wide
problems.

Mr. Speaker: He cannot answer
whether everything produced in a
State will be retained in that State.
Can a Minister answer such a question?
It is such a simpie thing. Where is
the question of vyawastha in this?

Shri Piloo Mody: There is a Minister
without Portfolio.

An hon. Member: He can look into
all those matters.

Shri Sonavane : Policy questions can-
not be asked during the Question Hour.

Mr. Speaker: I entireiy agiee with
you. We are wasting the Question
Hour,

Shri Piloo Mody : Do you pay him
tultion fee?

ot steg TAR ¢ WAG AERT,

T wr Imsaw §7

Shri Pilop Mody : He is constantly
popping up-
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Shri Hem Barua: This statement,
allegedly made by the Bihar Minister,
is symptomatic of a verv dangerous
development in our political lite. He
said that the Bihar Government is
going to refuse extraction of coal by
the National Coal Development Corpo-
ration. In the context of that may 1
know whether Governrmenr proposes t¢
take any steps against State Govern-
ments making such statements and, at
the same time, why is it that the Gov-
ment has taken such a long time to get
a reply from the Bihar Government?
This statement was made as back as on
27th April and yet there is no authentic
version of that statement with this
Government, Why is this time-lag
between that statement and this thing?

Shri P. C. Sethi: We have already
written to the Bihar Government and
we are awaiting it. A reminder has

also been sent.

Mr. Speaker: Next Question; Shri
S. R. Damani.

Shri Hem Barua: May I submit,

Bihar is not very far away from Delhi?

Mr. Speaker: They have written to
them. Next Question.

Steel Priority Committee

+*1146. Shri S. R. Damani: Will the
Minister of Steel, Mines and Metals be
pleased to state:

(a) whether a Steel Priority Com-
mittee is functioning within his Minis-
try to allocate supplles to meet priority
needs of Government Departments and
other important industries; and

(b) if so, the constitutior of the Com-
mittee and the guide lines of its work-
ing?

The Minister of State in the Ministry
of Steel, Mines and Metals (S8hri P. C.
Sethi): (a) Yes, Sir.

(b) The constitution of the Steel
Priority Committee is as under:

(1) Secretary, Department of Iron
and Steel—Chairman.
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(2) Secretary, Department of In-
dustrial Development, New
Delhi.

(3) Secretary,
sion.

(4) Secretary, Ministry of Finance
(Department of Economic
Affairs).

(5) Iron and Steel Controller—
Member-Secretary.

The Steel Priority Cemmittee is con-
cerned with the assigning of priorities
for supply of ‘scarce’ categcries of steel
produced by the main producers. It
receives recommendations from various
Ministries, State Governments and
other sponsoring authorities for supply
of steel on priority basis. The Te-
quirements of Defence are given the
first priority. The requirements of
Agriculture, Small Scale Industries,
Railways, Transport and Communi-
cations, basic industries and other im-
portant projects are given the next
highest priority. The Committee de-
cides the supplies to be made on prio-
rity on g six-monthly basis.

Planning Commis-

Shri S. R. Damani : May I know. in
the last three years, how much quantity
had been obtained by the Committee
and what was the source of obtaining
it and how it was disbursed?

Shri P. C. Sethi: I do not reslly have
the yearwise break-up of the quantity
available at the disposal of the Steel
Priority Committee. But 1 can give
certain figures for the six months
duration from October. 1U66 to March,
1967.

Shri S. R. Damani: I also wanted
to know from what source they obtain-
ed it. Secondly, I want to ask what
steps are being taken to manufacture
special steel in the country and by
what time we will be self-sufficient in
this item.

Shri P. C. Sethi: As the House is
aware, we are short specially of the
flat products and every eflfort is being
made and every care is being taken
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to expand the praduction of flat pro-
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Mr. Speaker: This is not the way;

ducts and to meet the shortage. It is he is not golng to give a reply like

difficult to meet the shortage during this.

the Fourth Plam period.

o wiwae fag : ¥ WA wgET
Tg Taam {5 & e w5 §
e @ & w7 afe s #
Rereddzdr Wt § wx wga @ s
AT /T TS 7 § gg a6
fr far ety &1 o= wfeo, @
FT O vamefAal & 91 qg )
IE€@ § A8 Aigr IAH @ fomar
2, T AT & WG ST F9F § W
374 ¥ & faw aomw waE I
§ wiifs a8 o e g ax g7

w5 No Wo @5 : WHH WERRG,
g 91 qE) AEI & Mifs qaf 9% L=
VA FAE & FEEEIA FT JoAF
37§ %A, feudiz ol% wa g
i I4F JuTa § 1§ fegrdi
o gosferge Sqemiz, A foeell 34
F JraT § | ¥ qeg %4, canfan
Flam ot 754, fafaed 0w
wrte (fer@dz % oarfas
oRad) AT R Iq ¥ AeATE ) WA
tr =y w7 34 F FraeARed
£ 1 37 ¥ weraT 2 TAET F5E
@ 2T 77w £ qg Far Ay awraran
feda #r @ aw@wT w AT A
sravggar & 34 #1 far s g
gafon €@ & WemE &1 v dar

g gar g
Mr. Speaker : Shrl Sonavane.

ot i g : & F7 9 FT
g SqTET FIG @aAT § |

Wi §FN W SEAW : TH DG
sy f6 ag *E F 7 & war
g? '

I have called Shri Sonavane.

Shri Bomavame: May 1 know ihe
source of supply of this type of steel
to the Steel Priority Committee and
the foreign exchange spent on this
commeodity in the import thereof?

Shri P. C. Bethl: So far as the source
of supply is concerned, the Committee
deals mainly with the production of
indigenous stee] plants, and, therefore,
there is no question of foreign ex-
change.

Mr. Speaker: Shri Kandappan.

H AiNg ¥OR : WT AT FD
fr3, 7 g vt w1 & g § g
Ry T F1 AT aE W E

Mr. Speaker: This is not proper;
this will not help you. He is also a
Member of the House; I am not calling
an outsider.

Shri 5. Kandappan: I would like to
know whether the Gouvernment realise
the importance of having a uniform
price policy for a basic material like
steel just as we have for cement be-
cause now-a-days there is & wide fluc-
tuation in the price of steel as between
the steel-producing area and the dis-
tant area where steel is being trans-
ported. I woulq like to know whether
this problem has beer considered by
the Government and whether they are
going to have any uniform price policy.

Shri P. C. Sethi : Yes, Sir. The ques-
tion of difference in price certainly
exists, particularly in the context of
varylng tax structure in different
States. This matter is under the
active consideration of the Government.

12.00 hrs.

Saort NoTIicE QUESTION

Mr. Speaker: Bafore we take up the
Short Notice Question, I would like to
say this. There are 23 names. My
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appeal” to my hon. friends is that,
though their names are there and I
cannot skip over them; it is not com-
pulsory that they should put supple-
mentary questions. Of course. I would
call them, but it is not compulsory that
they should put questions, if they have
got the information already. I will first
call the first three or four members.
My appeal to the members is that they
need not stand up to put supplementary
questions because their names are
there.

Mr. Prakash Vir Shastri.

Indiang in Aden

+
30. Shri Prakash Vir Shastri:
Shri ¥. S. Kushwah :
Shri Mabhant Digvijail
Nath:
Shri Raghuvir Singh
Shastri:
Shri Shiv Kumar Shastrl;
Shri Hukam Chand
Kachwai:
Shri Ram Avtar Sharma:
Shri K. P. Singh Dee:
Shri §. S. Kotharl:
Shri D. C. Sharma:
Shrj Indrajit Gupta:
Bhri Vasudevan Nair:
Shri R. Barua:
Shri Hem Barua:
Shri Jagannath Rao
Joshi:
Shri A. B. Vajpayee:
Shri Kanwar Lal Gupta:
SLri Benl Shanker
Sharma:
Shri Marandi:
Shri Swell: .
Shri Balraj Madhok:
Shri R. S. Vidyarthi:
Shri Sradhakar Supakar:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that about a
thousand Indian naticnals stranded at
Aden ‘are desirous of c«ming to India
immediately;

(b) whether it is also a fact that no
arrangements could be made so far to
bring them to India; and

SNQ
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(e) the timé by which arrangements’
to evacuate them from that place
would be completed?

The Deputy Minister in the Ministry
of External Affairg (Shri Surendra Pal
Singh) : (a) Because of the recent
disturbances in Aden, about 500
Indians, mostly women and children,
left on the Tth July by Moghul Line
ship ‘Mozaffari’ for Bombay-.

(b) and (c). No, Sir. There has
been no occasion for Government to
think of general evacuation cf Indians
from Aden. Those who desired to leave
Aden because of the disturbed condi-
tions there have experienced no diffi-
culty in doing so by normal means of
transport available to them,

ot swTenfre avewt ¢ & g e
=gar § & s W o faem s fwma
WITT W@ e ) W qraAn wer
q212q 7 agerar f& 500 wrehg
gt ¥ fod carar & a3 & | o wraha
TAAEREMTSAH AN g8 7
WG A &7 9T e w1 § WIT
1 §fF T I 1 qgh gl
SEed AE & &% § Twfad ag
ot a% 8 W oy &1 \Y 9w
LAY sirear ¥ qgt & wry € srAvgwar
g’

=t gtwaw fag : o1 wraig
s agt @ @ & TEW fid qoa
ot a==t ®1 Wor & awifE 780 feafy
T W W R | Fg W ¥ wear
T« @ ¢ | T w7 fqwwy §e= § o
wiefew g€ & o7 # o ¥ o
wegw fear fe dhit ==t o oo
o goar ¥ fogior & Vo fear ok o
TRA qEET A sl iy wy
= & '
T qrewy ¢ BT e
|

ot
&g e ag § 5 foegh
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vy it T A e @ o w
Tt wromw @ @ & fs o W@
v &% feafa aover o, 37§ @
THTT Y w7 wrewar g€ 5 owor
afeard & agt YA qwr ? Wy AWt
feft ST & s o @ ar aefe
ot ar @ &, ar wrf Wk wifos
wfear s & & 7

ot gloware g : 37 ¥ wre et
frr sl @ Wik a3a ¥
farerrs € Fréa Ao @y afew
3T F J JEAFTT I A F Iy
Faqaga w8 99 ® § 1 fad
T8 1 A feaf @, qeft s @l
I AT A ATETAA @ &, 99 ¥ 99
qrEET F qry TS §1 QA g
4t 91X gafad 37 #1 IFA For &
g™ 4% ¢ v faq T feafa &
& arafy, a8 W TN &1 faw
Lk CUIC S

=t qwTErT wreNt ¢ A FrEfew
dz1 g€ w1 99 ¥ o1 @Y 7z feafa
T fr 37 % wod e T591 w7 g
qer ? ofewdt ofemr # wxfew qo0
gt T 3t ¥ favg @ & 9w W
gefaa s Ty § 7

ot glarare oy : 97 & faams
fedy foer oY sriard aff g€ &
@ Wi Y wre ¥ R E e
& asar ¥ fs oo & wrafg afard
W wrf qHaTT ogw | & uof € f5
fredRw g & 37 ¥ % &t aow
gu ¥ faa & g7 1 o £ gz g
oY IT® g AT N gfeg A @
I N WY e qgw mar, e

TOTET ®ri [FETT I W A qgeman
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| gw feafe #) 3wy gg I ag
wgge fean s w=er g e ag W
af@rt ), a9 T T4 w W@
W T T aw g A T g Wy |

st wrdwee oy @9 @zv # #if
sqaeqr AEY & 1®E oY Heft @Y ag AT
w1 forar 8, fadt arer #1 w7 ¥ AT
&Y WTgar § 1 agt 9X WY@ ® gamar
o TR W F QT | K HOHAT
wgieq ®THA ¥4Y @ WA 2F
Y &9 & a7 37 & &% | oW
7 WTAT & wE § O 4 ger
EAl

Mr, Speaker: What is the point of
order there? He may sit down.

St waTAT™ W AT e
FT qATA | gAY wEew A vy feawr
AT ¥ Arq agt ¥ A F areqwra
o8 §, I aarar gy o @I, ITH
oot @ A g Al § @
#fer o@ ag oo it a==1 # @
w9 @ E arwfax S T Frf A
IF g AE @ w oW ¥
wg ag fF o AR g ¥ v
feag == wEm T

Mr., Speaker: Whar is the point of
order. There is no point of order.

Shri Suremdra Pal Singh: May I
answer this? . . .

Mr. Speaker: No. Ministers cannot
have the privilege of getting up at any
time and then answering any questions
that they like,

oY wereeie wrewY ;. JWT W
7 mfrmAET gy F w0
o wwfer W JETEr o I
T X AN AT @ Uy TR
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T go gty gk & awwar g o adt
gy AN 59 wrlral ¥ aq agrg
t vow oo s &1 T §9
fade amr A @ ¥ A anpfes
Y Ay qfeare arel 1 dow & fag
e T | OF 3 smiw & W
IR T T gET A AR A
wravgwar 7 q¥dy | 9wy fwe Ao
WY 7 B fourar agy & s q W
@ A W s § qoaey 6 e
qgfeal & o Wl @@ gu ¥ oW
3T AT AATY T WX I wwfer
®T qRA gET A IAS ATG WA
# wwfa &1 Wt g ogwr W@
fraft 37 =1 zw ¥ wiws W
e ko ¥?

=Y gaqr fag : @Y a1 § agwe
FCAT arear § e fedt fee o ama Y
foaar A or wr & AT e
A ggama dard g s agr
& Tl B wawT A wWrg WK aE
wg T awe AT g et
% W ®Y wefe &1 ey §
fFen &1 omraTEse qEde 99 F faame
LR

Shri M. L. Sondhi : He can help them

to organise it also.
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ot W qrw v ;T §
Mr. Speaker: The same meaning can

be conveyed in a thousand ways.

ot svererteg Ty T Al oft 0y
Tarama # g w37 s Trow w1 F 7 ag
A wx ®t 7 O firITEr Ao EY
saeqr oy ? fea dw Y wiw
@7 o ey v A A QA W
7€ § ? AT frae Y Y i o
aw g Al Fr g y?

o gtaaw fog : gt @ o
tfagq qrEwE & 9W & @0 A wEr
fF g7 AU A1ET ToET HT WorAT ARy
& gy T ¥ fegraw et T WA
sfawe & fadr fr form e & «g-
forag ag RYE | AT
FAE | WX IR qIAETT WifE Ay
# foaeq gAY @ IoET W
W w4 AT AR wE qES
@ ¢ G favar faewmar T § W)
faaa I aER N T a9 SRy
I I AT AW
g # @ faw mar | @d ar W
wt ag it feer & g T @
A gy aTE ¥ I A gwary ol
Wi o wae Jd g

o gwreatey gy 9@ qd
Faaman T feag win w9 YT 4
T F7 A w9 7

Mr. Speaker: The hon. Member may
not accept the information given by

the Minister as correct, but when he
is giving the information one has to g # ol A tﬁ‘ o &

listen to him whether one likes it or  #gi 9x faww ofcfeqfaa} ¥ & g7 =
not. AR AAX W WM F Amw a@r
e e dewri T g5
t ot gt oy ;g frgem
AN T B faeard qecg fTa
g Amfos §, W & felt qdary
Ag @ g Iy agfeda T ocowew
*afr D ) ¥ awaw sgam

ot g fefrawgame @ w7 Oy

Mr. Speaker : I have repeatedly asked
hon Members not {o use that word,
but he is using that word again. That
1s not proper.
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R AWET AE W AT gH TEE W
w1 ag A arew da egE v
t oot feafr ot =i & Fragam
o ard, dreft Tei A el e
wog ¥ feogrer wor faar ¢

WY e oy oresly o & oA oY
¥ qe W § fF s ww
wed  amofal & wfafafa sh
I Agar &1 wEArd # 3 JETE A
freer Reie o @ faad I @@
Fg @ 5 0% T AR oF a9
FgeT Iy § W 4gs A
¥ A g | wrg =t ¥ fafow
wifded $ex X TUEF W AR
IR FA A FFAT AWE A
#Y gorrorg & {1 @@t # N WY
ag At St TGN A A= G ITHT
dar fmr gam @ 7T Y 20 R
FH TgE o AL FIww
aem § fF gwat dwew § fradr
=g §1

=t gtaare fag : ¥ 7@ @@ ot
WA §ewq A FEIA qFT §9 4G
& mmgr a3zt 9% @R (§Eewiw)
e @ ® oag ww ) fFAw
warf w1 228z 7§ 7rE ) dfFTIE
&4 wAa & f& woEr gw g W ag
WIS AT AN ¥ I @Y FA
fad qg ¢ fF gard fashardr oY =gl
ORI & WA FWIX AMIE WY
% g1 9T gw 3¢ agf W w1 wpfead
Tz gF AITad gATL FIC AN
T A go W Ewdr federd
? IR W QUSTRE) g T
srary & mgfemdwrg & s Aray
w1 wgfand &7 &w &AW A wT
Ffe & wo amedT §IET 9T W@ F )
T TR 9T W eRR
¥ faodmeg
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S geR W WEATT : TF TGN A
¥ifemm qemiw ¥ W WO e
94 w4 agt ¥ IR N Aw eI
T 7% g fararfs woe wra
ATHIT &qT7 TG I AT AP AW A
W T gT § IR aga gEww gri
 arr S g w0 qged &
fs ag T ifwenfrl ® e
TgA urET agAT AT Y E W WAt
FrasrHy At G &7 @ oAE
W 7 g & g7 @y qrwEl ¥
Fegfaez 420 F1 g@ 7 ¥ WA
N FET g wwr?

Mr. Speaker : Does he want to reply
to that?

Shri Surendra Pal Singh: I will try
to answer the first part.

7% w g A @ g
qifaearl Ao 1 AT TGS |
afr & ag fvame faemar @rgm g f
@ ¥ N1 fggead Ao € 3T
faars fedt feey #THE aglw TEf
raT AT w1 At g s«
qIETga F41 & 59 fww 7 A1 4ver
aga qwwra argy & oman & e
T fre) faer & zrTiz T &)

W gEA W wETW : WA
HaY H oY Fg 9T F aTH AT
mard ? W F rw By E I WY
saT W R, T sarw A WA §)

Shri K. P. Singh Deo: In view of the
fact that the Indian community has
played an important part in the polili-
cal and economic life of Aden and that
the population of 4,500 Indians is be-
ing forced to leave Aden, are the Gov-
ernment of India aware that because of
their indifference towarda the Indians
in Aden, some Chinese elements have
been trying to recruit [ndiens to do
espiongge work for the Chinese Gov-
ernment? Also in this context, may I
know whether the External Affairs Min-
istry or the Minister ever ftried to
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communicate with them or to visit the
area and try to redress their grievances

Ghrl Swrendra Pal Siagh: I agree
with the hon, Member that the Indian
community in Aden has made cunsi-
dierable contribution for the develop-
ment of Aden and the area round about-
But I do not agree with him when in
the same breath he says that the Indian
community is being squeezed out or is
being forced to leave Aden. That part
is incorrect.

As for the other question, regarding
Chinese activities there. I have no in-
formation.

Shri M. L. Sondhi: This is a very im-
portant question. He must tell us some-
thing about it. He was heard just
mumbling something at the end. He
should be courteous. He should not
mumble.

Mr. Speaker: Mumbling is also dis-
courteous? Should he shout?

Shri D. C. Sharma: 1 was in Aden in
August 1965. I booked accommodation
in an Indian hotel there, when 1 was
told that I should not stay in any Irdian
hotel but should stay in the Arab
quarter because the Indian quarter
and Indian hot=ls were not safe.
Luckily I stayed in the Arab quarter,
and there was a bomb explosion near
that very Indian hotel] where I was
going to stay.

An hon. Member: Congratulations.

Shri D. C. Sharma: 1 would very
respectfully submit that the situation
since then in Aden has been deteriorat-
ing day by day. The situation is very
bad so far as the Indians are concern-
ed.

An hon. Member: What is the ques-
tion?

Shri D. C. Sharma: I wart to know
who is responsible for the safety of
Indians there, which Ambassador, wh=.
ther the British Government or some
other Ambassador Is respunsible for the
safety of Indians there, and what
efforts will be made so that the Indians
can bring back their property from
there. I visited two or three factories
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and they were in jitters, they thought
that their property would bg taken
away. So, 1 want to know what is
being done for the safety of Indian
and their property.

Shri Surendra Pal Singh: 1he safety
of the Indians in Aden i{s the rcspon-
sibility of the local administration, but
we have our own Commissioner in Aden
who looks after their interests also. So,
whenever there are difficulties, they
can contact him.

As regards the repatriation of their
assets etc. to which the hon. member
referred, as far as my knowledge goes,
there are no restrictions whatsover
placeq by the local administration.
They can bring anything they like, in-
cluding their cash assets.

Shri Vasudevan Nair: On several
occasions we were told by the repre-
sentatives of the Government that the
Government has advised the Indians
who have gone and setlleq down in
many countries of Africa and various
other countries to behave in a manner
which inspires confidence in the local
people, and to try to sympathise with
the national aspirations of the local
people. I should like to know whether
it is not a fact that the recent distur-
bances were mainly anti-British after
the West Asian war, and whether
the Government would advise the In-
diang there to see that they also sym-
pathise with the national liberation as-
pirations of the local pe.ple instead of
becoming panicky?

Shri Surendra Pal Singh: This has
always been Indian's viewpoint and we
have put it across to the Indians there
that for their own future happiness and
prosperity it is better for them to com-
pletely sympathise with the aspirations
of the people who are living there, and
by and large they are following those
instructions. The Indians there have
very good relations with the local popu-
lation. It is true, as the hon. member
says, that the recent t{rouble was due
to the action of those elements in the
local' population who do not see eye
to eys with the policies of the British
Government In the territory, but In
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«dians were never a target of any agi-
tation which took place there recently.

Mr. Speaker: Mr. Barua. He s
there, but he is talking to somebody.
Mr. Hem Barua.

Shri Hem Barua: Is it a fact that the
U. K. Government have already evacua-
ted some 2,000 Indians who hold British
passports from Aden because of the
insecure conditions prevailing there,
which shows the depth and dinension
of the situation of insecurity in that
part of the world. In view of hat may
I know whether vur Government was
consulted by the U. K. Government
while evacuating those Indians from
Aden to their own country, and if our
Government was con:ulted, what was
the response of our Government and
since this evacuation shows the depth
and dimension of the problems there,
may I know whether our Government
is going to respond to the urgency of
the situation immediately?

Shri Surendra Pal Singh: The total
number of Indians in Aden who had
British passports were nearly 2,000 or
a little more than that, It is very diffi-
cult to say how many have been eva-
cuated. It is possible some of them
may have gone back, but we were never
consulted by the British Government to
find out if we bhad any similar plans
or similar ideas about that.

Shri Hem Barua: On a point of order.
Here are Indians who are evacuated by
the British Government to England
and yet our Government was not con-
sulted. The Deputy Minister says we
were not consulted. How can it happen?

Mr. Speaker: This is a second ques-
tion in the form of a point of order.

Shri Hem Barua: I sought a clarifica.
tion.

st wrAe T W ;@ ag daTe
e aa & AEY & 1 g afemd ofrarE
srami ¥ wrew & faars i e arfes
a sy afa-fafar @, fowd sror
AT QF TATr W gridw ¥ AT
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T gw ) @ W Ay g fe
#At wERT F wgr fe ahww g
¥ @ Wt & a¥ s areper
t feT rad o oF A
| AT RE 1@ T T wey -
T R WA G W@, A xEwr
TR Y feagt o 3w
aftfeafa dar ok &1 & ag o
I e oo Q) w@e #, agiwy
feafs &1 oo & w7, gt ofes
gfward sw2w ¥ wredial & faems
W 9 afeema & ofa-fafegt
1 vt M gfee &, g w7 FORR
F U9 WSS wEE T[T ¥, WG
Fa7 ¥ favrw dar s ¥ fa@
AT W OwAR oI § WA
FTFAH F5T T &1

5t gl fag : gEw oA
Hagy € Awrg | agi T qur Fedt
foer ot fafr agt & fom @ owr
R ITE areEE WSS E AT &
® OWE W T omA e
¥ WE Awmmamd?

st Qo To Tl : ¥ & oA
wfar agw @7

oy wew fagrdt aweded : we
T gu Wil w wfew agr
ST & MY «WT gWT§ W fwan
¥ &g ur gwr ¢ fv wiw wEw
BITHT T AT | 7T WIT €Y qrarEy
¥ oEaTew 9T WTEw A v wefaw
Wkl % WY ¥R ? WA qTT
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The Minister of External Affairs (Shri
M. C. Chagls): This is not a matter for
our Government to interfere. My hon.
friend is aware thai there is a federal
government Iin power. The British
Government has sald that they would
give independence with in a short time,
The trouble is between the federal gov-
ernment and the nationalist organisa-
tions, FLOSSY and another national
organisation. There has been trouble,
subversion and bombing and the British
troops had to be rushed to Crater! As
far as the Indian pnpulation is concern-
ed, they are not affected by these poli-
tical troubles. They are on the best of
terms with the veople there. We have
given specific instructions to our Com-
missioner sometime back that if any
Indian wants to leave, every facility
should be given to him. So far 500
have left. I will point out what ins-
tructions we have given already to the
collector of customs ani to the Chief
Secretary of Bombay. When they come
every facility should be giver. tn them.
We are fully in touch with our Com-
missioner and we are anxious about the
safety of Indians in Aden. There are
Indians who do not want to leave. I
can understand the Indian saying: I
do not want my wife to be here be-
cause it is a political trouble between
two different groups; he is not involv-
ed: but there is internecine quarrel
between the constitutional government
and the nationalist organisations. We
are watching the sitvation. If the
Indians feel that the political situation
is going to worsen, they may be evacu-
ated and they will certainly be given
all facilities.

o A N ¢ gOerT A
Ty AT EGTE Y

Shri M. C. Chagia: The collector of
customs has been instrucled to libera-
lise the customs clearance in respect of
the bona fide personal and household
goods, machinery, industrial goods,
motor vehicles, etc. With regard to the
stock in trade, we are in touch with
the State Trading Corporation so that
they might be purchased. We have
taken every possible stop.
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Shri M. C. Chagla: No difficulties
have been pointed out to our Commis-
sioner. The only difficulty was, when
a Jewish building was destroyed, the
adjacent Indian buildings were damag-
ed. The Indiangs had been warned
about this by the local population.
There was no intention to harm or
damage Indian property.

With regard to the second part of
the question, as to what we have done,
this is what we have done: instructions
have been issued to the collector of
Customs, Bombay, for making aaequate
arrangements for the storage of stock-
in-trade likely to he brought by the
repatriates from Aden, he has also
been asked to ensure that customs’
clearance is quick and smooth and the
repatriates are handled with sympathy
and understanding and there is
constant highlevel supervision: the
regiona] passport officer who is also
the protector of immigrants, has been
asked to meet the repatriates on arrival
and render necessary assistance. The
Chief Secretary, Bombay, hag been
requested to assist the repatriates by
arranging for tneir train travel and
temporary accommodation. He has also
been requested to depute social
volunteers to look after the repatriates.
The Railway Board has been asked
to give them railway facilities, The
STC has been requested to decide im-
mediately in consultation with the
Ministry of Commerce in respect of
the terms and conditions under which
the stock-in-trade could be released
to the extent poasible, So, every
possible step has been taken.



11765 Oral Asswers

o} wojtsreT wwt ;W T
¥ e ¥ W vy oo g d
o Wil & fad s swwie
#t gfaww W w # wrar w=—g
wfgerfal s Y F 37w qoAT

wigan § 5 war s gt e war
N AMSEA TW O § WY "eTE T
WMEfF ag saam a5 W &
fer wmw Wt FAF aAaR w
T AT FC|

Mr. Speaker: That is a different mat-
ter.

Shri Bal Raj Madhok: Sir, Aden is a
very strategic area, looked upon as a
key to the Indian Ocean. Nuw that the
British have to leave under compulsion,
they are trying that Pakistan should
take over the job of safeguarding and
protecting their interests, and for that
purpose, they have been encouraging
Pakistan and the Pakistani elements in
Aden, and it is because of that the
anti-Indian activities and anti-Indian
feelings have becn created in that part
of the world. And that is the reason
why Indians there have become panicky.
So, may I know what steps do the
Government contemplate ir view of
the great strategic importance of Aden
for us, to prevent a dominant influence
of Pakistan being decveloped thers and
to see that Indian interests are protect-
ed there?

Mr. Speaker: He may not agree with
the whole thing, but he may answer
the ralevant points.

Shri M. C. Chagla: 1 am not aware
of any Pakistani influence in Aden.
The only conflicting parties are the

- British Government, the Federal Gov-
ernment and the ‘wo noticnalist orga-
nistations. The two netionalist orga-
nisations are being aided by VUAR.
Therefore, there is no question of I'ak-
istani influence. The question is, what
will be the get-up after the British

- leave. They want a coalitlcr govern-

ment. The nationalist orgarisaticns
said, "We will not ‘work with a federal
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Government; you Alssclve this, and
have a geweral clectfon.” So, there is

no question of any penetration by
Pakistan in that pert of the world,

Shri Sradhaksr Supmkar: There are
three facts: the f~st js that 900 women
and children have been evacuated; the
second jg that about 3,000 persons are
being evacuated to Britain, and the
third is, there is a news Item that
about 4,000 people want to immigrate
to India. Now, the Deputy Minister of
External Affairs said that no further
people are wishing to come, May 1
know how these things bave been re-
conciled: whether it is not altogether
incorrect to say that the rest are not
willing to come =ven on a temporary
basis?

Shri Surendra Pal Singh: I have al-
ready explained the point quite clearly.
It is true that 500 of them are coming
to India by ship. As regards how many
persons have already beec sent to the
United Kingdom, with or without pass-
ports, I cannot say. But it is a fact
that the remaining pcople there with
Indian passports have not shown any
desire to com= tc India. But if they
decide to come at a later stace we will
certainly give them facilities.

WRITTEN ANSWERS TO QUESTIONS

Manufacture of Soooters

*1147. Shri 8. 8. Kothari:
Shri Yashpal Singh:
Shri §. C. Samanta:
Shri A. Sreedhran:
Shri P. Viswambharan:
Shri Mangalathumadom:
Shri P. C. Adichan:
Shri K. Anirudhan:

Will the Minister ol Industrial Deve-
lopment and Company Affairs be pieas-
ed to refer to the reply given to Starred
Question No. 815 on the 7th April, 1967
and state:

(a) whether it fs a fact that the
screening of the remaining applications
for licences to manufacture scooters
has already been Hdone; :
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(b) if so, why licences are not being
issued; and

(¢) the steps being taken to ensure
(1) that recurring royalty payments are
not made to foreigner, (ii) that im-
ported spares are banned where indi-
genous parts are available from local
ancillary industries, and (ilii) that the
manufacturers make every effort to
have an entirely ‘Swadeshi’ sctoor
manufactured in this country in due
course through progressive indigenous
production of parts thereof?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed) (a) The screening of the
remaining applications has yet ta be
done.

(b) Does not arise.

(e) (i) Proposals invelving payment
of recurring royalty to foreigners are
considered carefully on merits and
agreed to only if the Guvernment are
satisfied that indigenous know-how is
not available.

(ii) Each year when the import pelicy
is framed, care is taken by the Directo-
rate General of Technical Devclopment
to restrict/ban ‘hose items which have
been indigenously developed or are
likely to come up.

(iil) Every year the import applica-
tions for the import of raw materials
and components 4re scrutilized by the
Directorate General of Technical Deve-
lopment vis-a.vis indigenous develup-
ment and progressive reduction in the
import content is ensured. Most of
the vehicle manufacturers have already
achieved over "0 oer cent indigenous
content.

Banspani-Nayagarh Rallway Line

*1148. Shri Chintamani Panigrahi:
Will the Minister ¢f Rallays be pleas-
ed to state:

(a) the present position of the cons-
truotion of Banspanl-Mayagarh line;

(b) whether it is a fact that this
same line has been approved by the
Secretaries’ Commiitee;
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(c) whether Government are sware
that the development of mineral indus-
try and full utilisation o Paradip Port
is very much interlinked with the
speedy construction of this line; and

(d) if so, the 7teps Leing taken
expedite this project?

The Minister of Rallways (Shri C. M.
Poonacha): (a) to (d), Iron ore depo-
sits in the Nayagarh srea are rot like-
ly to be developed in the near future,
and a rail link from Banspani/Nayagarh
to Paradeep is, therefore, not required
at present. However, fcr transpert of
ore from Tomka/Daiteri areas for
export through Paradeep Port, construc.
tion of B.G. line from Cuttack/Berarg/
Nergundi to Paradeep is under consi-
deration and necessary surveys are in
progress. This nroposal has also been
endorsed by the Informal Committee of
Secretaries for Tron ore expor:. All
the facts concerning mineral develop-
ment, utilisation of Paradeep Port etc..
will be taken into acount in the sur-
veys and a decision about the construe-
tion of the Cuttack Paradeep line will
be taken when the resuits of the sur-
veys are known.

to

Imports of Garments by Bombay
Importers

*1149. Shri Abdul Ghani Dar: Will
the Minister of Commerce be pleased
to state:

(a) whether Governmen: have recent-
ly reecived any represertation against
the Bombay importers f{cr cheating
Government by importing fresh stocks
of garments and pull-overs in pleces
and in different bundles alcng with rag
imports;

(b) if so, how many suck cases have
been detected during the la<t five years;
and

(¢) whether any enquiry has been
made in thig matter and if so, the re-
sult thereof?

The Deputy Minister in the Ministry
of Commerce (Shri 8haft Qureshi): (a)
No, Sir.

(b) and (c). Po not arise .
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Exploitation of Bihar Minerals

*1150, Shri K. Barua: Will the Min-
ister of Steel, Mines and Metals be
pleased to state:

(a) whether it is a fact that any
multiphase scheme of exploration of
minerals in BiharSs mica belt and
Ranchi Plateau has been drawn up;

(b) if so, whether any foreign colla-
boration is being arranged for the
scheme; and

(¢) whether a comprehensive idea of
such scheme has been spelled out?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) Yes,
Sir.

{(b) and (c¢). Yes, Sir. A comprehen-
sive programme of rirborne mineral
surveys and ground follow-up work in-
cluding geophysical survey and dia-
mond drilling has been drawn up in
collaboration with the experts of US-
A.LD. who have advanced a loan of
$3.5 million to meet its foreign excha-
nge costs. The entire work will be
carried out on a contract basis by an
American Engineering firm, M/s. Par-
sons Corporation of l.os Angles and
their associates, M/s. Aero Service
Corporation of Philadelphia, who will
be responsible for conducting aerial
surveys over the mineralised zones in-
cluded in this programme.

Mahatab Committee on Produection
Cost of Steel

*1151. Shrl Sradhakar Supakar: Will
the Minister of Steel, Mines and Metals
be pleased to state:

(a) the recommendations of the re-
port of the Mahatab Committee on
cost of production of steel which have
been implemented so far; and

(b) whether the cost of production
of steel in the public sector projects
have been reduced as a result thereof?

The Minister of Steel, Mines, and
Metals (Dr. Chenna Reddy): (a) and
(b). The principal recommendations of
the Mahatab Committee aim at opera-
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tional improvements to be undertaken
by the Steel Plants for which necessary
continuous action 1x being taken by the
Plants themselves. Thesge include im-
proed operational techniues for in-
creasing blast furnace nnd steel melt-
ing shop productivity, substitution of
imported spare parts and maximum
production in the plant workshops, in-
crease in output and more efficient
working of coal washeries, utilisation
of fineg to & greater extent, cutting
down of mining costs in captive mines
etc. These are long-term measures
whose implementation can produce
quantifiable results over a period of
time only.

Powerlooms in Maharashtra

*1152. shri P. Ramamurti:
Shri A. K. Gopalan:
Shri Nambiar:
Shri C. K. Chakrapani:
Shri K. Anirudhan:

Shri E. K. Nayanar:
Shri Vishwanatha Menon:

Will the Minister of Commerce be
pleased to state:

(a) whether over a lakh of puwer-
looms in Maharashtra are facing clo-
sure;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to
avert the closure?

The Minister in the Ministry
of Commerce (Shri Shafi Qureshi): (a)
No, Sir.

(b) and (c). The r:ason fcr the re-
ported closure of @ number of power-
looms is stated to be the increase in
the excise duty under the budget pro-
posals on yarn available to the power-
looms. This issue is receiving the
urgent attention of Government.

State Trading Corporation

*1154. Shri D. N, Patodia:
Shri R. Barua:

Will the Minister of Commerece be
pleased to state:

(a) whether it is contemplated to re
organise the present set-up of the State
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Trading Corporation to make it enter
new flelds of commerce in the inter-
national market; and

(b) if so, the main features of the
proposal in this 1egaed?

The Deuty Minister in the Ministry
of Commerce (Shri Shafi Qureshi): (a)
and (b). The State Trading Corpora-
tion is constantly endeavouring to
expand foreign trade and build up new
lines of export {o varlous markets,
which are not moving on their own, as
well as to further the export of tradi-
tional items to non-iraditioral markets,
At present no proposal is under consi-
deration for reorganising the existing
set up of the Corporation.

AT qOETO QA W wTATT F "W
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Export of Coffee

*1157. Shri 8. K. Sambandhan: Will
the Minister of Commerce be pleased
to state:

(a) whether there is any global
quota for Coffee exports from this

country;
(b) if so, the quantity thereof and

the percentage thereof which consti-
tutes to the total exports of all the

exporting countries;
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(c) whether any attempt has been
made by this country to increase this
-quota; and
(d) if so, the result thereol?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). Under the International
Coffee Agreement, India has been
allotted a Basic Export Quota of
21,600 tonnes per year, subject to ad-
justments made each year by the
International Coffee Council, for ex-
ports to all countries except those
which have Leen classified as ‘non-
quota’ countries. The annual quota
for the year October, 1866—Septem-
ber, 1967 is 21,274 tonnes. This cons-
titutes about 0.8 per cent of the total
export quota for this period, fixed
under the Agreement, for all cxport-
ing countries.

(¢) Yes, Sir.

(d) Our representation for an iner-
-ease in the Basic Export Quota allot-
ted to India under the International
Coffee Agreement is pending before
the International Coffee Council for a
final decision.

Availability of Steel afler Decontrol

*1158. Shri G. S. Mishra:
Shri G. C. Dixit:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) the availability of steel to in-
dustries after the decontrol;

(b) whether steel in the shape of
raw material is easily available to
small scale industries; and

(c¢) if not, the steps Government
contemplate to take to make. steel
available to small scale indusiries?

The Minister of Steel Mines and
Metals (Dr. Chenna Reddy): (a) to
(c). Excepting a few items which are
in short supply, (e.g. galvanised sheets,
thicker plates, thinner sheets) all
categories of steel are now freely
available. In respect of the ‘Scarce’
categories, the Joint Plant Committee
has annaunced a scheme of distribu-
tion, which includes allocations to
State Governments for distribution to
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small scale industries. Adequate
measures have been taken to ensyre
supplies of ‘scarce’ categories of steel
to the small scale industries. The
scheme will be modified suitably if
the genuine demands of the indus-
tries are not met to the extent it is
possible to meet it from indigenous
production. Steps have also been
taken to increase the production of
‘scarce’ categories of steel, but these
will take some time to materialise,

Prices of Cars and BScooters

*1159, Shri Léadhar Kotoki: Wil
the Minister of Industrial Develop-
ment and Company Affzxirs be pleased
to state: '

(a) whether Government
to reduce the prices of
scooters;

propose
cars and

(b) whether Government have Lak-
en any steps to double the »roduc-
tion of cars and scooters; and

(¢) if so, the details thereof?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) Governmeni have impres-
sed on the manufccturers the need to
ensure economy in production and
bring down costs and prices of auto-
mobiles. The Tariff Comission has
also been requested to recommend
reasonable selling prices of commer-
cial vehicles and passenger cars manu-
factured in the country and further
action in this regard will he taken
after receipt of the report of the
Tariff Commission.

(b) and (c). The scooter industry
has been included in the list of prio-
rity industries eligible for relesse of
Forelgn Exchange to the full extent
of their installed capacity. While the
production of scooters by the exist-
ing units during 1867 would be subs-
tantially higher than that nchieved
during 1966, the question of creating
additional capacity for the manufacture
of both scooters and passenger cars
is still under consideration.
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Hold-up of 21-UP Barauni Express

*1160. Shri Baburao Patel: Will the
‘Minister of Railways be pleased to
state:

(a) whether it is a fact that the
21-Up Barauni Express was held-up
near Bandel on the Eastern Railway
by a group of 60 people on the 17th
June, 1967;

(b) if so, the value of the articles
they looted from the passengers;

(¢) the damage to the Railways on
account of the looting;

(d) the reasons for these hold-ups
of trains becoming frequent, parti-
cularly, on the Eastern Railway;

(e) the number of hold-ups on this
particular railway since May 1867; and

(f) the steps taken to give protec-
tion to the passengers?

The Minister of Railways (Shri
C. M. Poonacha): (a) There was no
incident on 17th June, 1967 but on 18th
June, 1967, 21-Up North Bihar Express
was stopped soon after leaving Bandel
at 41 KMs. near the level crossing
gate by pulling alarm chain from
different compartments by 50 to 60
miscreants who were armed with
lathis and daggers.

(b) Passengers were robbed of their
belongings. On2 passenger logt a wrist
watch and Rs. 175 in cash while ano-
ther Rs. 113 in cash. The conductor
of a party of pilgrims had to pay
Rs. 100 to the miscreants to save the
pilgrims being looted individually.

(c) Nil

(d) and (e). There were 37 cases of
hold-ups from 1st May to 10th July,
1067. These hold-ups, cases of loot-
ing and robbery are due to deteriora-
tion in the general ‘law and order’
situation.

(f) All passenger carrying trains
are being escorted by Government
Railway Police assisted by Railway
Protection Special Force personnel in

1358 (Ai) LSD—3.
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the affected railway sections in West
Bengal.

Joint Plant Committee

*1161. Shri P. Gopalam:
Shri P. P, Esthose:
Shri K. M. Abraham:
Shri E. K. Nayamar:
Shri K. Anirudhan:
Shri Jyotirmoy Basu:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether it is a fact that the
Market Development Fund, which has
so long been operated upon by the
Iron and Steel Controller for grant-
ing of concessions for the export of
prime steels and for grant of rebate
in the sale price of steel supplied to
fabricators for the export of engi-
neering goods fabricated from steels,
has since been closed;

(b) whether it is also a fact that
the Joint Plant Committee has been
authorised to include an element into
the newly announced price of steels,
which will go into a fund created by
the Joint Plant Committee to enable
them to subsidise the export of prime
quality iron and steel materials or
the steel fabricated goods; and

(c) if so, the reasons for taking off
the work from Government authority
and entrusting it to a non-official or-
ganisation?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) No,
Sir. The Market Development Fund
is still being operated upon for giving
ecash assistance for the export of pig
iron and prime steel.

(b) There is no price control on
steel. The fund created by the Joint
Plant Committee is exclusively for
reimbursement on account of supply
of steel at international prices, which
is used by the engineering industries
for fabricating of goods exported by
them. The Joint Plant Committee
has set apart Rs. 5 per tonne on all
domestic sales of steel and Rs. 3 per
tonne on pig iron, out of the sale
price, to finance this fund. The fund
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is not used to subsidise the export of
pig iron and prime steel.

(¢) Since the money to be paid for
supplying steel at international price
to the export engneering industries,
is no longer to be paid out of the
market Development Fund, it is not
necessary to have the reimbursement
made through a Government agency.

Trade with Nepal

*1162. Shri Virendrakumar Shah:
Will the Minister of Commerce be
pleased to state:

(a) whether the trade pacts bet-
ween India and Nepal have been r2-
newed and if so, for how long and
what is the extent of trade expected
between the two countries during this
period; and
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(b) the specific items and extent
thereof to be exported to and import-
ed from Nepal?

The Deputy Minister in the Mirli-
try of Commeree (Bhri Shafi Qureshi):
(a) and (b). The Treaty of Trade and
Transit between the Government of
India and His Majestys Government
of Nepal, which was wvalid upto 3ist
October, 1965, has been extended fnr
a further period of five years, ie.
upto 31st October, 1970. The Treaty
provides for unrestricted Aow of trade
between the two countries without
stipulating ceilings for individual
items of export/imports. A statenent
showing the extent of India's irade
with Nepal during the last few years
is placed on the Table of the House.

STATEMENT
Indian’s trade with Nepal
(Rs. Lakhs,

Y ear Imports Expor's Balance

of Trede
1961-62 319 916 (+) 557
1962-63 264 435 (+) 173
1963-64 539 1157 (4) 618
1964-65 7a1 1662 (+) 941
1965-66 749 1964 (4) 1215
Emm‘)‘- 837 1329 (+4) 492

Exploitation of Iron Ore Mines

*1163. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whether a multi-million dollar
project to exploit huge iron ore
mines in India for export mainly to
Japan is being worked out by a con-
sortium of the Indian Government, a
U.S. mining firm and three Japanese
firms;

(b) if so, the details of the project;
and

(c) the result thereof?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) The
Government has under consideration
proposals for detailed investigations
and exploitation of magnetite iron are
deposits in Kudremukh area in Chick-
magalore District, Mysore State which
has been prospected by the National
Mineral Development Corporation.
An offer of technical and financial
collaboration in conducting metallur-
gical tests and pilot plant investiga-
tions, preliminary to commercial ex-
ploitation of the deposit, has been re-
ceived from an American firm toge-
ther with its three Japanese asso-
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esiates. The matter is under consider-
ation,

(b) and (c). It is somewhat prema-
ture to spell out at this stage the
details of the project which will have
40 be determined after the pilot plant
investigations and other tests huve
been carried out.

Export of Coal to Japam

*1164. Shri §. K. Tapuriah: Will the
Minister of Commerce be pleased to
state:

(a) the progress made in regard to
export of coal to Japan and other
neighbouring countries;

{b) whether Government are con-
sidering a proposal to export limited
quantity of coking coal to Japan dur-
ing 1967-68;

(c) the stage at which Lhe negotia-
tions are going on with the prospec-
tive importers;

(d) whether the MMTC alone is
authorised to export coking coal or
the private producers are also allow-
ed to explore possikilities and export
coking coal; and

incentive/facilities being

(e)_ the
encouraging expor: of

offered for
coking coal?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) At present coal is exported to
Burma and Ceylon only. The possi-
bilities of exporting Indian coal to
other countries, including Japan and
Hong Kong, are being explored.

(b) Yes, Sir.

(e) Specifications, price indications
and samples of Indiapn coking coal
have been given to some Japanese
firms whose reactions are awaited.

(d) and (e). Export of coking coal
is cunalised through the MM.T.C.
The Corporation has suggested a floor
price for different grades of coal and
have allowed Indian exporters to se-
cure business for exports, assuring
that in case they are able to secure
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prices higher than the floor price
fixed by the Corporation, ‘he benefit
of such higher price would go to
them.

Over stocking of Cotton by Birla
Group of Cottom Mills

*1167. Shri Kameshwar Singh:
Shri Suraj Bhan:
Shri P. M. Sayeed:
Shri 8. M. Bamerjee;
Shri Madhu Limaye:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Birla group of Cotton Mills have over-
stocked raw cotton;

(b) if so, whether regulations have

been violated in this respect;

(c) whether it is a fact that the
Birla Cotton Mill at Gwalior pur-
posely burnt cotton stock worlth ten
lakhs of rupees a few hours before
the recent raid by the Enforcement
Branch; and

(d) if so, the action taken _n this
matter?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). A few of the cotton mills
belonging lo Birla Group are veport-
ed to have stocked cotton slightly in
excess of the permitted level

(c) and (d). It is reported that fire
broke out in J.C. Mills, Gwalior, at
1230 p.m. on 16th June, 1967 as a
result of which about 1670 bales of
cotton were partially damaged. Loss
on account of fire is estimated at
Rs. 4 lakhs. The cause of fire is not
yvet known.

India Electric Works, Caloutta

*1168. Shri 5. M. Banerjee:
Shri Ganesh Ghosh:
Shri Jyotirmoy Basu:
Shri George Fernandes:
Shri Vasudevan Nair:
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Shri Madhu Limaye: (‘)W&'Ef @ IR HAE
Shri R. Barua: = =
A FT LW T § W I gy §
Will the Minister of Industrial ¥! 9 A=t  wenfaa srrafaay s

Development and Company AMairs be
pleased to state:

(a) whether it is a fact that the
India Electric Works, Calcutta has
declared a closure;

(b) whether this concern was taken
over by Government;

(¢) if so, the reason for this clo-
sure;

(d) whether the Government of
West Bengal have asked the Central
Government for some financial help
to take over this concern perman-
ently; and

(e) if so, the reaction of Govein-
ment thereto?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A,
Ahmed): (a) No, Sir.

(b) Yes, Sir.

(c) Does not arise.

(d) The Government of West Ben-
gal have not so far communicated
their decision to take over this con-

cern.

(e) Does not arise.

aw % ‘ffem aw’
*1169. Y Wo THo T2 :
To Tw gAY wifgar :
Far wrforeg WY ag F@Ty A FO0
w4 fF:
(7) mrag e g f5 Om feax

R @EE @@ ‘wiew sy
s ¥ fay daifan fsud &

= wmrg; 6
(n) w1 ag W ww 3 fr 3w
g # e H A grifaw awgei
#1 & firg ¥ fordr, forar

wawr & fadr siefea & 4r)

qqrg F 0T WIEw  gEafae
JqT FAFTAT  FaSt Wi FTwxwA
80 FwTae ¥ @Al # faar wan qav
feft ¥ X Fwr Frd § Wi
AT AW qGT ANET  FT ATEH
# o € oF fauw aie @
arfa W qgr ANEE T W
I Wi

(7) W@ @ AWdE @
WIS § TG AEIAT FTTACFA
aqr 3% wie g A & fod wrdfe
aTe ATy @ ¥ o (TR ) 9 el
T F AT HT AT ISTAT T4T |

Export of Human Hair

*1170. Shri George Fernandes:
Shri J. H. Patel:
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Shri Madhu Limaye:
Shri Atam Das:

Will the Minister of Commerce be
pleased to state:

(a) the names of the countries buy-
ing human hair from India;

(b) the total foreign exchange earn-
ed by exporting human hair during
the past three years; and

(¢) whether the demand for human
hair has gone up following the deva-
luation of rupee?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) U.S.A, West Germany, Hongkong,
Austria, France, Japan and Italy
are the main countries puying human
hair from India.

(b) value of exports of human hair
during 1864-65, 1965-66 and Apri! '66
and February °‘67 =iood at Rs. 29.75
lakhs, Rs, 43.66 lakhs and Rs. 145.1%
lakhs respectively.

(c) Demand for Indian human hair
in US.A, has gone up following that
eountry’s ban on import of human
hair of the origin of China, North
Korea and North Vietnam.

Baby Boilers

5656. Shri K. M. Madhukar: Will
the Minister of Industrial
ment and Company Affairs be pleased
to state:

(a) whether Government are :ware
shat in recent years ‘baby boilers' of
wnknown producers are being sold to
mdustrialists -who are perhaps un-
aware of the risks and dangers involv-
od and also do not seem to know that
by using such boilers they commit an
offence under the Indian Boilers Act,
1928; and

(b) if so, the action Government
propose to take to remove such irre-
gularities?

The Minister of Imdustrial Develop-
ment and Cempany Affairs (Shri F. A.
Abhmed): (a) and (b). Yes, Sir; it has
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been reported by Chief Inspectors of
Boilers of some State Governments
that boilers which do not conform to
provisions of the Indian Boilers Act
are used in certain industries, parti-
cularly in oil mills without the know-
ledge of the State Boiler Inspecto-
rates. Suitable steps have been taken
by the Inspectorates concerned under
the Indian Boilers Act, 1923 to prose-
cute the parties.

Under the Indian Boilers Act, 1923
a boiler means any closed vessel ex-
ceeding 22.75 litres in capacity which
is used expressly for generating steam
under pressure. It had been report-
ed by some State Chief Inspectors of
Boilers * that boilers of more than
2275 litre capacity and which do not
conform to specifications were being
manufactured and sold by unscrupu-
lous persons to small idnustrialists
who are generally not aware of the
implications of installing such boilers.
The Central Boilers Board, therefore,
had considered the matter with a view
to bringing such boilers within the scope
of the Act. The matter will be fur-
ther considered in a meeting of the
Board to be held on the 18th  July,
1967 and appropriate action will be
taken when the recommendations of
the Board are received to take suit-
able legislative measures.

Ty Tt & T

5657. it wo fwo wywe : T
wheifine fawrer @91 awamg-wnd we
Tg T & FO w40 fE

(%) &1 F@ER FT &N WE
T ¥ qex guamt w W A
e

(@) = @ T & gy ¥
1fz WA gha g fr @y saw
¥ garer frear §;

(n) afc g, @ ¥ ST K

T s & TR fe @R
L 154
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(w) afe @@ @w T &
it ¥ afz @ T e g ?
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ted ot (Y ¥ qo gW) :
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14. feast & T wATE
HATHAT |

18. Frgr-IweT)
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¥ AT AT
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g
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L edl
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L

(&) o 7
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Small Scale Indusiries in Gujarat

5659. Shri Narendra Singh Mahida:
Will the Minister of Indusirial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether it is a fact that in spite
of the decontrol of steel and cement,
the essential raw materials in the
form of steel, cement and tin is not
easily available to small scale indus-
tries in Gujarat;

(b) if so, how many industries are
threatened with closure due to diffi-
culty in procurement of raw materials
to run the industries; and

(c) the steps taken to improve the
position?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) to (c). Information is
being collected and will laid on the
Table of the House.
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Small Scale Industries In Gujnrat
State

5660, Shri Narendra Singh Mahida:
Will the Minister of Imdustrial Deve

(a) the steps taken so far to com-
centrate efforts on the promotion ef
small scale industries in small towns
and promising rural areas in Gujarat
State;

(b) the provision made in this re-
gard in the Fourth Five Year Plan

in Gujarat; and

(c) how the implementation of such
plan is being co-ordinated bDetweem
the Central and the Gujarat Govern-
ments?

The Minister of Industrial Develop-
ment and Company Affairs (Bhri F. A.
Ahmed): (a) The information is being
collected from the Government eof
Gujarat and will be placed on the
Table of the House.

(b) In the Draft Outline of Fourth
Five Year Plan of the State, an out-
lay of Rs. 208 lakhs has been provid-
ed for the development of Small Scale
Industries and setting up of Iudus-
trial [Estates. It is not pussible to
indicate precisely how much of this
amount would be utilised by the State
Government for the promotion of
small scale industries in small towns
and promising rural areas but it may
be expected that in consonance with
the policy of dispersal an appreciable
portion will be utilised for this pur-
pose. In addition to the above there
are two Rural Industries Projects in
Gujarat for which provision will ke
made directly by the Rural Industries
Planning Committee out of the tolal
provision of Rs. 20 crores for thls
programme under the Fourth Plan,

(¢) Co-ordination in implementation
of the State's programmies and thos=
of the Centre is brought about by
periodical meetings of the Small Scale
Industries Board at the Ministerial
level and its official level Committee,
both of which are representative of
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the Centre and the States. At the
planning  level, co-ordination s
attempted through the Annual Plan
discussions with the State.

Cottage Industries in Gujaras

5661, Shri Naremdra Singh Mahida:
Will the Minister of Commerce be
pleased to state:

(a) whether any schemes have been
formulate by Government to encour-
age the cottage industries in Gujarat
State during 1967-68; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). Information is being col-
lected and will be laid on the Table
of the House in due course.

Location of Heavy Industries in
Gujarat

5662. Shri Naremdra Singh Mahida:
Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether it is a fact that Gujarat
Government have suggested to the
Centre to locate some heavy indus-
tries and industrial units in Gujarat
during 1967-68;

(b) if so, the indusiries suggested
by the State Government;

(c) the details of the heavy indus-
tries and industrial units proposed to
be established during the above
period; and
invested

(d) the amount 0 be

thereon?

The Minister of Industrial Develop-
ment and Affairs (Shrl F, A,
Ahmed): (a) to (c). The proposals of
the State Government did not include
any heavy industries or industrial
units, but related to schemes such as,

1. Expansion of Industrial che-
mists's Laporatory, Baroda,
establishment of Laboratory at
Rajkot and Test Houwe.
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2. Industrial Research and Pilot
Plants.

3. Preparation of Frojeci Report.

4. Acqiusition and development
of Industrial areas by the

Gujarat Industri~’ Develop-
ment Corporation.
5. Participation in share ecapital

of Gujarat Industrial Invest-
ment Corporation.

6. Under writing of capital issues
by State Units.

7. Export Promotion.

(d) No final decisions has yet been
taken on the amount {o be invested
on these schemes during 1967-68.

Arbitrators for Rallway Dfficials

5663, Shri D. R, Parmar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that in arbi-
tration cases, the Railway Adminis-
tration appoint arbitrators for both
the parties i.e. petitioners and respon-
dents from amongst the railway offi-
cials;

(b) if so, whether it is against the
principle of natural justice;

(¢) whether the arbitrators being
railway officers in service, the amount
of remuneration recovered from both
the parties is being credited to the
Railway Administration; and

(d) if not, the reasons therefor?

The Minister of Rallways (Shri C. M..
Pooncha): (a) and (b). The ap-
pointment of arbitrators is regulated
by the relevant clause of the contract
entered into between the Railway and
the Contractor, according to which
when the claim is below Rs. 3 lacs
and the issues involved are not of
complicated nature, the dispute Is
referred to a sole arbitrator who may
be the General Manager or a person
nominated by him in that behalf;
when the claim is Rs. 3 lacs and above-
or the issues involved are of a com-
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plicated nature, the dispute is refer-
red to two arbitrators. In the latter
oase, the llailways send a panel of
more thar three names of officers of
one or more departinents of the Rail-
way to the Contractor who is asked
to sugges! a panel of three mnames
eut of it. '[he General Manager ap-
points one arbitrator out of the panc)
suggested by the Contractor, to be
Contractor's nominee and then ap-
points a second arbitrator of equal
status either trom the panel or from
eutside the panel, as Railway's
nominee,

(c) Railyay officers acting as arbi-
tractors arr not allowed to charge
honorarium from the Railway, except
in cases <here the dispute pertains
to a depariment other than that to
which the officer concerned belongs.
As regards remuneration from the Con-
tractors, when any costs on account of
arbitration are awarded against a
Contractor, the entire amount on re-
covery by the Railway concerned is
credited to the Railway and not paid
to the arbitrators.

(d) Does not arise.

Asgistant Divisiona] Personne] Officers

5664. Shrimati Jyotsma  Chanda:
Will the Minister of Rallways be plea-
sed to refer to the reply given to Un-
starred Question on. 2664 on the 16th
June, 1967 and state:

(a) the considerations which have
weighted with the Railway Adminis-
tration in not prescribing a normal
period of stay at one place by Rail-
way Officers, especially those dealing
with establishment matters with a
view  to promote healthy adminis-
tration and;

(b) the names of the Divisions/
Offices in which the three officers
transferred and the two decided to
be retained despite longer periods
of stay are at present posted?

The Minister of Rallways (Shri C.

M. Pooncha): .(a) Officers dncluding
those dealing with Establishment
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matters are not normally retained at
one place for unduly long periods. No
rigid limit has been prescribed . for
their stay at one place. Their trans-
fers are arranged periodically, keep-
ing in view administrative require-
ments,

(b) (i) Bikaner, Ferozepore and
Allahabad.
(ii) Delhi Division and Jodhpur

Workshop.

R a9 T A
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Manufacture of Cigrettes

5666. Shri Baburao Patel: Will the -
Minister of Industria] Development
and Company Affaire be pleased to
state:

(a) the number and names of fac-
torieg manufacturing cigrettes and
their output in quantity and value
per year;

(b) the number of cigrettes consum-
ed every year in India;
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(c) the amount of foreign exchange
.allotted to the cigrette manufacturers
every year for the purchase of paper,
foreign tobacco and other ingre-
dients;

(d) the number of employees and
the annual wage bill of these cigarette
manufacturers company wise;

(e) the conditions and restrictions
placed on the manufacture of cigaret-
tes on grounds of health in view of
the hazard of cancer;

(1) the number of foreign clgaretie
manufacturers in India as against
Indian ones and their respective in-
vestment, annua' output and value;

(g) the amount of money sent out
of the country every year by any of
the foreign manufacturers and their
names; and

(h) the amount of export trade in
cigarettes every year and the value
in rupees?

The Minister of Indusrial Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (a) and (f). There are
at present 13 cigarette manufacturing
units operuting in India. A state-
ment showdng the details of their
names, output in gquantity and wvalue
and investment for the year 1966
(Annexure I) is laid on the Table of
the House. [Placed in Library. See
No. LT-1044/67). OQut of these one
unit ig not reporting production.

(b) Consumption of cigarettcs in
India during the 1966 is estimaed to
be of the order of 56,525 million
pieces.

(e) Alnost all the raw materials
required f,r the manufacture of cig-
rettes are .(vailable indigenously ex-
cept a fev; preservatives, flavouring
agents and special type of packing
paper. Foreign exchange released for
the impoit of these items during the
last three years is as under:

Rs. 24.90 lakhs
8.22 lakhs

1964-65
1965-66 Rs.
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1966-87 Rs. 20.00 lakhs (Posi
(April-September devaluation)
Details about the value of import
licences lasued for import of tobacce
under PL 480 are given below:—

Licensing period Valoe in

‘ooc’of Ra.
:prll. 62-March, 63 . 140.3;-
April, 63-March, 64 . 0,16
April, 64-March, 65 . 38,28
April, 65 March, 66 .
April, 66-March, 67 1,67:49
April, 67-March, 68 . 1,14

(upto 20-5-67)

(d) Details about the number eof
employees and the annual wage bil
of the various cigaretts manufacturers
(Annexure II) is laid on the Table of
the House. [Placed in Library. See
No. LT-1044/67].

(e) No specific restrictions or com-
ditions have been imposed by Gov-
ernment on the manufacture of ciga-
rettes on grounds of health hazards.

(g) and (h). The requisite infor-
mation is given in the enclosed state-
ments. (Annexure III & IV) laid om
the Table of the House. [Placed in
Library. See. No. LT-1044/67].

Rallway Line between Jalna amd
Ehamgaon

5668. Shri Rane: Will the Miniater
of Rallways be pleased fo state:

(a) whether it is a fact that the ex.
G. 1. P. Railway had undertaken cons-
truction of new railway line betweea
Jalna and Khamgaon before the First
World-War;

(b) if so, the reasons for giving up
the construction work;

(c) whether Members of [Parlia-
ment from Maharashtra had repre-
sented to the former Minister of Rail-
ways to undertake the construction of
the above said railway line in the
Fourth Plan period; and
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(d) if so, when Government pro-
pose to undertake the survey of the
above line?

The Minister of Rallways (Shri O. M.
Poonacha) (a) to (d). Engineering
and Traffic surveys for a BG line from
Khamgaon to Chickli which forms
part of the suggested link upto Jalna
were carried out in 1912-13 by the Ex.
G.ILP. Railway and the surveys re-
vealed the project as unremunerative.
A fresh traffic survey was carried out
in 1926 and the construction of the
line to Chickli was sanctioned in 1931
but the construction work could not
be taken up due to lack of funds.
As the conditions hag changed consi-
derably, a fresh traffic survey was
-carried out in 1933-34 which revealed
that the project would be unremune-
rative; hence, it was abandoned. In
1964-65 on a representation from
several M.Ps. suggesting surveys for
the Khamgaon-Jalna link the position
was re-examined and it was felt that
the project cannot be taken up for
construction due to paucity of funds
and that no useful purpose will be
served by taking up the surveys. The
position was explained to the repre-
sentationists by the former Railway
Minister.

e wive fawre faos, fefiy
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S g |

Textile Factory in Srikakulam District

5671. Shri V. Narasimha Rao: Will
the Minister of Commerce be pieased
lo state:

(a) whether Government have
given any licence for the construction
of textile factory at Amadalavalasa,
‘Srikakulam District in Andhra
Pradesh;

(b) whether any loan has been
given in this connection by a finan-
.cial institution of the Government.

(c) if so, the amount thereof; and

(d) the terms and conditions there-
for?

The Deputy Minister in the Minis-
dry of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) to (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-1045/67].

Jute Factory im Andhra Pradesh..

5672. Shri V. Narasimha Rao: Will
‘the Minister of Commerce Le pleased
to state:

(a) whether Government have any
proposal to establish a jute factory in
Amadalavalasa, Srikakulam District,
1358 LS eomrdhn

(b) if so, the nature thereof?

The Deputy Minister in lhe Minis-
‘iry of Commerce (Shri Shafi Qureshi):
«a) No, Sir.

(b) Does not arise.

ASADHA 23, 1889 (SAKA)
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Howrah-Rourkela Express

5674. Shri R. R. Singh Deo: Will the
Minister of Rallways be pieased to
state:

(a) whether Government propose to
extend the Howrah-Rourkela Express
on the S.E. Railway to Titlagarh after
the discontinuance of the through
passenger train from Titlagarh to
Howrah;

(b) whether Government also pro-
pose to run daily the bi-weekly Express
now running from Vishakapatnam to
Tatanagar on the SE. Railway and
extend the same upto Howrah;

(e) if so, when; and
(d) it not, the reasons therefor?

The Minister of Railways (Shri C. M.
Poonacha): (a) No.

(b) No.
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(c) Does not arise.

(d) Nos. 457/458 Rourkela-Titlagarh
jpassengers connect 323/324 Howrah-
Jtourkela Expresses at Rourkela dur-
ing convenient hours. Extension of
123/324 Expresses to and from Titla-
garh is, therefore, not justified. An
analysis of utilisation of 5/6 Tata-
Waltair bi-weekly Expresses, as per
vensus conducted in April, 19067 bas
vevealed that these services are not
fully patronised and there is, thus, no
traffic justification for increasing their
frequency from bi-weekly to daily
nervice. Extension of these trains to
and from Howrah is also not opera-
fionally feasible for want of requisite
line capacity on Howrah-Kharagpur
rection apart from the lack of trafflc
iustification therefor.

Land en the sides of Railway Tracks
on S.E. Railway

5675. Shri R. R. Siagh Deo; Will the
Minister of Railways be pleased to
Hate:

{a) whether Government have tak-
rn any action regarding cultivation of
the fallow land lying on either side cI
the Railway tracks on the S.E. Rail-
‘way,;

(b) if so, whether the land has been
leased out to local cultivatorg or whe-
ther Government propose to take it
1p departmentally; and

(c) the total area of the land lying
lallow and how much of it has been
brought under cultivation in Orissa?

The Minister of Rallways (Shri C. M.
"oonacha): (a) Yes.

(b) To local cultivators.

(c) The total cultivable Railway
'and in Orissa is 1481.38 acres. Out of
this 852.88 acres have been allotied
in cultivators for Grow More Food
1Mrposes.

JULY 14, 1967
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Rail Link between Dholka and Nadiad
(Western Railway)

5676, Shri R. K. Amin: Will the
Minister of Railways be pleased to
state:

(a) whether there is a proposal to
link Dholka and Nadiad Stations of
the Western Railway by rail;

(b) if so, when; and
(c) if not, the reasons therefor?

The Minister of Rallways (Shri C.
M. Poonacha): (a) No.

(b) Does not arise.

(¢) Due to paucity of funds only
very few new lines required on strate-
gic considerations or linked with
major schemes of development are
likely to be taken up for construction
in the Fourth Plan and this line may
not merit adequate priority for inclu-
sion therein. Besides, these (wo
places are already connected by ruil
though by a little circuitous route.

Diamond Cutting Factories

5677. Shri R. K. Amin: Will the
Minister of Industrial Development
and Company Affairs be pleased te
state:

(a) whether there are large number
of diamond-cutting factories working
in Surat and Bulsar Districts of Guja-
rat State;

(b) how the raw material for
diamond-cutting is imported and how
the finished products are exported:
and

(c) the tax imposed on the export
of diamond and import of its raw
material?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) Yes, Sir.

(b) Under the policy for Registered
Exporters, the import of rough dia-
monds is allowed against the export.
of cut and polished diamonds, already:
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effected. The rough diamonds so im-
ported are cut and processed and then
exported.

(c) There is no export duty on ex-
port of Cut and Polished Liamonds
and no import duty on rough dia-
monds.

Prices of Refrigerators

5078, Shri R. K. Amin: Will the
Minister of Industrial Development
and Compamy Affairs be pleased to
state:

(a) the total sale of refrigeraiors
hoth imported and home manufactur-
ed, in India since 1856 (yearly-wise);

(b) the price charged ior each
standard variety from the consumers
in India with details since 1856; and

(c) the prices charged by the manu-
facturers, and final selling agent alung
with the part of the price going to the
Centre, the State er any local autho-
rity as tax?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) Information in respect
of the sale of refrigerators is not
available. The production figures
during 1956—66 and imports between
April '65 and January 1967 are how-
ever furnished in the statement laid
on the Table of the House. [Placed
in Library. See No, LT-1048/67].

(b) and (c). With the prices vary-
ing from variety to variety and also
from time to time and in the absence
of any statutory control over the
prices of refrigerators, it is very diffi-
cult to collect information in this re-
gard as well as in respect of share of
taxes between the Centre, the State
or any local authority over a period
of ten years.

B.G. Lines from Dhrangadhra to Kuda

5679, Shrl Sriraj Meghrajji Dharam-
gadhra: Wi/l the Minister of Rallways
be pleased to state:

(a) whether any proposal is under
oconsideration to lay a B.G. line from
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Dhrangadhra to Kuda alongside the
M.G. line or to connect the line with
a tri-rail track for both M.G. and B.G.;

(b) it so, the approximate cost of
each of the alternative schemes; and

(c) the probable period it will take
to implement each of the alternative
schemes?

The Minister of Railways (Shri C.
M. Poonacha): (a) to (¢). lnvestiga-
tions carried out recently have rcveal-
ed that conversion/provision of mixed
gauge between Dhrangadhara and
Kuda is not warranted at present.
The approximate cost of a broad
gauge line between Dhrangadhara
and Kuda would be about Rs. 1.50
crores, and for providing a mixed
broad gauge|metre gauge, Rs. 1.70
crores. The proposal for introduction
of mixed gauge between Dhranga-
dhara and Kuda will be reconsidered
when warranted by increase in tra-
fic. The question of implementation
of the scheme, therefore, does not
arise at this stage.

Cottage Industries in Gujarat

5680. Shri D. R. Parmar: Will the
Minister of Commerce be pleased to
state the details of the schemes for-
mulated by Government to encourage
the cottage industries in Gujarat State
during 1966-67 and 1967-887

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
Information is being eollected and will
be laid on the Table of the House in.
due course.

Overbridge at Level Crossing Near
Palanpur Station (Western Rly.)

5681. Shri D. R. Parmar: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that vehicular
traffic on the main road is seriously
obstructed on account of the frequent
and long steady closure of the level
crossing at the Southern end of Palan-
pur station on the Western Railway;.
and
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(b) if so, whether Grovernment pro-
pose to construct - road over-bridge
on this level crossing with a view to

remove inconvenience anc hardship to
public?

The Minister of Railways (Shri C. M.
Poonacha): (a) Presumably, the Hor'ble
Member is referring to the level cross-
ing on the Palanpur-Deesa rcad at the
south end of Palanpur Station. Ad-
mittedly it is a busy level crossing,
but instructions exist that the gates
are not to be closed fuor mare than ten
minues at a stretch as far as possible.

(b) Yes. As the cost is to be shared
by the State Government, the scheme
is being finalised by the Railways In
consultation with them.

Flag station between Dangarwa and
Ambliyasan stations (Western Rly.)

5682. Shri D. R. Parmar: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived representations from the public
to open a new flag Railway Station
between Dangarwa and Ambliyasan
" Stations on the Western Railway; and

(b) if so, the action taken thereon?

The Minister of Rallways (Shrl C. M.
Poonacha): (a) Yes.

(b) The proposal iz under examina-
tion.

Khadi Boards

5683. Shri D. R. Parmar: Will the
Minister of Commerce he pleased to
refer to the reply given to Unstarred
Question No. 2857 on the 16th June,
1967 and state:

(a) the amount involved in the seve-
ral cases of fraud and misappropriation
-of tunds in varlous State Khadi Boards;

{b) whether this amount has
Tecovered from the culprits; and

(c) if not, the reasons therefor and
the heads under which this amount has
“been written off?

been
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The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi): (a)
The total amount Involved in respect
of the six State Boards referred to in
the reply given to unstarred Question
No. 2857 on 16th Jvne, 1967 is Rs. 2,87,
978.

(b) and (c). Recovery tn the tune of
Rs. 34,385 has been made so far, In-
formation with regard to additional re.
covery will be laid on the Table of the
House as and when available,

Written Answers

Over/under Bridges in Gujarat

5684. Shri Narendra Singh Mahida:
Will the Minister of Railways be pleas-
ed to state:

(a) the number of over and under-
bridges proposed to be constructed in
Gujarat State during 1967-68; and

(b) the details thereof and the
amount allotted for the purpose?

The Minister of Rallways (Shri C. M.
Poonacha): (a) Ten numbers.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1047/67].

Rayon Factorles

5685. Shri Hukam Chand Kachwal:
Shri Ram Singh Ayarwal:
Shri Bharat Singh Chaunhan:

Will the Minister of Commerce be
pleased to state:

(a) the names of Rayon faclories in
the country and the number of workers
employed in each of them in the various
States; and

(b) out of these, in how many facto-
ries workers are put on duty for only
five hours a day and In how many
factories such a practice is not Im
vogue?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi): (a)
It is presumed that the reference made
by the Hon. Members is to Rayon fila-
ment yarn factorles. A statement ls
attached.
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(b) All the rayon yarn factories are and the usual working hours of workers
running on a continuous werk basis and on shift basis are applicaktle.

STATEMENT
S. No. Name of the Factory State in which Number of
_ located workers employeq

1 2 3 4
Rayon filament Yarn
1 Baroda Rayon Corporation Ltd., Surat Gujarat 1611
2 Century Rayon, Bombay Maharashtra 3976
3. J. K. Rayon, Kanpur U.P. 1400
4- Indian Rayon Corporation Ltd., Veraval Gujarat 1100
5. Kesoram Rayon Ltd., Calcutta West Bengal 1583
6 Natlonal Rayon Corporation Ltd., Bombay Msaharashtra . 5358
7. South India Viscose, Coimbatore Madras 1200

. Travancore Rayon, Travancore Kerala 1653
Acetate Rayon Yarn

Sm Sk Ltd., Sirpur Andhra Pradesh 3200
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Accidents to Assam Mail

5693. Shri Yashpal Singh:
Shri 8. C. Samanta :

Will the Minister of Rallways be
pleased to state:

(a) the number of times the Assam
Mail met with accidents during the
last one year;

(b) the total loss of human life and
property; and

(c¢) the measures intended to improve
the security arrangements?

The Minister of Rallways (Shri C. M.
Poonacha) : (a) Presumably, the refer-
ence is to the Assam Mall running on
the Northeast Frontier Railway which
met with accident 3 times during the
period July, 1866 to June, 1967.

(b) There was no loss of life in these
accidents. The cost of damage to Rail-
way property was estimated at approxi-
mately Rs. 53,750.

{¢) The following measures have
been taken to Improve the Security
arrangements:—

(1) Running of passenger carrying
trains has been restricled to
day time In the wulnerable
area;
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(ii) Track patrolling by Engineer-
ing patrolmen and armed
R.P.F. contingents under the
operational control of the
Army.

(i) Runuing of search-light tpeciul
ahead of passenger trains in
rage of necessity after dusk.

(Iv) Intensification of ‘Intelligence’.

(v) Intensive checking of passen-

gers and their luggage on
platforms and n runcing
trains; and

(vi

L=

Escorting of important passen-
ger trains by G.R.P., R.PF
and R.P.S.F. besides pusting ot
G.R.P./RP.F. at imporiant way
side stations to watch anti-
social elements.

Exports

5694, Shri Madhu Limaye:
Shri 8. M. Banerjee :
Shri George Fernandes:
Dr. kam Manohar Lohia :

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that in the
last ten months or so, after thc de-
valuation of the rupee, exports have
not shown any appreciable increase.
and

(b) it so, the break-up of the expurt
Agures for major commodities in the
last ten months?

The Deputy Minister in thé Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b). Two statements (i) show-
ing monthly trends in Indla's exports
after devaluvation from Jurne, 1066 to
March, 1967 und (ii) break-up of ex-
port figures for major commodities
during the 10 months (June-March
1867) are laid on the Table. [Placed
in Library. See No. LT-1048/617.]

Bagalkot Cement Company at Bljapur

5695. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri 8. M, Banerjee:
Shrli George Fernandes:

Will the Minister of Industrial Deve-
lopment and Company Affairs be

JULY 14, 1967
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pleased to refer to the reply given to
Unstarred Question No. 2605 on the
20th November, 1966 and stute:

(a) whether the report of the Inspec-
tor appointed by Government under
Section 237(b) of the Companies Act
to investigate into the affairs of the
Bagalkot Cement Company it Bijapur
hus since been received:

(b) if so, the action taken thereun:
and

(¢) whether any evidence of the
bribe morey paid by the Company to
sume high Governmant officials has
been found by the Inspector in the
Company's documents?

The Minister of Industria) Develop-
ment and Company Affairs (Shri F. A.
Ahmed) : (a) Presumably, the Ques-
tion referred to by the hon. Members
is Unstarrsd Question No. 2805 which
was answered on the 29th November,
1966. The Inspector submitted an
interim report in November 1966. He
would submit a firal report on com-
pletion of the. investigation.

(b) Th= Central Government submit-
ted an application in April 1967 to the
Companies Tribunal under Sections
388B and 388D of the Companies Act
requesting the Tribunal, inter alia, to

inquire into the case against tbe
Chairman of Tandulkar Industrles
Private Ltd., the former Managing

Agents of Bagalkot Cement Co. Ltd.,
who is at present one of the Directors
of the latter company, and record &
finding as to whether or not he is a fit
and proper person to hold the office
of Director or any other office cunnec-
ted with Bagalkot Cement Co. Ltd. or
any other company. An interim appli-
cation has also been filed for restrain-
ing him from managing the alfulrs of
the company pending tae final disposal
of the application.

(¢) The .Inspector has not yct been
able to look into the books of accounts
of the company, as they are still with
the Courts
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Bombay Oxygen Corporation, Ltd.

5696. Shri Madhu Limaye:
Dr. Kam Manohar Lohia:
Shri George Fernandes:

Will the Minister of Industrial Deve-
lopment and Company Afalrs be
pleased to state:

(a) whether Government's attentlon
has been drawn to the irregular pur-
chase of cylinders by the managemcnt
of the Bombay Oxygen Corporation,
Ltd.;

(b) whether these cylinders were
purchased by the said Corporaticn from
the Rupee area at an unusually high
price;

(c) whether another Company pur-
chased cylinders of (he same specifi-
cations from the same Rupee area at
much lower rates;

(d) whether upon complaints being
made. the Bombay Oxygen Corperaticn
Ltd., themselves purchased another
consignment of these cylinders at a
much lower rate;

(e) the difference between the price
uf the first purchase and second pur-
chase by the said Corporation; and

(f) whether any action against the
Corporation has been taken under the
provisions of the Companies Act?

The Minister of Industrial Develop-
ment and Company Affalrs (Shri F. A.
Ahmed) : (a) Yes, Sir. A committee
of three share-holders of the company
was appointed in the annual general
meeting of the company held on 28th
June, 1965 to go through the papers
pertaining tp the purchase ot cylinders
by the company. The committze sub-
mitted Its report suggeslting to the
members that a further probe be made
to go into the complete working of the
company.- However no actlen was
taken by the general mectling on the
said report and in the Ist meeting of
the committee of sharehoiders held on
10th May, 1967 no further questions
were ralsed about this matler.

(b) to (e). The Company ha2 eniered
Into a Contract with the East German
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Suppliers for the supply of Oxygew
Plants, Acetylene Plant and 20000
Oxygen Cylinders. The Contract price
of the oxygen cylinders was Rs. 188
per piece which was subsequently re-
duced to Rs. 175 and the Contract was
amended from 20000 to 19000 cylinders.
After the Company had purchased
10000 oxygen cylinders, they cancelled
their Order for the balance 9000 cylin-
ders at the request of the East German
Suppliers to enable the latter to comply
with an urgent Order for %000 cylin-
ders from another clienl. However,
soon afterwards the foreign suppliers
requested the Company to reinstate
their order stating that due to altered
situation they were in a position to
supply full Order for Oxygen cyiinders
but the Company stuck to the cancel-
lation. When the East German Sup-
pliers continued pressing for the accept-
ance of full Order, the Company ex-
pressed their willingness to aczcepl the
purchase of remaining 9000 oxygen
cylinders only if the prices were re
duced to Rs. 120 per cylinder. The
Suppliers firm finally agreed to reduce
the price and supplied the balance 8000
cylinder at Rs, 120 per cylinder.

(¢) Government has no knowledge of
the actual price paid hy clber flrms
for purchase of cylinders ol the same
specification from Rupee Payment Area.

(f) No action has been taken against
the Company under the provisions of
the Companies Act in respect of this
transaction.
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Utllisation of Steel Scrap

5698. Shr] 8. B. Damani: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) the steps Government are taking
to encourage the utilisation of steel
scrap,

(b) whether any steel is produced
from this; and

(c) if so, the total quantity of steel
produced during 1966-677

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) Gov-
ernment have liberalised the setting up
of electric furnaces to produce steel
by de-licensing the industry. Govern-
ment have also promoted the setting
up of the Metal Scrap Trade Corpo-
ration with the primary purpose of
maximising collection and proper hand.
lUng of scrap. This Corporation 1s
further to ensure that the entire re-
quirements of the furnaces in the
country are met and that exports of
certain types of scrap are allowed only
after meeting indigenous demand.
Scrap arisings In the integrated steel
plants and major furnaces units are
utilised direct by these units them-
selves.

(b) Yes, Sir.

(c) The exact quantity of steel pro-
duced from scrap s not readily avail
able.

International Trade Falrs

5699. Shrl 8. B. Damani: Will the
Minister of Commerce be pleased to
state:

(a) the number of International
Trade Fairs held during the year 19668-
67; and

(b) in how many of them Indla
participated and the reasons for not
participating in other Fairs?
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The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi) :
(a) A large number of Fairs/Exhibi-
tions are held every year throughout
the world. We have no information on
the actual number.

(b) India participated in forty-one
International Trade Fairs. Decisions
to participate in international fairs are
taken wfter due examination of the
comparative advantages of different
events and taking into account our
limitations of foreign exchange and
other resources.

Issue of Import Licences

5700. Shri S. R. Damani: Will the
Minister of Commerce be pleased to
state:

(a) the number of applications for
the issue of import licences that were
pending before the authorities as on the
1st May, 1967; and

(b) the extent and the mannper in
which the same have been disposed
off?

The Deputy Minister in the Minisiry
of Commerce (Shri Shafi Qureshl) :
(a) 8104

(b) 2130 applications have been dis-
posed of by Issue of licences and 1882
by lssue of rejection or deficiency
letters. The remaining applications,
which relate to the import of non-
ferrous metals, from new units are
pending as the import policy in this
respect is under examination in con-
sultation with the sponsoring autho-
ritles concerned.

Hindustan Machine Tools, Bangalore

5701. Shri C. K. Bhattacharyya:
Shri ¥. A. Pragad :
Shri Ram Kishan Gupta :
Shri Yashpal Singh :
Shri R. K. Sinha:
Shri S. C. Samanta :
Shri Tridib Eumar Chaudhurl :
Shri 8. N. Maitl -
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Shri A. K. Kisku:
Shri N. K. Sanghi :

Will the Minister of lndultrhl Deve-
lopment and Company Affairs be
pleased to state:

(a) whether his attention has been
drawn to a statement by Shri S. M.
Patil, Mg. Director of the Hindustan
Machine Tools, Bangalore saying that
“HMT's financial and business con-
ditions at present were extremely
critical”;

(b) if so, the causes that have led
to this position; and

(¢) the steps proposed to be taken to
Improve the situation?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed) : (a) and (b). Yes, Sir- In
view of the fall in demand for machine
tools, there has been some accumulation
of stocks with the Company, which has
affected full utilisation of capacity and
caused a setback in their financial
position.

(¢) To meet the present situation
the Company propose to diversify pro
duction by taking up the manufacture
of new and sophisticateq machines and
intensify their export promotion efforts.
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Industrial Projects in Punjab

5704. Shri Vishwa Nath Pandey:
Will the Minister of Industrial Develop-
ment and Company Affairs be pleased
to state:

(a) whether it is a fact that the
Government of Punjab had approached
the Central Government for the grant
of licences for setting up of five in-
dustrial projects in the State of
Punjab; and

(b) if so, the reaction of Government
thereto?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) There has been no appli-
cation from the Government of Punjab
for licences for setting up industrial
projects in the State subsequent to
February 1964 -

(b) Does not arise.

Zonal Railway Officers’ Confidential
Stenographers

5705. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Confidential Stenographers attached to
the Zonal Railway Officers are given a
higher initial start of pay than other
categories of Stenographers; and

(b) if so, the reasons therefor?

The Minister of Rallways (Shri C. M.
Poonacha) : (a) No.
(b) Does not arise.

Deraliment near Bhudhani Railway
Station

5706. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
angine and four wagons of a goods train
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were derailed near Sudni Railway
Station on the Itarsi-Jhansi section of
the Central Railway on the 27th May,
1967;

(b) if so, the causes of the accident;
and

(c) the toti]l amount of loss to the
railway prope.ty?

The Minister of Rallways (Shri C. M.
Poonacha) : (:) Presumably the refer-
ence is to the accident in which the
engine and flve wagons of goods train
No. E10 Up derailed at Budni station
un 27th May, 1967.

(b) The driver entered the sand
hump while the Starter signal was
dun!l'

(c) The cost of damage to railway
property was cstimated at approximate-
ly Rs. 42,000.

‘india Fortnight’ Exhibition in Paris

5707. Shri Nambiar :
Shri P. Gopalan ;
Shri (!. K. Chakrapani:
Shri Mohammad Ismail :
Shri E. K. Nayanar :

Will the Minister of Commerce be
pleased to state:

(a) whethe:r “India Fortnight” Exhi-
bition was reiently organised in Paris
by the Indian Embassy in France;

(b) if so, the nature of the exhibi-
tion;

(c) the total amount spent by the
Embassy on a‘count of the exhibition:
and

(d) the totul amount of goods sold
through the exhibition

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi).
(a) Yes, Sir, in collaboration with M/s.
Wagon-Lits a firm of caterers and
contractors and M/s. Bontique de
Nations, affiliate of M/s, General Ex-
ports, importers of Indian handlooms
and handicrafts.

(b) Fashlon show of dresses made
of Indian fabrics, performance of
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Indian dances, songs and service of
Indian cuisine,

(¢) The expenditure was met by tha
promoters. The Embassy spent only
Rs. 951.

(d) About Rs. 90,908.

H.M.T. Unit at Kalamassery

5708. Shri Vasudevan Nalr ;
Shri P. C. Adichan :

Will the Minister of Industrial Deve-
lopment and Company Affalrs be
pleased to state:

(a) whether there is any proposal
for the expansion of HM.T. at Kala-
massery during the Fourth Plan Period;
and

(b) if so, what will be the invest.
ment for the same and what will be
new employment generated;

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) and (b). It was originally
proposed that the Kalamassery factory
of Hindustan Machine Tools Limited
should be expanded during the Fourth
Plan period to increase its capacity
from Rs. 5 crores worth of machine
tools to Rs. 10 crores worth a year.
This scheme has however been defer-
red for the time being in view of recent
fall in demand for machine tools. The
scheme will be re-considered after
watching the trend of demand for some
more time.

Royalty Payable by N.C.D.C.

5709. Shri G. C. Dixit: Will the
Minister of Steel, Mines and Metals be
pleased to state:

(a) the year-wise amount of er
gratia royalty payable by the National
Coal Development Corporation to the
Madhya Pradesh Government; and

(b) how much out of such amount
has been pald to that Government %0
far?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy) : (a) The
year-wise amount of ex wﬁa payment
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equivalent tg royalty payable by the
National Coal Development Corporation

to Madhya Pradesh Government is as
under:—

1963-64 Rs. 1,25,556
1964.685 Rs. 1,80,760
1965-66 Rs. 1,44,925

(b) The payment made so far is as
under:—

1963-64 Rs.  410.00
1964-85 Rs. 49,678.00
1965-66 Rs. 49,724.00

Tinaings of Trains

5710. Shri Vishwa Nath Pandey:
Will the Minister of Raillways be
pleased to state:

(a) the number of trains where
timings had been changed in the new
Time Table ol' the Railways which was
enforced fromy April, 1967; and

(b) the zone-wise changes and
specially on tlre North Eastern Railway?

The Minister of Rallways (Shri C. M.
Poonacha); (a) About 2044 trains.

(b) Central Railway ., 85 Trains
Eastern Railway 421 ,
Northern Railway . 312,
North Eastern Railway 119,
Northeast Frontier Railway 136 ,
South Central Railway 177 »
South Eastern Railway 38
Southern Railway . 322,
Western Railway 434 »

Detention of Trains by Students at
Jamalpur Station

Shri Vishwa Nath Pandey:
Shri Hukam Chand Eachwal:
Shri Jagannath Rao Joshi:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that several
hundred students detained the Gaya-
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Howrah passenger train at Jamalpur
Railway station of the Eastern Railway
for three hours on the 2nd June, 1967
and looted the newspaper bundles from
the Guard's Parcel Van; and

(b) if so, the action taken in the
matter?

The Minister of Rallways (Shri C. M.
Poonacha) : (a) There was no such
incident on 2nd June, 1967. On 1st
June, 1967, however, 338 Down Gayu-
Sealdah Passenger arrived at Jamalpur
at 13-38 hrs. and left at 15-20 hrs. after
suffering detention of 87 minutes be-
yond the booked halt of 15 minutes,
since a large number of students who
had assembled at the platform, rusheu
to the brake-van to obtain copies of
the newspapers containing the results
of the School Final Examination of
Bhagalpur University. Government
Railway Police took timely action and
prevented them from entering the
brake van. Subsequently, however, the
mob broke through the Police cordon
but the Guard of the (rain, in order
to save other valuables lying in the
brake van besides the newspapers.
threw a few packages cf newspapers
towards the students which saved the
situation and the students left the
station with the newspapers. The
Parcel van was neither looted nor any
damage was caused to raflway pro-

perty.

(b) A Station Diary entry was made
by Government Rallway Police Jamal-
pur and the train was escorted by
Government Railway Police from
Jamalpur to Bhagalpur to avold re-
currence.

U.S. Team Engaged in Survey Work in
Rajasthan

5712. Shri P. Ramamaurthy :
Shri A. K. Gopalan :
Shrl Nambliar :
Shrl E. K. Nayanar:
Shri Viswanatha Menon:
Shri C. K. Chakrapani :
Shri K. Anirudhan :

Will the Minister of Steel, Mines and
Metals be pleased to refer to the reply
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given to Unstarred Question No. 3493
on the 23rd June, 1967 and state:

(a) the name of the U.S. irm which
has been given a contract to conduct
an aerial survey of Rajasthan's mineral
wealth; and

(b) the details of the contract?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a)
Persons Corporation of Los Angeles to-
gether with their associates Aero
Service Corporation have been awarded
the contract.

(b) The main features of the con-
tract are as follows :—

(i) the contractor will carry out
under the overall direction of
the Government of India the
work of aerial surveys, ground
follow.up Investigations, dia-
mond drilling and metallurgical
chemical and ore-dressing
tests in an integrated manner.

(ii) he will provide the following
experts and services:

(a) Aircraft fitted with specia-
lised instruments for aero-
magnetic and scientillometric
surveys;

(b) Experts in the fleld of geo
logy, photogeology, geo-
physics, geochemistry, metal-
lurgy, ore-dressing and dril-
ling.

Each American expert will
work in association with appro-
priate Indian counterparts drawn
from the Geological Survey of
Indla and the Indian Bureau of
Mines.

All aerial flights will be strictly
controlled by the appropriate
Indian authorities.

(iii) the work of aerial surveys, tl_!e
ground follow-up work and dril-
ling will be handled by a con-
gortilum of engineering firms
who will be responsible to
Government for the provision
of requisite equipment and
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services in accordance with tne
requirements and time sche-
dule prescribed by Govern-
ment.
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Bhilai Steel Plant Expansion
Programme

5714. Shri Sradhakar Supakar: Will
the Minister of Steel, Mines and Metals
be pleased (o state:

(a) whether the programme of ex-
panding the capacity of the Bhilai Steel
Plant to 2.5 inillion tons has been com-
pleted;

(b) whether the wire rod mill has
also been cumpleted; and

(¢} if so, the tolal cost of the ex-
pansion?

The Minister of Steel, Mines and
Meals (Dr. Chenna Reddy): ra) and
(b), Yes, Sir. The last major unit,
namely the Wire Rod Mill, is in the
process of being commissioned.

(c) The estimated cost of the expan-
sion is Rs. 138.1 crores on pre-devalu-
ation basis, This estimate is under
revision to allow for the Impact of
devaluation, changes in the rates of
customs duls, marine and the inland
freight and  ther factors.

Bogies attached to Allahabad-Bhusaval
and A/lahabad-Itarsi Trains

5715. Shri Nitiraj Singh Chaundbury :
Will the DMlinister of Railways be
pleased to refer to the reply given to
Unstarred WQuesiion No. 482 on the
26th May, 1967 and state:

(a) whether the number of bogies
now attached to 387 Dn/388 Up
Allahabad-Bliusaval and 389 Dn/390
Up Allahabai-Itarsl Expresses is seven,
at times even less and not nine; and

(b) if so; the steps proposed to be
taken to remore the number nine?

The Minisier of Rallways (Shri C. M.
Poonacha) : (a) These trains have been
running for the last about two months,
with less han their scheduled com-
position of 0 bogies, the load generally
varylng fromw T to 8 bogies.

(b) Arrar gements are in hand to en-
sure that 387 Dn/388 Up Bhusaval-
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Allahabad and 389 Dn/390 Up Itarsi-
Allahabad Passenger trains run with
the normal composition of 9 bogies each,

Industries Falr in Madras

3716. Shri Umanath :
Shri Satya Narain Singh:
Shri Nambiar :
Shrli E. K. Nayanpar :
Shri C. K. Chakrapani :

Will the Minister of Commerce be
pelased to state:

(a) whether it Is a fact that certaln
forcign countries have asked for certain
clarifications before participating in the
Indian International Trade and jndus-
tries Fair;

(b) if so. the names of the countries
who asked for the clarifications and ths
nature thereof; and

(¢) what clarifications were given to
the foreign countries?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi) :
(a) Yes, Sir.

(b) Clarifications have been sought
for generally by many foreign Missions
and Governments regarding the pro-
cedure being adopted for import and
sale of exhibits.

ic) The information regarding the
facilities for import and sale of exhibits
has since been supplied to all those
interested. Broadly the position is that
goods will be allowed to be imported
duty free for the purpose of display
at the Indian International Trade and
Industries Falr, Madras, 1868. There
will be no objection to sell the exhibits
at the end of the Exhibitlon to parties
in India against valid import licences
subject to payment of duty. Supple-
mentary licences will also be available
for the sale of permissible items upto
a ceiling calculated at the rate of Rs. 50
per square foot of exhibition spare
booked by foreign participants.



11835 Written Answers ASADHA 23,
Allowance to Foreman in Rallway
Loco Sheds

5717. Shri Madhu Limaye :
Shri Rabi Ray:
Shri J. H. Patel :
Shri A. N. Mulla:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Superin-
tending Allowance of Rs. 50 p.m. and
Rs. 75 p-m. is being paid to the Fore-
man and Assistant Foreman respec-
tively in Chittaranjan Locomutive
Works and Integral Coach Facloury;

(b) whether it is also a fact that
this allowance i{s being denied 1o the
Foreman in the Railway Loeo Sheds.
Workshops, etc; and

(c) if so, the difference in the nature
of their duties and responsibilities
which necessitates this diserimination?

The Minister of Rallways (Shri C. M.
Poonacha): (a) to (c). The highest scale
applicable to Foremen on Railways is
Rs. 450—25—575. The Jagannadha Das
Pay Commisslon specifically recom-
mended that the maximum of the scale
of Foreman in Production Workshops
should be raised from Rs. 575 to
Rs. 650 with an efficiency bar at Rs, 573.
Instead of increasing the maximum of
the scale, it was decided that a Special
Pay of Rs. 150 p.m. should be granted
to the Foreman in the scale of Hs. 450-
§75 in the Chittaranjan Locomtive
Works and Integral Coach Factory.
Other Foremen or Assistant Foremen
in these Organisations are not eligible
.for any special pay. Also the Foremen
in other Railway Workshops which are
not Production Units but mainly repair
units are not eligible for this special
pay.

Stainless Steel

5718. Shri Nitiraj Singh Chaudhary :
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) the quantity of stainless steel
produced in the country and whctaer it
meets the country's requiremsants;

(b) if not. whether Government con-
template to hegin its production in the
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country in the near future io meet the
national requirement; and

(c) if so, when?

The Minister of Steel, Mines and
Metals (Dr, Chenna Reddy): (a) to
(c). At present some smal] quantities
of stainless steel are being produced at
Alloy Steels Project, Durgapur. This
is not adequate to meet the needs of
the country. With the full commis-
sloning of the project towards the end
of the flnancial year, stainless steel
production capacity will be ' 18,000
tonnes per year. This will further
increase after the expansion of the pro-
ject in the Fourth Plan. Some parties
in the private sector have also heen
licensed and it is expected that in the
course of the next few years the
country’'s demand should be substan-
tially met.

Unions on Central Railway

5719. Shri Nitiraj Singh Chandhary :
Will the Minister of Rallways be
pleased to state:

(a) the names of various recogniscd
and unrecognised unions operating on
the Central Railway, Division-wise; and

(b) their headquarters?

The Minister of Railways (Shrl
C. M. Poonacha): (a) and (b). Unions
on Railways are not given recognition
on Divisional basis but for the Rail-
way as a whole,

The Unions which have been recog-
nised by the Central Railway and their
Headquarters are:

(i) Central Rallway Mazdoor
Sangh, Bombay.
(i) National Railway Mazdoor

Union, Bombay.

Government have no detailed infor-
mation about the varlous unrecognised
unions functioning on tihe Central
Raflway. However, the following are
some of the unrecognised unions: their
Headquarters have been shown agains:
them:

(1) Madhya Railway Karamchari
Sangh, Bombay.
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(ii) Central Raklway
Union—Bombay.

Mazdoor

(ili) Central Rallway Swatantra
Kamgar Sangh—Bhusawal.

Locomotives fitted with Suri
Transmission

5920. Shri Pahadia: Will the Minis-
ter of Railways be pleased to state:

(a) the number of Railway loco.
mt_:ti_ves fitted with the Suri Trans-
mission received from Germany so far;

(b) the number of locomotives manu
factured in India, either at Chitta-
ranjan, Varanasi or elsewhere, fitted
with Suri Transmission:

(c) the experience in actual opera-
tion of these locomotives regarding
their efficiency, maintenance and re-
pairs as compared to locomotives not
fitted with Suri Transmission; and

(d) the amount of royalties received
on Suri Transmissions in use on loco-
motives in foreign countries and the
names of countries where these are
being used?

The Minister of Rallways (Shri C. M.
Poonacha) : (a) 7 Broad Gauge Diesel
shunting locomotives and 25 Narrow
Gauge diesel locomotives fitted with
Surl Transmission have been received
from Germany so far.

(b) 27 locomotives are scheduled for
production in Chittaranjan Loromotives
Works during 1967-68 and 1968-69,
using imported power pack.

(c) The service experience with
locomotives fitted with the Suri Traas-
mission has been generally satisfactory,
though the Diesel Engine had given
some trouble but the Suri Transmission
.itself has been giving {rouble {free
service. While it is anticipated that
some economy will result in the cop-
sumption of fuel, the precise amount
cannot at present be assessed as the
overall economy depends on the type
of service, speed of operation, 1nain-
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tenance problems etc. Comparative
service performance data under similar
conditions will be avallable unly after
the locomotives under manutacture
have been tested and put into gperation
for a period.

(d) Since no locomotives Atted with
the Suri Transmission are at present
in use in forelgn countries, the question
of royalties does not arise.

Import of Coal

5721. Shri Samar Guha: Will the
Minister of Commerce be pleased to
state:

(a) whether Government are aware
that large number of East Pakistan
leaders in a joint public statement ur-
ged the Government of Pakistan 1o re-
sume the import of coal from India,
80 as to relieve the acute fuel shortage
faced by the people in East Pakistan:

(b) whether the Government of Pa-
kistan have taken any initiative in
this regard; and

(c) if so, Government's reactlon iv
the matter?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi): (a)
and (b). No, Sir. Government are not
aware of any move on the part of the
Government of Pakistan to resume im-
port of coal from India.

(¢) Does not arise.

Extension of area for Tea Cultivation

5722. Shrli Hem Raj: Will the Minis-
ter of Commerce be pleased to state
the areas for which permits have been
granted to different States and Union
Territories for extension of areas um-
der tea cultivation during the years
1965-66 and '1966-67, State-wise and
Union Territory wise?
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The Deputy Minister in the Ministry
of Commerc: (Shri Shafi Qureshi):

State

Area (in hectares)
(For which permits
for extension of tea
T
1965-66  1966-67
Amam 4361°99  3840'57
West Bengal 1981-09 628-00
Tripura 80° 35
Madras 432-08 307'98%
Kerala . . 657°70  183°68
Mysore | 85:79 116:33

Production of Tea

5733. Shrl Hem Baj): Will the Minis-
ter of Combierce be pleased tp state
the progress made for bringing pew
areas under fea cultivation in different
States and \Injon Territarles; State-
wise and Uniun Territory-wise?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
Governments of States and Union
Territories hive been requested to un-
dertake systomatic surveys of areas
suitable for extension of tea cultiva-
tion. There has been some progress
in a few ares as indicated below:—

(i) NEFA—Applications of several
enterpreneury desirous of openlnl up
tea plantatior s in this area, with the re-
commendations of the Tea Board there-
on, are undir consideration of the
NEFA Adminlstration.

(ii) Andaman & Nicobar Islands—A
Study Team which investigated the
poessibility of opening up tea cultivation
in thege Islands in 1068 recommended

any - 3
plantatipne ecould be siarted. The
matter has arcordingly been taken up
}1% the Chiet Commissioner, Andaman

fcobar Tdlands.

1533 (Al) 18D—8.
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{iii) JAMMU—A preliminary inves-
tigation has been carried out by a
Study Team which has recommended
both short and long term trials, The
matter is being considered by the
Jammu and Kashmir Government in
consultation with the Tea Board.

SR AW ¥ TR A R T oy
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Reserved Vacancies in Class I and II

5725. Shri Shambhu Nath: Will the
Minister of Rallways be pleased to state:

(a) whether it is a fact that vacan-
cies in Class [ and II reserved for Sche-
duled Castes and Scheduled Tribes in
the Railways are being fllled up lgnor-
ing the Constitutional obligation in
this regard;

(b) if not, the number of Class I and
II officers belonging to the Scheduled
Castes and Scheduled Tribes selected
for the last filve years;

(¢) whether de-reservation of vacan-
cies has been done with prior consulta-
tion with the Home Ministry; and

(d) if not, reasons therefor?

The Minister of Railways (Shri C.
M. Poonacha): (a) No.

(b) 84

(c) and (d). Direct recruitment to
Class I and Class II in Railway Service
is made on the recommendations of the
Union Public Service Commission.
When the Commission are not in a
position to nominate the requisite
number of suitable candidates belong-
ing to Scheduled Castes/Scheduled
Tribes, vacancies are de-reserved from
time to time in accordance with the
procedure laid down by the Ministry of
Home Affairs.

Idle Capacity in H.E.C. Ranchi

5727. Shri Indrajit Gupta: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) the reasons for the continued

idle capacity at Heavy Engineering Cor-
poration, Ranchi; and

(b) the action taken to improve the
utilization of the capacity?

The Minigter of Industrial Develop-
ment and Comnpany Affairs (Shri F. A.
Ahmed): (a) and (b). Of the three
projects of the Company, the Foundry
Forge Plant and the Heavy Machine
Tools Plant wre yet to be completed
and only partial production has ccm-

JULY 14, 1067
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menced. As regards the third project,
Heavy Machine Building Plant, there I8
at present no unutilised capacity. The
problem of surplus capacity will arise
from 1970-71. As the machines to be
manufactured in this Plant are tailor-
made, it takes about 18 months for
preparation of designs, technological
documents etc., and another 12 months
for manufacture. With this long manu-
facturing cycle, sufficient orders in ad-
vance are necessary to ensure full utili-
sation of capacity. Efforts are belng
made to load the Plant with advance
orders and also to diversify the pro-
duction to the extent feasible.

Production of Beer

5728. Shri Baburao Patel: Will the
Minister of Industrial Development apd
Company Affairs be pleased to state the
number of breweries in the country and
the quantity and value of beer produc-
ed annually?

The Minister of Industrial Develop.
ment and Company Affairs (Shri F. A.
Ahmed): There are four Breweries in
the country (in the organised sector)—
one in each of the States of U.P., HP.
Mysore and West Bengal, Their annual
production Is 17493 kilo liters valued
at Rs. 3.80 crores.

Imports and Exports through 8.T.C.

5729. Shri D. N. Patodia:
Shri R. Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that com-
plaints about the delay in imports and
exports of goods which are ehannells-
ed through the State Trading Corpora-
tion have been increasing; and

(b) u so, the measures m&mphhd
to improve the position In this regard?



11843 Written Answers

The Deputy Minister in the Ministry
of Commerce (Skri Shafi Qureshi): (a)
No, Sir.

(b) Does not arise,

Silllmanite Deposits

5738. Shri D. N. Patodia:
Shri R. Barua:

Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether Government have chalk-
ed out a programme to exploit sillima-
nite deposits in the country;

(b) if so, the names of places where
the work has been taken in hand in this
regard; and

(c) whether any foreign assistance
have been received to exploit sillima-
nite deposits?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) No,
Bir.
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Import of Air-conditioner and Refri-
gerators

5731. Shri Sideshwar Prasad: Will the
Minister of Commerce be pleased to
state:

(a) whether air-conditioners, refri-
gerators and cars are being imported;

(b) if so, the amount spent on each
of these items during 1964-65, 1865-68,
and 1966-67; and

(¢) what has been the percentage of
import and other duties on each of
these items during the last three years?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi): (a)
Under the Import Control Policy, im-
port of air-conditioners, refrigerators
and cars is banned. The imports that
take place are those made as personal
baggage or under transfer of residence
rules, and by foreign personnel enjoy-
ing diplomatic privileges.

(b) Actual imports were as
(b) and (c). Do not arise. follows:—
Vilue in lakhs of Rs.
S. No. Description 1964-65  1965-66  1966-67
(Upto Feb.67)
I Air conditioning machines ] 10 6
2 Refrigerators (including water coolers), 33 41 24
3 Cams 3r 44 16

(c) Two statements are laid on the
Table of the House. [Placed in Library
See No. LT-1050/86T7].

wew |t & awr arefea fesk

5732, oft sgrow g wrea s
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(7) 1965-66 H ITLAT T
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First and Third Class Waiting Rooms

5733. Shri Valmiki Choudhary:
Shri 13hiv Chandika Prasad:

Will the |Minister of
pleased to stnte:

(a) the aiterion of providing First
Class and Third Class Waiting Rooms
at different stations;

{b) the number of stations on the
North-Eastern Railway where there are
no First Clavs Waiting Rooms and also
those whene there are no Waiting
Rooms at all; and

Rajlways be

(¢) the remors therefor?

The Minister of Rallways (Shrl
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C. M. Poonacha): (a) Separate wait-
ing rooms for Upper class passengers
are provided if the average number
of upper class passengers dealt with
at the station is 25 passengers or more
per day. Waiting halls or circulating
areas are provided at all stations for
use by passengers of all classes.

(b) and (c). At 528 stations there are
no waiting rooms for First class passen-
gers. However, 176 stations out of
these have waiting rooms for upper
class passengers.

Waiting facilities are available at all
statlons except fifteen stations where
waiting halls are now under construc-
tion.

Hindustan Machine Tools Ltd., Banga-
lore

5785. Shri G. Y. Krishnan:
Shri Tulsidas Dasappa:

Will the Minister of Imdustrial Deve-
lopment and Company Affairs be pleas-
ed to state:

(a) whether it is a fact that in the
Hindustan Machine Tools Ltd., Banga-
lore employment is being given to the
outsiders rather than the local people;
and

(b) the percentage of local employees
in the said public undertaking?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) and (b). According to the
existing policy of the Governmernt,
recruttment to posts other than those
of class III and class IV or equivalent
grades, is made through All India nd-
vertisement and no State-wise statictics
are maintained. As regards posts of
class III and class IV or equivdlnt
gades, the information is being aseer-
tatmed end will be laid on the Table of
the House. It has been recognised that
it would be of advantage if persons
who etme Irom mreas neNr mmz
place of location of the Project
appointment fo posts in lower scafes.
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Late Arrival of Trains at Delhi

5737. Shri Ram Charan:
Shri Baidhar Behera:

Will the Minister of Railways be
pleased to state:

(a) whether it has been observed that
all the morning Up trains ie., 83 Up,
39 Up and 13 Up are reaching Delhi
late daily;

(b) if so, the reasons therefor;

(c) the steps Railway administration
have taken to avoid late running;

(d) whether there is any local Subur-
ban Shuttle between Delhi and Khurja
for Government employees; and

(e) if not, the reasons for the delay
in the introduction of this shuttle bet-
ween Delhi and Khurja?

The Minister of Railways (Shri C. M.
Poonacha): (a) No. Running of these
trains has not, however, been satisfac-
tory.

(b) and (c)- Late running of these
trains has been mainly due to heavy
incidence of control failures caused
mainly by theft of copper wire, indis-
criminate alarm chain pulling, loading/
unloading of parcels, etc. A punctua-
lity drive has beem instituted to Im-
prove running of these and other trains.

(d) and (e). No. 30 Up Janata Express
and 2 AJD cater to the requirements of
suburban passengers between Delhi and
Khurja. Introduction of an additional
shuttle is not, at present, operationally
feasible for difficulties of path and lack
of terminal facilities at Khurja.
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w47 fF : The Minister of Steel, Mines and
Metals (Dr. Chemna Deddy): (a) The
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Tolgaria Project of N.C.D.C.

5739. Shri Kameshwar Singh: Wil
the Minister of Steel, Mines and Metals
be pleased to state:

(a) whether it is a fact that Tolgaria
Project of the National Coal Develop-
ment Corporation is not llkely to be
taken up for execution; anct

(b) if so, the reasons for sheiving
this project?

question of taking up Talgaria project
In National Coal Development Corpo-
ration is still under consideration.

(b) Does not arise.
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(%) st (). faaor awn gz 9T
<& feat a1 @ 1 [ geenerera ¥ e wan
el deqr qFo Fo—1052/67]

() fex mr 77 T o, Y
Fesat site sa-fasal o g e

= 9T 4
waT{r few 17
qia-fesd #rE 7 |

(9) S aEF & W (oAl W
wrer-feeal #71 ot TEX F7T w@E a1 Ag
ofY ofY €7 w9 T H Ay o @
2 ¥ 1959-60 HomuTA & 4 Wy
oAt 1 WAt fFar mam ar o g
W ¥ 7Y W A7 TAA A Aravawar
& T | FErd fest wTemEr W
sraar, fesaare § T o
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/et (Trorearr) ¥ whur wow wwd

5743. st wheTe T dvw
st qof; TwT i
5 ATo o THI :
st wiere fag -

T (eqTA, W aq1 41y WA A
T|ATH FY FaT F4T 7

(¢) =r oz 7w & f& ¥
(wrorear) # afar @aw w14 fFar o
T

(w) afz &, ar fafew 2ot 2
frt sgrgmr s A AL ;) A

(m) a¥ 1962 ¥ 1967 TF
foaett sfar g8 & 7

™=, "= a4qr a9 - E (TI'O
s ) (F) & wmEm T H
Ux afd ¥ w= 1 357 {37910 =0
@R

(@) d aiwr of@eer &
farrar & fierit Fari Ty v et g
N & I ¥ o swfa
fawre o & dwd fasvefos, doar
W e & OF wid st ¥ e
& W gowtar fear @ 1 wwER A
wat & gy s swfrar e
oY IuFTr &1 framgT TR AT
ofcqYoraT & svaew ¥ gelifaaton famewy
W qORNRTATHY  FT FTH SO0 1 X
weafaar Qar gewowr WY wara O
forergY faRwY & woamar mrawes § 4
gfar #7 et qar &7 srawear
forg feomeT a1 &< gowcor &Y
arra w1 ffor o 3w wrer v v
iz ¥ WA W W WX & e
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R &) fraea & 3R o1y #7 @« o

wiqe &,

® s wqg 18 fafamT

AT wgAwT Ferdean dfee ¥
¥ 3T FU |

(7)

(2)

(3)

(1) fgfem, Rfefen mlz
TR RV FT QT AATE
wr nge & gwai o1 fafea
®T F qqT TOTGT AT G |
waer fagra (WreaErer) &
fafga = & fag st grt
wAq fwar om @ & |
s e el o % & W
woer %7 favigaral &1 qar
e & fog 9T fawergor
faar ot & | waew & qrECw
T aiear FearRA § wguard
AT qTHY FauT FT qAAT FTH
# fau qrg=e iz ae WY
fer mr &1

T T FROW F WFEIL
ot o g & fawig wr
w1t ot e foar o w0
¥ 9T IF 617.62 W
Y &Y FEE W@t | FwiE-
g aT ¥ fau wea dfeet
9 FTH WY € g AAT |

u ¥ w7 WX 39-
weor ¥ oy & ferdr e
% & waew ¥ dfaw ST
%! avgT WA & fadr O o
R ur ¥ | et
IWRT & 500 FT WY
ma aw o afe g
260 B ® Tt % @R
oar T §

afm dw ¥ 300
e % "R (7 &
wWH FR) UF gEw e
oY &Yar ran § forewr o
101 FT T TFT | TIE
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g W ET N AT FA R
ford ofae g & daafom
IO FATAT AT W T
s frarmar g

(4) &t ez & feamga ¥ fog
wiETET Fefaal § 0% aE
¥ grq gugrar faar mr

(5) o wzaor faar forgd fore
dgd wWREgE W W
fele & arg faer & upe
wfuse & & waw & fau
ITH W TF EHE 9T
geamerT ot fer o

(6) v=% frdr 77 el %Y wait
¥ waa s @ A
HRAYT ITHCW, AT | W
IIHFTT WX TR WL A
fafaw dat ¥ swor 8
e & fag Sfeat (feew)
wEIa &Y § | T Aferdt s
T gEfEa  FwATeY
qeepst &1 g fsar v
ol gAwT et § wiEEr
wg ¥ sfaffual & g QA
T d5%1 F fadwwr fisar
am | §A fad==l & s
v 7 faferga it et
® 7 & ITECT *Y geATg
¥ fod wiet T & a0
%1 aT grara fed s R &)
gudy Aot &1 alveror fwar
o @1 & 9K fag sgwr w1
fa2wl & #AmETT WEATE
grm e foy ofter Y Wi
¥ fear sndam | Wi Tg
¥ grq amra wifater
X §WrFT IAR TEEHY
or gaEld 9 WY gEmT
oo § T e
30-6-67 ¥R
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(7) %Y Fowoor g w7 & fay
sriardt e &Y a1 ¥

(8) fmw WY wrrsoigTar & -
aifal #t aerrfas wravg-
Faml ®1 QT & & fayr
s61 fegreelt wemeal sr
femfor qar §Y q#7 & 1 258
01X wfa® F@TET 47 a7 oY
FHATEY E FY o7 AT )

(9) 269 @Ta &9 FT AT 9T
AT W YT ¥ TN
9 fafem = art sfafe
AT F W CF qrT
TATE AT IFT § R W
FT & W E

Signal Workshops Staff

5744. Shri 8. M. Banerjee:
Shri. Madhu Limaye:

Will the Minister of RallWays be
pleased to refer to the reply given to:
Unstarred Question No. 2075 on the
9th June, 1967 and state:

‘(a) the number of Block and Signal
Inspectors who have been transferred
to supervisory cadre In the Signal
Workshops on the Northern, North
Eastern, Eastern, South Eastern and
Central Railways:

(b) the total number of supervisory
posts in the respective signal work-
shops; and

(¢) the manner in which po‘ting of
such staff does not affect the channels
of promotion of the supervisory staff
on regular cadre?

The Minister of Rallways (Shri C.
M. ‘Poonacha):

(a) Northern Railway

- 3
North Eastern Railway —
Etstern Railwa: -_ Ziil
South Eastern iulwny —_ 5
Cengral Railway -— Nil.
Northern Railwa: -_— 24
® North Eastern l{ulwty - 23
Eastern Rulw _ ‘61

®
South Eastern Railway

13
Central Railway

3%
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(c) These postings are cidinarily
made in the absence of suitable super-
visory staff in Signal Workshops. The
channel of promotion cannot therefore
‘be considered as being affected.

® i wrere fwaet o frafer

5745 off WieTt AW oW :
T XA Hell g qaT FT PO G
fw:

(7) oz st fsqraga &
=fw fogiT 2wt &1 gfimr
qr fear ar dwT §;

(=) afz 21, &t S99 #7093
WM AW AT T FFWIEATC F;

() ®a1 F@ITT IAN et
FH 9T AWMA FiA I TEEA FY F;
T

(w) ofewit =7 & T AmH%
i 9T Sfe T FW F 9wy
fey safer dw17 § 7

v qAY (ot Fo Fo gATW) :
(%) & (). o 78 | 9f67 & wFAT
oy s § safs sfufas swfmart
w1 go g 78 o o ww i
o fow & g1 #Y ST 91, §
§U | ¥ Ag F TEHIEETd #1 oW
fom =t % Tam s o feT o,
weten A wafy w7 5@ F Iqgw F,
W T HragfE g, IR Afw
wifeal faoet # frgw & @ & e
fox o1 @ & T9A wrAfag IEFRATT
agr = F & fay dave AT ogw
g

(7) a1wg | % ¥ T sfwat
3 g ¥ defes sl & fod wot
wgafa & €1 § s agger< wmdw
fersm @i '
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Rajmahal Station

5746. Shri Mamdi: Will the Minis-
ter of Rallways be pleased to stete:

(a) whether it is a fact that at Raj-
mahal Station in Santhal Pargana Dis-
trict in Bihar which is the biggest fruif
distributing centre in the State. there
are not sufficlent arrangements for
traders to stock goods for scme period
and they have to suffer great lcss due
to rain etc;

(b) the total annual income to Rall-
ways due to this trade; and

(c) whether Government propose to
make certaln improvements for the
facility of traders with a view to in-
crease Income on this accounf?

The Minister of Railways (Shri C.
M. Poonacha): (a) No.

(b) The annual income {o Railways
due fo this trade for the last three
years is as under :—

Rs.
1964 9,96,826
1965 2,72,749
1966 2,66,334
(c) No.

Rallway Lines in Mysore State

5747. Shri K. Lakkappa:
Shri M. H. Gowda:

Will the Minister of Rallways be
pleased to state:

(a) the new rallway links surveyed
and sponsored by his Ministry in
Mysore State since 1962;

‘(b) whether construction is still in
progress in some of the rnew lines;
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(c¢) if s0, when the eonstruction
thereon Is expected to be completed;
and

(d) whether any time 'imit hes been
fixed therefor?

The Minister of Railways (8kri C.
M. Poonacha): (a) to (d). The fol-
lowing new railway lines falling whol-
ly or partly in Mysore State were ap-
proved for construction during the
“Third Plan and were surveyed.

(i) Mangalore—Hassan.

(il) Bangalore—Salem.
Construction work on these twg new
lines is still in progress. The com-
pletion of the Mangalore—IHassan line
will be synchronised with the comple-
tion of the Mangalore Port Project.
‘The Bangalore—Salem link 1s erpect-
ed to be completed by March, 1968.

Kadur—Sakaleshapura Raillway Line

5748. Shri K. Lakkappa:
Shri M. H. Gowda:
Will the Minister of Railways be
pleased to state:

(a) whether any survey of Kadur-
Sakaleshapura railway link on the
Southern Railway has been completed;

(b) if so, the cost of the survey in-
volved; and

(c}) when the project is likely to be
completed ?

The Minister of Rallways (Shri C.
M. Poonacha): (a) and (b). Prelimi-
nary Engineering and Traffic sirveys
for this line were carried out during
1955—57 at an estimated cost of Rs.
2,75,327 and Rs. 47,582 respectively.

(¢) The proposal was considered not
financlally justified and was dropped.

Shuttle Trains between Bhusaval-
Chalisgaon and Bhusaval-Khandwa
Station

5749. Shri Rane: Will the Minister
of Rallways be pleased ‘o siate:

(a) whether it is a fact that train
services which were available during
pre-war (Second World War) period
between (i) Bhusaval-Challsgacn (ii)
Bhusaval-Khandwa and (ill) Bhusaval-
Bombay V.T. are not available at
present; )
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(b) the number of trains between
the above said stations that were serv-
ing small station passengers in pre-
war days and the number of such
trains at present;

(c) whether Government propose to
introduce shuttle trains between
Bhusaval-Chalisgaon and Bhusaval-
Khandwa sections to serve passengers
at small stations; and

(d) whether it is also proposed to

introduce a train between Bhusaval
and Bombayv V.T. daily?

The Minister of Railways (Shrl
C. M. Poonacha) : (a) No.
(b) Compared to pre-war period

there has been no reduction in train
services on Bhusaval-Chalisgaon, Bhu-
saval-Khandwa and Bhusaval-Bomhay
V.T. Sections as is indicated below :—

Section No. of trains serving small
stations
Pre-war At present
Bhusaval-Chalisgaon 2 2
Bhusaval-Khandwa 3 3
Bhusaval-Bombay 2 2
(c) and (d). Not at present.

Mail/Express/Janta Train betWeen
New Delhi and Bombay V.T.

5750. Shri Rane; Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that not-
withstanding the continuous demand
by the public, no additional Mail /Ex-
press|Janata train has been introduc-
ed between New Delhi and Bombay
V.T. via Jhansi-Bhusaval on the Cen-
tral Railway; and

(b) if so, the reasons therefor?

The Minister of Rallways (Shri C.
M. Poonacha): (a) and (b). Introduec-
tion of an additional train hetween
New Delhi and Bombay V.T. via
Jhansi-Bhusaval is not, at present,
operationally feasible for want of re-
quisite line capacity on sections en-
route and lack of terminal facilities
at Bombay V.T. and New Delhi.
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Rubber Board for Andaman Rubber
Growers

5751. Shri E. K. Nayanar: Will the
Minister of Commerce be pleased to
state:

(a) whether Government propose to
establish a separate Rubber Board for
Andaman rubber growers; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) No, Sir.

(b) Does not arise.

Level Crossing Near Mandhana
Railway Station

5752. Shrimati Sushila Rohatgi: Will
the Minister of Railways be pleased
to state:

(a) whether any representation has
been received regarding putting up a
level crossing near Mandhana Rail-
way Station, Kanpur (U.P.), North-
Eastern Railway; and

(b) if so, the action taken thereen?

The Minister of Railways (Shri C.
M. Poonacha): (a) Yes, a reference
has been received from the Principal,
B.PMG. Inter College, Mandhana,
Kanpur for provision of a level cross-
ing at Mandhana for the convenience
of the students.

(b) The matter is under considera-
tion.

Jute Mills in Kendrapara

5753, Shri 5. Kundu:
Shei K. P. Singh Deo:
Bhri Srinivas Misra:
Shri Baidhar Behera:

Will the Minister of Commerce be
pleased to state:

(a) whether any project report re-
garding the setting up of Jute Mills
in the towns of Kendrapara and
Jaleswar in Orissa has been prepared;

(b) if so, the brief outlineg there-

(c) the steps taken to zet up jute
mills in Kendrapara and Jaleswar?

JULY 14, 1067
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The Deputy Minister in the Minis-
of OCommerce (Shri Shad
Qureshi): (a) to (c). Government of
India have no proposal to set up jute
mills in Orissa or elsewherc. No
project report has, therefore, been
prepared.

Civic amenities in Railway ' Colonies,
Delhi

5754. Shri Kanwar Lal Gupta: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that there
are no adequate civic amenities in
Railway Colonies situated at Pahar-
ganj (opposite Stadium) near Subzi-
mandi Railway Stations Delhi;

(b) whether Government have re-
ceived any representation in this re-
gard, if so, the contents thereof and
the action taken thereon;

(c) whether it is also a fact that
there are many jhuggis near Railway
line from New Delhi Railway Station to
Pull Mithai,

(d) whether Government propose to
remove these jhuggis therefrom and
provide alternative accommodation to
jhuggi-dwellers; and

(e) if not, the reasons therefor?

The Minister of Railways (8hri C.
M. Poamacha): (a) No.

(b) Yes. Some representations about
Railway colonies situated at Pahar-
ganj and near Subzimandi Railway
Station have been received. These re-
late generally to replacement of pan
type latrines with flush type ones, pro-
vision of additional water taps, re-
moval of un-authorised Jhuggis, bet-
ter sanitation, improved drainage ar-
rangements to remove water logging
during rainy season and repairs to old
quarters.

For improvement to drainage and
sanitary conditions in these colonies
railway has approached the Municipal
Corporation, -specially in respect of
Roshapara Bagh colony where insgni-
tary conditions are caused by .daizies
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run by private parties. Six flush type
latrines have recently been provided
at Roshanara Bagh colony. Annual re-
pairs to quarters have since been car-
ried out. The water supply position is
considered adequate. The proposals
te replace, old substandard quarters on
programmed basis are being processed
by the Railway.

(¢) Yes.

(d) Yes. However, the responsibility
of providing alternative accommoda-
tion to the Jhuggi dwellers holding
census slips devolves on the Municipal
Corporation and depending upon their
capacity to arrange alternative ac-

commodation, the clearance of Jhuggis
is programmed.

(e) Does not arise in view of reply
to part (d) above.

Export of Salt to Japan

5156. Shri Atam Das; Will the Min-
ister of Commerce be pleased to state:

(a) whether it is a fact that India
is exporting salt to Japan;

(b) if so, whether this supply is on
barter basis;

(e) if not, the extent of foreign ex-
change to be earned; and

(d) whether this supply is made
after fully meeting the home consump-
tion of salt?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshi): (a) Yes, Sir.

(b) No, Sir.

(¢) About 8.9 lakh dollars for sup-
plies under contract 19808 (July)—1967
(June).

(d) Yes, Sir.

Mining and Allied Machimery
Corporstion, Durgapur

5751, Shri Umanath:
Shri Jyotirmoy Bum:
$hri Bhagabaha Dan:
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Shri C. K. Chakrapani:
Shri K. Anirudhan:
Shri Satya Narain Singh:

Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) the total number of orders re-
ceived by the Mining and Allied Ma-
chinery Corporation, Durgapur during
1966-87;

(b) the total output of the Corpora-
tion during 1866-67;

(c) whether the production Plan is
not completely fulfilled, and if so, the
reasons therefor; and

(d) the steps taken to overcome the
shortfall?

The Minister of Industrial Develop-
ment and Affairs (Shri F.
A, Ahmed): (a) The Mining & Allied
Machinery Corporation Ltd. Durgapur
received orders for 33,000 metric ton-
nes of equipment valued approximate-
ly at Rs. 18 crores during 1966-67;

(b) 6225 metric tonnes;

(¢) the production programme was
not completely fulfilled because of
diversification of the production pro-
gramme which required more prepa-
ration and tooling time and lack of
orders for the products for which pre-
paration was complete for batch manu-
facture;

(d) diversification and re-organisa-
tion of production programme, reor-
ganisation of technological depart-
ments, modification in work procedure,
introduction of productivity scheme,
standardisation of components, regu-
lar batch manufacture of standard
parts against stock orders and train.
Ing of workmen and supervisors are
smong the measures taken 10 meet the
situation.
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Mining and Machimery Corporation
Ltd.

5758. Shri K. Ramanl;
Shri Bhagaban Das:
Shri Jyotirmoy Basu:
Shri E, K. Nayanar:
Shri K. M. Abraham:
Shri Umanath:
Shri K. Anirudhan:

Will the Minister of Imdustrial De-
velopment and Company Affairs be
pleased to state:

(a) whether the production pro-
gramme of the Mining and Machinery
Corporation Ltd. for the year 1967-68
has been finalised and if so, when;

(b) the names of the products for
which the designing is not yet com-
plete, the products for which plan-
ning of production preparation is not
yet complete; and

(¢) the steps Government propose
to take to fulfil the production pro-
grammes for which the orders are al-
ready there?

The Minister of Imdustrial Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (a) The production pro-
gramme of the Mining & Allied Ma-
chinery Corporation Ltd. for the year
1967-68 was finalised in April 1967;

(b) designs for building structures
for Bokaro Steel Plant involving about
3500 tonnes of equipment are await-
ing approval of the customer. In
addition to this designing for another
500 tonnes of equipment has also yet
to be completed. The products for
which planning of production prepa-
rations is not yet complete are belt

and scraper chain conveyors, and
scraper haulage installation, {friction
props with bars, Komastsu tractor,

main exial fan, friction chokes and
building structures;
(¢) introduction of productivity

scheme, standardisation .of items to
minimise tooling and other rprepara-
tion work, and manufacture of stand-
ard items on stock orders are some of
tne measures taken to meet the situa-

o=
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Manufacture of Tractors

5759. Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:
Shri Sarjoo Pandey:

Will the Minister of Industrial De-
velopment and Company Affairs be
pleased to state:

(a) the licensed capacity of the firms
licensed to manufacture tractors for
agricultural use;

(b) what was the actual production
of these firms during 1865-66 and
1966-67;

(¢) the number of tractors import-
ed during 1965-66 and 1966-67;

(d) the prices of imported tractors
and at what price they were made
available to the farmer; and

(e) at what prices the indigenously
manufactured tractors were sold 1o
the farmers?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F.
A, Ahmed): (a) Five firms in the pri-
vate sector are licensed for the n:anu-
facture of agricultural tractors for a
total capacity of 30,000 Nos. per an-
num;

(b) The production of tractors by

the licensed units during 1965-88 and
1966-67 was as under; :

1965-66
1886-67

(¢) and (d) A statement showing
the position regarding the import of
tractors through the State Trading
Corporation during the years 1965-66
and 1966-67 is laid on the Table of the

5,714 Nos.
8,818 Nos.

House. [Placed in Library. See No.
LT-1053|67].
(e) The for. destination selling

prices of indigenous tractors have been
fixed as under:

(i) Bicher Tractors

(265 HP) Rs. 17,886
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(ii) International B-275
McCormick Tractors

(35 HP) Rs. 20,900
(iii) Massey Ferguson
Tractors (35 HP) Rs. 20,838

(iv) Escorts 345 HP  Rs. 19,500
23-0 HP Rs. 15,082
(v) Hindustan 350 HP Rs. 16,110
50.0 HP Rs. 21,880

The above prices are inclusive of the
prices of the following attachments/
accessories:

(a) Hydraulic Lift.

(b) Three point linkage.

(c) Power Take Off.

(d) Lighting equipment consist-

ing of head, tail snd plough
light.

(e) A set of tools.
(f) Electric Horn.

Assistant Inspectors of Works,
Western Railway

5760. Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:

Will the Minister of Rallways be
pleased to state:

(a) the number of Assistant Inspec-
tors of Works employed on the West-
ern Railway who have been served
with retrenchment notices;

(b) the reasons for these notices
being served when it has always been
maintained by the Ministry that there
will be no retrenchment of existing

personnel;

(¢) whether Government propose to
provide alternative jobs to those served
with the retrenchment notices; and

(d) the justification for fresh recruit-

ment proposed vide Employment Notice
No. 2/67-68, published in the ‘Bharat

Jyoti’ of Bombay of 18-8-19677

The Minister of Rallways (Shri C.
M, Poonacha): (a) 54
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(b) and (c). The staff were recruit-
ed in connection with temporary Pro-
ject Works and have been rendered
surplus due to completion of Works
and cnosequent shrinkage in the cadre
of Survey and Construction Depart-
ment due to surrender of workcharg-
ed posts, It has not been nossible to
absorb them in thig category on other
Railways. Steps were taken to screen
the surplus staff with a view to giving
them alternative appointments and 16
have been issued orders of posting as
Clerks. A further screening of the
remaining staff has been programmed
in the third week of July and the
concerned personnel have been advis-
ed,

(d) The Employment Notice has
been issued for recruitment of staff in
Traffic trainee categories, such as
Traffic Signallers, Guards, Commercial
Clerks, Ticket Collectors, and Trains
Clerks, and not for Asstt, Inspectors of
Works. In these categories, there are
anticipated to be vacancies even after
considering some of the surplus
ALOWs. )

Violation of Imports and Exporis
(Control) Act, 1947

5761, Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel;

Will the Minister of Commerce he
pleased to refer to the reply given to
Starred Question No. 719 on the 23rd
June, 1967 and state:

(a) when the sanction for the launch-
ing of prosecution under Section 5 of
the Imports and Exports (Control) Act,
1847 was accorded;

(b) who are the persons against
whom prosecution is to be launched;
and

(¢) when is the prosecution expect-
ed to be launched?

The Deputy Minister in the Minis-
try of OCommerce (Shri Shast
Qureshl): (a) The sanction for launch~
ing the prosecution against the official
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and the firms alleged guilty of offen-
ces in the case of Poona Municipal
Transport Undertakings, Poona, was
accorded by the Chiet Controller of
I;;;orts and Exports on the 27th April,
1967.

(b) The name of the person and
the firms (and their partners and di-
rectors) against whom the prosecution
is to be launched are given below:—

(a) Shri V. D. Desai, Transport
Manager of Poona Municipal
Transport Undertaking, Pouona.

(b) M/s. Western
Poona.

(c¢) M/s. Diesel India, Bombay.

(d) M/s. Automative Manufactur-
ers (P) Litd., Bombay.

(e) M/s. Asian Traders, Poona.

() M/s. Hind Sales Corporation,
Poona.

Automobiles,

(c) Complaint has been filed ia the
“Court of Additional Chief Presidency
Magistrate, Bormbay, on 10-7-87.

Kerala Khadi Beard

5762. Shri E. K. Nayanar: Will the
Minister of Commerce be pleased to
state:

(a) the amount of Central aid given
to the Kerala Khadi Board during the
year 1965 and 1966;

(b) whether Government have re-
ceived any complaints that the Khadi
Board has utilised this amount for
partisan political purpose; and

(c) it so, the steps taken by the
‘Government in the matter?

The Deputy Minister in the Minis-
iy of Commerce (8hri Shafl
Qureshi): (a) The Khadi and Village
Industries Commission gave loans and
Erants amounti to Rs, 46.24 lgkhs

in 1965 and Rs. 46-84 lakhs in 1968 to
the Kerala Khadi and Vi 1ndus-
tries Board.
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(b) The Government have noi{ re-
ceived any such complaint.

(e) Does not arise,

Import of Russiam Tractors

57€3. Shri G. 5. Mishra:
Shri G. C. Dixit:

Will the Minister of Commeree be
pleased to state:

(a) the agencies and procedure of
import and distribution of Russian
made tractors;

(b) whether it is a fact that distri-
bution through sub-dealers or co-
operatives would have saved consider-
ably on price to the farmer,

(e) whether it is a fact that the
Bombay distributor has charged exor-
bitant price for tractors sold in Bho-
pal, Madhya Pradesh in 1865 and
1966; and

(d) if so, the action taken against
this firm to black-list it?

The Deputy Minister in the Mimistry
of Commerce (Shri Shafi Qureshi):
(a) and (b). The Russian tractors are
imported and distributed by the STC
through the fallowing four agents of
the Russian Suppliers in India, who
are also STC's distributors.

(i) Messrs. Indian Engineering and
Commercial Corporation (Pri-
vate) Ltd., Bombay (Western

India).
(ii) Messrs. Ghaziabad Engineering
Co., Pvt. Ltd, New Delhi

(Northern India);

(iii) Messrs. Bharat Industries apd
Comml. Corporation; Calcutty
(Eastern India) and

Messrs. National Engg. Co.
(Madras) Pwt. Ltd., Madras
(Southern India).

As per the nmmanm inte
with the Bistributors by the STE€, the
distributors beve to sprange the nh
of tractors either directly or through

their own sub-deslers located at pisces

(iv)
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of their own choice but at prices not
in excess of those approved by the
STC and to provide after-sale-service
to the agriculturists. The appoint-
ment of the authorised agents of the
foreign suppliers as distributors has
the advantage that they get proper
facilities for after-sale-service repairs,
adjustment of claims under yuarantees
and also facilities in the training of
the agriculturists for proper use of
tractors. Generally the agents have
appointed sub-dealers who provide
immediate and economical service te
the agriculturists located at great dis-
tances from the head-quarters of the
distributors. The tractors are sold in
accordance with the principle of ‘first
come first served’. The distributors
are to report to the STC regularly the
details of the sales effected.

(c) and (d). A complaint wag receiv-
ed by the STC through the State Gov-
ernment of Madhya Pradesh mention-
ing over charging in the case uf some
tractors supplied to Madhya Pradesh.
The S.T.C. are investigating the mat-
ter.

Factory for the Manufacture of Paper
Covered Copper Strips

5764, Shri G. S. Mishra:
Shri G. C. Dixit:

Will the Minister of Industrial De-
velopment and Company Affairs be
pleased to state:

(a) whether the Government of
Madhya Pradesh made an upplicalion
in 1962-63 for the grant of an Indus-
trial Licence to Madhya Pradesh State
Industries Corporation for the setting
up of a factory at Bhopal for the
manutacture of paper covered copper
strips with a capacity of 2500 tons per
annum;

(b) whether the licence has been
granted; and

(c) if not, the action taken on the
above application?

The Minister of Industrial Develop-

ment and Company Affairs (Shri F. A.
Ahmed): (a) to (c). A letter of intent
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was issued in October 1964 to"rg
Madhya Pradesh State Industries Cor-
poration Ltd., for a capacity of 1200
tons per annum of paper covered strips
(covered paper conductors), 18 an An=-
cillary to the Heavy Electricals, Bho-
pal. The licence was to issue after
they had finalised arrangements in res-
pect of foreign collaboration, import
of capital equipment and issue of capi-
tal to the satisfaction of Government.
The firm submitted their proposals for
import of plant and machinery for a
capacity of 1200 tons on a single shift
basis. They were asked to revise the
scheme on the basis of the sume capa-
city on a double shift basis. Their
revised proposals are awaited. ‘The
issue of an industrial licence will be
considered after the revised proposals
are received. The irm have been
specifically told that in the absence of
Capital Goods clearance, the letter of
intent cannot be converted into a li-
cence.

Scarcity of Copper

5765. Shri G. S. Mishra:
Shri G. C. Dixit;

Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether Government have stop-
ped the import of Copper and its alloy
in India;

(b) if so, whether the scarcity of
copper has been overcome;

(e) if not. the total import of cop-
per per year on an average to meet
country's requirement;

(d) the result of finding out sub-
stitute for copper; and

(e) whether aluminium in the form
of alloy has been developed to meet
the growing demand of copper in the
country?

The Minister of Steel, Mines and
Metals (Dr, Chenna Reddy): (a) Im-
port of copper has not been stopped
but import of copper base alloys is
not allowed.

(b) No, Sir.

e
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(¢) The imports of copper includ-
ing its alloys are as follows:

Year Value

1964-65 Rs. 24 crores.
1965-66 Rs. 33 crores.
1968-67 Rs. 33 crores.

(upto Feb. 1867)

(d) Aluminium has been found to
be a good substitute for copper in
electrical and cable industries,

(e) Aluminium alloys have been
developed to substitute copper and its
alloys in the minting of coins. Ex-
tensive research and development work
is under progress on substitution of
copper by aluminium and its alloys for
various applications such as csinage
alloys, bearing alloys, substitute brass,
aluminium conductors, etc.

Regional Imbalance of Industries

5766. Shri G. S. Mishra:
Shri G. C. Dixit:

Will the Minister of Industrial De-
velopment and Company Affairs be
pleased to state:

(a) whether it is a fact that the
present policy of industrialization has
been responsible for the creation of
regional imbalance in the industrial-
ization of the country;

(b) whether Government propose to
make a survey to determine the over-
industrialized and under-industrialized
regions and the corresponding utiliza-
tion of industrial capacity; and

(¢) the steps being taken to end this
regional imbalance of industries dur-
ing the Pourth Plan period?

The Minister of Industrial Develop-
ment and Company Affeirs (Shri F. A.
Ahmied): (a) to (c). The balanced de-
velopment of imdustries throughout
the country is one of the objectives of
planning and the need for balamced
regional development, consistent with
economic and technical considerations,
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is kept in view while licensing indus-
tries under the Indusiries (Develop-
ment & Regulation) Act. In the loca-
tion of public sector projects, the
claims of relatively backward areas
have been kept in view wherever this
could be done without giving up the
essential technical and economic crite-
ria. In the State programmes, im-
portance has been given to the conti-
nuation and expansion of “industrial
development areas”. These measures,
along with assistance available from
Industrial Development Corporations,
are expected to provide necessary in-
centives for wider diffusion of indus-
trial growth to backward regions. In a
number of industries like cotton tex-
tiles, powerlooms etc., which can be
regionally developed, the nadditicnal
capacity required in the Fourth Plan
has been allocated on a  Statewise
basis, taking into account, inter alia
the backwardness of the regions con-
cerned.

Decline in Export of Manganese Ore

5767. Shri G. S. Mishra:
Shri G. C. Dijxit:

Will the Minister of Commerce be
pleased to state:

(a) the factors responsible for the
decline of export of Indian manga-
nese ore;

(b) the measures taken by Govern-
ment to increase the export of manga-
nese ore; and

(¢) the total value of manganese ore

exported by India during the last five
years, year-wise and country-wise?

The Deputy Minister im the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Reasons for fall in export chiefly
are:—
(i) Emergence of new sources of
supply near the consuming
countries

(li) Increase in the production of
captive mines of consumers,
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(iii) Lesser dependance on manga-
nese ore in steel production
due to technological advances,

(iv) growing internal requirements
of manganese ore on account
of incieased production of
ferro-manganese and steel,
and

(v) change in the pattern of sales
of maganese ore from barters
to cash sales.

b) Agency arrangements have been
made in various important manganese
ore consuming countries to find new
markets/regain or relain old ones. In
order to keep good business relations
and explore sales possibilities delega-
tions of Minerals and Metals Trading
Corporation of India visit the major
consuming countries of manganese ore
from time to time. Steps are being
taken to make available credit facili-
ties and technical know-how to step
up manganese ore production for ex-

ports.

(c) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-1954/67.]

Exports
$768. Skri G. C- Dixit:
Shri G. S. Mishra :
Will the Minister of Commerce be
pleased to state:
(a) the present trade position of the
following Indiai: goode in Ine infer-
national market.

Tea, Sugar, Petro-Chemicals, Jute,
Iron and Steel, Spices, Engineering
goods, Textile goods, Coffee, Dry

fruits, oranges, Bananas, wood work,

Handicraft, Drugs and Medicines,
Films and Leather Goods;

(b) how many of the above products
are facing recéssion in the market; and

(c¢) what steps have been taken by
Government to boost up the export?

The Deputy Minister in the Ministry
of Commerce (Shri Shafl Qureshl) :
(a) Exports of Iron and Steel, fresh
fruits and handicrafts have shown in-
creasing trend during 1966-67. Jute,
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fruits, drugs, films and leather goods
have registered fall in exports. EX-
ports of engineering goods during 1986-
67 have more or less been of the same
order as in the previous year. Ex-
ports of gugar and petro«chemicals
have been affecteq by internal short-
ages,

(b) Sugar is facing recession in tl'!e
market. Coffee prices have fallen in
international market.

(¢) The steps taken by Government
to boost exports are:—

(i) Introduction of an Import
Policy for Registered Exporters;

(ii) Cash Assistance on exports of
selected products;

(iii) An inter-industry arrangement
for supply of iron steel at con-
cessional prices for export pro-
ducts;

(iv) Green Form allocation of
indigenous raw materials for
export production;

(v) Setting up a Banana and Fruit
Development Corporation Ltd.
to promote the export of fresh

fruits;

(vi) Reduction of export duty on
jute manufactures;

(vii) Concessions to the tea plan-
tation industry, such as deve-
lopment allowance for new
planting and re-planting;

(viil) Drawback of duty on exports;
(ix) Concession in railway frelght;
(x) Other general measures lke

participation in foreign exhi.
bitions and overseas publicity.

Exports from Madhya Pradesh

5769. Shri G. C. Dixit:
Shri G. 8. Mishra:

Will the Minister of Commerce be
pleased to state:

(a) whether the export contributiom:

tea, cotton textiles, spices, coffee, dry from Madhya Pradesh ig less than that
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of other States ang if so, the reasons
therefor;

(b) whether Government have made
any survey to determine the export
potential of the State;

(c) it so, the details thereof; and

(d) the steps taken to boost up ex-
port of raw material available in
Madhya Pradesh?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) to (d). The information is being
collected and will be laid on the Table
of the House.

Mining Areas of Madhya Pradesh
and Maharashtra

5770. Shri G- C. Dixit:
Shri G. S. Mishra :

Will the Minister of Steel, Mines and
Metals be pleased to state:

fa) the particulars of mining arcas
Government have kept in reserve in
Madhya Pradesh and Maharashtra
State for the mining of manganese,
<cool, clay and dolomite for their use

(b) whether it is a fact that a num-
ber of manganese mines and coal mines
in South-western part of Madhya
Pradesh and Vidarbha region of Maha-
rashira have become uneconomical
and are on the verge of closure, thus
rendering thousands of workers un-
employed; and

(c) if so, why Government are not
throwing open new areas for mining
lease?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) A
statement showing particulars of areas
reserved for exploitation in the public
sector of manganese and dolomite in
Madhya Pradesh and Maharashtra Sta-
tes is laid on the Table of the House.
[Placed in Library. See No. LT-1055/
67]. No. areas of clay and coal have
been reserved in Madhya Pradesh and
Maharashtra for exploitation in the
publie sector. The Central Government
has, however, acquired coal bearing
ereas of Shahdol, Surguja and Sidhi
Districts in Madhya Pradesh and Um-
rer and Silewara coal mines in Nag-
pur District of Maharashtra for ex-
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ploitation by the National Coal Deve-
lopinent Corporation,

(b) No report regarding the closure
of manganese and coal mines in
Madhya Pradesh has been received by
the State Government. However, in
Maharashtra State, during the period
1962—66, 102 manganese mines were
closed due to depletion of ore reserve
or lack of demand and uneconomic
working of mines, One coal mine in
the State was also closed down due
to certain difficulties in managing its
working.

(¢) A statement giving particulars
of manganese bearing areas, the work-
ing of which was considered unecono-
mic in the public sector and which for
this reason have been thrown open for
exploitation by private parties, is laid
on the Table of the House. [Placed
in Library. See No. LT-1055/67]. In
Madhya Pradesh, no such manganese
bearing areas have been ‘de-reserved’
for grant of mineral concessions to
private mining interdsts. It is felt
that it will be in national interests to
work these areas in the public sector.

T oA

5772. st WiET W AFQ
T (R, W AGT QY We T Tg q@TH
O Far fF

(7) mragoa g fmagmad @@
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wT aF Frf garesw® gafa @ gE;

(&) afx &, &1 & T FTE
foer &1 wwra §; W

() = oag o aw F 5w
T #1 frarfaa @ § wfeafaat
F1 YO AT A F HAWL Igw
g ?

(o, & agr Wiy WA (e
wn ) (F) & (7). wEws
g R o T T &
qzer qr 7@ & S |
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It Z-aiga v ®
TR A
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AT & AT AT WA AT HTCAn
¥ e

5774. i Wi ST Ag
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szraw #1 faafor g % amr & W
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Running of Faster Trains from Meerut
to New Delhi and Vice-versa

5775. Shri Hardayal Devgun: Will
the Minister of Railways be pleased

to state:

(a) whether there is a proposal to
run trains with a speed of 100 miles
per hour between Delhi and Agra;

(b) if so, when the proposal is likely
to be implemented; and

(c) whether Government also pro-
pose to run fast trains from Meerut to
New Delhi in the morning and New
Delhi to Meerut in the evening to carry
lakhs of dally passengers?

The Minister of Rallways (Shri C. M.
Poonacha) : (a) There is no such pro-
posal.

(b) Does not arise.

(c) There is no such proposal at
present.
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Shuttle Trains from Meerut and
Ghaziabad to New Delhi

5776. Shri Hardayal Devgun :
Shri Bal Raj Madhok :
Will the Winister of Rallways be
pleased to stute:
(a) whether it is a fact that shuttle
trains coming from Meerut and Ghazi-
abad to New Delhi are overcrowded;

) (b) whether one more shuttle train
is proposed to be introduced from
Ghaziabad; angd

(c) if so, when?

The Minister of Railways (Shri C. M.
Poonacha) : (a) Yes. Some over-
crowding exists on trains running from
Meerut City/Ghaziabad to New Delhi.

(b) Not at present.
(c) Does not arise.

Rallway Line betweén Gharlabad

and Tuoglakabad

5777. Shri Hardayal Devgun: Will
the Minister of Railways be pleased
to state:

(a) when the new railway line from
Ghaziabad to Tuglakabad is proposed
to be opened for passenger traffic; and

(b) when it was opened for goods
traffic?

The Minister of Railways (Shri C. M.
Poenacha) : (a) and '(b). The Goods
Avoiding Line between Ghaziabad and
Tughlakabad was opened for goods
trafic on 15th November, 1966. The
portion of this line between New Delhi
and Ghaziabad, over the Second
Yamuna Bridge, was opened for publit
carriage of passengers on 13th March,
1967. The portion between Second
Yamuna Bridge and Tughlakabad is
not proposed to be opened for passen-
ger traffic at present as the primary
object of the Goods Avoiding Line is to
provide a bye-pass for goods trains and
no platform facilities for passengers
have been provided for this line at
Nizamuddin, Okhla, and Tughlakabad.

Bhilakhedi Yard and Itarsi Railway
Station

5778. Shri Nitiraj Singh Chaudhary:

Will the Minister of Rallways be

pleased to refer to the reply given to
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Unstarred Question No. 624 on the
26th May, 1967 and state:

(a) the amount spent on the cons-
truction of the road between Bhila-
khedi and Itarsi and when it was cons-
tructed;

(b) the present
road;

(c¢) whether this road passes below
<culvert No. 647/1 on the Itarsi-Nagpur
line;

(d) whether the road under this cul-
vert remains submerged during the
rainy season;

(e) whether another road running
parallel to the rallway line to its north
is belng constructed; and

(f) if so, the reasons therefor?

The Minister of Rallways (Shri C. M.
Poonacha): (a) Rs. 1,27,829/-. The
Toad was constructed in the year
1961-62.

(b} The present
road is falir.

(c) The road passes through culvert
No. 746/1 at Km. 746/1-2.

(d) The road under this culvert re-
mains submerged for g short time dur-
ing heavy rains and not throughout
rainy season.

ie) Yes,

(f) The old road connects the Rail-
way colony on the South side of Itars!
Station to Bhilakhedi yard which is
also on the south side of main line.
The new road is being constructed to
connect the north side of the Railway
Colony adjiicent to Itarsi town ship to
Bhilakhedl yard, for conwvenlence of
the staff.

Aerial Survey for Minerals

5779. Shrl! Chintamani Panigrahi:
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether the contract signed with
a US. firm for aerial survey to locate
mineral resources has borne any fruit:
and

(b) if so, the amount paid sp far to
the firm?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy) : (a) The

condition of this

condition of this
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work contemplated under this pro-
gramme has not yet started; the first
phase of the programme viz,, the aerial
surveys is scheduled to commence on
the 19th July, 1967. It is, therefore,
premature to think in terms of any
results.

(b) An amount of Rs. 12,89,000 has
been paid to the contractor as an Im-
prest advance for incurring local ex-
penditure in India as per the terms of
the contract.

Import of Steel

5780, Shri Chintamani Panigrahi:
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether steel valued at Rs, 98
crores was imported in 1965-66;

(b) if so, how it was utilized; and

(c) whether measures have been
taken to reduce such imports?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) The
value of imports of steel in 1865-66
amounted to Rs. 80.60 crores approxi-
mately.

(b) The imports were made for
various Government departments, pub.
lic undertakings and for actual users
in industry.

(c) Measures are being “aken conti-
nuously to produce the items of steel
indigenously which are being imported
at present.

o waefoat & sem-fear s
5781. ST TARATT TTEAT :
|t qwir wat
oft wo figo wowT :
w7 tew WAt Og AT &7 @
#¥7 fiF e
(¥) w3z 7= & f& wfiga
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Manufacture of Scooters and
Motor Cycles

5782. Shri Yajna Datt Sharma: Will
the Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) the names of the firms whick
have been given licences to manufae-
ture scooters, motor-cycles and auto-
cycles during the last five Yyears;

(b) the names of the flrms which
have not started the production so fam
and

(¢) the likely dates of their produe-
tion, the nature and make of their
scooter/motor-cycles and what would
be their prices?

The Minister of Industria ‘:evelop-
ment and Company Affairs (Shri “. A
Ahmed): (a) No licences have been
{ssued for the manufacture of scooters/
motor-cycles and auto-cycles during the
last filve years.

(b) and (c). Do not arise.

Acquisition of Land by Rallways

5783. Shri D. Amat : Will the Minis
ter of Rallways be pleased to state:

(a) whether the rate of campensation
for acquisition of land to construck
new railway line is different in Bonda-
munda (S.E Rly.) than in Dumraocn
(E- Rly.) stations for the same type of
land;
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(b) if so, the amount paid in Bihar
and Orissa separately for the same iype
of land; and

(e) the reascns therefor?

The Minister of Railways (Shri C. M.
Poonacha) : (a) to (¢). Land is acguir-
ed by the Railway through the State
Government under the Land Acqulsi-
tion Act, 1894 and compensation 13
awarded by the Collector. As no land
has been acquired in Dumraon (E. Rly.)
in the last 10 years, no comparison for
the rates paid for land acquired at
Bondamunda (S.E. Rly.) can be made.

Prices of Domestic Coke

5784. Shri §. K. Tapuriah: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) the comparative prices of differ-
ent kinds of domestic coke belng sold
at Madras, Hyderabad, Calcuita,
Kanpur, Delhi and Bombay;

(b) the comparative analysis of heat
value of cokes and the average cust
of production of each variety; and

(c) the element of rail freight in-
volved in the supplies?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) Do-
mestic coke is now available in two
commercial forms, viz,,

(1) Soft coke by open stack burn-
ing method of coal from West
Bengal/Bihar coalfields;
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(ii) . - .essed briquettes made out
of Lignite (LECO) from
Neyveli, Madras State.

The price of soft coke at different
centres is given below :—

Madras Rs. 99.91 per torne.
Hyderabad Rs. 105 per tonne,
Calcutta Rs. 67 per tonne,
Kanpur Rs. 88.60 per tonne.
Delhi Rs. 101.02 per tonne.
Bombay Rs. 99.95 per tonne,

The price of Lignite briqueltes ex-
Neyveli is about Rs. 160 per tonre.
The retail price at Madras is Rs. 9.40
per bag (containing 40 Kg.).

(b) Heat value of soft coke produced
from the West Bengal/Bihar flelds
varies between 3500 to 5500 «£. Cal/
Kg. “LECO"” has heat value in the
range of 6250 to 7020 K. Cal/Ig.

Cost of production of soft coke varies
from colliery to colliery. No realistie
estimate is avallable. However, the
pit-heat price of soft coke is Rs. 36.28
per tonne. The “LECO” plant at
Neyvell has not been operating to full
capacity. As such, no realistic figure
of cost of production could be given
now.

(c) Element of rall freight including:
supplementary charge of 4 per cent ¢n
freight is given below:—

From To Rail Supple-  Total
freight mentaty
[~

Dhanbad Madras . = & & . IRs.42:10 Rs. 253§ Rs. 44°63
,»  Howrah . Rs. 12-14 Re.0"73 Rs.12-87
B Hyderabad Rs. 3980 Rs.2:39 Rs 42'19
N Kanpur Rs. 2400 R, 144 Ras, 25'44
»  Delhi . , , . Rs 3290 Rs. 197 Rs.34'87

»  Bombay .

Rs. 43'65 Rs. 262 Rs, 46°27
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Over and Under-Bridges in Amdhra
Pradesh

5785. Shri D. B. Raju: Will the
Minister of Rallways be pleased to
state:

(a) the number of over and under-
bridges proposed to be taken up by
Government in Andhra Pradesh dur-
ing 1967-68;

(b) the details thereof; and

(c) the amount allotted for the pur-
pose ?

The Minister of Railways (Shri C. M.
Poonacha): (a) Nine numbers.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
 Library. See No. LT-1056/67.)

Bhimavaram Town Rallway Station

5786. Shri D. B. Raju: Will the
Minister of Rallways be pleased to
- state:

(a) the average income derived from
the passengers daily at Bhimavarsm
Town Railway Station on the South-
Central Railway.

(b) the nature of facilities provided
to the passengers at the platform;

(¢) whether cement pavement is
made for the platform; and

(d) if not, the steps taken in the
matter ?

The Minister of Railways (Shri C. M.
Poonacha): (a) The average income
derived from passengers at Bhimava-
ram Town is Rs. 1,815 a day.

(b) The following are the facilities
provided on the platform—

There is a high level platform 630
ft. in length with moorum sur-
face, there are six R.C.C.
benches and four units of lat=
rines at one end. The plat-

form is electrified.
(c) No, cement pavement is not pro-

vided. Y-
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(d) There is no proposal at present
for cement pawing of the platform.

National Instruments Lid.

5787, Shri D. C. Sharma:
Shri K. P. Bingh Deo:
Shri P. K. Deo:
Shri A. Dipa:
Shri Mahendra Majhi:

Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether the employees of the
National Instruments, Limited, Jadab-
pur, a Government of India Under-
taking, have appealed to the Union
Government to save the orgenmisation
from liquidation;

(b) if so, whether the matter has
been looked into; and

(e) the steps taken in this regard?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri P. A.
Ahmed): (a) to (¢). Because of the
general slump in engineering indus-
tries at present and the lowering of
the tempo of programmes in the case
of consumers like Railways and other
Government Departments, the National
Instruments Ltd., had to curtail pro-
duction of certain items wviz, Level
Dumpy, Level Engineers and Prismatic
Compass. The production of clinical
thermometer was also found to be un-
economic and the management of the
Company came to the conclusion that
this item of manufacture should not
be included in the production program-
me and that suitable arrangement may
be made to redeploy the staff engag-
ed in this connection in some other sec-
tions of the factory. It is in the above
context that the employees of the
Company have sent a memorandum
urging inter-alia that the clinical ther-
mometer section should not be clos-
ed and production of items like
Level Dumpy should be revived. The
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production programme and cognate
matters like diversification etc., are
matters for review and decision by the
Board of Directors of the WNational
Instruments Ltd., in the light of chang-
ing circumstances. The Management
‘of the Company are fully seized of the
problems and are taking appropriate
steps towards increase of production.
There is, therefore, no question of the
Company facing any liquidation as
alleged.

wfg ag An & gw AT €
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Expo. 67 Exhibition at Monireal

5791. Shri Virendrakumar Shah:
Will the Minister of Commerve be
pleased 1o state:

(a) the salient features of the Indian

exhibits at the Expo, 67 International
Exhibition at Montreal, Canada;

(b) which of the items have evoked
considerable interest of the foreign in-
dustrialists and attracted orders from
foreign firms; and

(¢) the extent of orders received for
each of these items from foreign firms
during and after the exhibition and the
steps being taken to comply with them?
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a.e Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) The following are the main exhi-
bits :(—

(1) Light and Heavy Engineering
goods :

Lathes, milling machines, shuping
machines, drilling machines, industria!
and diesel engines, air compiessors,
pumpsets, hardness testing machines,
threading and screwing machines, refri-
gerators, oil circuit breaker, Lype-
writers, teleprinters, air cooiers, motors
castings, motor-cycles and cycles, auto-
mobile ancillaries, precision tools and
instruments, electronics, tool grinder,
aluminium foils, abrassives, ball
bearings, electricals and household ap-
pliances, transistor radios, intercom-
munication system, television scts, am-
plifiers and sound equipments, HMT
watches, razor and other blades, pres-
sure valves, hand knitting machines
ete.

(2) Chemicals, drugs and pharmaceu-
citals, paints, medicines etc.
Cosmetics, chemicals, dyes, pharma-
ceuticals, paints, medicines ete.
(3) Minerals and Metals

Calcium chloride, bicromates, zine
oxide, titanium, sulphur, iron ore,
bauxite, ferro-manganese, kynite, stea-
tite, mica ete.

(4) Textiles

Cotton, woollen, silk and rayon tex-
tiles, ready-made garments and hand-
loom goods ete.

(5) Agricultural products including
foodstuff and marine products

Tea, coffee, cashew, spices, carda-
mom, cigarettes, tinned food staft/
fruits liquor, sugar, confectionary,
tobacco and cigarettes/bidis etc.

(68) Misc, items

Sports, coir, jute, plastics, wooden
decorative articles, skins, leather and
rubber goods, books and publication,
shellac, handicrafts and other mise.
items,
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(7) Scientific Research
Scientific and surgical instruments

and equipment, atomic research equip-
ment, stero-signal generators etc,

(b) and (e). Total business con-
cluded up to 1st July, 1967 amounts te
Rs. 25,52,000 which incluces Rs. 10
lakhs for H.M.T. watthes (movement
and cases), Rs. 15 lakhs for human hair,
Rs. 50,000 for printed jule fabrics and
Rs. 2,000 for hardness testing machines
and bench grinders.

81 trade enquiries have also been re-
ceived for Engineering pgoods wiz,
Autp and Truck Tyres, Storage Bat-
teries, Hand Knitting Machines, Pres-
sure Valves. Stainless Steel Wares,
Pad-locks, Clocks, Hair and Shoe
Brushes, Cocoflex, HM.T. Watches,
Milling Machines, Lathes and Drills,
Amplifiers, Sound Equipments, Inter-
communication System, Transistor
Radios, Shaping Machines etc, 50
trade enquiries have been received
for other items viz.,, tinned {foods,
Marine products, Cashew and other
dry fruits, spices, Cigars, Handi-
crafts, Wooden items, leather pro-
ducts, loose diamond, gems and Jewel-
lery, Cotton and Woollen garments, oil
and water paintings, and chemicals.
These are being processed directly by
the Indian Exporters wilh the Cena-
dian importers. Assistance is being
glven by the S.T.C. in respect of items
sponsored by them.

Chemical Plant and Machinery
Assoclation of Indla

5792. Shri R. Barua: Will the Minjs-
ter of Industrial t and
Company Affairs be pleased to state:

(a) whether Government have ap-
proved of the move made by the
Chemical Plant and Machinery Asso-
ciation of India to form a consortium
to undertake the designing and supply
of complete plant on turn-koy basis;

(b) whether the consortium will be
entrusted in the first instance to un-
dertake designing and fabrication of
fertilizer plants; and
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(c) whether Government will sug-
gest ways and means as to how best the
technical knowhow and capacity indi-

genously avallable will be fully utilis-
ed?

The Minister of Industrial Develop-
ment and Compan; Affairs (Shri F, A,
Ahmed): (a) and (b). No proposal in
this regard has Dbeen received from
the Chemical Plant and Machinery As-
sociation of India.

(c) It is Government's policy to en-
courage the use of indigenous techni-
cal expertise and consultancy services
to the fullest extent possible.

Industrial Development in Madhya
Pradesh

5793. Shri Manibhai J, Patel: Will
+he Minister of Industrial Develop-
ment and Company Affairs be
pleased to state:

(a) the total amount of loan granted
to Madhya Pradesh by the Central
‘Government for indasirial Development
during the Third Five Year Plan;

(b) the names of the industries to
which the said loan was granted;

(c) the amount proposed to be
granted for the purpose to Madhya Pra-
desh during the Fourth Five Year Plan;
and

(d) the details thereof indicating the
amount granted during 1966-677

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) to (d). The information
is being collected and will be laid on
the Table of the House in due course.

Geological Survey of Madhya Pradesh

5794. Shri Manibhai J. Patel: Will
the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether the geological survey of
‘Madhya Pradesh has been conducted
by the Geological Survey of India;

(b) if so, when and the areas cover-
ed thereby; and
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(c) the result of the survey?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) and
(b). The Geological Survey of India
has been conducting almost every year,
since its inception, geological mapping
and preliminary mineral surveys in
most areas of the State. Reconnais-
sance surveys of the State are now
practically complete and mapping on
1:63,360 and smaller scales on modern
maps are now in progress. Detailed
investigations by large scale mapping,
geophysical surveys and drilling have
also been carried out for minerals like
iron ores, coal, base metals and bau-
xite. During the Second, Third and
the current Plan periods, a total of
over 40,000 sq. km. was mapped on
1:63,360 and smaller scales in different
parts of the State. Large scale map-
ping of about 12,700 sq. km. was a.s0
conducted for coal, base metals, etc.

(¢) Workable deposits of coal, man-
ganese ore, iron ore, bauxite, corun-
dum, sillimanite, cement and flux grade
limestone, dolomite, diamond, talc,
fluorite and ochres have been record-
ed. The details of reserves of the mine-
*  found in various parts of the State

given in the Appendix laid on the
Cable of the House. [Placed in Lib-
rary, See No, LT-1057/67.]
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Setting up of a Cotton Mill at Mau,
Azamgarh District

5798, Shri Sarjoo Pandey: Will the
Minister of Commerce be pleased to
state:

{a) whether the Uttar Pradesh Gov-
ernment have approached the Central
Government for financial aid with a
view to set up a cotton mill at Msu,
Aczamgarh District; and

(b) if so, the reaction of Government
thereto?

The Depuiy Miaister ja the Ministry
of Commerce (Shri Shafl Qureshl): (a)
and (b). The information is being col-
lected and will be laid on the Table
of the House in due course.



11899 Written Answers

Booking of Cars

5799, Shri Girraj Saran Singh:
8Shri 8. K. Tapuriah:
Shri Meetha Lal:

Will the Minister of Industrial Deve-
lopment and Company Affairs be pleas-
ed to state:

(a) whether it is a fact that the
number of cancellations of bookings
of new cars has nearly been as high
as new booking in June, 1967;

(b) whether the number of cancel-
lation is going up since April, 1067.

(e) the reasons therefor; and

(d) how these figures compare with
the figures in corresponding period
last year ?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) to (d). The information
15 being collected and will be laid on
the Table of the House.

Taking over of Textile Mills

5800. Shri S. K. Tapuriah:
Shri Meetha Lal:

Will the Minister of Commerce be
pleased to state:

(a) the reduction made in the num-
ber of workers in those textile mills
which have been taken over by Gov-
ernment, mill-wise;

(b) the increase in the production
of cloth in these mills; and

(c) the amount spent by Govern-
ment on new machinery for these
mills?

The Deputy Mimister in the Ministry
of Commerce (Shri Shafl Qureshi): (a)
to (c). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-1058/67.]

Freight Increase
5801, Shri 8. K. Tapuriah: Will the
Minister of Rallways be pleased to
state: )

(a) the incidence of reeent freight
increase on the delivered prices of
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minerals like manganese, iron-ore and
coal at distances of 300 km., 500 km.
and 1,000 km;

(b) whether Government have re-
ceived representations from mining
industries in regard to the adverse ef-
fects on export of minerals and inter-
nal consumption; and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Railways (Shri C. M.
Poonacha): (a) As the Hon'ble Mem-
ber would readily agree, the delivered
prices of minerals like manganese cre
and iron ore would depend on the
quality of the product, which varies
over a wide range. Besides, these
minerals do not have an open com-
petitive market and there are no
public price quotations. There Leing
a few big customers, the prices are ne-
gotiated between the buyer and the
seller. In the circumstances, the per-
centage increase in the delivercd price
resulting from the recent revision of
freight rates cannot be worked out.

The percentage increase in the
freight rate itself, at 300 kms, 500
kms. and 1,000 kms., is shown in the
statement Annexure ‘A’ laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1058/67.]

In the case of coal, the pit-head
prices of different grades are notified
by the Ministry of Steel, Mines and
Metals. On the basis of that, the per-
centage increase in the proportion
which freight charges form of the pit-
head price has been worked out and
is shown in the statement Annexure
‘B laid on the Table of the House.
[Placed in Library. See No. LT-1080/
67.]

(b) A representation has becn re-
ceived fram the Federation of Indian
Mineral Industries against the freight
increase on iron ore and manganese
ore for export.
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(¢} The representation is under ex-
amination.

Textile Mill Machinery

5802, Shri 8. K. Tapuriah: Will the
Minister of Commerce be pleased to
state;

(a) whether Government have for-
mulated a programme for the gradual
replacement of the textile mill mae-
hinery in the textile mills so that cot-
ton imports can be reduced; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b). The requirements of re-
placement and expansion of the tex-
tile mills were assessed in the context
«©of inter alia the targets for indigenous
manufacture of textile machinery and
of production of textiles in the Fourth
Plan. Replacements will reduce wast-
age and to that extent consumption of
cotton.

Passenger Fares
5803. Shri 8. A. Agadi: Will the
Minister of Railways be pleased to

state the passenger fares of I Class, II
Class and III Class for a distance of
100 miles or equivalent in Kilometres,
that existed during 1925-28, 1935-36,
194546, 1955-56 and 1965-66 and the
fares that are now in force?

The Minister of Railways (Shri C, M.
Poonacha): Prior to 1st January,
1948, passenger fares varied from Rail-
way to Railway. It has not been pos-
sible in the time available to collect
information in respect of all the Rail-
ways for the years 1925-26, 1935-36 and
1945-46. Information has, however,
been collected in respect of nine Rail-
ways and is tabulated in a statement
at Annexure ‘A’ laid on the Table of
‘the House. [Placed in Library. See
No. LT-1061/67.]

The fares that existed in 1955-56,
1985-66 and fares in force with effect
from 15-6-67 are given in a statement
at Annexure ‘B' laid on the Table of
‘the House, [Placed in Library. See
No. LT-1082/67.]
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Import of Compoments for HM.T.
Watches

5804. Shri S. A, Agadi: Will the
Minister of Industrial Development and
Company Affairs be pleased to state:

(a) the total amount of components
imported for HM.T. watches from
1960-61 onwards year-wise;

(b) the cost of imported components
per watch; and

(e) the cost of components manufac-
tured in India per watch?

The Minister of Imdustrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) to (c). The informa-
tion is being collected and will bc laid
on the Table of the House.

Cement Factory in Gujarat

5805. Shri R. K. Amin: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) whether Government have drop-
ped the idea of accepting the propnsal
of a cement factory at Bhavanagar in
Gujarat State;

(b) if so, the reasons therefor; and

(c) if the reply to part (a) above be
in the negative, the details of Govern-
ment scheme for establishing a cement
factory at Bhavanagar?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F, A.
Ahmed): (a) The cement industry has
been exempted from the licensing pro-
visions of the Industries (Devélopment
and Regulation) Act, 1951, with effect
from 13th May, 1966 and it is nc lon-
ger necessary for anyone to oblam a
lizence for setting up cement factories
anywhere in India.

(b) and (c¢). Do not arise.
faeht ¥ awn Y ¥ e gw
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Exploitation of Iron Mine

5807. Shri R. Barua: Will the Minis-
ter of Steel, Mines and Metals be
pleased to state:

(a) whether a multi-million Dollar
project to exploit a iron mine is being
worked out by a consortium of the
Indian Government, a U.S. mining firm
and three Japanese firms;

(b) if so, whether a basic aceord to
carry out prospecting work amongst
the constituents of the consortium has
been arrived at; and

(¢) whether the work of prospecting
will be in the State of Mysore?

The Minister of Steel, Mincs and
Metals (Dr. Chenna Reddy): (a) The
Government has under consideration
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proposals for detailed investigations
and exploitation of magnetite iron ore
deposits in Kudremukh area in Chick-
magalore District, Mysore State which
has been prospected by the National
Mineral Development Corporation. An
offer of technical and financial colla-
boration in conducting metallurgical
tests and pilot plant investigations pre-
liminary to commercial exploitation of
the deposit has been received from an
American firm together with its three
Japanese associates. The matter is
under consideration,

(b) Does not arise.
(c) Yes, Sir.

Manuofacture of Small Cars

5808. Shrl Ram Kishan Gupta:
Shri N. K. Sanghi:
Shri Bedabrata Barua:

Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether the lnternational Deve-
lopment Bureau has recently submut-
ted two proposals for the manufacture
of small cars;

(b) if so, the estimated cost of manu-
facture thereof and their likely price
on road; and

{c) the salient features of the cars?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A,
Ahmed): (a) Messrs. International
Industrial Development Bureau, New
Delhi, had submitted one proposal in
October 1986, and another in March
1867 for the manufacture of a low cost
car in India. They are now pursuing
the latter proposal.

(b) and (¢). The salient features of
these proposals are indicated below:

Name of the Collaborator

Se.lhnzpdct ofthe  Capacity of the pro-
as indicated in posed plant per

theproposal anuum
(1) M. I.aplu:Co.lsu.lhngEasxmm An- Rs. 5,000/~ to 25,000 Nos.
twerp, Belgium Rs. 6,000/=
(z) M's. Citroen of Paris, France Rs, 12,000/~ 75,000 No*.

1358 (Ai) LSD—o.



11905 Written Answers
- The estimated costs of manufacture
of the cars have not been indicated.

Raid on Ticketless Travellers on
Northern Railway

5809. Shri Hem Baruma: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that surprise
raids were made on the ticketiess tra-
vellers on the Northern Railway dur-
ing the last week of June 1967;

(b) if so, what are the revelations
made as a result thereof;

(e) whether amongst the ticketless
travellers, there were also Railway
officials; and

(d) whether Government propose Lo
extend surprise raids on other Rail-
ways also?

. The Minister of Railways (Shri C. M.
-Poonacha): (a) Yes

(b) 1984 persons were detected tra-
velling without tickets or otherwise
irregularly by the Northern Railway
-and the Central Ticket Checking Squad.

(¢) Yes. There were a few Railway
officials also among those detected.

(d) Such surprise raids are already
being conducted by Railway Squads.
The Central Ticket Checking Squad
also proposes to conduct such raids on
other Railways.

Spinning - Mills

5810, Shri Parthasarathy: Will the
Minister of Commerce be pleased to
state whether Government have given
instructions to the Industrial Licensing
Authority not to give any more
“-licences ' for ‘setting’ up’ of spinning
:mills in the country in view of the
shortage of cotton and in view of high
price of cotton products and low pur-

chasing power of the consumer?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi): In
view of the present cotton shortage,
the question of keeping in abeyance
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further licensing of spinning units in
the country is under the consideration
of Government.

Hindustan Motors Limited, Calcutta

5811, Shri Sidheshwar Prasad: Will
the Minister of Industrial Develop-
ment and Company Affcirs be pleased
to refer to the reply given to Unstarred
Question No. 4123 on the 30th June,
1967, and state: '

(a) whether any case has been insti-
tuted against the Hindustan Molors,
Calcutta for trading a large number
of shares which are not genuine.

(b) it so, the details of the cases
lodged against the Hindustan IMocors
and the action taken thereon; and

(¢) what other action Government
propose to take against the manage-
meént of the said firm ?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) No, Sir.

(b) Does not arise.

(¢) The question of taking action
would arise only on the completion
of enquiry which is in progress.

New Industries in Assam

5812. Shri Dhireswar Kalita: Will
the Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) the amount earmarked by Gov-
ernment in the Fourth Five Year Plan
for starting new industries in Assam
State;

(b) the names of those
and

industries;

“(¢) the names of places where they
are proposed fo be started ?

The Minister of Industrial Develop-
ment and Company Affairs (8hri F. A.
Ahmed): (a) to (c). The possibilities
of setting up a Central Plant at Boka-
jan and a Paper Mill in Cacher dis-
triet of Assam are being examined.
No separate provision has been made
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in the Draft Fourth Five Year Plan
for these two projects in Assam but
the requirements will be met out of
the overall provision made in the Plan
for setting up Cement and Paper
plants.

Fastest long distance Train between
Delhi and Howrah

5813, Shri K. P. Singh Deo:
Shri Dhirendranath:
Will the Minister of Rallways be
pleased to state:
(a) whether Government propose to
Introduce the fastest long distance
train between Delhi and Howrah;

(b) it so, when the train s likely'
to be commissioned;

(e¢) whether Government propose to
charge a higher fare for travelling .by
this train; snd

(d) if so, how much ?

" The Minister of Railways (Shri C. M.
Poonacha): (a) to (d). Except some
preliminary thinking on the subject
there has been no concrete proposal so
far in this regard.

Manufacture of Tubular Roof Stiruciure

5814. Shri Benl Shankar Sharma:
Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether it is a fact that during
the last few years some new factories
have come up for the purpose of manu-
facturing tubular roof structures which
have become very popular for lls
cheapness and durability as compared
to the Angular Structures;

(b) whether Government are aware
that tubes and pipes are the main in-
gredients of this industry and they are
all manufactured in the country;

(c) whether Government are also
aware that from the 1st April, 1967 all
these tube manufacturers have form-
ed into an association and increased
the prices of all grades of tubes by
over 22} per cent on average taking
away from it its quality of economical
working:

ASADHA 23,
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(d) whether it is a fact that no
foreign exchange is involved in the
manufacture of these tubes and yet
the manufacturers have increased the
prices; and

(e) if so, the steps taken to see that
this association is made to restore the
prices of the tubes to its old level and
thus save the nascent industry from
annihilation and 20,000 workers from
getting out of employment?

The Minister of Industrial Develop-
ment and Company Affairs (Shri I, A.
Ahmed): (a) and (b). Apart from
the units in the small scale. seclor,
there are only two units in the organis-
ed sector, engaged in the production
of tubular structures, using black (un-
galvanised) tubes.

(c) According to reports received by
the Government, there has Leen an in-
crease in prices of some categories of
steel pipes and tubes as from 1-4-1967.

(d) No foreign exchange ecxpendi-
ture is involved in the manufacture of
black tubes but zinc has to be import-
ed for galvanised tubes.

(e) At a meeting with the manufac-
turers of steel pipes and tubes held on
2-6-1967, they were asked to furnish
detailed justification for the price in-
creases given effect to, by them. Data
furnished by them are under exami-
nation by the Government.

Drinking Water on Dadar Railway

Station

5816, Shry Yajna Datt Sharma;
Shri Jagannath Rao Joshi:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
is no arrangement for drinking water
at Dadar Station of the Central Rail-
way; and

(b) it so, the reasons therefor?

The Minister of Rallways (Shri C. M.
Poonacha): (a) No. Adequate ar-
rangements exist to supply water to
the Railway passengers at Dadar Rail-
way station. -

(b) Does not arise in view of reply
to part (a) above.
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12.30 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

BAN ON CARRYING UNLICENSED BOws,
ARROWS ETC., IN SILIGURI SUB-DIVI-
SION OF DARJEELING DISTRICT

ot e fagrdy arendd (aerye)
weqe wgrea, & wfqaraiig 91 vge

¥ Freafafas fawr & oic 1z 71t
st w1 s fewvan § o A wn
frm@mat ¥ v awre ¥ -

"ware wiafaw & gwada g
F&F wt fage, fom® ara of e
1w & faar wfafer & faferd
wa-fefaw % famm sedw awma, A
o\ wrF ISR 9T T Far wE |

The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, you would recall
the grave concern expressed by this
House when it discussed the situation
in the Naxalbari area on June 13, 1967.
At that time a hope had been express-
ed that normaley would soon be res-
tored in that area. This hope was
however belied by a renewed escala-
tion of violence with dacoity, murder,
kidnapping and looting. A number of
licensed guns were taken away and
large quantities of paddy and rice
were looted in obvious preparation for
a long and violent struggle. A final
effort to wean away the rank and file
of the peasantry from the exiremist
elements was made by the State
Government by announcing a liberal
surrender policy assuring those who
might surrender that they would be re-
leased on ball. In spite of this policy,
which was given wide publicity, vio-
lent activitles continued and none of
the wanted persons surrendered. Re-
ports continued to be recelved that
mobs armed with bows, arrows and
spears and in some cases fire arms were
committing acts of criminal assult,
rioting gnd looting in severa] areas of
the Siliguri Sub-Divislon. There was
also reason to believe that attempts
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were being made to bring a large num-
ber of bows and arrows into the Sili-
guri Sub-Division from across the in-
ternational border.

It was in these circumstances thal
we thought that it was necessary to
regulate the carrying and to prohibit
the import and transport of bows, ar-
rows and spears within the limits of
Siliguri Sub-Division. We consulted
the West Bengal Government about
these proposals on July 3, 1967. Their
reply was received on July 5, 1987 in
which they stated that the Sub-Divi-
sional Magistrate, Siliguri had issued
orders under Section 144 Cr. P.C. pro-
hibiting movement of any person arm-
ed with bows, arrows, spears, etc. that
this would serve the purpose of the
proposed notifications and that the ne-
cessary notifications would be issued
by the State Government, if consider-
ed necessary.

We did not think the proposed
orders under the Arms Act had be-
come unnecessary because of the
Magistrate’s Orders under Section 144
Cr. P.C. I, therefore, discussed the
matter with the Chief Minister of
West Bengal on July 8, and rxplained
our views to him. He then agreed
that the Central Government might
issue the propsed notifications under
Sections 4, 11 and 12 of the Indian
Arms Act. Two notifications were
accordingly issued on July 10, 1967,
one under Sec. 4 to regulate the
carrying of bows, arrows and spears,
and the other under Section 11 and
12 to prohibit the import and trans-
port of these arms. 1 would like to
clarify that the mnotification under
Section 4 regulates only the carrying
of bows, arrows and spears, and does
not in any way effect the more poses-
sion of such arms.

We also sent a communication to
the State Government briefly men-
tioning the reasons for our action.
They were; First, the notfications
would add to the deterrent =ffect of
the order wunder Sec. 144 Cr. P.C.
since offences under the Arms Act
are punishable with ruel heavier
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sentences than those of breaches of a
144 Cr. P.C. Order. Second, mere
bringing in or transport by any means
whatever, would become penal
offences, which object was not served
by the order issued by the Magistrate.
Third, the State Government did not
have powers to prohibit the import or
transport of these weapons, and it
was preferable because of the common
object they were intended tn serve
that orders under all the three sec-
tions should be issued by the Central
Government. Finally, it was men-
tioned that the issue of these notifi-
cations would strengthen the hands of
the State Government by giving addi-
tional powers to the local Magistrates
and the police.

The Arms Act is a Central law and
with perfect constitutional propriety the
Government of India can, therefore,
exercise powers and discharge their
responsibilities under that  Aect,
entirely on their own. But it has
been our practice in the past lo von-
sult the State Governments in many
matters constitutionally falling within
the Central sphere and to give care-
ful consideration to the views of the
State Governments. This is a sound
practice and we have every intention
to continue it. That is the reason why,
in the present case, we consulted the
State Government, and followed that
up by a personal discussion with the
Chief Minister in our anxiety to carry
the State Government along with us
in a matter of common concern.

oft wew fagrd wodeht ;. woE
T, wHr Tg wdt wgww 7w
T T HTT 11 &7 JeA@ (61 WK
12 %7 Y| HTET 11 & werta A
FopTT ®Y g wigwfat % fgfer
ot § O wfgwrdr W W A
ghaardt 9T WO Y, fdt safer
) q@TY &, IT & f@are sdqardr
| TES (X O X AwA AR
=7 7y wiawre faar mr qr dfex aw
# Qe & SWIwT guT 9 ag whweTe

Siliguri (C.A)

FZ ¥ o = fgr mar | e % I
forrerdt § x5 wfafraw & s=ria
FrY #Y T FEAT FY FOifAd v
w1 | e ofigw amw & qer W
¥ wgr §, & 37 ¥ Rl w1 9y
g §

“Though this is a Central Act,
the power to implement the pro-

vislons of the notification solely
rests with the State Government.”

¥ ST wgan g e W g W
wRreg ofewdft dmw & qww qadr W
o syreuT § 9@ & wgwa § a1 Kfeuw
uTed UFE AT T AT 11 & S ¥
T 7@ a1 % fog aiwdt § fe
T "y wieerd faqger w3, 9@ &
GLeel &

W " ¥ & qg WY A g
fe waz w1 g g @ wfagean
1 FIaifad T T ¢TI T ¥ v
fF wawar & s @ GwTEr &
gar ¢ fF of=st dme #7 g
we@ A aawar & @ qC wwme
far s &t & qeaT wTRAT g fF w
g #t fegfa s gt ? W ww
wiafan & vearte sy #1 wf wriwgwar
F1 wne § o §7 WX daw smRfow
HTHTT 9T § 47 FAT g 9T oY
#1¢ fordart § 7

Shri Y. B. Chavan: Sir, there are
two aspects of the problem. As far
as law is concerned, the position is
very clear. Certainly, there are some
responsibilities on the State Govern-
ment. That is exactly what 1 said.
But, then, there are certain responsi-
bilities, legal and constitutional res-
ponsibilities under the Act on the
Central Government, in the discharge
of which we have issued this notifi-
cation. Well, our present intentions
are to help the State Governument to
improve the situation, because the
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Chief Minister in his discussions with
me had indicated his desire 1o act
effectively there. I would like to trust
him and support him in his effort. My
main purpose would be to give powers
to strengthen the State machinery, if
he wants. But if he does not produce
results what can be done next. I
cannot anticipate what Government
would do on hypothetical cases.

oft wrw fagrt awordy : qwmafa
oY, & sgaeqT FT NOT IS FTAES
7l § Al & ag am wgar g fy
v FIFIT § g Aot TEIET 1§ Wi
saeT 7% W 9w R & waa
‘g wfagEm e Fraf

Mr. Speaker: He has answered all
that by saying that the cannot antici-
pate that.

ot wew fugrdr aroddt: sa
wgrew, | & ag Wy g Helr
{ o wfagaar ad 57 & Wk g
THA# W ¥ & sfuw g g
FET 9RT 7

Mr. Speaker: He is not denying what
is gsaid in the Act. He only says, how
can he now anticipate what will
happen.

sft waw fagrdy arwdd . were
HEIRT, AT AT g1 10 aT B
Avdriwawe srdt o ) Afefedmm
wred gae # 11 GTq & syt e
m™oag 11§ A s g fE
¥ TR W WHAT A AT
U IR ATagST A AR B
ag WA wiwere 7z w72 & qo
agar § f& wo ¥ g T
wfgFdt & A s ARd @
g Afefedam 9 #@ w1 waww
wmg? '
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Shri Y. B, Chavan: I think I have
explained my point. If the hon.
Member wants me to go into every-
thing that I want to do, or possibly
he wants me to do something which
will create problems....

Shri A. B. Vajpayee: No, that is
not my intention.

Shri X, B, Chavan: 1 hope it is not
his intention.

Shri A. B. Vajpayee: Here is the
Act. How does the hon, Minister go
against the provisions of the Act?

Shri Y. B. Chavan: I am not going
against the provisions of the Act.
Really speaking, the Central Govern-
ment expect the officers of ihe State
Government to act according to the
Aci. If they do not do it and then
what results appear, I must watch
before I say something.

Shri A. B. Vajpayee: Sir, may I
submit. . ..

Mr. Speaker: He has understood the
question. Probably he is not in a
position to answer the question now.

Shri S. A. Dange (Bombay Central
South): It is an admitted fact that
the problem in that area essentially is
a problem of land, that it arose when
the adibasis were evicted from ticir
land by the jotedars and that being
incensed by the fact of their being
deprived of their-livelihood they tried
to take back their land. Therefore
certain clashes took place, I would
like to know whether the Home
Ministry has come to  consider
bows and arrows as more dan-
gerous than the guns that their police
carry; secondly, whether these bows
and arrows were lifted to the status
of dangerous arms after hearing
Peking Radio and, thirdly, whether
taking advantage that hag been con-
ferred on their policy by the idiotic
broadcasts of Peking Radio the Iiome
Ministry . is issulng - Uberally licences
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to the jotedars to hold firearms and
try to arm them in order to suppress
these Advasis and thereby create a
dictatorships of the landlords in this
area.

Shri ¥. B. Chavan: I think, the hon.
Member has introduced political ele-
ments into this question; but, certain-
ly, .if he wants to discuss that, I am
prepared to «iscuss that also. Peking
Radio is not as much a concern to
me as it is to him, but if it is of
concern to him it is equally of con-
cern to us. ‘This attitude towards the
bows and arrows was taken according
to the events that were taking place
in that area. When bows and arrows
were used in these violent activities
to which I made a reference, naturally,
one has to take notice of it. Another
aspect of the fact which I have inade
a mention of is that we have reason
to believe that these bows and arrows
were transported across the interna-
tional border. Firearms is a limited
thing but when bows and arrows are
used as aggressive weapons—it is an
indigenous weapon and can be trans-
ported easily—it can become a mass
weapon of use. Does he want to use
that for solving the land problem ?
That is the guestion.

ﬁlm 8. A. Dange: When the jotedar
uses the gun, the Adivasi is going to
use bows and arrows.

Shri Y. B. Chavan: We had not done
that so far. Why is it that we have
decided to do it now? Our idea is
not to ban them permanently. It is
a temporary phase. This arose because
these were used in a mass action to
gsolve the land problem which Is
exactly what we are objecting to.

oft amom fey (eTEA) ;AW
1931 ¥ wot s § aidft oft ¥
wo} & &R dowT wiw & gg sfaan
w1 ot f5 glgard o flt axg v
araefy ey ferwd & @ s
.t fete & areia g A
Hqer e i w e

"five names on a call-attention.
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amfeat ¥ gfegrd = &t oy
Wi 7 ¢ ar waew fivar oy s vk
wew Wt q@h 9T MEAT T ¥ w7
w1 § araw fofesr aff § @< amaw
fafowr § oY gfaard & &« fipar omg
W AT g § O 4w O avg
1 TI9M %4 OF @y ?

Shri ¥, B, Chavan: I certainly share
his sentiments about the general res-
triction on arms, but it a temporary
phase. I hope, normalcy returns
there, and when normalcy reurns we

will withdraw it.

Shri Jyotirmoy Basu (Diamond
Harbour): May I know?

Mr. Speaker: No, please.

Shri Jyotirmoy Basu: If you guillo-
tine me this way, it will not serve
any purpose. I have to say some-
thing very relevant.

Mr. Speaker: Unfortunately, he
cannot. How can I help it?

Shri Jyotirmoy Basu: You give me
a chance to ask one gquestion.

Mr, Speaker: How can 1 prevent
the other 500 then? You tell me that
in my room; you convince me and I
will give you an opportunity.

Shri Jyotirmoy Basu: I saw you in
your Chamber and you promised to
look into the matter.

Mr. Speaker: You want to ask only

‘one question; the other 500 Members

also want to ask only one question.
How can I discriminate? Where can

I draw the line? There can be only
The

rile has been changed last week; it
was not months ago or years ago.

Shri Jyotirmoy Basu: I sent a call-
attention notice, not the 500 Members
in the House.

Mr. Speaker; Even if 50 Members

- give a call-attention notice, only five

names are printed on the Order

Paper.
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Shri Jyotirmoy Basa: 12 Members
gave a call-ottention notice.

Mr. Speakev: I cannot break the rule
which was made only last week.

Shri Hemi Barug (Mangaldai):
Possession ol arms like bows and
arrows is a part of the custom of the
Tribal peopl: and these Tribal people
are not going to obtain licences for
these customury rights that they have
been enjoying for so long. At the
same time, siction 144 imposed by the
State Goveriunent serves the purpose
of limiting 1lie use or demonstration
of bows and arrows by the Tribals.

The seocnd argument offered by the
hon. Ministir is that surreptitiously
they might import arms from some
foreign countries. Even if people
surreptitiously imoprt arms from their
friendly countries or foreign countries,
they are not going to obtain licences
for that fron: this Government as the
instances of 'he Mizo hostiles and the
Naga hostile; having arms and am-
munitions from China and Pakistan
have amply demonstrated.

In that context may I know whether
our Home Minister, while holding full-
fledged discussion about the imposition
of the Arms Act in Naxalbari with
the Chief Mirister of West Bengal, in
order to prevent the turmoil that is
at present operating in the capital of
West .Bengal, Calcutta, or was it the
political purpose, as alleged by certain
sections of the people, to bring about
a rift in the United Front Govern-
ment there so that he might impose
the President's Rule there?

Shri ¥. B, Chavan: I have not got
a magic wand to bring about, a split
in anybody's mind. If there are
weaknesses inside, they work them-
selves.

I'would like to give the reply to the
basic point thit he has raised, whether
we are banning the possession of these
things. There is no question of re-
quirement of any licence to pouen
these things, What we are
is the carrying of them, trmlwtlu
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them, bringing them from other

countries, purchasing them.

Shri Jyotirmoy Basm: You are not
banning the carrying of fire-arms by
jotedars. Section 144 does not ban
the carrying of fire-arms by jotedars.
This is a very discriminating order. ...
(Interruption),

Mr. Speaker: Order, order. This is
not the way; it will not be replied to.

Shri Jyotirmoy Basu: Section 144
does not ban the carrying of fire-
arms by jotedars. This is a very dis-
criminating order,

Mr. Speaker: May [ request you to
sit down ? Shri Vasudevan Nair,

S8hri Vasudevam Nair (Peermade):
The hon. Minister has made an assess-
ment of the situation in Naxalbari area
after the 30th of June and therein
he has said that he has come to the
conclusion that the situation has not
improved and that, rather, the situa-
tion has deteriorated. Everybody
knows that the West Bengal Govern-
ment has moved in the matter. Every
report indicates that after the 30th
of June the situation has improved
and that the incidents are rare. I
should like to knmow how the Home
Minister has come to a contrary con-
clusion. I want to know whether he
has received any reports from the
West Bengal Government on the basis
of which he has come to this conclu-
sion or whether he has come to this
conclusion on the basis of some other
reports. 1 should like to get the
number of incidents that have occured
and I should like him to establish,
contrary to the reports from the West
Bengal Government and even from
the reports of impartial observers and
newspaper men, how the Minister
comes to this exaggerated conclusion
that the situation has worsened there.
1 should like to know what is his
Interest in exaggerating the situation
out of all proportion, whether it
suits his political interest or not.

Shri Y. B. Chavan: He is asking me
to give my opinion. 1 do not know
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whether you would like me to give
my opinion.

Shri Vasudevam Nair: I should like
to know whether he has received the
reports fram the West Bengal Govern-
ment on the basis of which he has
come to this conclusion. What is the
basis of his conclusion?

Mr. Speaker: He had said that he
discussed it with the Chief Minister
of West Bengal .

Shri Vasudevan Nair: Generally,
when the Minister makes a statement
about a situation in a State, he has
a machinery to get information from
that State and he gets the report from
the State Government. I should like
to know whether the reports of the
West Bengal Government are the
basis on which he has come to this
conclusion,

Shri Y. B, Chavan: Certainly, we get

the reports from the West Bengal
Government. It is very obvious. The
West Bengal Government itself

worked out a plan of operation/action
and they did it because the situation
was not under control. This is a very
obvious thing. My assessment is based
on information that the West Bengal
Government, supplies to us. Certainly,
we have also our own sources of
information.

12.50 hrs.

RE. CALL ATTENTION NOTICES
AND ADJOURNMENT MOTIONS
(Query)

Mr. Speaker: I have received today
a number of Call Attention notices on
a very serious matter. About 23
policemen have been killed in Mani-
pur, It is a very serious matter and,
naturally, everybody is concerned
about it.

Shri Hem Barua (Mangaldai): I
have tabled an adjournment motion
also.

Mr. Bpeaker: I have received a
number of Call Attention Notices and
adjournment motions. 1 need not
announce the names of the Members.
I am saying that it is a serious matter
and everybody would be concerned
about it. I thought we could take
it up. But, naturally, they will have
to get information; they do not have
detailed information. I am requesting
the Minister to tell us something
about it tomorrow evening. We are
not going to have the Call Attention
notice in the morning.

Shri Hem Barua: Do I understand
my adjournment motion stands?

Mr. Speaker: Both are there, the
Call Attention notices and the ad-
journment motion. All of them are
there. 1 have not rejected anything.
I am requesting the Minister to get
some information—naturally I want
them to get some information—and
tell us something about it tomorrow
evening.

b

Wt s Tmen (gge)
¥ fdn g 91 e T oY 20 femdt
d=w fod o oY wfega & 7L
fo ammet & guar frgr § amwifes
t v 3= & sy wEfem ¥ wiow
ot | xu forlr weow wEww qy ArrET
U7 T § T W1 e s wnedr
ver d 7R afer qrartie
TE AT

Mr. Speaker: What is the use of
beginning a discussion now? It is not
proper. If all the 30 or 40 members
begin a discussion like this, what will
happen? So, it is not proper. I have
asked for Information. Tomorrow, we
shall see, After that, if there is
anything wnecessary, I will certainly
give him a chance; I will not deny
him.
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DEMANDS FOR GRANTS (1967-68)—
contd,

Ministay or Foop, AcricurTure, Com-
MUNITY DEVELOPMENT AND COOPERA-
TION—coOntd.

Mr. Speaker: Coming to the debate
on the Demands for Grants in respect
of the Ministry of Food and Agricul-
ture, about three hours are now left.
No member from the PSP has spoken
30 far. There are also other friends
who have not spoken; I have got the
names; for instance, the Swatantra
Member, Mr. Gadilingana Gowd, has
to speak. The Jan Sangh has also
got about 18 minutes or so, The other
parties also have got some time; the
SSP has got about 4 minutes. The
Congress men also have got some
time; three or four Congress members
will also speak. But not even one
member from tht PSP has spoken so

far.

Mr. Lakhan Lal Kapoor.

ot gaare wrew  (aTort)
werE AERT W g Oiwa
sfadY Saevfiz dx WA
A fresm aa @ T A QTR
sfedl ¥ Y ¥ 2 52 ¥ wfoe & forar
¥ vafeg ¥ srda @ f v X www
T wry wife v & v R W
ywa % wfafafe W S« @
fom &® ...

Mr. Speaker: Will he please sit
down I have heard him.

oft geefarg www A s
g & fr T8 oT agy & o e §
wafae @ 2 2 grE €2 &7 'wy W
WA AT |G ¥ AT R AT w
Tz gy faure swe v & fag frdte
w ¥ g ¥ 7 W A 9T el
K...

Mr. Speaker: It is clearly under-
stood. Yesterday also he made that

Agri, etc.)

point. Only to make speeches, if he
wants an extension of two hours, he
will lose the debate on the Demands
in respect of External Affairs Ministry
and other Ministries. It is not the
Speaker who will lose anything, but
the members will lose the debate on
the Demands of External Affairs
Ministries and the other Demands.

Mr. Lakhan Lal Kapoor.

ot wo Mo frarq () -
wers AERT Wt g qgi ¥ afcard
L@ R froame oY fedaife g oman
q1 1 99 fafaet sgeg sg ot &
R i Raic @ ¥ ..

Shrli P. K. Deo (Kalahandi); He is
raising it just to elimite information.
I do not know why wyou are giving
him indulgence.

Mr. Speaker: Mr. Tiwary may please
sit down. That is a point of infor-
mation and not point of order.

Mr. Lakhan Lal Kapoor may start
speaking.

oft waw wre v (fewei) ¢
were wERT §I ¥ a1 9y W f
wgz @t ¢ fF Wi g ar &
g @ @AW 6 AW AT A
g fis ¥l & & 76 oo o
ATAT WTCH W qAeeqt & 6 wfww
¥ft v ar qw wafoer & s
® T g A<t wre W o W
dary awr fard qwar §

oSy WEET, WA 6 AT
frd dfrg af wr OF ST HET T
T 9 W OF g% fedt g% Ay
¥ ot qmufdx Al @@ O
g feft g ot TaE 1 g9 Tl W
a% g

wgt % fewk w1 wer § Fawnk
€ gt 9 avt aw foaar @



¥ FAEEY FY gWIR WA AT
T § 99 & wAar 4 w0 12

7t a% qfw gar w1y g @
g 9aw & 7w fF et ® 20
af @ @ § ok gEt e ' A
AT OF Wla a9 w3 wdr g Afew
foz ot g7 7 ofw gar & fag i
o W g veTr § | wfw gEw
% waria gt aF gl &1 dEE7
& g gl § dea & =y W A
6 BYE FIA  AGT ST TAT § FAlE
e dvgw w9 F FUATER WA
¥ 0=T AT H 7 75 Brest A E
e = 10 Sfawa: gl § 1 50 e
B\ frari & are &Y §= 3 wfawa:
gt § wafw 20 sfawe wifie frami
®are@ 75 wfawa: & Ot g ®
AR @Y ;W F A wuwT W 7
gy @we § 9% &1 g «ff frww
awar § | wifex @ T & w=T W
a% qg anrfos waTg R P o9
Ot w T w7 @t 7 wa qw
wfadit ®t aefi=i o1 nfewre fadar ?
g worgdl v falafwga s« fadeft 7
7g &) awg * Aifg w7 7% ot Yh
ffwe am walRd Wik
&l #r wwrk T (g qUF Wek
oY gE & w1 80 Gt wrady §

ASADHA 23, 1889 (SAKA) (Min. of Food, Agri.1 1924
etc.)

] W TR & a6 g
@l ? &% aw w@ W dger g ?
& gowar § fe wiwr 2w & wAT qF
wifreerd W =T 1 @ § W
dwz B ¥wT g By e o q-
€ ® ¥ry, W gF wawe Wi
# wra W ¥ dw oy § W afx
¥t ¥ 97 W7, s At faar wr
T 30 ® FevTemT qiens g w4 |

wgt v qfgm A Afe
wagdl & wwr ¢ uifew et
ST A 77 1950 ¥ Fgr a1 fF wfw
guTe # fdt avorar # W ot
# =T 7 W AT FE syEeqr
forfmaoaatagd wa 3T &
feg wfeda framt Y g 77 @
fe w16 sfowa: faege dax
w®IE 1 1951-57 & @19 37 &7 AT
11 Sfgwma: fx m & wafs afae
F syfeqai+) 5@ 4.3 & 3§ w%
5.4 Y g & faest & avsmra
g ¥ agm & faw 1.5 0w,
s £U¥ WX 8 FUT wyqv faar mr
@ T ¥ 3 e w7 @y amw @
€ 15 a8 ¥ 7 18. 5 FAT TAT
g @t e qogdd w qwmr
% fau wrr ww ar 1 g dE g
ST F FUNT 18,000 FIT WY &
o & qawa 0.1 sfawa: Toowe
< frar mn g @ ag & awwa
g 5 7 at wldt &1 s @) wwar @
/X 7 & 9 @ F sarET € ofe
Tt ¥ & Sa% g 7§ w0 v @)
5T § | Wi @ AqE R ew ¥
faq g #1 g afva waw ger
AL

W g ¥ & fagr 1 I
e smgar § 5 fagre & s 30
fafeaa ovg 19 & aras g § fedt
¥ 20 fafems gfe & ¥ Qe §
T 10 fafaos vy oftw oot



1 1‘935 D.G.

[ o M wq7]

oFr g€ ¢ | I fagre & 8% 30-32
o OX g woge £ for & o
R aw Wt i At § 1 wfee
Y aefrr et ot g€ @ 3w Y e
g ¥ o A T femr oomn
¢ ? wre oy qfw fewi & & e
& o Gar wx & JeEw % qf7 et

T ¥ wHTAT gAY ¥ ATAA OF
gt gt afgy fo Y o= wwe
w & W § 9% B oF whaifrs
Hifr ¥ & weaew § I w7 g femn
ary | @ w1 At w99
ww T ArAT WIfEd | W ¥ far ow
wfw & w1 Frmfor s nfgd e
fufasdy, fevra it Wi wre foae-
W2 & et 9 9 § 91T T 9E
gt &, 99§ F T 7@ 77 s
Wi ¥4 wfw FA A7 ATET €7 o
wwal &

g oF femmt 1 9 T T
W §, I8 & w7 39 81 dWr A
fowar & | 9 & AeErd w9 F3 2
¥ ® 500-1000 4T ¥ forr WY
Al wifeed & o o qwar @
o wiAT A qwaAr § 19w 1,000
To ¥ AT § I FT 200-300 To_WIA
qre & Wk F o3y § | 9% aglewa
¥ % aff froar &, w0 fo ag @@
qT gt A A WA § | o aw A%
w1 qare §, I &w ¥ ot dwr A
famar & 1 xw fag &51 & &) g &
WO F AEt W7 gzEarEl w1
& aar faer arar @ 1 fagre & 1963
64 i feami &1 3% ¥ 3 ey vl
faorr agt € «F ¥ Iuwrwlad
57 ol w21 frar § 1 o A W
sirqifire Afs =7 FT T W AT ITX
aft vt gvy & | w fag feami w1

JULY 14, 1987 (Min. of Food, Agrl. etc.)
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2217
31

37

gg’
i
13

3
4

& g g fe =t aw & forg oF
% arfed @€ ary | Avee
S ¥wT A1 A1fgy | Are §TY T
¥1 3T OF STOORWA ¥ A16qW ¥ qCF
T & wemar ary | AT qw ¥ gfaen
7% & afsar w9 s ofga
Y7 It e feeew & 3w %) @ fear
a1+ § g wwwar f& av Tt frl
ot &1 71 wmfe 7 & fedt 2=
sromfa g & I fama s aw
T 9T, a1 I BT AT @A X w_q
FrEET § | T A AEHT ST AT
¢, T wgar @ A1 9 fwlee
N & 37 &1 F6ATE & JIHAT FAT
TEATE | FAT9 1 F 19 AT A8 W
w9 W7 fZA gEIE AT AfEa,
form & oM ®1 TEw fae @6

i

wa & g5 I & @ § wgar
wgar § | 9w fage # i e
% & AT W@ 1 W ww 12
oot s A € 9w T
T W W fagr wrat A T wW
§ 1w aog ¥ W agt ¥ feaia
Y7 gadt AT FT IEEA 6TAT TEY
¥ & argar g fr s q@ 9T s
T o T E AT FO AJT I FH
FH 4 ¥o Nfawa T T AW FA
% feamt w1 fam qwet
L@y @A A ag
Wy w et § W g o T A
T £ |
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Wag gz ear § e
wTgert | 972 & ST wry fafra wgw
fomr woir wnfg | w91 JETRE
§ 3w qve 4 W femm A
qrz % &Y Sy w7 ar @ §, |Wifw
T ®1 Ffae W A fwat | 7 a®
yaTfagt & fewz g1 @} &1 I
® fafeaw Srew &7 & 7 60 Fo
qOFTT 1 a7k F fom g1 WP
WY 9T T ®TH ATT T AFATF |

wgt A% fawra &€ w1 oAATH B,
# 7Y wowar s 57 & o7 % faeme
g 1w fagm ay oo oA
Fug A gu ¥ foaaw Wi smm @
¥ Fu fogst @7 gwadly g
¥ w fogr mar &, & 7t smwar fs
v ¥ et axg w1 "W T
NI ITF o et aw W
fawre g} g &l s g oww
for 57 *Y wew fear s wrfgy
faadt =1 =@ TATw QT § FaAT
JET AH-AgT gEl I awar @
S yfawe a9 aFar §, T4 a1 I
*1 a7 QW g S @I F |

13 hrs.

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

-

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[Mr, DEPUTY-SPEAKER in the Chair.]

DEMANDS FOR GRANTS—contd.

MmisTrY oF Foop, AcricuLTure, Com-
MUNITY DEVELOPMENT AND COOPERA-
TION—Contd.

off gusiee www o I9TETE
agreg, ot oY AEE ¥ Y A

ASADHA 23, 1889 (SAKA) (Min. of Food, Agri.11928

etc.)

T &1 WY AT WO wngar
Efeer om & wgew w7 ot v }
FAR WY WTH B AKX ¥ AT W 4w
W T | T ¥ AT qwer S
wrgx ¥ | 22 arhw @ 7 featew
T AT K W W W Ay
HEET ¥ X 6 B a0 ¥ T A% A%
W ¥ 9 ¥gy S At Ow wer
o fam amgm ot waR A
Wt 7Y ¥ | Y fenrgw ¥ fag
q FAg § Ag W wW A g

ot frr aromw (a=n) &
7T AT 47 | FAET qTEw A o
fF oA aT & ™ FET AR Es
#31 g A qw A mrow o

Mr. Deputy-Speaker: The private
Members' business will conclude at
5.30. There is half-an-hour discuasion.
1 will convey your request to the
Speaker and if I get his concurrence,
I  will follow it. The question of
guorum will always arise,

Now, Shrimati Nirlep Kaur—abasent.
Shrimati Jayaben Shah.

vt wgmew g (wwet)
Jyree wgrew, §¥ fede v f far
TwEIAE LI

gy www W fame ¥
o wX |

srwa! W W qwe fier
AN T G wrH g N aw & wqrEr
frr s g ar o & ot Aw &
T WEX § | TH WX §T T AT
! R awiw W, W Ol
# g WRr woh goi | g Ak A
# ofereae # o graw & AW
e grr | & e et fr ot
W A PR & o feam § It



dv oo Y N ara § 7 Fard
am § ) ag ¥ qfdy Aoy
W gH NIEEWT B ageT Amey g
o R dw A g v foandt & 9
TEAT ERT | 9T qF fHAT a8 wAwa
T KW, AT AF IR @ AqA wT
qgats 7 gNT 5 O w17 Ay s
&, swwr oy afoorw &, 7y SEwY e
e §, IEwT A AW § Ay IOA
T g A § W oag o e
FT AT § & IAWT AW §, TA AT
derare w1 g aga qfww 3 0 &
TR QRRETGR ®TT wiget § f e
W ¥ @ T e & s Wk faan
arr. anfgd arfs ot O ¥ o frmm
T N oamr ¥ Iet @ o= @

% |
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wgeg ¥ aaaman ar fr 3y #fez G-
fATRFa i Te T WE | WX
TaT gy oran @ &Y & AN wegarg g
FFA A g Ty § 7 A 65 @
frgi & 7 O & o9 & arw aiw gFw
F &7 T § AT I w1 wfew @
frrr g 1 T wr g ag & 5 a7
7 fear omar @ st ard A oA
T ST g, o i @ IR
+¥ @ fawa & @ A @ frey
£, wfee At faemr § wiow %fee
forer orra § oY &2 Y foear & ) W
GHT grer @ a1 gfuserae £ an
&9 TET W qrd, oY erarT § gen
T g T A | g iRy e
or or framl &1 Agg &%

o iR arga & g1 d fs 1071
% g9 ¥ ¥ Ay ¥ ewafewe @
g | § IRy aeETE g e gw gar
AR 8 cEaCE LT f oy
agrgar o 2% & forg dare & 1 fee
# gz feama gy § e o a1, wae
At Afardy qaTe § IEEr WA g
wie ¥ 0 7 43 arnafgy | @
uTEw geT § 9w ¥ waT O 90
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fe 8w @ darak a3 At Ty wEwe
arr 1 ¥ foaedt oy 2z naddew § wg
# site ¥ § a1 wonheT ity A
t—xg ¥ o & o warw A
t—frrft B Szw § W@
furgre &, % & a1 ST §, Ww W
T § ot 78 a7 won wifgy fa
fow ag ¥ a2 feamat &7 g 1
qUTT 9T EEAT & | W IAST giET
g wwa | ¥ wwmar g e gt
T B GATA T CF G awT §,
fe v gardd wr & ffar ame, dx

fewred Y amy frar o 1 QT AR

itwaﬁmwﬁnmmm

&_ I

W s darre gt § SR A
war fegloqum &1 o @ 1 @
qTT-4TX 9% w541 ¥ & 5 o=
TR I AT | T
& oY frar § @ WY TeT E Ak
& Wiy A1t § 1 % et g B feamt
B @ AT T F IGT W7 T
g & 1 wgTOHT ofermer A wr ar
feoas agi W aga A =9 W §
forast awg & fram & Toqe &9
g i fea & sz faod 1@ dvw
frEw vdtw ) e e W @RO R
g Wit fogatfer amew e
#1AAT g AY W Aw foeew W gH
W FATERT | 4y A faeew
o A ' § 1 @ W e
& e aTa #) anw wwewn
¥ | g §B W W ey | ag
srar @ e 3@ 7 I e waw dan
O | e fagdarcd | e ae
dar feqr mr &Y wv greT g ?
a9 72, FEA wilE @ I § R
dfemgmosm afi sw wwar ¥
wr S fereew w1 o ag & ey
AT, FE AR & Fh7-qE 7 A g @

- ASADHA 23, 1880 (SAKA) (Min. of Food, Agri.11932
etc.)

T AT § | w ) dar geft
w4 o At oy WX qwTe wvd. feew
O AR SE R ETF I A A a®
a9 TE FFAT § | A% HAw W
feew ft g & § 1 WX
JET F FH FAY FHAE g
Tt amt f o e s
ar wfgy 1 A fafreex aww g
¥ g% 1% gw & § 9 faffar
/g § I g AT # g
¥ 78 oy wa §, I arard F
g9 BT A¢T 3T wwa § 1 g W
wai & & g § @A T@ waea
21 %1 aff wasar & 1 |1 AW A
@& qI ¥ GEAT O | AR AT
w gl a ween § f e fafred
& A g § A AR w Ao
# ¥fasit 7 & | § € G s
1 fad woT wTEd g 1 et
T WG T T GG, WA
TFAT F AT gt ogEd &) vt
a=t ¥ o= wew fapar oy o

q fefgmm st oF  asd
T FY ICH AR & oW fwTr
waRdt § | WARE T gL OF safe
F1 faam  ® fordard g a0
|41 wrfge | SER ¥ fag forr fargrat
& qTH &Y, 1T, TF OFE THIA §, TT
YT STEH WTH & WAt ARy &
aifgw | & AR ¥ @ mAHCE W
ug ®¢ a1 wifgw fe o ey
& a8 YA & T §, I w6 fawra
%1 forsrerey maede Aff & awet
drca ) Far wnfge | g7 & wiafowr
o W ew dww 2§, e oW
# ot fordardt 7 |, wifs & aw
TR ARy g EiEy ¥ awd § 1
wifex ¥z 3w & @9 qww sOT
arit W Rl #% & T § 7
wrT a3 afedt AW owT & o, m
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[sfrereft wavar g
e vt o ozt wo T e e
Fr T ¥ Fraw F Aes-nfEi
T WA | W wHY A sqaeqr §, IW
¥ wae feech wfer ot o v

NeE A AW TE IR F -

Fhaard wnfr ov &< frar o

o gume & fe et wgEw e
"?’Tﬁ'ﬂ'ﬁl

RN AT A A A9 H AT
tPm¥ g agy Ay ¥ a9y
aY & | Wrerewar v A At § fr oaa
Wi # st fafew o7 W
R IR Gl S I CREE
R AT T §, ITH A Fpary madw-
G GUE | W UHlFeaT ¥ wraw
¥ 9 fewed § 37 & aww s AT
wIfgT | & 2w ¥ Faaedt aoT FaR
AAF §, N W aF IT &1 419 AR
a% ¥ | ot o fraer g1 dT qer
i

g qg W uqwn § fe ora ot
7@ ® T a1 FrErn wifE
T Wga &, a1 3w & fAw weer
T avg) nitwewtw g T w4 F
ag Aifax aa < & wfgg fs 55 @
iwews  fafrefe & g w
famm oF g% o ey Fv
weaTaE w7 % faq T o qrae
gwAgg i e g fs wEe & 70T g%
feaa Tt o w1 a1 7 forr oman
, wgt wTer g a1 g wwan £, Afw
g ¥ ®O0 ¥ gl q° w, o
wfr g awdr §, ferww wrfifaaT
&1 gareT ¥ < q  forar arar § 1 Rar
fe & & ot ®gr §, 7% T X a7
dawt § WAl wifgq fs oa T gAR
IM FwW KT w7 Z, aq@ a® TA-
FEAAT AT KT AL FTHT & (o w7
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¥ o ¥ wifgy | wmy T Aw W ay
feafa & f wodht & wody ¥ ) i
weres w1a) & fag & o arfy €
g Tq AT E | wAY WEET w ¥W
¥ Hrear wrfgw

o AWM A I A€ AT AATA Y
Tt oAt & | g¥ g AT WO
e & frgrer 20 wrfgq 1 g g
1 wEey B B foraTa §, I #1 g
SE1T ¥ giAar A 1 g wE@T
F1fRT 1 g w2 ¥ g frew wfiEer
T FqTET AT AT A0fEW | gW W g
T ¥ ¥ T ¥ waeay s gy
W17 feara §1 qfy st @z @iz
T W& N wgfoma T wfgg o
WTT W TE ®H & 918 " ord, €
Fq &1 foee 3wy & fad g 1971
& T &FAT qda, afew gW Iq F
fraez aga o 2@ 7T |

wgT 9% BEATLIT &1 grAw §,
ZW IW 9T gaqT far @y v @ €
WX 3@ F FreEm wm @ § afwd
fez oy g7 Iq F " K g0 T4 FT
a & | & ag s anga g s gant
Tt wrifre AT & a1 ¥ q@r ww
fgqr war & | Sg A AT FTLF
o ey oy &, Afes g0 aqwr R
fir I7 %1 g qviz $™w W T Gav
& we g ¥ vl ¥ v qw
37 % wrA waAr §, A A wrifw
FAT WY ATE AT S AT EO
qadreT ¥ @ WY W qg AggE v
it & 5 ¥aw feedfes wdamee
¥ w1 T o, afer 39 F @19
wrifas A= w1 ot AEAT g
IFA A A« F AR AE AT
svor frar 8, fww o v gk 2w
% g §, fors o e Y €AW
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fom smam &1 &, g 9w w1 W@
m&‘? TET § FEATET A 9T
WA CFaAw  wd frar omar 2,
BT T §, WAL qE AT QY

AT i s & fau foam

& gl W F aga aeer @
g

44

412

T & AL F wgr o § v qfw
Iq FT KT 4 graT §, TATAC
TH 9T G FA I IEW@T & | A

o €t forar man 97 FaTgAr?
Ft€ Grw THIA G §H 1 WX T
& FFiw wox w1 fzar wry, & AL wary
¥ gk W H T F A W Ao
et agt & 1 xafag A gam & fr
AT F Frwgia fwar o

iy feard & A guAr &
F wraw ¥ fgadr gwmaE@=r ¥
X arf sarEr gt @, &t 3w w5
AFATT AT & AT WA I gAY L,
1 I F AFATT AT E | W) Ig F
sor dror gt freran & st o fedt
Mz wfearf &1 F& N AT FEAT
qgar g | gafaw gk W ¥ Wy
Ty facga a8 @ wwr 1 Wz
9 WO W FY At A feara w5
HAT FTAT AT &, O g g Frw ¥
AW F29 IITT AwfEgy 1 q@ s
2 fr g0 a1 ¥ wedt ¥ oy W€ Farer
AT AT |

Shri N. Sreekantan Nalr (Quilon):
Mr. Deputy-Speaker, Sir, we have
passed through two years of very
serious food crisis. During this pe-
riod we extended our beggar's bowl to
.all countries in the world and even the
nursery children handsomely respond-
ed to our call of distress.

1358 (Ai) LSD—S8.

ASADHA 23, 1889 (SAKA) (Min. of Food, Agri. 11936
etc.)

Shri 8, Eandappan (Mettur): We
cannot live without it, because we are
so used to it.

Shri N. Sreekantan Nair: Yet, in
spite of their generosity, vast areas of
our beautiful land have been deva-
stated by famine and lakhs of our
people and our cattle perished.

After 20 years of independence and
three five year plans we have to de-
pend upon heavy foreign imports to
feed our people. We indulged in tall
talk and played with grandiose plan,
but we failed to recognise the fact
that food is the primary and basle
need for existence. We freely bor-
rowed from international markets and
supplemented it by deficit financing.
We wasted all that wealth on splend-
ours and filnerles. We Ignored the
demands of the peasants and now the
county is starving and we are deficit
in food.

The cost of living has gone up and
the poor man’s life has become un-
bearable. He is finding it difficult to
make both ends meet. In Oectober,
1965 the price index of all cereals was
141. It shot up to 195 in March, 1967.
The. price index of rice during this
period went up from 141 to 184. Since
then, the Government of India have
thrice increased the prices ot food-
grains, twice to reduce the food sub-
sidy and once to counteract the in-
crease In prices consequent upon the
devaluation of the rupee. Thus, Sir,
the common man now finds it difficull
to pay for his meagre rations. At the
same time, the quantity of rice allow-
ed has been going down. To purchase
rice from the black market at Rs. 3
per kilo is beyond his dreams. There-
fore, the condition of the common peo-
ple all over the country, especially in
Kerala, has changed from bad to
worse.

Last year, the Government of Irdia
imported 10.36 million tons of food-
grains at an estimated cost of Rs.
523.31 crores. The loss in the food
distribution is expected to be Rs, 130
crores. Therefore, by reducing dras
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[Shri N. Sreekantan Nair]

tically the subsidy on foodgrains and
by removing the entire subsidy on fer-
tilizers, the Government of India went
#o break even on their expenditure
account on fhe food front. Sir, I con-
sider this attitude a blatant betrayal
of the people of this country.

Again, with 10.6 million tons of im-
ported foodgrains and 3 lakhs tons of
gifts, the Central Government could
not maintain a steady supply to meet
the needs of the deficit States.
This is mainly due fo the fact that
the surplus States did not allow the
Government of India to procure food
as they used to do in the past. The
Central Government's purchase of
rice fell from 15.6 lakhs tons in 1964-
85 to 6.6 lakhs tons in 1965-66 and to
484 lakhs tons in 1966-67. The Gov-
ernments of the surplus States do not
allow the Food Corporation of India to
purchase direct from the peasants.
These Governments purchase the
grains on their own initiative and
sell it on their own terms. They dis-
eard and ignore with impunity the
directions of the Government of
India!

During the last three months the
Kerala State did not receive even 60
per cent of their allocated quota of
rice, which we were assured we would
be getting by the Food Minister and
other Ministers on the floor of the
House. The rationing system in
Kerala has broken down. The poor
people of Kerala have been furced to
subsist on 3 ounces of rice per day
per adult. You know, Sir, that 3
ounces cannot feed even a chicken.
While the people of Kerala get only
3 ounces of rice per day at a high
price, the neighbouring State of Mad-
ras supplies one measure of rice per
rupee, Is this not discrimination?
How could you expect the people of
Kerala to put up with this discrimi-
nation?

The Minister of State in the Mimis-
vy of Food, Agriculture, Cemmunity
Development and Cooperation (Shri
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Annasahib Shinde): Is that the only

ration?

Bhri N. Breckantan Najr: We get
wheat. But we are not accustomed
to taking wheat. Then why don't you
give stones? It is as good as eating
stone, so far as we are concerned, be-
cause we are not accustomed to eating
wheat.

The Central Government refuses to
give a proper or reasonable price for
the rubber which we produce. They
take away all the foreign exchange we
earn from our cash crops like pepper.
cardamom, tea and coffee and fish.
Yet, the Central Government plead
their inability to direct the surplus
States to sell their surplus production
to Kerala. Though we pay through
the nose, we are treated as beggars
and some State Governments take a
ghoulish glee in delaying our supplies
and tormenting us. They put impedi-
ments on our path and make our peo-
ple suffer much. I do not know why,
but it is there.

Is it any wonder that the people of
Kerala have begun to regret the part
they played in the struggle for inde-
pendence and the unification of India?
Is it any wonder that the people of
Kerala have lost all faith in the pro-
mises of the Central Government?
Now the people of Kerala feel that
they cannot take the word of the Gov-
ernment of India and cannot rely on
the assurances of the Government of
India. )

Sir, the spokesman of the Swatantra
Party accused the Government of India
on six counts. I condemn the Gov-
ernment on six counts, from an en-
tirely different angle, on six other
counts. Sir, I condemn this Govern-
ment for their failure to achieve self-
sufficiency in foodgrains and sugar
even after 20 years of independence,

Shri Bibhuti Mishra (Motihari):
The Kerala Government?



11939 D.G.

Bhri N. Sreckantan Nair: Not the
Kerala Government; the Central Gov-
ernment. How can the Kerala Govern-
ment do it? Secondly, I condemn this
Government for their failure to evolve
a national food policy. Thirdly, I con-
demn this Government for their failure
%0 give the land to the peasants.
Fourthly, I condemn this Government
for their grandiose planning which
ignored the minor irrigation projects
and fertilizer production. Fifthly, I
condemn this Government for increas-
ing the prices of foodgrains and ferti-
lisers. Sixthly, I condemn this Gov-
ernment for pampering the surplus
States and consigning the deficit States
to food riots.

Now, Sir, I have six demands to
make on the Government of India.
They are the following. Firstly 1 de-
mang that the cuts on the food subsidy
and the fertilizer subsidy should be
restored. Secondly, I demand that the
Pood Corporation should be directed
to finalise the conditlons of employ-
ment of the employvees of the Food
Department and ensure that the depu-
tationists and new recruits do not get
preference over them. Thirdly, I
demand that the Central Government
should take direct control over the
levy and the distribution of the ex-
cess grains of the surplus States.
Fourthly, I demand that adequate
loans be made available to the deficit
State of Kerala to expand their food
production to the utmost limit. Fifth-
ly, I demand that one of the fle State
farms to be set up with Russian help
should be located in Kerala. Lastly,
1 demand that adequate rice supplies
should be rushed to the State of
Kerala to prop up the rationing sys-
tem, which is now in utter collapse.

As for the plea that there is overall
shortage of rice in the world market,
may I bring to the notice of the House
—1 can even lay it on the Table of
the House—a letter to our Food Minis-
ter from Mr. William J. Drought to
supply the necessary rice from USA
provided we are prepared to give the
money?

ASADHA 23, 1889 (SAKA) (Min. of Food, Agri.11940
ete.)

Mr. Deputy-Speaker: You may pass
on that letter to the hon. Minister,

Shri N. Sreekantam Nair: Yes, Sir.
Now I seek the intervention of the
hon. Minister, through the Chair, to
see that the poor State of Kerala re-
celves the badly needed foodgrains

without delay.

st cqire fag ot (ammom) o
qTAg IR wEEy, 9@ ¥ W
gX g w9 e & Ay 6w & ggw
& fmra oY aefic gwId AR
wreft g% feard 2 & | ¥ o frara
ANTEF T HECHA gy &1 T
i g 2 s fpara it T R, Y
waaT & wifE a7 85 lawme grardy
qw A mmar &1 a5 SfFwa ¥
FEgrasa & g5 gfawa & T
FEATITET @19 AT ¢

=, 7 F 919 & g W w57 wigar
g f feeft WY g &7 & srawawaT
1T §—TF Wi, Gardl GTav | ¢ gAY
gravggarsi &1 faerardy e aov
FIT AT ¢ WY F@gAT AT gg WY grT
f& oo gl qa wiv FwwTy -
wrat & fau Q@ qargt & Tww 2—
A FIT TEAT | W fopmr €Y ag =
g T fed ;  adY QAT AwEr
e o woAT AT ofT AT A1
g WY 2ar @ | wifa & awg § femra
¥ § wf v gw T wrEer
g9 ¥ ST wuAT qWET agrar § s
qoE & gwg ay fHara i § or
T WOAT qA W AgrAT ¢ | K7 wETT
Tt ¥ g wga wngan § fw aefiy &
g farara &1 &=y Iw ¥ AT wfgg
iz fewma ) @« § qur frfadow
¥oTe AW gwwy avAT Ffgq | TIRY
TIFTH W] NP RE R
fe o 3w ¥ ga & swer feam o
I E 1 FWEIT WY AHEOTHY
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[t e farg wrealt]

fmara w1 aga A o & et 3
TR # 99 9% 9a § Wi AT Ey
arg wrat } A feara @t ag wwa Fan
i A ok g radry,
¥ wigr ff 4 3, 9 warew
g &, w1 A% a7 o @ T oW
Wwinkdad Adarda 1 2w H g
qrerT g A dar axwr ) Aw H A
FEAEN AT FTR 1 2w A A
wTTAq § At dar qrAw § ) ISR
wge, ¥ qrod qieaw ¥ FEAv g
e g aa g wgd & 5 3w
&1 geqra Rt fFara &1 s s
g | qaX frata &1 A Ag
FO A W@ F AHIT qTIMHL TAAN
M | W 3w F 78 79 A fadwi A
o1 FT HEST AIBNTHATH HOT R E |
T 4g INFT AT AGL & ? TF HIHIA
#1 frara a1 A% § Wi feaa
vl T9T gHAT & w7 fFarA &7 AW
¥ wrqra g0

T & qrq # ag Faram q0gar §
f darag # fil & g8 9q1  s=@0
girfaas O @RaT @I @
orar 1 AfeT & sz g g fw
ag Wt FE ¥ framar anar g
& farar€ &7 wwar, ga F faar &7 ardy
& agar Agf § | THAT IFT FT AIAT
ag & s Mard &1 £ 11 § 1 FTHTT
& #r9 & wigs da1 I®T qA 997§
Ffpa faarf &1 @t RF T@ar
¥ quq F1 HTX JA F AE T FEAT
wrgar g | ff agaAT g gwie A
2 7 IATAIMF AL, [ATHT-
e W ¥ @ ofend et s
#Yadt & | g TgT AST A RGA
1 Y AT Iq TWT F WFGFAHT
F HarC A 4Y | I FAT BT AAGFAT
o fs q@ 7y & fag g
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fagelt Y | awa  SmTEw & fag ag

ag¥ faaga a1 @ | 39 w7 TG
O T g7 A gl oy

W & g gy & qg fr wig ¥
Fga wrgar § fe g7 vl aml ¥
fawr %1 fia aga ¥ 19, @A q@ga
ag mar, fawr & W & (AT ag g,
ferare farwrr & oY wfasr &y vt wdard
¥ 37 #Y 9z waE o qury & a1
qgx & aga surar g wf, avfA woEde
Qg 7T §9 g @ A 7 I
T4 QT | AT FT A FT AIAF go0T
f& gare agi faard fawrn & gfasrd
fora i & ardy Saw WX art 7F) fraar
Fgi & Y fa=arf 7T agw F@
TF Mg F &0 A agrar fF ogud Age
Fafasd sidqafrnr s aa y gw
I AT ARXATFT &, gw AT
WAL AAATZT A14T g ° WG AT
f® 2@ & | oF g3 W1 qrAY wrav
& @ faard s aga T asa g1, qfeT
a7 qrY wrar &t fawrd 7 A agw
@ g ? w7 afuwd 7wy fE
FIC FT AT, gA dar owT qX
s art wir & fawrd &1 faar mn
wa f5 gearf a7 § fF ard Baw WY
qF 3 W 9T AT W4T 1 AT ER X
T WA WIT  SqRIBAT WIT 4T
& awdt @ 7

T ¥ T AW F gy W FZAT qUgA
g & w1 ga qg wadaan
qrAlad 9« W@ 9T §1  eFaadr
qrRIAA ¥ gL WA § Fihq Fdee
YT AT T8 FIT AT F THAT G FIE FT
Fgx ¥ 5 gardy dmr o A fee
Gar frg Tra w1 faar srar § ? guTd
&1 ALy, garT g ar, dat feg ara w?
wiwr 7 feara a@r gt ¥ ofifaer
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Tl o s s A A Rai & ag
wmiw AT sWEfE
S S ST & A WX wqA F 9
Fag e F AAGH Y I IgA A

g i A o & o @t AW ¥ | A

WISt FT AT ST AT T 2T gH
qreY ot 7Y 2aT 6T gw #Y gz W FAaw
¢ 1 afeorr oYy € AT @@ dn ) e g
gt %7 98 Hifew 2

o gl awr gfd, o wE ®
"t ag megw F@ € f5owmor e
g Sfrft enfar 9 a3 e ?
@t 8, ot dur s ¢ e G
AT ¥ W TG FATA-cATAT WY
W R e g W R,
T gET g T FIO0 1w FEAEr §
ot 9 far g7 gk s W §
aF st Y qew W Ff, 9 e
¥ g sardr € o, grifE a8 SEY
SR FY @A AT WY TG 47 | 9% 'RE
gUA T & AT GH AGT F T Y
AFCTE @ ¥ 919 Fgr @ 9 | §
7 ¥% WE 6 gt awl @I, dfew
gt §, faege felt § g aT &
worsT A fad & o Fd & w1 wa i
i,m“mﬁ°*°m°m
wY s agt qemar av | fro T awr
& 42 &, % fdT von A g e
wa W @ WAt 9T q@9 §ET W
ay w7 ¥ ¥w fgrd g4 w g 9
wawy gafeqq AT AMfed | et Al
ag & fir o St faemeit st frar foeam
wra, dfes s fremar w&F 9T TwaT
oT A ¥ & F7 IA6! 787 WAV Iofeq
TgAT Wifgd av | & It agh e
ar, T e fRerET By agt 9 o
foar war, T WRT ¥ AE ETE
JmdreT gE, T INT R &
fawrd WY i % LA o
agr g IS ¥, IEW I T qEA
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@ T EFY TR FW TR w1, A
qaT A I AT IA® FE T F
it gY, o % At &Y #1€ wfafer
g€ @ | oF sfafem gwc gf—a
wgr 9T Fw ¥ Aav ¥, Ry f o
RS F TATAT 9T, O wAT @S
fear ar, fpami wt g foar o,
gt arx # feamt & fraear qfers
g o st A ¥ feafy qg &+t e
ITH! Fg 997 fF gW W wAw H
8 @A AR WX § FHE By FT
FATR 9T |7 A | §EH g B Y BT
&1 mar | & ¥ae ag Farn wgar g e
gark fafeesr omax &, oY & ama? #¢
oY € AfeT SE% % FW 79 W AG
&1 TN T AT Y A A E—
gf@mm, saT 3w 97 fggmeer 23w

FT | I I ATHFIT I WT J
sEFT grfews wEew &1 wE §,
IALTW FWIL W v & fan
150 FT 74T F7 & A &, @ fordr
7 e € Il g
ofer #7 =EeaT T & §F g1 F1
5w ¥ o QU FE ARy |

IUETH WEEY, UF A9 T FI
sTTEY w=edT grn R oAl g

@ § | o T X A A, g ¥
Qi 2 FY WY MR G 2 I 6y
T WA gF T BT AR $T
Mg, a1 JERr o WY FO g oAy
ot & o # §ft a9 S —ag @
s § | feart FY emaar gAY
=fed fir ag srgt vt fasrelt & ¢ T
gt §, SEwr qwr fear o o &
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[t o, ey i)
g § 6 oag gl gerd Y
wrfed |

T E N ZgmEew wA go
I AT Y oY ey ST @Y
wifgd 1| w€ v fax aw agi faorelt adY
ot &, e TH O gt g g o §
a AP TgAET ;T T AR |
A @ F Q¥ wAw Zgaaw § N
aut ¥ g 97 § W I gOHG 9T
#r s wgY Fear smar §

v & v Aifq G @ vgav
Z , & &%av & fir ¥ Tt §9 aeAas
SR FY qg T TSI A AT | ATHAEA
oI T FT GTRET 49 @ |
I AW A FEIT A G TORAINAE
AT ¥ WY FT TOT T F 99w
FTE X AT F ogww faw W
sfefifea s@ gu ser g 5 gt
feam w0 oo & fafe §—3 w0 &
e w1 F3% § 9w g fawew
w1 EGT | HRTRE ¥ W # o q
*g! It §, ag W@ gt A g, FAer
w1 WGV TRt T gL ¢, q® 9T
1§ ot qeT feer @ & wTT R
dfram & & fr 12 oeT & SR
wie felt feem & e ot @it
WTHTTH AT 12 CFT 7 difes aomar &,
afe7 g7 At @ difewT #® oAy
ot § 1 qF W e Qar
fasr fora® e 10 wwy Wit I EY
wT il & qrr § oY, &Y S Ireaiw
ErtmIREF g
wret @ | W T A I Ow -
ffew a7 §, 2w ¥ oorfaw sy Wi
WOHTT & A1 T Sre-aoe ©T w4
Fod | frma g § e qw & womr
R O 1 QY T & A, e gfead
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Y, g &Y, wveT A ), 'y N
T IX gT N fovam ¥, &% aee ¥
¥ queft & 1 oY St ¥ N qar @,
aw #w ¥ AN qer Y, S ot e
# 3 qwar @ | T AT T €
a1 faeelt ¥ vl wefpysds &
X & % ow oy A feam g, W
wyr fram Y g, A 7wt oF e AW
# 6 w7 AF G gwT &, 300 To W
T* 19 & gt g€ &, WaT 300 o
¥ F 1 @A F, TP O
w17 & 1 wwfed & wgar § fs oo e
7 feqr amg, feem amw | oW
darT €, afe7 99 @w =1 feaml 9T
& &< foar o, e glead 2 &
W foqr 9w | fea & @ ¥ damare
R @ qUH IW AGY AGE@T |

YT WERY, WY WET q97 @ §,
R AT ¥ 15 fire &, 2 o R Fred
el
IITeaw WY : OF free ¥ s
TR
We have to finish this today.
one more minute. That is all

Just

it ogre Toy wredt : g WY
feiid & qar wwar @ fF ¥ &1 aga
fewre @ @ &, @ q@ F W W
T &, WA W @ g, A, Sursaw
wgea, ¥4 frwra 7 wAwq ag AR
wea § fir faest 4% we & W O
st st g o ot 2w A U 2,
iy firama & aoat & 7 ¥ QU BT FT
feeoit wrar o @ @ | A wEr § R
FTETT MR ATH! %Y gy fermr Sredt §
ot ey, Afew aTwT AT TR
o ¥ e, T=d 39 ¥ O 9N,
agT & At w7 g A @ v
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o qig & T & waew § sy
AT 1 TR wr e o Feary o e
WA § A AGT A & | WIH AW WY
Hro o oy & qgh ff o @ g
fefarr e aaar o @ & e v
FTHE GEN AT AT Y, T & ow
T AT @ 1 ¥w e R ww faury
¥OT @FT T WR W Wer  ggmar
I AR | WA A T
oo ¥ fast w1 A€ e o

oF T & W ¥ @y § wwAr
W g | TNIL q@t Wi @ w1
5o 78 @ § 1 P & qe s &
g ¥ T qur & | ¥ § wgAr g
§ f& foam ) o qar 76t & fF
fgt 3 argerorm wnfied, fovmr ¥ Sradres
fed oY fomdt g ofgd | i
S G ETE T & a6 oA e g
wH far WHy @mn afgg, o
feami Ft Mg 2 | 99 7F AETEN
T g § A T TOEeA T FOeT
N FAEEE wOFW X AT ST
wnfedr

AT FY A F1 TTH WY &7 faam
o AvfEd | wE & Y Er defee
fua—araen s fear o | wEET
A H GGA AT T & FRT A AATAT
= AR | o FE Aoy ey F fadr
gt faentt qa T &Y Jemdd | g
F TH TCE & AT Wfgd a9 M7
AT F AP FE FEA w1 A
fun ¢, W d%feaw fuv &, ag T
fear s =nfgdr

Mr. Deputy-Speaker: I am sorry, I
cannot allow today.

sft Toalre Feg et @ oF q &

STl & S5 § FgAT 9TEar 9v |

' mers, they produce foodgrains

ASADHA 28, 1889 (SAKA) (Min. of Food, Agri. 11948
ete.)

oTT wTaT A X § A oY 9 e
@ E | AR

Shri GadBlingana Gowd (Kurnool):
I do not know Hindi, nor do I know
English so well as to express my views
with all the force that the subject
needs. Nevertheless, with a view to
seeing that the majority of the mem-
bers of this hon. House understand
me what I submit to you, I venture te
speak in English alone,

I bave beard one of the bon. mem-
bers of this House submit to you
that, in America, in spite of only 7
per ¢ent of the population being far-
not
only to feed the people of their owm
country but also to send them abroad.
But in our country, where 70 per cent
of the people are farmers, we have
not been able to produce enough to feed
at least 70 per cent, the agriculturists
themselves. What are the reasong for
this state of affairs in our country?
My leaders have submitted to you dur-
ing the general discussion on the Bud-
get and also on the Demands for
Grants that it is due to the faulty
food policy of the Government. Now
I want. by giving instances, to prove
that it is wholly on account of the
inadequate assistance to the farmers
and on acoount of the ineffective im-
plementation of their schemes that
the present food scarcity has beem
created by the Government them-
selves,

Now we have to examine this. There
must be either of these reasons for
this state of affairs: either the ryots
are not willing to produce more or
the Government's schemes are not
properly implemented. I am a farmer
myself, and I have been cultivating
my lands myself with the assistance of
some employed labourers. So, I know
their difficulties, It is human instnct te
earn more and to be very happy by
producing more and earning more.
But what is to be done? The Govern-
ment policies to benefit the farmers
are not reaching them at all. I shall
illustrate this point by taking item by
item.
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[Shri Gadilingana Gowd]

Government have constructed seve-
ral projects after spending crores of
rupees, as for instance, the Tunga-
bhadra, project, the Nagarjunasagar
project, the Bhakra-Nangal project and
several others. In the First Plan,
they had spent Rs. 6159 lakhs, in the
Second Plan Rs. 15,286 lakhs, in the
Third Plan Rs. 40,275 lakhs and in
the year 1966-87 they have already
spent Rs. 15,580 lakhs on schemes to
increase food production. But I would
submit that even after they have spent
crores of rupees, there has not been
complete development. You will be
surprised to know that the Tunga-
bhadra project was completed in 1954,
but although it is now thirteen years
since then, not even 50 per cent of
the area registered under the ayacut
has been developed. I was a member
of the First Lok Sabha and in 1954 I
bad spoken about this very point at
that time, If you will kindly refer to
c-3196, Vol. 9, Part II of the Lok
Sabha Debates, you will find that is
what I had stated at that time:

Now, coming to Tungabhadra
project crores of rupees have been
spent on the construction of this
project, but the lands have not
been reclaimed. 1 see from the
Progress Report of the Planning
Commission that only 2000 acres
have been brought under cultiva-
tion instead of 12,600 acres which
was expected to be brought under
cultivation. This is due to the
fact that the Government hag not
offered. .....

st gEANT weaw  (IFAA)
W sgEeqT F A § | wlawes W
"t qufigy 78 2 1 Y Tem
e ufga Far N Fo W@ W@ E |
O K A gTRE )

Mr. Deputy-Speaker: This is not
proper. Let not the hon. Member dis-
turb the pr ceedings of the House.
We are hard pressed for time.

JULY 14, 1967
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Shrl Annasahlb Shinde:

It is very
unfair.

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M, 5, Gurupadswamy): I am also
present here.

Shri Gadilingana Gowd: I had fur-
ther said:

“...This is due to the fact that
the Government has not offered
facilities to agriculturists by
granting loans to reclaim lands.
Loan applications have been pend-
ing with the Government for
several months, in some cases for
nearly two of three years. I hope
that the Government take inter-
est and take necessary steps to
see that these applications are
disposed of at least within three
months after receipt of applica-
tion by the Government."”

This was what 1 had submitted about
thirteen years ago. I have come here
today to submit to you a similar com-
plaint. Of course, I do not want to
make any vague general remarks,
because then the hon. Minister might
say that it is not capable of being
verified. Therefore, I would like to
quote from the letter of the Collec-
tor, Kurnool in this regard. I am &
member of the local advisory commit-
tee of the Tungabharda project, There-
fore, the notes were furnished to us
by the Collector......

Shrl Sonavane (Pandharpur): The
discussion on the Demands of the Irri-
gation and Power Ministry is already
over.

Shri Gadilingana Gowd: It Is very
relevant, because unless we irrigate
the lands, we cannot get enough food,
without water, how can we produce
more food?
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The collector has said that an extent
of 37,165 acres as wet and 1,08174 acres
under irrigable dry is localised in
Andhra area. In other words, 108,174
acres has been registered as ayacut
under irrigable dry.

“An extent of 39,190 acres includ-
ing non-ayacut has been de-
veloped as wet and an extent
of 50,746 acres including non-
ayacut has been developed at
I.D. upto the end of April
1966”.

It is vrey clear from this that only
one-third of the registered ayacut has
been developed. What is this due to?
I submit the ryots have not got any
assistance from Government for re-
claiming their lands. But Govern-
ment say that the ryots are not co-
operating-

Loans are given by Government
through three agencies: the Revenue
department, panchayat samitis and co-
operative societies. As regards the
functioning of the Revenue -depart-
ment, I have to submit that they take
years to grant loans. Here also I
would like to read a portion from my
speech in this House in 1957 (March),
just after the elections in which I did
not get re-elected. In saying all this,
I do not want the Minister to mis-
understand me and think that I want
all this assistance for myself. I only
want that the ryots should be helped.

Shri Inder J. Malhotra: He is in a
position to help others.

Shri Gadilingana Gowd:
my intention.

That is

This is what I said then; I quote
from the debates of 26 March 1957:

“According to the Land Improve-
ment Loans Act, loans are
given to agriculturists for im-
proving their land. About 4§
years ago, I myself put in a
petition for some loan for im-
proving my land. After one
year, I gof an endorsement

ASADHA 23, 1889 (SAKA) (Min. of Food, Agri. 11952.
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from the Collector saying that
my loan application was mis-
placed and they wanted an-
other application”"—

1 got the endorsement after

year!....

one’

“The correspondence went on and
after.two years, I was asked
if I would accept a loan of Rs.
10,800 whereas 1 had asked
for about Rs. 15,000 for pur-
chasing a tractor and for cons-
tructing a tank bund. As
there was already 2§ years
delay, I thought I could get
at least Rs. 10,800 and utilise it
for constructing the bund.
Unfortunately, after one
year's correspondence, again
I was asked whether I would
accept Rs. 5,000. This was
after 4 years of my applica-
tion. Then I wrote to the
Government strongly saying

v that if it was not possible for
the Government to give me
Rs. 10,800, as they saild ear-
lier, my loan may be rejected.
I have expressed it in gtrong
words to impress upon Gov-
ernment the necessity to see
that the loan applications are
not delayed for such a long
time. It is now nearly 43
years and I have not yet re-
ceived any reply. I will not
be surprised if I receive an
endorsement saying my loan
is rejected taking my last sen-
tence. The last sentence was
put in only with a view to
express my strong feelings
against such a long delay.”

This was in 1957. Unfortunately, after
that I had no opportunity to represent
the matter to you. The loan applica-
tion was rejected and the reason given
was that ‘the applicant does not need
the loan.’ Now I am bringing this
matter again before you after 11
years. This is the way the Revenue
department functions and gives loans.

Coming to the panchayat samitis,
they say they have been decentralised-
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.and therefore we have got more faci:
lities to help mostly the ryots. But
let me tell the House what the posi-
thon is in this respect. To get a loan
of Rs. 500 from a panchayat samiti,
.one has to spend Rs. 150 by way of
bribe to the village officer, village level
worker and 8o on. (Interruption).
Here again | want to make it very
clear that it is not my case that I
am pleading; I only want that help
should be given to the ryots for their
agricultural operation. I say all this
here because only now I get an oppor-
tunity to represent these difficulties of
the ryots before this Heuse. When I
am saying all this, I am not exaggerat-
ing at all. I was myself a member of
a panchayat samiti for a long time.

As regards pumping sets. they do
not have any confidence in the ryots.
They fear that if money is given to
the ryots, they would not purchase
the pumping sets. Therefore, they
want us to purchase in some company
with which they bave got dealings.
The concerned extension officer will
have some understanding with them.
If they are sold at Rs. 1,200 in the mar-
ket, we have to pay Rs. 1,700. There
are also instances where these company
people issue vouchers without supply-
ing the pumping sets at all.

Similarly, Government gives a sub-
sidy of Bs. 750 for wells. They say:
“Yol are getting Bs 750 free. Why
not you give us Rs. 2507 What are
you going to lose?” This is how they
ask. They are now very bold. Ten,
15 years ago they were afraid of their
superior officers, now they are not at
all afraid, because the Government is
entrusting them with the collection of
defence bonds, saving certificates etc.
He says, “Thc Collector has fixed a
target for me, therefore you must give
me", without any fear of any superior
officer. This is the state of affairs as
regards loans.

Co-operative societies also give loans.
The by-laws say that they should not
give more then Rs. 350. A friend on
the other side was also president of
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this state society there, and I am sure
he will met contradiot me. They could
not give a loan of more than Re. 360.
I am told that now it has been
ed to Rs. 500. Supposing a ryot has
got four or five acres of land, if he gets
only Rs. 350, whet is he to do with
it? He will have te spend it on
thing else, and feod production is thus
prevented.

Ancther important point is this. It
85 per cent of the people repay their
loans punctually and if there are
arrears in respect of only 15 per cent
for whatever reason, the whale
society will not get any loan at =M.
This is the state of affairs.

i

Coming to co-operative jolnt farming
societies, I had the opportunity of ge-
ing through the literature of so many
other countries, including our Govern-
ment schemes also. They do not at
all function properly. It should not be
misunderstood that I am saying this
because I belong to the Swatantra
Party and I am opposed to this co-
operative jaint farming. In 1959 I got
the farming society registered, but it
took me 18 months, I wanted all the
benefits of this scheme to produce
more. Till I threatened the Registrar
that I would bring it to the notice of
the Central Government the society
was not registered. Having been regis-
terad under these circumstances, not
a single ple has bean given to that
society, but that society is still work-
ing. I do not want any loan for that
society, it can stand on its own legs.

Because our Co-operation Minister is
here, I would like to refer to processing
and marketing societies, I am the Pre-
sident of the Adoni Co-operative Mar-
keting Soclety, for which Government
has given Rs, 4 lakhs for constructiom
of a ginning factory and oil expellers.
They have not prowided any working
capital. Thus, the gociety is losing
Rs. 30,000 every year. What it has
earned in other business it is now
losing because we have entered inte
a contract with Government for
minimum supply of electricity charges.
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Though I have some two or three
more points, I shall close new since
my time is up,

oft spqwa SwTe (wETTTSTY ) ¢
HEAT AT WE T & @X OF Tw A
ama & ag sg fs & gare QA
are Heft wrar o & fr Y e w
WY wEarg ot FT FHTAET TH T -y
T owre ¥ wod ff A wrelt TR
A TodT e TEY Wl Ut | wwATy
Wt XY T T "F a1 FH ¥ FH gATL
e AW w1 FATT HE e foom w7
W97 &1 FF FOT 97 T ¥ g8 q%q qav
A& FEAT W HY WA T HOATT A
T8 2 ¥, 4% W A T 2 A

ZQTT qET g ¥ ¥@ faufe ag @@
2 frgu gam faefa & o @ & 91X
wEwifas wafe & 68 37 F F1O7
Fr oY, QO T W W A FE AT
carfar A€ T /F § 1 FW I
TaTHAT F q¥ [ZE | IF FTT F A
FAIT A gEr & 97 FEE 9%
=2 faaar geexr gt feeg w17 & amwe
wasgfaa gt wrar 2 1 gofag & 7 &
o T1T qg wEm E oy ¥ W
@ ag AN fr &% aqfea =
g aTw & Py | ey o & o, 2w
@ F fag g oy, 7 v ¥
T T Hy g # g FE F fag
e foar smg | wW aw aEr g
W@ 21 9 Ay awgfeer o o
qU TT T Ha9 WA #, W
T W ¥ ww W
Iek arq arq A X o gd
g W 3§ W oA grm A
WTETT #Y W sqaear g %y |

'Y & AT AT FH DT A anfer
wifs g agt dawfe & faw
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w7 TG w@mY | T ¥ @ aw
wleamws Wt wifgd i wfewrgwt
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9% 99T g gg WY dmAT grm
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gawr AT W ghaw afg@
Iast @ gy, ¥ =fed, e
ofegd | ogr 7% @z W gew § &
qEE A ¥ A v e wwt aw
TR 97 STOwT AT aga sareT
WA g aT g A R
fiey &% ag & e g 5 oo-
WHITF &R & atwe § gw wEdt
7 9T 9w R E ) wwOw F ;g
forert aror gY Sfwa o aa & T A
ot ot wwer 2 fF s aga T
qw ¢ a1 T At af ¥ agt wdt I+
& T & T S AT @ d ) gl
TFT T ST FT HE FT IR AL
i oY @Y g @ & W ag it aw
gAY e & a=r 9T g @r & s awt
WY SN 5T g FHSRT B @A AT E
& afs @a # whea a7 @1 ¢ &
FA®! AT &R ifgd g gaw faan
IAGT TR AGS I a%ar |

15 hrs.

Mr. Deputy-Speaker: The hon.
Member may kindly resume his seat
now. There was a proposal that we
should sit beyond 6 P.M. today which
khas not yet been accepted. In case
we 8it beyond 6 P.M. today he may re-
sume his speech at 6 P. M., otherwise
tomorrow.

We shall now take up Private Mem-
bers’ Business.

off feew of & (zaEwrw)
T AT B @ Ao & Az dzAT R AT

T ?

Mr. Deputy-Speaker: The hon. Mem-
ber was not present when this issue
was discussed. Please resume your
seat.
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COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

Emcara REpPORT

st g qwm (7F faelt)
s, & sema w@r g 5 oo iz
q weedl & faggwi 9T Gwedt
et wfafa & wed wfagea & oY
w1 H 12 g w7 dw fear o ar
HEHa & |

Mr. Deputy-Speaker: The question
is:

“That this House agrees with the
Eighth Report of the Com-
mittee on Private Members’
Bills and Resolutions present-
ed to the House on the 12th
July, 1967."

The motion was adopted.

RESOLUTION RE: TIBET—Contd.

Mr, Deputy-Speaker;: We shall now
resume the Private Members' Resolu-
tion on Tibet. Before we take up the
debate, I wish to inform the House that
the time allotted for it was two hours.
The time consumed is 1 hour 38
minutes, and the balance is 25 minutes.

Shri N. C. Chatterjee (Burdwan):
Please extend the time.

Mr. Deputy-Speaker: That is the
question. I have received a number
of requests from many hon. Members
including Shri Chatterjee, Shri
Banerjee and others. What is now to
be done?

ot 7y fond (A7) : TF e
gug agr fag N g7 qzedl
qts qiw faae fag aid |
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Mr. Deputy-Speaker: One hour more
will do? "There are a number of re-
guests from hon. Members.

ot arw o (TRR) C OF §E
* arx iR 2ar S |

Mr. Deputy-Speaker: Mr. Nath Pal,
that is not the question. We will now
decide the time. I think one hour will
be sufficlent, and 25 minutes for the
Minister concerned. So, it comes to 1
hour and 25 minutes, within which pe-
riod we should conclude. After all,
such long debate has taken place.

st vy ford - gw gEL gEE A
oA & | FW ST gow A g 3IM)

Mr. Deputy-Speaker: Mr. Nayanar.
Mr. Madhu Limaye has set the time-
limit—five minutes for each Member.
Let us follow it.

st wy foad - 77 Tmw-fafae
refag g

=t wgwr fafraog e (Mreage):
q9 99 AT & a6y ¥ g 0
& fag wg @ & afea a1 a1 qoeq
AT OF HE aW AlAAT |

Shri E, K, Nayanar (Palghat): Mr.
Deputy-Speaker, Sir, it was in 1954
that India accepted the sovereignty of
‘China over Tibet, in the trade agree-
ment which was concluded between
India and Tibet. My hon. friend Shri
Goel referredto the historical facts of
this matter. He said that till 1913,
Tibet was quite an independent coun-
try. While I do not want to go into
the details of past history, I may point
out that what the hon. Member sald
is not correct. From 710 A.D. onwards,
Tibet accepted the relation of China
and gradually became part of China.
Even in 1913, in that treaty, Sun-Yet.
Sen did not sign it and Chiang also
did not accept it. It was only a British
imperialistic conspiracy.
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In 1903, Lord Hamllton, the British
Secretary of State for India stated that
“Tibet must still be regarded as pro-
vince of China." Then, in 1904,—these
are the facts which have been stated—
the British Foreign Minister in his offi-
cial despatch to the British Ambassa-
dor to Russla cited Tibet as “That pro-
vince of Chinese Empire.” Then, in
1907, Britain used the words, “Chinese
suzerainty over Tibet.” There was the
question of the buffer-State. This ques-
tion is not a new one. It was an old
slogan. Some hon. friends said in the
course of the debate on the floor of
the House that Tibet should be consi-
dered as a buffer-State. Let me point
out here that a British official, Sir
Basil Gould, who had worked as a
British representative in Tibet, openly
declared that there should be a buffer-
State and we must consider Tibet as
a buffer-State. That Is not a new slo-
gan.

I now come to the question of Chinese
invasion. Some hon. friends here said
that China invaded Tibet in 1950 and
the process of extermination of race
and religion and also the nation of
Tibet started. The friends who are
saying like this are indirectly support-
ing the Portuguese argument which
attacks India in the name of Indian Ar-
my’s Invasion of Goa. Can we accept
that argument? No. It is impossible.
They say that they ruled over
Goa for 400 vyear but the Indian
army marched into Goa and in-
vaded it. Still some hon. friends
here say that in 1950 China in-
vaded Tibet. Is it not a historical fact?
If we take the cultural, traditional,
geographical and historical facts, can
we now say that Burma is a part of
India? Only in 1935 Burma became an
independent country. Only in 1935
Ceylon became an independent country.
Can we say that Ceylon and Burma
are parts of Indla. We cannot talk
like that. We have to accept some his-
torical facts. That is why in 1954, in
the trade agreement, the late Shri
Jawaharlal Nehru said on the floor of
the House in Lok Sabha on 15th May:

“l am not aware that at any time
during the last few hundred
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years, Chinese sovereignty, or
it you like suzerainty, was
challenged by any outside
couatry.”

Those who want that Dalai Lama
should be recognised as the head of
the Empire Government want to re-
establish the old feudalism and serfdom
in Tibet.

Under Lama's regime what was the
social condition of Tibet? 80 per cent
of the population of Tibet constituted
peasants and herdsmen, The artisto-
cracy in Tibet during Lama's regime
consisted of 200 to 300 families who
were controlling the Tibetan Govern-
ment. The landless Tibetan serfs were
forced to work for the feudal lords
without getting one meal a day. If a
Lama killed a serf no law could punish
him. Hands and feet of many serfs
were tied when they were unable to
work whether due to illness or due to
weakness of the body. I have here
some facts taken from western authors.
This is from a new publication of 1962
by H. E. Richardson. What was the
social condition in Tibet? It is said:

“Society in Tibet was divided into
upper and lower classes, nobles
and ordinary men...In theory
all land in Tibet belonged to
the State from which the noble
land owners and great monas-
teries held large estates.”

What about the administration? It is
said there:

“The acdiministration of justice was
guided rather by custom and
usages for which Tibetans
have the profounded regard.
Lawful punishments included
mutilations such as the cutting
of a hand or foot and putting
out the eyes.”

This was written by an American
author. H. E. Richardson.

Those who want to liberate Tibet by
gsending the Indian army want to re-
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establish the old feudalsm and serf-
dom. Our Swatantra and Jan Sangh
friends want to re-establish Lamaism,
which means feudalism and serfdom in
Tibet.

Those who talk so much about huma-
nitarlan grounds never talk about the
suppression of negroes in New York.
Those who talk about Lama's freedom
never support the fight for independ-
ence by the North Vietnam people
against the American Imperialists and
the South Vietnam people. They also
do not take up the cause, on humani-
tarian grounds, of the two lakh inno-
cent boys butchered by American im-
perialism, by American bombers. The
American imperialism in Vietnam is
killing the innocent boys by poison gas.
Yet, they talk of human rights and in-
dividual liberty! Those who want to
subjudge the people of Vietnam, those
who want to suppress the people of
Taiwan and South Korea, they want to
re-establish Dalai Lama in Tibet. They
want to liberate Tibet. Then, why not
liberate Pakistan? It is a historical
fact that Pakistan was omnce part of
India. It became a separate country
only in 1947. It is a historical fact
which we cannot deny. So, if you
want to send an Indian army to
liberate Tibet, why not do it in the
case of Pakistan also?

Then, when Dalai Lama came to
India he brought with him tons of gold
and jewellery. He has got his office
in New Delhi where officers are work-
ing. American agents and foreign de-
legates are visiting that place quite
often. How far is it proper for our
Government to allow such things to
take place in our country?

I want to know whether the Gov-
ermnment of India is going back from
its earlier position. On the 14th of
June, in reply to a question the hon.
Minister stated on the floor of the
House “we would reconsider our policy
in regard to Tibet.” What is the
meaning of that? With all respect 1
say that even though Shri Chagla is
a famous lawyer and renowned judge-
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@g a politician he has been wavering
and vacillating.

On April 27th 1959 Prime Minister
Nehru made a statement in the Tok
Sabha about Tibet wherein he said:

“,...feeling of kinship with the
Tibetan people derived from
long-established religious and
cultural contracts. It was an
instinctive reaction. It is true
that some people in Indis
sought to profit by it by turn-
ing it in an undesirable dire.-
tion. But the fact of that
reaction of the Indian people
was there. We have no desire
whatever to interfere in
Tibet."

Then, what is the meaning of sending
Dalal Lama to Tibet now? We may
have our boundary dispute and differ-
ence of opinion with China. Liut in
real fact Tibet is part of China, just
a8 Goa is part of India. So, you can-
not liberate Tibet. Liberation of Tibet
means interfering in the internal af-
fairs of China.

On the 21st June, while speaking In
the United Nations General Assembly
on the West Asian situation, our hon.
Foreign Minister said:

“Settlement of international dis-
putes through peaceful means,

respect for territorial inte-
grity and sovereignty  of
States....”

Then, are we sending Dalai Lama
with the Indian army to liberate Tibet?
There are our disputes with Pakistan?
Are we settling them by sending our
army? There are disputes between
India and China; between China and
Burma for six years there has been
border dispute. Such disputes have tu
be settled peacefully. We should never
accept the use of violence for the settle-
ment of such border disputes. There-
fore, we want to know whether India
is going back on Pandit Nehru's decla-
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ration on the floor of the House in 1954
““We have no desire whatever to inter-
fere in Tibet.”

So, 1 oppose this Resolution becausa
I accept this declaration of Pandit
Nehru. Tibet is part of China and we
must accept it.

Shri N, C. Chatterjee (Burdwan):
Mr. Deputy-Speaker, Sir, I had the pri-
vilege of being a member of the Tibet
Commission appointed by the Interna-
tional Commission of Jurists when Lhe
Dalai Lama wanted to place some
materials before us. As it was a quasl-
judicial body to examine the charges,
1 was one of those who wanted to
cross-examine the Dalai Lama, because
the main purpose of the body was to
find out whether his charges were
justified, and that could be done only
by cross-examination of the man who
was making the charges. I am very
happy to tell you in the House that
Dalai Lama promptly responded and
appeared before the Commission and
subjected himself to a fairly severe
cross-examination.

There was a big charge-sheet com-
prising many charges. I do not want
to take up the time of the House by
reiterating the whole thing but I may
read out some of them. When we are
saying that this liberation of Tibet by
China was an absolute mockery, it
means that there is some justification.
The serious charges made and placed
hefore us were:—

“Life, liberty and security have
been violated; Forced labour has
been inflicted on the Tibetans;
Torture and crue! and degrading
treatment have been inflicted;
Rights of home and privacy
have been violated; Freedom of
movement within the state, and
the right to leave and return to
Tibet have been denied; Marriages
have been forced upon unwilling
parties; Property rights have
been arbitrarily violated; Free-
dom of religion and worship have
heen systematically denied; Free-
dom of the expression and com-
munication of ideas s totally
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lacking; Freedom of association
is denied; The right to represen-
tative government is denied; There
is a wanton disregard for the
economic rights of man in rela-
tion to his country's resources;
Conditions of labour do not con-
form to minimum standards in
respect of rest and limitation of
hours; The right of an adequate
standard of living is denied; The
right to participate in the cul-
tural life of the community is
denied; The limitations imposed
on the rights of the Tibetans far
exceed any which are reason-
ably referable to the require-
ments of public morality, public
order and the welfare of society.”

In short, almost all the basic human
T1ghts, they complained, were violated.
‘There was a very serious charge that
after the so-called liberation of Tibet
by the Chinese people, there was a

deliberate and calculated policy of
genocide adopted by the Chinese
Government. It is a wvery serious

charge of crime against humanity.

I should tell you that we—that
means, three' Indian lawyers and ex-
Judges, that is, Mr. Justice Rama
Prasad Mukerjee, myself and Shri
Purshottam Trikamdas were there; a
very eminent Judge of the Supreme
Court of Colombo, who later became
the Chief Justice of Colombo, was
there; very distinguished Judges of
.some of the European courts includ-
ing a Judge of the Supreme Court of
a Scandinavian country were there
and a brilliant professor of Oxford
was associated with the Commission—
we all came to the conclusion that we
could not conviet China of deliberate
genocide of Tibetans as such but we
did hold that it was established bevond
doubt on the evidence that a calculated
policy of religious genocide was
adopted. That means, not merely dis-
respect to religion, mnot merely an
attempt to convert people to the cult
of Communism by force or other
means, but there was a deliberate
attempt to stamp out the established
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religion of the country. That is the
charge that was established.

You will be amazed to know that
all sorts of methods, which I need not
recount here, were adopted. They not
merely pulled down monasteries, You
know, Sir, the whole Tibetan life,
structure of society and Government to
a lage extent was based upon the
culture and religion of India. One of
the greatest saints and prophets of
Bengal went to Tibet at the invitation
of the then Ruler of Tibet and estab-
lished Buddhism there, which is =
kind of Mahayana system. It took a
distinctive shape and that determined
the pattern of life in Tibet. It may
be right or it may be wrong; you may
like it or you may dislike it.

15.19 hrs.
[Surt BAL RAJ MapHOK in the Chair]

But what we did find was that a
deliberate and calculated attempt was
made to uproot that life by force and
fraud and by methods fair and foul,
mostly foul. That is a very serious
charge. As a matter of fact, monas-
teries were ransacked; Lamas were
subjected to torture; anyone who would
not accept the Communist creed or
the Communist way of life would be
subjected to all sorts of persecution.
There was a large number of cases
of forced marriages. The peculiar
method of Chinese was adopted very
painfully and dreadfully. I am sorry
to say that to a large extent India was
responsible for the degradation of the
people of Tibet. We did not do our
duty at the critical hour, We are
guilty of serious lapses and bunglings
at all critical stages. To a large extent,
this led to the unfortunate situation
which led to the Chinese invasion of
India. If we had been strong, if we
had been forthright in condemnatiom
when the 17-point Agreement of 1881
was violated, the things would have
been different.

What is more is this. We did not de
our duty in allowing Dalai Lama teo
put forward his case before the people
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of the whole world. I think we
ought to have some steps in seeing
that Dalai Lama had full facilities in
presenting his case before the whole
‘world and in shaping the world
‘opinion. At one time, Dalai Lama
himself said, “I am hoping we shall
get some assistace from your country
and from your Government to put
forward our grievances before the
whole world, certainly before the
Asiatic world”, But we know he was
disapponited. Our Government
adopted a very pathetic attitude, an
atti.ude of pathetic weakness—I do
not want to say connivance—in this
matter and Dalai Lama was not given
the proper opportunity and the proper
facility in putting forward his case
before the whole world. The whole
world should know that there has been
-a deliberate attempt at religious geno-
cide which this Parliament and all
‘freedom-loving people of the world
should condemn. It is not merely a
«question of degradation but it is a
question of deliberate eradication of
the religious and cultural life of a
country. That is the worst thing that
has happened. My friend was saying,
“Do you want to revive theocracy ?"
No, Sir. We do not like to re-impose
@ theocratic State. Whatever be the
form of the Government, that should
be determined by the people of Tibet.
That is perfectly clear. It should be
their job; it must be left to them.
There is no question of ¥mposing this
kind of domination. not merely domi-
nation but cruel domination, of this
‘character completely deprived of all
the basic fundamental rights of free-
dom of speech, freedom of expression,
freedom of farming associations or
unions.

My hon. friend was talking of
Pakistan. We are never interfering
with the people of Pakistan. Weé want
Pakistan to improve itself by the
genuine expression of people’s will
there. But that we did not allow in
Tibet. That is our grievance and that
is ithe great misfortune. Today our
groatest regrét Is that the cultural and
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religious life that was set by Indian
inspiration has been destroyed in cal-
culated, deliberate, wilful and perverse
manner by the so-called forces of
liberation which means not the libera-
tion of the people but persecution and
torture and degradation of the human
race. That should stop in the interest
ol humanity and in the interest of
protection of basic human rights.

Shri J. B. Eripalani (Guna): Mr.
Chairman, Sir, I have in these last 16
years talked on the subject of Tibet.
The first time I talked in 1850 im-
mediately after Tibet had been
occupied by China. I said then that
a buffer State has been destroyed
and that it is a danger to
us. My Communist friend caid that
the administration there was cruel and
that there were certain customs which
he did not like and which we also may
not like. Even the British people
could have said that they had a justi-
fication in conquering India because
there were pindaris and there were
things and prevalance of sati and
slavery. Actually, they did say that -
they had come to civilise us and that
they had come to bear the whiteman'’s
burden. Is this a justification?

He also gave the example of the
treatment meted out to Negroes in
America. Because the Negroes are
ill-treated in America, will he want
the Chinese to go and liberate the
Negroes ?

Shri Umanath (Pudukkottai):
raise it in the UNO.

Shri J. B. Kripalani: You raise it
in the UNO! There is no justification

for conquest.

You

In England, in the beginning of the
19th Century, as late as the 19th
Century, if you stole a goat, you were
given the punishment of death. Are
we to say that the English people
were barbarians and some other hordes
of people should have gone and
liberated them ? I do not understand
what is the meaning of this libei-g:im.
You say that the Dalai Lama was an
absoluté ruler. But now Dalai- Lama
Do the people -
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go and pay their obeisance to Dalai
Lama or not? Are they mad? There
are certain customs which prevail in
a country; they are not due only
because of power, but they are due
to tradition, they are due to conven-
tion. We cannot quarrel with them.

He gave the example of Pakistan.
Have we gone to Pakistan and imposed
a2 democratic rule upon them because
we think that the totalitarian rule is
barbarous ? Every-kind of totalitarian
rule, whatever be its colour or com-
plexion, is barbarous in the present
day. So, shall we go and liberate the
people of Pakistan or of the United
Arab Republic ?

An hon, Member: China:

Shri J. B. Kripalani: China, of
course, is a favourite with them. So,
I am not giving the example of China.

"The governance of a country is the
function of those who are governed.
If they have got to liberate themselves,
they will liberate themselves from the
native tyranny. It does not give the
right to another mnation to go and
interference in the matter. Whatever
I have seen of Tibet, of Tibetans, I
find that they have love for their
Lama, they have reverence for him.
It may be right or wrong. We have
reverence for our images. It may be
wrong from the point of view of
Musalmans. Are we, therefore, to be
condemned for it and considered as
barbarians ? I do not know what is
bardarous and what is not barbarous ?
What happens in China today is, to
my mind, absolutely barbarous. That
does not justify our interefence in
their affairs as they are doing {from
day to day in our internal affairs
through their radio. There is no justi-
fication for it.

1 do not know whether my Com-
munist friends know that the popula-
tion of Tibet was 2 to 3 millions. Now,
‘the Chinese have gone in as many
numbers in order to civilize those
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people. There is absolutely no justi-
fication of this. Moreover, gs I have
held, this was a buffer State and we
had every right to see that this buffer
State was not conquered by people
who might some time come over and
invade our country, and that has
actually happened. This Treaty of
1854 was made between us and the
Chinese; so Iong it was stated that
the Chinese had suzerainty over the
Tibetans and that that suzerainty had
descended from the emperors. The
Chinese themselves were slaves to
those emperors.

Those emperors of the Manchu
dynasty prescribed for them a long
pigtail as a mark of slavery. The
Manchus themselves had conquered
China and imposed their rule upon
it. That Manchu dynasty had several
times invaded Tibet and sometimes
conquered it but sometimes they were
thrown off. The Tibetans had never
consented even to that suzerainty.
But supposing there was suzerainty
and the Communist Government in
China had a right to that suzerainty,
then, I think, according to the high
creed of the Communists, according
to Marxvism, suzerainty would be an
imperial conception; it would not be
a democratic conception; it would not
square with the advanced ideas that
the communists pretend to have,

The whole point is that the com-
munists, when they are in a minority
in a country, have extra-territorial
loyalty but when they acquire power
and come into government, they be-
come nationalists; in fact, they not only
pecome nationalists, but they become
rabidly expansionist. This was the
case with Russia and this is now the
esse with China. There is nothing
extraordinary in the Chinese conquer-
ing that coutry by force and grafting
their own population in that territory.

What has happened is the destruc-
tion of this ancient nation of Tibet.
Neither in language, mor in customs
por in mamners are the Tibetans



11971 Tibet (Res.)
Chinease in any way. In fact, they
had more affinity with India than with
China. And the Chinese had absolutely
no claim on that territory.

When that treaty was made, I had
said in this Parliament that that treaty
was made in sin because it put the
seal of our approval on the enslavement
of an ancient nation. After all the
Tibetans did not trouble any other
people. They were going on with their
life in those regions of theirs. They
never went out. They never allowed
anybody else to come in from outside.
They were living their own way of
life. All people have a rizkt to live
their own life. Other pecple, on
account of their supposed superior
civilisation should net try to impo-e
that civilisation upon them. I do not
know what the meaning of the world
‘civilisation’ or ‘culture’ really is.

Supposing today, Christ were to
tome out from his grave, would
he be more civilised than we

moderns are? Did he know how to
use electricity; he had never heard of
it? He would not have seen a motor-
car: he would not have the knowledge
that we have got. Supposing Buddha
came here today, will he be more civil-
ised than we are. We would say that
we are more civilised because we
have so many gadgets, we have so
many printed books, this, that and the
other. '

+ 8ir, T would submit that civilisation
is a matter of the heart; civilisation is
a matter of the inner heart or the
inner man. Civilisation is a matter of
the soul of man. Civilisation does not
consist in the trinkets that we have in
the external world. I am sure I have
more knowledge than my grandfather.
He had no knowledge of electmicity; he
had no knowledge of aeroplanes: he
had not travelled as [ have done.
Shall 1 say then that ke was a har-
barian? If that was so, tueu all our
ancestocs were barbarians, This is a
sirange definition of civilisation and
culture, May I point out to the com-
munist friends that their own ances-
tors were much less civilised than
they are, they were much less cultur-
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ed than they are, and they had
less knowledge and they had not
travelled much and they did not
go out of their areas? There-
fore, on that ground, would the com-
munist friendg consider them as bar-
barians? If they are prepared to
consider their ancestors as barbarians,
then, of course, and then only, they can
have a justification to consider others
as barbarians. Europe considered it-
self more civilised than the Asian and
African countries. In Africa, there are
people who are cannibals. Are you
going to congquer them on that account.
Will that be doing good to humanity?
All that you can do is to do as India
did. What did India do? People in
India carried their culture to other
countries by peaceful means. They
sent priests. As my hon. friend said,
a man went from Bengal—he should
have said ‘went from India’—and car-
ried Buddhism to Tibet. We carried
Buddhism to Ceylon, to South-East
Asia, to China, to Japan, This is the
way. Conguest is not the way. Even if
we consider our own civilisation to be
superior, conquest is not the way to
spread it. You cannot convert people
by means of arms even though you
have superior power.

So I say this has been a grea: rape
of Tibet and it is a standing blot on
us, that we did not raise our wvoice
when we could have done so. I know
that. I have gone to other lands.
This question of Tibet came up in con-
versation. They sald: ‘You were the
most concerned. You fellows did
nothing. Do you expect us to take
your burden upon ourselves? We are
far off. China is no threat to us'.

China was a threat to us. But the
authorities here were blind to it.
Even at that time a letter was written
by Sardar Patel to Jawaharlal Nehru.
You can read that letter. It clearly
says that there was a danger from
Chipa on acount of the destruction of
Tibet.

So every right-minded man will think
that the liberation of Tibet is a problem
with which the whole world is concern-
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ed. If the world considers itself to be
civilised and ‘not to be communist only,
then I suppose it is the duty of UNO
to take up this question.

Shri Sradbakar Supakar (Sambal-
pur): The arguments that have been
put forth, that something wvery bad
occurred at the time of the Chinese
occupation of Tibet, it was interference
in their social affairs, it was inter-
ference in their religious affairs, all
that may be conceded. But the present
guestion is whether at the present mc-
ment, as the Resolution recommends,
“the Dalai Lama should be recognised
as the head of the Emigre Government
of Tibet and all facilities and help be
extended to him by the Government of
India to liebrate Tibet from the colonial
rule of Communist China.” can be sup-
ported.

India as a Government did. at the
time of the Chinese occupation of Tibet.
take a particular stand. We entered
into an agreement with China. Our
position has consistently been that
China is the suzerain authority so far
as Tibet is concerned. If we take up
that position, then the question of
Tibet comes within the domestic juris-
diction of the Chinese People's Re-
public.

Shri J. B. Kripalani : Surerainty is
not sovereignty.

Shri Sradakar Supakar: Having
accepted that position, what can we do
now? Can we legally wringle out of
that position? Once a treaty has been
entered into with China, is it now
possible to back out?

Shri X, N. Tiwary (Bettiah): How
are we backing out of privy purses?

Shri Sradakar Sopakar: That may
be possible in internal affairs are con-
cerned, but so far as international deal-
irigs are concerned, I ask this specific
question. Is it open for us now, having
accepted all these years China to be
the suzerain authority, in what way
can we rescind or avoid that agree-
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ment into which we entered, especially
after 1954.

This matter was raised in the General
Assembly of the United Nations. Un-
fortunately at that time only a small
member of the United Nations, namely
LRl Salvador, so far as I remember,
raised this matter, and it did not get
the support even of the major powers.
After all this, after the lapse of s0
many years, I do not know whether it
will be possible for us to rake up the
issue. If after a lapse of 15 or 16
years we now come forward, with the
background of the recent happenings
in Peking, with a change in our attitude,
I do not know what the world will
think of us.

Therefore, both from the legal aspect
and from the constitutional aspect, my
personal opinion is that it would not be
proper to support this resolution.

Shri Nath Pal (Rajapur) : The rape
of Tibet by China, with the connivance
and, at times what appeared to be, the
consent of the Government of India,
will go down in the history of modern
India as one of the tragedies, and every
future Indian will read it with a sense
of guilt and shame.

We cannot completely escape from
the responsibility which the Govern-
ment of India shares for the rape of
these unfortunate peple, and it was
nothing short of a rape.

Let us remember that the Tibetan
leaders and the people of Tibet were
very apprehensive regarding the sug-
gestions of Mao China, and they tried
to regist, and, remembering their great
tradition of friendship with this count-
ry, they hopefully turned to us for
help, succour, guidance, sustenance.
Far from standing by these people who
were trying %o raise the banner of
their dreedom, we advised them to
unfurl and lower it. Had it not been
for this dubious advice given by wus,
the history of modern Tibet would
have been different. These brave and
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ancient people would not have sub-
mitted so meekly to tbe Chinese gutho-
rities. They would have continued
their fight for freedom.

One of the shameful chapters of
modern Ihdia's history jis this, that
India which stood by Abbysinia when
it was resisting Mussolini's Italy,
India which, in spite of its bondage,
stood by Republican Spain in resisting
the Fascists of Spain, India which sup-
poried other countries and particularly
China when Chinag was the victim of
Japanese aggression, that same India,
when she became free, far from stand-
ing by the small, innocent nation which
has been an ancient ally, friend and
neighbour., good neighbour, model
neighbour, ideal neighbour, India, far
from standing by the duties of a neigh-
bour, asked Tibet to succumb to the
blandishments of China. Our guilt,
therefore, our share of responsibility,
cannot be washed away by legal quib-
bling as the Hon. Member from the
Congress Party just now was trying
by taking shelter under certain niceties
of law. If you want to know the law,
the law js ggainst the Govermment of
India. Tibet had been a free nation.
Those who want to say that Tibet was
a satellite of Peking, let them study
bistory ...

Shri Vasudevan Nair
There are two histories.

(Peermade):

Shri Nath Pai: I will quote you
history; you wil be changing history.
Particularly, Mr. Vasudevan Nair. I
am coming to Moscow. I know I was
interrupted like this when in 1958 I
pointed out the threat from China. I
was told by Mr. Vasudavan Nair and
Mr. Indrajit Gupta to ‘stop this hymn
of hatred against China; China is our
ally’.

Shri Vasudavam Nair: Even today
we will say that; we have the courage
to say that.

Shri Nath Pai: Mr. Chairman, you
witnessed that they had to take back
their word and eat a humble pie and
condemn the Chinese aggression against

ASADHA 23, 1889 (SAKA)

Tibet (Res.) 11976

this country. I am going to prove,
Mr. Chairman, that free India bears
the main guilt, if any nation apart
ifrom the Chinese is guilty of betraying
the freedom of the people of Tibet.
I want to say this particularly for the
benefit of my distinguished friend Mr.
Vasudevan Nair who deeply is in agree-
ment with me but for the sake of re-
cord is perhaps pretending to disagree
with me, that when we raised the ques-
tion of Tibet's freedom, the Soviet posi-
tion, in those times, used to be differ-
ent from our own. But the guestion
of Tibet is identical with that of Outer
Mongolia. The relationship between
Outer Mongolia and Peking and the
relationship between Tibet and Peking
were more or less identical. The Soviet
Union today has taken the stand that
Outer Mongolia should be completely
a free independent sovereign nation and
State. We see that there is an inde-
pendent, sovereign State. Those who
quote history should remember the
history of Mongolis- Mongolia at least
was sometimes under the suzerainty of
the Manchus but Tibetans never. There
is another history. If there wag a kind
of nominal suzerainty of Peking over
Lhasa, there were occasions in the long
ang distinguished history of Tibet when
Tibet imposed its suzerainty on Peking
and extracted tribute from Peking.
There are occasions when Tibetan
generals went to Peking and extracted
some tribute and I think the scholar of
history there will corroborate me when
he spoke on this.

1o v e wfgar (v ©

a3 At T o
oit wrwen§ © 9T A AT

1 would like, Mr. Chairman, that we
do not forget In betraying the freedom
of Tibet, we have put India's freedom
in jeopardy. The bayonet which was
a thousand miles away from the fron-
tiers of India now point to Delhi. If
today the Chinese are in a position to
threaten us any time they like, it 1s
because we never fully reslised that in
destroying the basis of Tibetan free-
dom, we are not only betraying the
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Tibetan people but we are putting the
feerdom of India achieved after so
much labour into jeopardy, in danger,
at the tender mercy of the masters of
Peking. We should not be afraid of
doing our duty. It is never too late
for a nation to rectify its mistake.
What a fallacious and untenable argu-
ment for a speaker there to stand up
and say: Can we undo it? Yes; what
has been wrong should be undone at
the first opportunity. We made a mis-
take in 1954. 1967 is not late to undo
it. Let us not be intimidated by the
Chinese. We have been told about
Tibet being a backward people and the
superior civilisation of China coming to
their rescue. That a Marxist shouid
raise this kind of argument makes us
really hang down our head in shame
because that was patently the plea of
imperialists who went to Africa: they
were cannibals and the superior civil-
isation of Europe was to be brought
to them. That was the plea and justi-
fication for the European's imperialist,
colonial rule being imposed on the
people of Africa. We reject it; we re-
sist it and we never accepted it. But
the same argument is being Traised
here against the Tibetan people that
they were amputating the hands of
their fellow countrymen. So, the
Chinese should go and do it for the
Tibetans? . . . Interruptions.) What does
it mean? If at all my hand is to be
amputated, I would prefer my fellow
countrymen do it than forelgners
coming and doing it. That has beeu
the essence of sovereignty and freedom.
If the Tibetans were doing this kind of
thing. I do not like the hands being
amputated. As Mr. Chatterjee poluted
out. as a student of law I went to
Chelmsford and I was shown the place
where in 1948 an Englishman was
executed for stealing a chicken. Now.
nobody there would suggest that since
this was the barbarous punishment that
one Englishman ‘was meeting out to
unother Englishman, the Englishmen
should be under the superior rule of
somebody else. What the people do
. to themselves is entirely their concern.
Mr. Chairman, this is the norm, this
#3 the criterion and this is the justifi-
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cation, for sovereignty, for indepen-
dence and for freedom.

I would now briefly say this thing.
We made a mistake; some others did
it, but all Indians must share in the
guilt because we did not raise our volce
at that time as strongly as we should
bave done, but it is not late; we see
the dimension of the folly committed.
Some of us did., but not perhaps as
vigorously as we ought to have; we
should have done it more vigorously,
more consistently, more persistently
because those who were. ..

To TW wART wifgar  OF
ALFT G—ZH 7 qCHIT FT 677
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Our voice should be strongly
raised. I know that you are ready
to call another Hon. Member.
But 1 would make this sugges-
tion. Let us look at it. Even
today we are finding an interest-
ing development; belatedly Mos-
cow is perhapg realising the in-
justice done; when the danger
began to come closer to the
frontier; of Soviet Union, when the
Soviet Union threatened with a
new challenge from China in
Sinkiang. The leaders of Moscow
now are trying to talk in terms
of the right of the people of Tibet
to freedom, to sovereignty and to
independence, There is a new
development: Radio Tashkent is
regularly broadcasting.

oft wy fowd : & oo A A
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Shri Nath Pai: This is a beginning;
Moscow has made the right beginning.
It will go along with us. Will Iudia
lhave the courage? I appeal to the
Eetxrnal Affairs Minister. These are
ray concrete proposals. 1t has been
«ur tradition to stand by all people in
their struggle for freedom. Let us
begin first with our neighbour. Let us
encourage and accept the Tibetan
people's right to freedom. I do not want
the Lama system: I do not want the
t1heacratic system; I here entirely agree
vrith Shri N. C. Chatterjee. But [ do
ttand unequivocally—I am not going
to be an apoligist—for the right of the
Tibetan people to absolute freedom.
1 do not want a buffer State for my
Tenefit. I want to see a free Tibet
because I believe in Independence, in
my independence. Therefore, I want
to see an independent and free Tibet.
I do not want a satellite India; 1
much less want a satellite Tibet which
is a satellite to Peking. Let us have
the courage and support the struggle
for freedom of Tibet.

The Khampas are among the bravest
of Asians. Let us not with folded
arms sit back and bank on legal nice-
ties. What can we do? When there
is a struggle for freedom, whenever a
people rise against a tyrant, there is
the right of every sovereign nation
+wrhich believes in freedom to stand by
that freedom. It was this stand which
'France took and supported the Ameri-
'can war of liberation. It was the
posture we took in Spain when China
was resisting Japan. We should take
‘the same stand withcut being worried
as to what Moscow thinks, or what
‘Peking thinks ar what somebody else
‘thinks. Luckily, Moscow is beginning
to agree. Have the courage; supply
‘the arms to the brave Khampas. All
‘that they need is not an Indiap divi-
-sion; all that the Khampas need is the
regaining of freedom, and some arms.
1t Peking is not hiding the. fact that
it is supplying arms to Indians when
‘they are trying to ‘bring about dis-
memberment of -our country, when the
Mizos and Nagas are getting arms—
‘time and again, the External Affzirs
‘Minister and the Defence Minister
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make this candid admission in this
House that the arms are made in
China—why are we afraid? Not
oily that. The Peking Radio has said
it openly : even in Naxalbari they say
that the light that is shining in Naxal-
bari has been inspired by the teachings
of Mr, Mao. If this is the audacity of
Peking—I am concluding, Sir—why
should we not have the courage of our
convictions? Let us stand by the right
of the people of Tibet to freedom. Let
us try to undo the wrong we did to
them in 1954. Let us bravely supply
the arms that they need. I am going
to say things bravely. We were tcld
all the while about diplomatic niceties,
about Peking being angry with us
Peking is a bully. If Peking had the
courage, then they would have destroy-
ed the might of the Americans and
taken Matsu and Quemoy. But they
dare not do that. The presence of the
sixth fleet terrorises them. They will
attack timid India; they would try to
take the territory of India because here
is a pusillanimous, atimid adminis-
tration. I say Peking is basically a
bully. When they are confronted with
superior might, they will not have tHe
guts. So. when there is a new gene-
ration of India. it is not going to acqui-
esce in this crime of betrayal of our
reighbour.

We want, therefore, this Government
unequivocally to recognise the right of
the Tibetan people to full freedom.
What social system they evolve is ab-
solutely their right. Let China have
communism if the people of China want
it. It the Russians want communism,
they are welcome. The Tibetan people's
right to freedom must be upheld by
Indla. In this year's UN General
Assembly, the spokesman of India must
not be an apologist for the enslavement
of the people but must be the chamn-
plon of the people on behalf of the
people of India to the freedom of the
people of Tibetan. Mr. Chagla who 18
now having the support of an over-
whelming section of this House will
have the courage to rectify the past
mistake which has been nothing but
a shameful mistake.
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[+t T fag)
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Shri H. N. Mukerjee (Calcutta North
.East) : Sir, I oppose entirely and totally
this mischievous, perverse and utterly
*irresponsible Resolution which has been
placed before the House.

I have heard with the respect that
is their due speeches by eminent colle-
.agues of mine in this House and when
Shri N. C. Chatterjee was speaking I
‘was reminded of the saying that we
live to learn. He gave us what ap-
-peared to me at least a horror comics
on which he tried to build a case in
‘favour of this mischievous Resolution.

I heard with much greater respect
‘Acharya Kripalani even though 1 had
a feeling that I had heard much of it
before and while I appreciated some
‘patches of profundity in which happily
for us he happened to slither. I dis-
covered that he had a Rip Van Wink-
lish approach. He seemed iv be un-
aware of the kind of world we live in.
With his philosophical propensities it
-appeared to me very strange that he
does not even know the nature of re-
volutions.

I did not mind my good friend, Shri
‘Nath Pai’s speech though I wonder
from time to time why so much elo-
quence is utilised for the wrongest im-
-aginable purposes. But he had many
excursions into history telling us, for
instance, a fact, which I do not counter
‘because it is a fact, that perhaps at
one point of Lhasa extracted tribute
from Peking. Nobody contests that
proposition.

'But if on the basis of an analogy of
that description we are going to discuss
in the House of the People of our
-country international gquestions of mo-
ment which are going to affect not only
‘the interests of -our -country but the
whole world and of the cause .of inter-
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national peace, if we are going tu cis-
cuss policies on such basis, how can
I blame Shri Devgun or somebody or
my hon. friend, Shri Madhok, claiming
control of Vietnam as a part of the
swaranabhums, a part of the greater
India which my country’s representa-
tives had gone out to colonise hundreds
of years ago, kept them under their
control for many hundreds of years
and left their massive speciments of
work in architecture, sculpture and sc
many other things.

We have heard these wonderful
things only in order to buttress the
wicked idea which this Resolution puts
before us that we should do what—
recognise the Dalai Lama, as if it is a
very simple matter, give recognition
to the Dalal Lama as representing a
legal government in exile, and that we
do what—give him all the help that
we can to liberate- Tibet from the colo-
nial rule of Communist China.

Acharya Kripalani is a highly res-
pected figure in the country. When we
were young we had learnt to respect
him. I do not want to say anything
in relation to him which is disrespect-
ful. but I cannot understand why he
does not realise that a revolution has
overtaken the world in the last 20
years, that during a revolution as well
as on the eve of a revolution excesses
do take place. Does he not known
when Madame Roland was executed
she pointed out at the statute of Liberty
and said, “Oh, Liberty! what crimes
are committed in thy name!"? He is
a student of history, a professor of
history and all the rest of it. Does
he not know that in the name of liberty,
justice and religion many excesses
have taken place in the world? But is
that any reason why we should abjure
religion, justice, democracy, socialism
or revolution? Are we not ready and
willing in this country to pay the price
of change, to pay the price of revolu-
tion?

Are we going to throw away the
baby out along with the bath-water
because the newly-born baby has got
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to be cleaned of the filth that it brings
along with it? Are we going ‘o throw
out the new society like a newly-born
bahy? The revolution has happened
in this part of world; we are not
parties to that revolution. We may
have a lot of things against China. 1
myself, in this House, have not hesita-
ted to condemn Chinese conduct when
it requires condemnation. Even now
China is behaving in an irresponsible
manner. Her exhibitionism which is
taking the attention of the world’'s
people away from serious tasks of anti-
imperialism is something which we con-
demn. But however much we might
dislike China, however much we be
feeling that China has tried to hurt
our country and our self-respect, and
to that .extent we cannot easily forgive
China, are we to forget all the histori-
cal perspective Are we to forget that
if the Chinese revolution had not hap-
pened in 1949, we could not have been
living in what some people call the
third world? There would not have
been the two worlds to balance and tilt,
one against the otherr We would all
have gone into the umbrella which Mr.
Masani opens up in this House from
time to time and we would have be-
longed to the same empire whose terri-
tories are to extend not only over India
but as Mr. Masani might say from the
Mekong river to the Sinai desert. We
would have been part of that set-up.
Are we going to forget all that has
happened?

Our country recognised Tibet as a
part and a region of China. If you say
that in Tibet certain things have hap-
pened about which we have got to take
certain steps, are we always in a posi-

.tlon to interfere? Is it always right
to interfere? Where was our righteous
indignation, where was Acharva Kripa-
lani—I do not llke to bracket his name
with Mr. N. C. Chatterjee—where was
Mr. N. C. Chatterjee with his horde
of international lawyers when in Indo-
nesia half a million people were hacked
to death only on suspiclon of being
Communists? Did they not read in the
papers, bourgeois papers, which tkey
applaud and read from day to day,
foreign  clergymen,  white-skinned
clergymen, saying that they could not
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sleep at night because they heard the
noise, the thud, of lethal weapons
against human flesh when half a mil-
lion people were done away with?
Where was humanitraianism? Do you
go and interfere No. They tried to
talk about the desirability of India’s
intervention in Hungary in 1956. ‘They
did not interfere Maybe, certain things
have happened. These things do hap-
pen. I do not deny that. I myself
have said that these things happen.
The things that happen which are bad
have got to be repudiated. What do
we do? Do we go on interfering? Do
we not have a historical perspective?
Mr. Nath Pai is reading a lot of history
these days. Are you trying to have
some sort of historical perspective?
What do we do about this part of the
world? How do we go-ahead? What
are going to be our relations with
China whatever might be the provoca-
tions? Are we going to be goaded and
provoked by the Chinese machinations
and the Chinese perversities into a
course of conduct which is perverse?
It will land the whole world in disaster.
Are we not going to take our stand on
a principled basis?

Now, we may have a lot of things
against Pakistan. I see, from time to
time, our friend Mr. Chagla who 1is
sometimes so polite that it becomes a
little boresome but sometimes he makes
brave postures. Only yesterday, he
was goaded by certain questions in
regard to a dispute with Pakistan on
some disputed area to say, “If it be-
comes necessary, we shall do some-
thing about it and adopt other means
to push them out.” He has said that
we should do something about Tibet.
It is a question of our policy. Let him
not forget that he is Foreign Minister
of this county; let him not forget that
he has a bigger job than to come with
a brief on ad hoc issues to champion
the cause with tremendous vehemence;
let him not forget that his every word
in the House is something which might
affect for better or for worse the inter-
ests of this country as well as of the
peace of the world. We find him do-
ing that. When I hear the Congress
Members also who compete in this
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chauvinism with the utterst cauvinists
on the other side, when 1 see this kind
of thing, I wonder which way we are
going. If we are going to be provoked
by Chinese attitude and China definite-
ly wants us to be provoked so that we
may get into trouble, if we are going
to be provoked by the Chinese attitude,
even the qualified acceptance, even the
kind of a polite acceptance of the res-
olution which Mr. Chagla can frame
with characteristic ability, would be a
dangerous thing to do. Let us throw
out this kind of Resolution. This is an
utterly irresponsible matter, something
which goes against the basis of India’s
foreign policy. We have decided for
good or for ill and we cannot just
change it because certain things have
been reported, because Mr. Nath Pai
made an admirably elogquent speech.
We cannot change our policy because
somebody makes an eloquent speech.
In that case some of us would be
changing the councils of the world from
time to time. It does not happen. The
world does not move in that way. Mere
varbal pyrotechnies do not bring about
changes in the world. That is why we
have to behave in a responsible man-
ner.

We have to remember that a revolu-
tion has taken place and, in this coun-
try, we have to make up our wmind
whether we are ready ourselves 10 pay
the price of change. Sometimes: we
might feel that a change requires too
heavy a price; I know it requires
too heavy g price. We are more or
less accustomed to a kind of life where
change would be a very heavy price to
pay. But at the same time, don't we
realise that, as far as the millions of
our people and every other people are
concerned, the price of no change is no
less heavy, much heavier as a matter
of fact?

I was abroad recently and I heard a
British writer who said that, in Shan-
gai, before the revolution, every year
28,000 dead bodies would be picked up
unclaimed from the streets, and after
the revolution, that kind of thing does
not happen. That was the sort of price

JULY 14, 1967

Tibet (Res.) 11990
that Chima had to pay before

there was the revolution, before

there was the basic change, and

if the Chinese people  decide

that they will have the change,

we cannot stop it. Therefore, we also.
have to make up our mind: because we
do not make a basic change, our people
suffer. Are we ready to pay the price
of change? We must be ready to pay
the price of change. 1 know, there are
profound people here in this House who
give us all kinds of ideas, confedera-
tion with XYZ country and all that. I
am always in favour of such things—
world government, if you please, But

let us do it on the basis of historical
perspective and understanding which-
leads to abjuration of the kind of irres-
ponsible Resolution which has come-
before this House. I strongly oppose
this Resolution and 1 do hope that...

(Interruptions) .... the speeches of so-
many very eminent speakers will not...

(Interruption) influence the mood and

decision of the House.

Shri J. B. Eripalani: He is more
eloquent than Mr. Nath Pai.
Shri B. K Daschowdhury (Cooch-

Behar): I feel happy to take part in the
discussion of such an important Resolu-
tion moved by one of the hon. Mem-
bers of this House.

The foreiga policy of a country is
never rigid., nor is a stalemate, but it
is always flexible and It changes Wwith
the exigencies of circumstances und
situations that we find at both national
and International levels.

It we go through all the documents
and records given by the Government
of India to China in a Rangoon meet-
ing held some years beck between the
Indian and the Chinese officials, we
will find that it has been made clear
that the Britishers, during their rule in
India, never recognised the suzerainty
and sovereignty of China over Tibet
It was only in the later period that
there was a change. In 1854, our late
Prime Minister Jawaharlal Nehru made
certain concessions to China regarding
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“Tibet. Even before that, the Govern-
ment of India, both before and alter
the Partition, had certain administra-
tive relations such as posts and tele-
graphs, such as communications and
‘such as the stationing of armed guards
over Tibet. All these things clearly
prove that the Chinese had never any
sovereignty over Tibet.

In the 1954 agreement, gur late Prime
Minister and we as the people of India
gave certain concenssions to China
under a specific understanding from
the Chinese Premier Chou-en-lai that
‘Tibet would always remain as an vuto-
nomous region, and further in the hope
that we would have a peaceful neigh-
‘bour on our border and that in that
-case we would be in a position to do
certain constructive work in our
‘country,

Mr. Deputy-Speaker: I would remind
‘the hon. Member that he would get only
five to six minutes in all, and oot
‘more.

Shri Nath Pai: Depending on the
‘quality of the speech, you may give
“him time.

Mr. Deputy-Speaker: He can have
-only five minutes or six minutes in all.

Shri B. K. Daschowdhury: Kindly
give me flve more minutes so that 1
rcould have ten minutes in all.

Mr. Deputy-Speaker: No, he must
finish in about five minutes. 1f he
‘were to go into all this history, then
he would have very little time left.

Shri B. K. Daschowdhury: I have
gone through the records of the House.
‘In 1954, in the course of a discussion
on Tibet, it was Shri J. B. Kripalani
‘who had said that we were surrender-
ing our rights and the coming genera-
tion would suffer from present leader-
:ship. To this, the late Prime Minister
Jawaharlal Nehru replied:

“The special privileges of the
Government of India at Lhasa and
'Tibet were signs of imperfalism,
and while negotiating with China
for permanent peace in the northern
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border, we have to make sacri-
fices.”.

As a matter of fact, we have sacrificed
and we have bartered away our hard-
earned freedom, and especially in our
norther and north-eastern frontiers, and
since that time we have paved the way
clear for the Chinese people to rape
on our territory and to our utter cost
threaten the security of India every
now and then. This was the first
blunder that we made regarding this
Tibetan issue.

On the other hand, the Chinese Guv-
ernment did not honour any of the
special privileges granted to ws under

the agreement of 1954. Firstly, they
expelled all the Indian traders both
from Lhasa and Central Tibet and

other places thereby affecting trade
with Kashmir and other North Indian
centres. Then, the Chinese restricted
the entry of Hindu pilgrims to Man-
sarover and Kailash. Further, they
forcibly occupied a vast tract of our
territry in the neighbourhood of North
and North-Eastern region of our border.
All these unilateral transgressions by
China culminated in the Sino-Indian
conflict in 1962.

When Ching had rejected all the
arguments and all the terms of the
agreement of 1954, how are the Gov-
ernment of India bound by that agree-
ment? Again, in February, 1959, when
the trouble arose in Lhasa and an
armed revolution brokeé out in Tibet
against the Chinese and when the
Chinese committed colossal genocide—
what Shri N. C. Chatterjee has said as
religious genocide as well—the Tibetans
and His Holiness the Dalai Lama and
to seek asylum in India. At that time,
our Prime Minister Nehru said:

While we should extend all help
for rehabilitation of the 50,000
Tibetan refugees, it was not proper
for the Dalai Lama to indulge in
political activity.". :

The mind of the late Prime Minister
Nehtu was working at that time oa
these lines namely that we should not
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do anything which might provoke
China against us.

Thus, we find that the policy that
we pursued in the past and that we
are pursuing today on ethis Tibetan
issue is based on fear complex from
China. To be brief, Sir, I would like
to point out that....

Mr. Deputy-Speaker: One

more.

minute

Shri B, K, Daschowdhury: One hon.
Member has characterised this resolu-
tion as ‘irresponsible’ and asked how
an exils government could be allowed
to function here. I would like to nla~e
before this august House some specific
intsances to sow that India has always
extended her support to revolutionary
freedom movements in Asia and Africa.
In 1949, when Indonesia was fighting
for its freedom and when its leader,
Sukarno was imprisoned, it was the
Government of India which gave fin-
ancial help to the fune of Rs. 5 lakhs
initially to open an office in New Delhl
styled ‘Azad Indonesian Government’
to do propaganda against the atrocilies
perpetrated by Holland on Indonesia.
Again in 1954, when the Tunisian
rebels were flghting against alien rule,
we allowed the revolutionary govern-
ment in exile which was established,
to open an office in New Delhj to pro-
pagate the ideals of the exile govern-
ment.

Mr. Deputy-Speaker: He must con-
clude now—)ast sentence.

Shri B. K Daschowdhury: | am con-
cluding.

So the time has come for use to re-
vise our policy in regard to Tibet, With
these words 1 support the Resolution
and I hope that this House would do
something so that posterity may feel
that regarding the Tibet issue ‘were
fooled at a certain time but we were
pever to be fooled for all time.
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Shri R. K. Amin (Dhandhuka): I rise
to support this resolution, and I am
sorry that I am unable to describe it,
as Prof. Mukerjee did, as a perverse
and a mischievous resolution.

Before I give my arguments in order
to support this resolution, I would
request this House to have the temper
of yesterday evening. You wanted to
correct your mistakes yesterday, and
my communist as well as other [riends
were one at that time. I can say the-
amount of heat we generated at that
time did not deserve the magnitude
of the problem, because you just do
not draw a sword to kill an ant.

Here is a case where you committed
a mistake in 1954. It is time, the right
time, to correct our mistake and to
generate that much of heat as you ge-
nerated yesterday. I especially requesti.
the hon. Minister to show the same
temper as Mr. Chavan showed yester-
day to correct his mistake.

1 do not want to support this resolu-
tion just by geing into its history, but
I would like to say that by establishing
such a Government over here, or by
accepting this resolution, you are kill-
ing several birds at one stroke. First.
you are satisfying yourself that you!
are supporting justice and human
rights.

I am not asking this country to sup-
port human rights in South America,.
but here is a country which is your
neighbour. You have a cultural obli-
gation towards that country, you have
associations of thousands and thousands
of years with them. There does not
seen to be any risk in supporting Tibet,
but even if you are taking a risk, it is-
worthwhile taking it. Finally, on huma--
nitarian grounds I would request the
bon. Foreign Minister to take this risk-
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Secondly assuming for the time Le-
.ing that you estaolish such a Govern-
ment here, what will be the implica-
tions, you ask yourself. Remember
.that China which is interfering in your
. affairs, irritating you time and again.
‘will now feel that India has started a
.game. Attack is the best policy of de-
fence. Defending yourself within your
territory is sometimes wrong. It is
time for us to attack China, in the sense
of creating a situation where China
‘might feel that India might attack
‘them, and in that situation probably a
balance will come in the thinking of
‘China. Dtherwise, so long as you are
confining yourself to your own terri-
tory, China will find it very convenient
to come to Naxalbari sometimes, to
Mizo sometimes, to Nagaland sometimes
and to Aksai Chin sometimes, and keep
You under tension all the while. Why
‘not keep China under tension by .reat-
‘ing a Government of Tibet over here?

It will serve also a third ourpose, 1f
we have a Government of Tibet over
here, it will be convenient to create in-
ternational opinion in favour of Tibet.
and to put China in the wrong box.
From time to time you can create Lhat
atmosphere, and a time might come
when China is a house divided against
itself.

You can accompany Tibet at that
‘time and correct your mistake which
was your mistake in 1954. It is uot,
I say, too late or too hard. I would
conclude with this sentence, Sir. I would
say to our Foreign Minister: if you are
really convinced that it was a mistake
in 1054, it is never too late to correct
our mistake. I am sure that the temper
rthat was showed yesterday evening, if
the same témper could be shown today
on this issue, you have drawn out the
sword in order to kill a giant or to do
-a courageous thing.

Te T FAFT Wgar (F29) :
wrard for wwdlt 7 W g
Fram wrw fe wg My g @
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AT T ITAy T Ay N
Wt oz fafeats s araar 8, fer
wix 71T fomxa wr wmwar faam
M AT & AT § 1+ g aq &
FEANE T W TP WX W
For AT eI G K wgar g fw
fyaqaad dfex I wk FaT g W«
7 sg 1 faegw éfimmm ot
mAT S(ARAT §1
1358 (Ai) LSD—10.

ASADHA 23, 1889 (SAKA)

Tibet (Res)) 12000

wr xarg ' gak aw ¥
& ¢x ¥ ot A w37 wor A w370
g 3, Wit wror & wrrer wrgw
wY fayaT a5t wigar § 1 4 & oy
qgt wran ot agh, wifs 3T Wi
wowr g {1 ww vout oAy, warfy
wTw ¥1 O fasadt srwr, W@ wrw,
¥t gy wrar | wg OF faewst qaere
wr weares § 1 ag ok W WA
fary ¥ faq wrwgrar 1 ¥ Y ad
TEIAT ¥ AW ¥ WAT UF qATH IO,
“ur fasya wit e grar 7 ey
w1 o faor & wos ! g oy &
st g fag W g wrar, oY A
g fr oy AT fex & amy 01N,
o & 37 &Y arex ¥ Frq wqrw Ty o
#§ oY w9t g, ST ATT H AT
& ot s w9d 3w & gy & fay
FO® ¥ WY XA QT @ | e
AW ¥ avea wamxr o1, wqife wife
&, dfta w0y ¥ 1| & witag o§
qor s w1 fs war fggena wmm
grmar a1+ Afwa oa WE gregT
¥ & gor fe s ey Tera g
g, & A AT & faq AR ITW @
ATAT TY0 | JATH EY FT WHT T *F
e e gfar &Y aoe s fe
oo ¥ T WA §, aY aE g
arar § f wg arme g

£3 97 %Y 1% fr ag wra Q&
s dft g sfmm st E s
formalt onfar & wrq g7 w1 firsw w1
¥ 3w w1 afety aw faer &, afer
for ot 37 #1 g wifi & a
or qat o€ wife dar g6l oY W
) Ot o q@ T wmw g e
fmﬁqmzéﬂﬂ'tm
x, I_’I ﬂwﬂ
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' [wTe g W],
& W ot amat & e 9 frer W
L

.99 et & gg ara SW WS W
WP ATwT & A4T9 A §g TAT—W
ot g AwE oF
wTE §T 2 wgan § | @ fggeww
fei or gt T ¥ AR @
& faw At iiwd A= QR @, o)
fegram W wt ToEAF gor—aw
wft & Wi TW, 9Ag, N AW
#* 3 Iw ¥ T ®¥7 @ ghi ? fred
T xR F rd Tt are f—
i M * Fud, gEme sEa
&t @i @ & wwTT ¥ W@
g A wowT v g, afew e
g A T §—w A w e,
¥ wa §Y 9uE F 99 §, 9@ W
e @ Y FfeT o oo e
Wi g §, 9@ W A ) W
JeaR R e A MU S mEA W
% qifEdy gorg A, = & wnfedy
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WEIGH | €W WArE ¥ W TR WY
v & & aw gwg W 0 wign
g W W ar st & o anedd
¥ qW wod §, Wifs I8 7 T wo
wam | Afgw wiewmd wiw &
O { W @1 G }—wee 99 T
oiF 7 @ §), foea ar-ag dww
TR I 491 |

T gl TR s AT #
v ¥ &, aw O fasaar Y wegor wromre
g TRy | W Ay T w1 97w
Y &, O Fofrer Y v aw Ay wga
o g oz ¢ fs otq ol @ A
@ FEw FAEOAT W qdafgAt
wgE R Edr o my FAE D

ATHTET W FT ATH T T | 78 ¥qA

aifws ™ #t a1 4 &, Faw arfny
ufasift ara 7 §, 7fer 1@ Tow
sl 1 aa & 1 gafee s Har
wgIeq FAT (W UG § 9, a1 a3
w5l T wfawTdd #1 arq T &% ¢
fogw & <ifaai & wda sfue<i
AT FAT 10 q T e ¥ wad
wfasr &, N w9 9T F W= @
wAA g Wi &7 0g ZIT T g §
fir afY qar afY & fir agt &1 Tgfa
w7 §, syt g are e, %
&wrq fifien % § w7 IwT dey vk
%3 | A wgEm Gy AW At
wfewr<t # ara 37 7 aff | & wren
AT ¥ ag W s fr ag @qe
g # w1 wT wt ot T wfaT
LR o

. g Tgt 9T A7 FT AT L
aar § w9t Ry
st &, Taey wrardr A
ST A TSIT WTHTT 84T Wga
oY & g I # ar frwreren wigaT §

ERrt k|
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- AT SR i ¥ d feegm,
wweft A o, ag e wogw @
. & g & wig fE aw d g amn
s s & weor & ar At £, 9
agt g & fay 14 §, ST W Aqw
WX At & i & W # qF
wa Twr—aa A fr ag famgw
ax fatgw won & afew oF ddarfas
T wq ¥ fagrar ot wwar §

¥ qm g T &, W FE
& FATT ATty 93 & 92T g
¢ | ey wERE, & W9 F) gEe
gx sfagmr et sz s S @,
W AT TF T FIAEA F GH o7
@ Nfogm @ @ 9 = WhF §
| Mgrrarz fasaa ardhaTy AT —
1 at At # fgara & s
- fosw Wl ar oA ¥ fraw &
fAT AT | K 37 490 A qn
T WY T 9§ FT GATAT 12T )

“fosae g wwz @ ST @
aifgy | foeme S 1 fgrmr 28 0
oF, wrar; gEe, frame; 4R,
T T qEE; AW, @A
qed, gd; o, tfagrw; wma
dw-eer & Fron faea Wik
Fergeamr wik & 1 ar fasamr oz 1,
;ﬁ«‘tmwﬁufmﬁ %

a,ll'l

WA & TATT F A A AFAGT @
NN ok g, & g forar d,
Wit w7 gaTe fey @y, o @
o wgrga Y ¥ wrgw g § 1w
®T IATT HATH AAECAT §

o Sp-reer At faegm @1 £
ﬁlﬂﬂtll’!m waTkR AW FT T,

ASADHA 23, 1889 (SAKA)

Tibet (Res.) ]m

1Y e, Y wa-aET A 99 W,
AT-ESOT A4 T WD 41, H4% W
IGHAT T FL WIGT 47 | §F qGF A
FA N TS T oy awen 34 ¥ fdy
w1% 7 F w3 w1 A1fge ) 54w
gg o< & fr wq & o=flw w1 qr, ot
AT 18 arwa 41, Fr ddfre wOw &t
aHT dt Af§T IW IAXF G O
T quTR A 4 | "t wgEw & 31
&aAt g s g fF ag o 2q e
WU IT ATE R QT @ |

Mr. Deputy-Speaker: The hon. Mem-
ber may hand it over to the Table”
office, as laid down in the procedure.
It is not laid on the Table of the House.
Now, Shri Chagla.

The Minister of External Affairs
(8hri M, C, Chagla): Mr. Deputy-Spea-
ker, Sir, there is one feeling which has
risen above party conflicts and party
differences, and that is our great and
deep sympathy for the sufferings of the
people of Tibet. Sir, I have had the
privilage of knowing Dalal Lama for
a long time and I have heard from
his own lips the agony of his peaple,
the tyranny, the oppression, the cruel-
ty with which an ancient culture is
being sought to be wiped out. But
with all the sympathy that 1 have.
and 1 share it with practically every-
body in this House, we must not for-
get to be realisticc. And I would
appeal to the House to bear in mind
the important distinction between
the political status of Tibet and the

people of Tibet,

As far as the people of Tibet are
concerned, I agree with what my hon,
friend, Shri Chatterjec has stated, be-
cause that is the finding of an important
judiclal body, a body that was manned
by eminent judges from all over the
world and lawyers of repute. That
body came to the conclusion that Tibet
is indulging in, what he called, religious
genocide.

" The Bpeaker not having subseque ntly accorded the necessary permis:
sion, the document was not treated as laid on the Table.
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An hon, Member; Chins.

8hri M. C. Chagla: I am sorry, China.
China is indulging In religious genocide.
I will go further. China is indulgipg
in cultural genocide. You can kill the
soul of a man or the soul of a people
without being guilty of genocide in the
ordinary sense of the term, namely,
exterminating people. You may not
liquidate people, and yet you may kil
the spul of people. You may not up-
root the people, but you uproot the
tradition, the history and the culture
of the people and, according to the
evidence laid before this body, as Shri
Chatterjee has stated, this Is what is
happening. Now, the question Is: what
do we do?

Shri Pilog Mody (Godhra): Recognise
them,

Shri M. C. Chagla: I can quite under-
stand the Houspe telling me what is the
use of sympathy when we cannot do
something. .

Shri Piloo Mody: Arm them.
Shri M. C. Chagla: Arm whom?

8hri Plloo Mody: Just give them 10
guns with your own hand as a geature.

Shri M. C. Chagia: May I 3ay that.
ag far as the people of Tibet are con-
carpgd, we have done everything,
through the United Nations, 1o raise
our veice of protest against what Iis
happening there. The resolution wiih
regard to buman rights, to which the
people of Tibet are entitled, as any
other people in the world, has been
passed, supported by this country. You
may say that the United Natlons bas
not been able to go beyond that. There
are many resolutions on the file of the
United Nations which have remained
unenforced, unimplemented. Take the
resalution on South Africa. The United
Netions has solemnly pagsed.a resolu-
thgt no country shall trade or do
business or have commerce with
South Africa, and yet how many
countries today are flouting that
resolution? We are loval to it. But
1 say that a majority of the fhembers
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prefer filthy lucre to loyalty to that
institution, But the fact remaing that
the world body has condemned China
for a very serious offence, namely,
that she has trampled uopn the human
rights, the inallenable rights of the
people of Tibet, Whatever more can
be done can only be done through the
United Nations.

Shri R. K. Amin: Why not by India?

Shri M. C. Chagla: I am coming to
that.

When the Dalai Lama came to this
country, we welcomed him; we honour-
ed him, we respected him; we sald,
“You are our respected guest, yon can
stay in our country as long as ynu like."
Thousands of refugees came here—the
one that my hon. friend, Dr. Lohia,
mentioned- I know—my heart goeé
out to that young man who asked of
Dr. Lohia, “When will my country be
free?”—many Tibetans have asked that
question. As Minister of Education I
had a great deal to do with Tibetan
institutions—Tibetan schools and hos-
tels—and I know what is means +to
be driven out of your country. You
have passion for your country and you
want your county to be fres,

But the question is: How do we help
the Dalal Lama? It is curious that the
Dalai Lama himself has pever asked
the Government of India . . . (Inter-
ruption).

Shri Piloo Mody: Too
gentleman.

much ot a

Shri M. C. Chagla: The Dalai Lama
himself has never asked the Govern-
ment of India that he should be recus-
nised . . . (Interruption).

o ot v (gdY) : gw Wi
HYAT 4 WL w0 g, Wy wdw

w1 Wifgd 1

Shri Nath Pai: Shall we get him to
ask you? Within 24 hours he wil do
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8hri M, C. Chagla: The Dalai Lama
himself has never asked us that he
should be recognised. . .(Interruption)

Shi M. R, Masani (Rojkot): He
knew what the answer would be.

o ww Famd © W i v far 7

Shri J. B. Kripalani: May I say that
the Dalai Lama may not have asked
the Government but that he has wish-
ed it has been expressed to many
people?

Shrli M. C. Chagla: I know what the
Dalal Lama wanted. He wanted a
resolution to bé passed in the United
Nations which will go further thar the
resolutions that we have been passing
in two or three sessions.

o 7q 3@ : @9 & saver O
i fra awar v - gifan g6 9%
"€iq &< faar

Shri Randhir Singh: This is bad. We
never interrupted you.

w-wy fmd : w3, a1 3¢ e
%5l 1 ? Ui qora wreq wg faar ay
@ewy g 7

Shri M. C. Chagla: The Dalai Luma
wrote to us to say that he wanted to
visit several countries. We said,
“Certainly, we will give you ecvery
facility.” He wan.ed to go to South-
east Asian countries. We sald, “We
will write to our ambassadors and you
will get every facility to mett and talk
to people.”

Shri J. B- Kripalanl: May I ask one
question whether the Daiai Lama will
be p'eased or displeased :f you recog-
nise him as a refugee government here?

Shrl Bakar Al Mirza (Secundera-
bed): Without asking?

€h-{ J, B. Kripaltni: Yes, without
asking.
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Shri M. C. Chsgla: It I say tomorrow
that the Dalai Lama is the King o:
Tibet, of course, he will be pleased.
But that is not the question. Are we
going to judge international questions
by asking whether a particular persan
is pleagsed? The question is: How are
we going to help the Dalai Lama? Ir
this course that is proposed going to
help him or Tibet or the People cof
Tibet?

Let us analyse it. There are o¢co-
sions when one must use cold iogic and
not sentiments. Are we in a position
today to mount an Invasion on Tibet?

o TR e Wifgmy frage
LC '

Shri M. C. Chagla: Quile so.

o A RARGT gy : e e
w¥ % T a9 K1 ard g & G
w1 fee 363 ame @ s, wae
H7 T AW T 07T

Bhri M. C. Chagla: The only yesult
of such a course might be a dare-up
on our border or more uppression... ..
(Interruption),

Shri Nath Pai: You are only worried
about it. -

Mo A wgY Mg : wEw
/IR, TF A1 w1 W9 yarw ffad
WG i A9 T § AT e aaa?

Shri M. C. Chagla: Not enly that, it
might result in more oppression, mort
cruelty against the Tibetans. The
Chinese can be a very vindictive people
and they are. I do not belleve In mak-
ing empty gestures—it i{s no use—un-
less I have the power and strength to
implement any decision that 1 taks
If we could do it today, well, it would
be a different thing. But if we are not
in a position to do smything, just te
pass a resolution which might bave
sarious reperfussions, which sannot
help Tibet today, which cemvos bely
Dalai Lama . .. (‘nterruptions). You
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[Shri M. C. Chagla}

need not shout at me. I feel as strong-

ly as you do about the sufferings of
tbe people of Tibet. [ am trying to
explain to you what is the best thing
thit we can do to help Tibet, situated
a8 Tibe Is, situated as Indla is, situatad
us China is, in the international con-
text: What is the best thing that India
can do? May I say this? You cannot
ré-write history; you cannot wish awey
the past. Many of us would like to
have history different from what it is.
Bit you cannot do it. What the pen
has written {s written there.

17 hrs.

Shri Bal Raj Madhok (South Delhi):
There Is nothing in history as a settied
fact. What was done in the past cao

be undone mow-

Shri M. C. Chagia: But that is not
history; that is tomorrow. What I am
saying is, what has happened cannot
be changed.

Shri Plloo Mody: We must participate
in the writing of history; we cannot let
history overrun us. (Interruptions).

Mr. Deputy-Speaker: You have had
patient hearing from this side and I
expect you too to be patient There
should not be any running commentary.

Shri M. C. Chagia: This is a historical
fact. However much we might
regret, we have admitted a cer-
tain pelitical status of Tibet. We have

, adlmtted and recognised the
fact that China has soversignty over
Tibet (Interruptions).

’

 Some hom, Members: No, no.

Shrl Nath Pal: Don't say that We
did not mccept that Did we accept
that? It is suzerainty, not soverigntly:
Once agaln, you are repeaung the
same thing. (Interruptions).

* Shrl Randhir Siagh: What is all this?
(Interruptions).
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it sy adr (wrona) ¢
weaw wgrea, gfran & feat e g
T fosxa ¥ @am w0 & oy dare
& R GoqHoT o WI gud fyd durd 7
AgF AT HR qar § Wl WY dqrT
A8 § T sgrn-grd-iw ot darc A §,
farsfrafsraasa g

8hri J. B. Kripalanl: My friend has
mentioned the name of Chiang-kal
Shelk. I have been there only about
five months back and be told me that
tbe questior of Tibet will be decided
by Tibetans themselves ... (Inter-
ruptions),

Mr. Deputy-Speaker: Order, order.

8Bhri Shashi Bhusan Vajpayce: This
is wrong.

sgrm.wr§-wE e 2fezr it I
qrar {1
(Interruptions).
Mr. Deputy-Speaker: Order, order.

8bri J. B. Kripalani: I am ouly gi~
ing the latest information.

ot wy foord : A% femre 3
ATTAT, STIST WET KT FTATEY |

Mr. Deputy-Speaker: We are discus-
sing a very delicate issue, If they
want to ask for @ clarificution...
(Interruptions). '

Bhri Bal Raj Madhok : I know that
the Government has taken a stand and
be has to defend It. My question Ie
this : here is the House; he has seen
the consensus of opinion of this House
(Interruptions) 1 have some respect. .
(Interruption) but these people have
no respect . .. (Interruptions),

Mr. Deputy-Speaker: Oider,
All the Hon. Members may
resume thelr seata.

order.
please
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We had a very good debate. Al
polots of view were presented. Whaen
Government . is dealing with a ‘very
delicate situation in tne international
affairs, the members should. not make
this sort of hue and cry The House
is divided . ., (‘nterruptions).

o v faed : IaTERE WERT, A
fefaafrege ot gor ffaafrege
BT FTATIRFEF A

Mr. .Deputy-Speaker: The Hon
Minister.

Wo T wAET wifgar : Wit aw
Xy &t fazdt aff wf &, &9 a%
'marfmr'rnl

Shri M. C. Chagla: Ail that I can say
is that Government will keeo this policy
with regard to Tibet under ennstant
gurveillance and will try to see what
more can be done through the United
Nations to belp th people of Tibet and
to al'eviate their sufferings. (Inter-
ruptions) .,

An hon. Member: We do not want
charity; we want libe ration.

ﬂomwﬂﬁz‘uﬂfgﬁr Mo THW
gwn fag 7% ¥ ST qTET A ﬁnﬁ

fe qg @ -

! vorere fg : @ Frfrees wmgw
s g aft §, A wr )

Mr. Deputy-Speaker: ~Mr Shri
Chand Goel, 1 would request him pot
to take much time.

oft forw arovaw ;o v g
ELRCCRIE rf if ]
Mr. Deputy-Speaker: I am ca'ing
Mr. Shri Chand Gocl. Hc hes a right
to reply. .
Shri J. B. Kripalani: May 1 puint
out that there have been at least three

qnechu made by Congressmen sup-
ﬂ:l: tunlulon! m i@t il
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sald that there ls a consensus it doew
not mean wunanimity. But | am
oprtain that the overwhelming majo-
rity of the House is in favour of this
mlolulion

MMMH No.

@ W Wy (yy)
TN WERA, AR TX WA FT WY
ag s 7% qeft gt fw A g weary
& @ET WIA F ATHT qWT gt A
fvar & 1 sT-gig F F 1A ATl W
SwsT Fax  weT frar | wide oW
Y WX ¥ fyaw gy qrew o §
T A X W 7 & gwdw quA
WTew 23X 30 fHar 1 gE IFTT Y w1
“TWT & A1 qTAAT wEeq Ay § g N
g veatr &1 awgAfEar 1 e fag
& manar § f5 wrar g drare ox faeft
gE M 1% § a1 g ¥ @O
wifgy o s wod 2w 7 w7 frw
fawt & wradt § aar daTT ¥ qEl Aw
ferfomr 7 A AEem T
i qT wsgga For wvfgy o

Wiy g7 arg # w1 qag 9 fe
FEITF AR HAF (F 6 & TG
§ T wAEIy WwE W AN
€ WY U ararog § woli § 0 &
L ICE wifﬁmmwvw
g fe w1, ar{dy, weaifear, aTa,
sfgw faga 71w, fgfoar wife dw,
wgt T 2 FOT F AT Y wwd
gt gRT ¥ Y @i ¥ alx
9 7 FWE ™ W & W
AR IAF M g g fw
g 37 ;W & oy w ft maw
aftar g asd § 1 gw fad ag A}
Awowry gt awda X owd )
AT g¥ €I T WY F wl )i
I7 F g %9 fawr ¥ wger  FOM
wfeq f agl ®aTT ¥ wa fewm &
FAYE WS Q@ I AT el WY
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[ sfrag it

o geafsa w3 wren w7 cdar R e
W ITAIA N AT w0

TAamdewm ¥ prra fga
®FE § Ty W A gy wg
W ¥ s gt ¥ wgfvee wigdd
® wrafer 31k s 7 W awT Sz o
arrwT § A OF S e §, g
frwe § 1 o wrw Xt e s v
wii &, oS f awar o 5 o
wifew wifgariefas §,  woa oo
¥ I FAWT §F TF F FTCANIIE
o W wiferw F § 1 FF wgr e @
oo e v g §, wWoww
% fa o Wit i F T w2
wi &9 # o o &7 w.fw f
il ¥ widfas 0 & fawrc @
g g Ay qa s fs feafem
A fadaw 7 FaT o & wfasrow
T 2 @ 3q fer Wi wrem faew
#t &1 9y 77 2700 Fr TEAT AT
1 9T W Y dr T aE wione
A Iq 9T wfasr sy v g1 wg faar
fs ag Q& wfafa &0

€1 fold Wi @9 § w{ga v}
trafsamd s wfa g W &
W7 ag & waAY a7 ¥ T wgaT, €
$A7rd AT g oA Ay §
W7 a WA AW W FgEa w1
Tt AT} ow gEEd A § oW
®| ETH g CT grTA w) FAOY
w ¥ fay et ai sy, 94
Hfeqrags gy gl
w3q 3501 ) gATR FAgA YTy ST
sfagreat & sgr av {6 9 €3 7ray
& e gy N Femt aF WA, qryar
e grm Wi g w1 d3Fa TegAw
# qErgaar A9 A | W T Ty
w awg § f5 g9 am ofdeafa w1
AN ISTHFCEISTH & | W4T
¥ WRY fgeiz & viw ol 9@

53013
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ek R gt T m
Wl qWT wAEr wr g §
T 9T 5 3T ¥ N W fasay
w firer ay f5 @ o7 Fa=r'w
qaAT § FEWT TG LR, AW T W0
T § | XA AT o7 9 ag § e orgt
98T AT & WRT 70 gWIT fasasy
frare #@ T WX ¥aw 5 TWT A
¥ gt wafaegw 9 © v @
g W agr 5 g fasae @
Ty AT 70 T H FAT WA G
T WA A TT R W, I )
wepfa, g0 9 779 @ § Wk wAw
q4T §1 HT & I 9T IAT /T W@
1 @77 4T 9T ¥R ¥ W
o g wdaedt @ owr oy
L4

& w5 e e & amy
X, CIAFT P F AW 9 AL
T &9 1 A F2LT§, Ia% T T
frait @ U ait dare ¥ foof
W EA gy W, Iq ¢ fawre
s, ST frar s o Agt &
f& ® fewft it ano woordt
P A opridw A g AT
ETAAT &3, TG T T T A7 F| AT A®
wig: wrTl & aifw fasaa qw
AT g T EY W A § gt
fx g o WIC W wearfer @I
& agge g

rrarQarat st frarow @ gg ot
qrafiT wxedi w1 AL g9 Teaw o
wnéq s wigg

Mr. Deputy-Speaker: Bhri Hanu
manthaiya.

Shri Hanumanthaiya (Bangalore): I
mm not making a speech; I am making
a respectful submission to the House
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" In matters of foreign policy, every
party In this House had to forge a
ynited front. We cannot Irame our
foreign policy and implement it suc-
cessfully with snap votes or with par-
tisan victories or defeats. As you
know, even in the UK and USA, it is »
bipartisan a‘titude that is adopted in
regard to foreign poley. In this
gountry, taking the existing politieal
situation into consideration, it Is the
multi-party view that has to prevail;
the spprovirg scal Tor our foreign
policy his to be almost unanimous.

Regarding the Resolution of Shrl
Goel, it Is true that many members
of this House are in agreement with
it; it is also true that many members
of the Congress Party are in agree-
ment with it. (Interruptions).

The Minister of State In the Ministry
of Home Affairs (Shri Vidya Charan
Shukla) : No.

Shri Hanumanthalya: We in the
Congress Party have discussed the
West Asia situation: there also similar
differences of viw have existed. We
mnow that sometimes we agree with
Opposition parties in matters of poliey-

What the Hon. External Affairs
Minister has said is by way of clarifl-
catlon of the present position and the
previous history. Nobody can pre-
vent us from taking further steps In
the matter of changirg, modifying or
altering our foreign policy. The only
thing s unanimity, the sanction of
unanimity must bte behird it. If this
Resolution is pressed to a division,
may be outs'ders may construe It as
evidence that some of us are against
this Resolution.

" Strl Vasudevam Nair: We
against it.

are

Aun hon, Member: There is no una-
almity.

" ghrl Amrit Nahita (Barmer): We
are also against it.

M, Deputy-Speaker: I am not per
mitting a sperch now. If Shri Hanu-
friantt @lyn wants to appeal to the
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Mover to withdraw the Resolution, he
may do so.

Shri Umanath: Are there two
spokesmen for the Congress Purty?

8hrt N. C. Chatterjee: He is u
senfor statesman.

Mr. Depuly-Speaker: If he wishes,
he may appeal to the Mover to with-
draw the Resolution. I thought be
wanted to do that.

Shri Vassdevan Nalr: He wus once
a Chief Ministsr,

Mr. Deputy-Speaker: I cannot per-
mit him fo make a speech.

Shri Umanath: After the Move- has
replied, what is this procedure you arc
adopting? How you must allow me an
cpportunity o have my say on the
subject.

Shr iHanumsnthaiya: I am conclu-
ding.

Shri Umanath: After the Mover
replies, if you allow another Hon.
Member, you must allow others also.
I take this as a precedent to insist that
I must bs allowed after this.

Mr. Deputy-Speaker: I never allow.-
ed a speech. What I seid wus (hat if
an Hon. Member wanted to make an
appeal to the Mover to withdraw the
Resolution, that could be done. There
was no question of withdrawal.

€h | Hanumanthalya: You are right
I admit

ot Ho wo wi (whamy): a4y
wifax § war § fe ag o o aerae
RE, goa g

Shri Umaaath: Why cannct Mr.
Chagla say that many of them agree.
Let Mr. Chagla, as a representetive.
say so.

Mr. Deputy-Speaker: You wrote o
me that you want to make an appeal.
(Interruptions).

Shri Hanumanthalya:
threaten me.

You cannot



12017 Tibet (Res.)

S8hri Umanath: You also caunot
threaten me. It is not a question of
threatening. 1 am asking about pro-
cedure. (Interruptions),

Mr. Deputy-Speaker: On the specific
understanding that without .oing into
political matters you were going to
make an appeal to withdraw, I gave
you permission. No politics

Shri Hanumanthaiya: Therefore I
em making an appeal to the Mover of
the resolution to withdraw # and
allow us, some of us, to gee how far
We can agree wi.h the spirit of the
resolution.

Mr. Deputy-Speaker:
able

Is be aogree:

s MY W qERT,
s w17 7 92t &1 Wt F799 g7 wWEA
gigfaqdea s & awwa fs
faeae wrafa & &g ¥ g
qftrdq FAT T AT A TR
® g9 ¥ tq WgAT § q9q JaAw
LU
Mr. Deputy-Speaker: I will have to

uut it to vote. He will have 1o take
the leave of the House for withdrawal.

Shri Nath Pal: I am rising vn &
point of order. The main debate is
niow even. We are now coming to pro-
cecural matters. The latest ruling
which I obtalned from the Speakor oD
this subject...

Mr. Deputy-Speaker: On adjourn-
ment maotion.

Shri Nath Pai: I do not know why
we should be required to vote. 1 am
quoting from page 409 of May, Six-
teenth Edition. Would you kindly get
your copy? I do not know if you have.

Shri Randhir Singh: He is not pres-
sing. It is talked out.

Shri Nath Pal: I am submitting to
you that the latest ruling upplies to
all motions. I want to make it abuu-
dartly clear, but let us go very slowly,
without pushing one another into  a
false position. If the Mover of tbe
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Motion at the end of the allotted time,
declares on the floor of the House, with
your consent, that he does not waut o
press it, the matter ends there. Mr-
Goel has sald very clearly within our
hearing that he does not waut to press
it I would like to read out from the
House of Commons.

Mr. Deputy-Speaker: Before you
read, I would like to point vut a very
minute distinction. I will read out
Direction 44.

ot 7y famd : w19 IrgdawA o¢
¢, Heaag
Mr. Deputy-Speaker : It reads:

“If at the end of the debate, &
member who has moved af amend-
ment or a motion which has alsp
been proposed by the Chair.....
and the amendment or motion
is not put by the Chair to the
vote of the House, such amend-
ment or motion shall be deemed
to have been withdrawn by the
leave of the House.”

It says "if he does not press”. He has
now withdrawn. For withdrawal we
cannot. WQ must, therefore, toke @
vote.

ot 7y fomd: ;AT amiz W
T § WM WFIRG, AT AT W
w1k wew T8 § | ®F 339 9T XA
qTEE WIS WTET § | Z € (H THTC
g :...(wwem) .. Wy oA @&
R syaEq & T ? WA q1A @ &
@ fdsow g i oA G,
& ¥ Ar339 gg weawi F o F
t sered :

Rale 339: A Member who has
the motion. may withdraw the
by leave of the House.

(2) Leave shall be signified,
upon question, but by the apeakeg
taking the pleasure of the Houss. The
Speaker shall ask: “Is it ywr
pleasure that the motion be with
drawn?’ If no onas dissents, the
Speaker shall say.: “The motion L: by
leave withdrawn”. But if sny dissen-
tient voice be heard or & member rises

mude
L
nal
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to continue the debate, the Speaker
shall forthwith put the motion.”

a ag¥ wra o &qifyT )

Mr. Deputy-Speaker: That is a rice
ldls‘hl.ncﬁon you are pointing out I
was Roing to follow that procedure.

Is the House agreeable to the with-
drawal of the motion?

Seve:al hon. Members: Yes....
(Interruptions.) .

Shri Umanath : No.

Mr. Deputy-Speaker: [ will have to
put the questios.

Shri M. L. Soandhi
Sir, on a point of order.

Mr. Depuaty-Speaker: There is no
point of order. The question iIs...
(Interruptions.)No, I put it to vote
The question is:

“This House is of opinion that
Dalal Lama should be recognised
as the Head of the Emigre Gov-
arnment of Tibet and all facili-
ties and help be extended to him
by the Government of India Lo
liberate Tibet from the colonial
rule of Communist China.”

(New Delhi) :

Those in favour of it will say ‘Aye’.

Some hon. Members: Aye.

Mr, Depaty-Speaker: Those against
it may say ‘No'

Several hon, Members; No.

Mr. DeputySpeaker: I think the
‘Noes' have it; the ‘Noes’ have it...
{Interruptions.)

ot wq fed : g amr? wo B
wtvaT gt Tww owr)

Ask for the pleasure of the House.

Mr, Deputy-Spedker: I asked. If a
single voice is there, I have to taks
-the vote; there is no-other way. Shri
Umanath and I think one other Mem-
ber also rose there.

ASADHA 23,
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ot 7y foed : 1A § wgaTe
sfagr... .. (weww)...... %
oF FF IfAQ A1 E wwEaArl
(wrwwm). ..

Mr. Deputy-Speaker: 72 FIAT ¥
margs A ¢ Mr, Limaye
should withdraw this word. Bee the
record of what you have sald. ...

ot vy fd : & §o A wEn

(vmaemr)

Mr. Deputy-Speaker: You have to
withdraw that statament If you like
to walk cut, I do pot mind. It has
finally been decided by the House now.
I shall take up half an hour discus
sion. Nothing doing.

ot vy fwd : 33 A wEan)
qaTE WIIE wEAT T FS nirrrl
1T SET & wgarT wfed )

Mr. Deputy-Speaker: That s lost
Shri Pllco Mody: What is loat!

W oy foR : ggy T
afoge .

Mr. Deputy-Speaker: I have taken
the pleasure of the House.

8hri Ploo Mody: Sir on point of
order.

Mr. Deputy-Speaker: Mr. Mody,
with your weight you cannot threatsn
me like this..(Interruptions.) Is
this not a threat?

Shri Bal Eaj Madhok : Sir, there is
pno question of threat. My request to
you ls this.

Mr. Deputy-Speake:: My decision
o T WY wgTw Ty W

¥ v %ﬁgr

Mr. Deputy-Speaker: It
What do you mean?

as

I.ll wrong.
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Shri Piloo Mody: Sir, on a point
of order?

Mr. Deputy-Speaker: On whal?
(Interruptions.) That has been dis-
posed of.

w1 90 go WAl (WyTAX):
A AT, WY g WA F wwe
T HCRE, Ty P, ..
o (WRAT) . GTT AT E @
®1 afisar ¥T 39T 9gT WIR

o W wAge Mfgar :

e 7 nieT

Suri Piloo Medy: Mr Deputy-
Bpeak:r, Sir, we cannot allow the pro-
cedures of this House to be decided
between fjuatrels between individual
Members and the Chair. The proce-
dure is quite clear. The procedure
has not been followed. Our request
to you, therfsfore, is that you should
follow the procedure as read out.

Some Hon. Members rose—

Mr. Deputy-Speaker: Order, order.

e m:ra‘qta‘ﬂ‘qir:mnn
oz X AfaT)

W wy @AY : & frow & W
§ % twre @i

Mr. Deputy-Speaket: If you defy
the Chair, pothing can be doné. I am
going to explain what I dig. When I
pointed out the nicety, I again tuok
the pleasure of the Housé. Even It
there is one volce, which is a voice of
dissent, then I have to put it to the
vote. (Interruptions.) I put it to the
vote, and you never challenged it

Some Hoa. NMembers: No, no.

Mr. Deputy-Speaket : Ordér, order.
At this rate, 1 will have to adjourn
the House: (Interruption).
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Shri Piloo Medy : There is no differ-
ence of opinion befween the House
and you. We both agree, the House
as well as the Chair agree, to a tertain
procedure. There is only one differ
ence of opinion betwesn the House and
the Chair on this specific point: we
maintain that the procedure as read
out has not bean followed, or has becen
incompletely followed. This is what
we say. It is for you to satisfy us
it the procedure has been completei.‘r
followed or not.

Mr. Depaty-Speaker: I will tell you
(Interruption). When 1 have listened
to you, you will also have to
give me a patient hearing. As Shri
Piloo Mody said, first, I took the plea:
sure of the House. When there was
Shri Umanath and I thirk, Shri Vasu-
devan Nalr also, who raised a dissent-
ing voice, I put it to the vote, because
under the rules—now, the Hon. M:mber
read half of the rule, and so 1 will
read it fully—it has to be put to the
vtoe. First, they were not willing to
withdraw.

oft v Frodt s oo frawr & wpee
afed, o= g ¥k ooy

Mr. Deputy-Speaker: There was nne
dissentient voice. They are all Hon.
Members of the House. (Interruption)
What it this? Then [ took the vote.
At that timeé, you mnéver challenged.

of: vy fordt @ gy e e
qr, §€ 3 Soe g feanan

o of T g, s ® R
T FafsT

Mr. Deputy-Speaker: Order, order.
Nothing will be recorded. (Inter-
ruptions).**

Shri Bal Raj Madhok: Mr. Deputy-
Speaker, Sir. here s 4 matter in which
the whols country is interested. Here
is a matter on whichh there is a “sne-
ral consensus of opinlon.

**Not recorded.
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Some Hon. Members: No, no

Shri Bal Raj Madhek: There are o
tew Members who are againgt it. Bul
in this House, we go by the majority,
by a simple majority. When the
Speaker said, "pleasure”, the pleasure
of the House is that it is in favour of
it. But, in order to maiptain the unity
of the country, the Hon. Mover did
oot want to press the motion. It was
in the interest of the country. It was
in the interest of maintaining the un-
animity of this House. That gesture
should have been reciprocated. I am
really sorry that when such a good
gesture was made that should have
heen accepted with grace. Because
some people whose very life in the
country is doubtful objected, you suid
there is no pleasure of the House. It
15 not fair (Interruption).

Mr. Deputy-Speaker: To make the
record straight I may say that every-
thing was followed according to the
rules but you are making a request to

the Chair to take the votes a secand

‘time. I am accepting that request.
W qo Wo Wi : IMe™ wIRW,
az 9T F1 TEEw F IO KA E
AWM A qo¥T AT (IAEY AW
N I N Iy wUT AIT N
gy 2 Al T az ¥ ameraEe
%1 (TTeam)
1ns
[Mr. Speaxxr in the Chair)

37 fakr qr Svra faare
Rulfrr A58, wfraa afig.

Mr. Speaker: It is a very simple
matter. Vote was taken once but the
Deputy-Speaker said that hn would
take the votes again.

Shri  Khadilkar (Khed) :-8ir
followed the procedure. I asked
plcasure of the House
Hon. Members sald “No”. { tock the
vote. That was mnot m;u
Shri Madhu Limaye ade
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that votes be taken a second time and
1 agreed.

The Minister of Parliamentary Aflains
and Commupsications (Dr. Ram Subhag
Siogh) : Sir, the Mover of the motios.
made a request that be be allowed to
withdraw the motion.

Shri Nath Pal: In wview of the ogn-
sensus of the House.

Dr. Ram Subhag Ringh: Whatever
that may be. The Deputy-Speaker
asked the pleasure. of the Howse.
Generally it was agreed that he
should be allowed to withdraw but,
as the Depuly-Speaker just mnow
poin.ed out, perhaps somebody ab-
jected to that. Then he put the
motion to a voice vote. and he de-
clared the motion as Irat. lHe passed
on to the next item and culled Shri
Panigrahi to raise the half-hour dis-
cussion. Under the ecircumstances,
should it be taken up again?

Mr. Speaker: The position is very
clear- He took a voice vote, but be
wants to confirm it. He himself hgs
said that because some Hon. Members
requested bim he bad agreed to put {!
a second time. Therefore, may 1 pul
it again to the vote of the House?
The same thing will happen now.

Shri Hanumanthalya: What is the
motion?

Mr. Speaker: When the Chair is
standing, I will not allow #: I will
not allow anybody to stand. FEither
you stand or I stand. Only one can
stand at a time. When the Speaker
is on his legs there is no point in
Members getting wup. That is what
we were discussing in the commitiee
since 4 o'clock. The leaders of the
QOpposition and the concerned minigter
were also thers. When the Speaker
fs on his legs, for people to get up
and begin speaking is not proper.

The position as it stands now hos
been explained by the Deputy-Speaker.
May be, somebody did not challenge
it immediately and as Dr. Ram Subhag
Singh said, he had already gong on io
the haif-an-liour debate. 1t fo quite
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e, Bpe-her] . :
possible. Buttherehweonmdon Sbri H N. Mukerjec: [s he the
about it and they demanded it to be spokesman of the Housé? Who the
:: to wvote again. The Deputy- hell is he?

aker bad conceded that he would .
put it again, if I have heard him Shri Hanumanthalya: You do not

dy. even hear. What is this?

‘'Dr. Ram BSubhag Singh: What is
going to be put to the wvote—the
motion to withdraw the Resolution or
thl Resolution itself?

llr Speaker: The Resoclution.

D! Bam Subbag Bingh: He had al-
teady requested the House to allow
bim to withdraw the Resolution. That
should be put to vote.

 Bhri Hanumanihalya rose—

. Mr, Bpeaker: Shri Hanumanthaiya,
please resume your seat. I have heard
your speech also In the name of an
appeal you made a speech. It js for
the first time that I have heard some-
body making a speech after the Minis-
ter has replled. Somebody belng
allowed to make a speech created au
this confusion; otherwise, there is no
trouble at all. The Minister must
appeal to the Member to withdraw it;
out after the Minister's speech some-
body is asked to get up and appeal
for withdrawal. that {s something very
strange. Therefore the trouble sterted.

Shri Hanumanthaiya: No.
Mr. Speaker: I know.
Shri Sheo Narain rose—

'Ir Bpeaker : SBhri Sheo Narain,
please do not add to it,

.~ Shri Hanumanthalya: I "am not
speaking anything different from what
has' been said by the Chiet Whip.

Mr. Speaker: After be has cxplain-
ed you need not say anything

Shri Hanumanthalys: I have ant
_compieted. ' What the House wants 1s

Mbemnoﬂuu.

Shri H. N. Mukerjee : You stop your
nonsense.

Shri Hanumanthaiya: I  will obez‘l
your ruling.

" Shri H. N, Mukerjee: Why arc
you talking now? What right have
you to talk?

Shri Hanumanthaiya: I have got a
greater right than you have got to
speak: Do not be under that mis-
apprehension.

Shri H. N. Muokerjee: You ar-
ridiculous enovugh.

Shrl Hanumanthalya: I have get the
right.

I am pot speaking anything d!ffer-
ent from what the Chief Whip has said

Mr. Bpeaker: Why are you sp-eski.r‘
then?-

Shri Hanumanthajya:
brushing aside people’s
not understand. Give
minute and I will finish.
rupt me.

This kind of
opinion [ cao-
me only cne
Do not inter-

Shri H. N. Mukerjee: Sir, as you
said, It is for the first time in thic
Parliament that someone is getting up
and speaking a second time, n third
time, a third time and a fourth time.

Shrl Hanomanthalya : When a Mem-
ber asks permission to withdraw, that
proposition must be put to vote. That
is ‘the request we are maxing.

Mr. Bpeaker: Please help me. 1
would only appeal to all secticus ©f
the House to help me. Let us proceed
with the - businesss The  Deputy-
Speaker has already put it to the vote.
He read the Resolution alsc. I bhear

Shri Tulshidas Jadav rose—
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Mr.. Speaker: I am on my legs;
please sit down. 1 am not golng to
bear anybody. When I am on my
legs, I am not going to hear anybody.

I have heard it with my own eurs
that he read the Resoluticn. You may
agree with me or may not agree. The
question that was put to the House
was for the leave of the House to
withdraw the Resolution,

The Deputy-Speaker had taken the -

vote alse. But because il was ques-
tioned, as to whether ‘Aycs’ have It
or ‘Noes' have it, he agreed to put it
to vote again.

ot wq fomd : @7 2 fazyr a3
WA femwr gETE

Mr. Speaker: He has read the Reso
lution also. If you want I will read
it again. There {8 no objecdon go
tha!, The question is:

“This House is of opinion that
Dalai Lama should be recocpised
as the Head of the Emigre Gov-
ernment of Tibet and all facili-
ties and help be extended to him
by the Government of India. to
liberate Tibet froin the colonial
rule of Communist China.”

Those who are in favour meay say
‘Aye’. . (Interruption).

Shri Bal Raj Madhok: The hon.
Member asked for leave to withdraw
the motion.

Shri Shri Chand Goel: I have al-
ready made that submission.

Mr. Speaker: This is to be put to
the vote. The rule 339 says:

“But if any dissentient woice
be beard or a member rises to
continue the debate, the Speaker
ghall forthwith put the motion.”

Shri-Madhu Limaye: Which motivn®

mam. I am ir:ing to under-
stand 1t. The ruie 330 saye: _

' WThe Speaker shall ask: T it

your piessure Lbat the mnlien be

withdrawn?’ 1f no one dissents,
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the Speaker ghall say: ‘The motion

is by leave withdrawn'. Bpt if
any dissentient voice be heard or'
a member rises 5 gontinue the
debate, the Speaker shall forth-
with put the moticn.”

Which motion is the question 1 am
trying to understand. To ask for the
leave of the House to withdraw =&
Resolution i< "not a motion. The
motion Is a regular one. This {s the

‘motion. The wvote has already been

taken. (Interruptions).

o wy feord: w7 fgw 97 A
FW@E gz araqwmd

8hrl Shri Chand Goel : May I make
a submission? (Interruption).

Mr. Speaker: Mr. Goel, please -
sume you seat; all of you should re-
sume your seats.

The leave for the withdrawal of the
Resolution has been rejected by some
Members; they have protesled against
it.... (Interruptions). I do not agree
that he bas committed a mistake.
The only point now beforq the Housc
is whether the motion which he put to
vote has been passed or rejected,

Shri Khadilkar: Because it was net
challenged, 1 said, “‘Noes' have it,
‘Noes’ have it.” Then some .Members
tried to stage a walk-out and I went
to the pext time. They requested me
to do it again.

Mr. Speaker: If only you had pas-
sed on to the next item, it would have
ended there. You have put the
Motion or Resolution, whatever It may
be, to the vote of the House and the
vote Is challenged, whether ‘Ayes’ had
it or 'Noes' had it. Therefore, | will
again put it to the vote of the House._

The question is: )

“This House is of opinion that,
Dalai Lama sheuld be recognisec
as the Head of the Emigre Gov-
ernment of Tibet and all facllities
and help be extended to him by
the Government of India to libe-
rate Tibet from the colonial rule
of Communist China”

Lok Sabha divided.
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Division No, 9]

Amat, ghri D,

Amersey, Shri M,

Amin, ghri R, K

Amin Shri Ramchan-
dra J.

Atam Das, Shri

Basa, Dr. Maitreyee

Behers, Shri Baidhar

Berwa, Shri Onkar Lal

Bhadoria, Shri Arjun

Singh
Bha-ti, Shri Masharaj
Singh

Brij Bhushan Lal, Shri
Brij Raj Singh-Kotah,
Shri

Chatterjre, Shri H. P.
Chatterjce, Shri N, C,
Dar, Shri Abdul Ghani
Deh. Shri D. N.

Deo, Bhri P, K.

Deo, Shri R, R. Singh
Devgun, Shri Hardayal

Achal Singh, Shri
Ahirwar, Shri Nathu

Ram
Aga, Shrl Ahmad
Awadesh Chandra Singh,

Shri -
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Baipal, Shri Shashi-
bhushan
Bajpai, Shri Vidya Dhar
Barua, Shrfi Bedabreta
Barua, Shri B
Basu, Shri Jyetirmoy
Bhagavati, Shri
Bhanu Prakash Singh,
8hri
‘Bhattacharya, Shri C. K.
Dasappa, Shri Tulsidas
Dhillon, Shri G, 8-
Dixit, Shrj G. C.
Esthose, Shri P, P.
Gavit, Shri Tukaram.
Heeri] Bhai. Shri
Hem Raj, Sbrl -
Igbal Singh. Shri

ook ! | Mgir, Shri Vasudevan

Jadhav, Shrj V. N.
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AYES .
Digvijal Nath, Shri
Mahant
Dipa, Shri A.
Ferngndes, Shri George
Goel, Shri Shri Chand
Gowder, Shri Nanja

Gupta, Shri Kanwar Lal
Jouht. ghri Jagannath

Kac'*w-i. Shri Hukam
Chand

Kameshwar Singh,
Shri

Kisku, Shri A. K.

Kundu, Shri &

Kunte, Shri Dattatraya

Limaye, Shri hadhu

-Lohia, Dr. Ram Marohar

Madhek, Shri Bal Raj
Mangalathumadom, Shri
Mandy, Shri Piloo

Nath Pai, Shri

NOES

Jaggaiah, Shri K
Jagilwan Ram, Shri
Katham, Shri B N.
Kavade, Shri B. R.
Kedarfa, Shri C. M.
Kesrl. Shri Siteram
Khadilkar, Shri
Khan, Shri Latafat All
Khan, Shri M. A.
Krishnan, Shrei G. Y.
Laxmi Bal, Shrimati
Malimariyappa, Shri
Mandgl, Dr. P.
Mandal, 8hri Yamuna
Prasad
mrmdio Shri
Mehta, Shri Asoka
Mehta, 8bri P. M.
Menaop, Shri Govinda
Mishra. Shri Bibhuti
Mohinder Kaur, Shri-
mati
Mukherjee, Shri H. N.
Murthy, Shri B. 8.
Nageshwar, Shri
Naghnoor, Shri M. N,
Nahgta, Shri Amrit
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Nayar, Shrimat ‘L
Shakuntalu v
Nlhal Singh, Shri
Patel, §hri J, H
Ramamoo.thy, Shri P.
Ray, Shri Rabi
Samapta, 3ori 8. C.
Sharme, Shri Bead
Bhanker
Sharma, Shri Ram
Avtar
Bharma, Bhrl Yajna
Datt
Shastri, Shri Pl‘akuh
Vir
Shastri, Shri Raghubir
Singh
Shast -,
Shastri.
Kumar
Sivasankaran, Shrl
8oadhi, Shri M. L.
Vidyarthl, Shri R. 8§
Virbhadra Singh, Shri

Shri Sheopujan
Shri Shiv

Nayanar. Shri E. K.
Orasn, Shri Kartlk
Pandey, Shri K. N.
Panigrahi, Shri Chinta-
mani
Parmar, Shri Bhaljibhai
Pratap Singh, Shrl
Patel, Shrl Manibhal J.
Patil, Shri N. R.
Poonacha. Shrl C. M.
Ram Sewak, Shri
Ram fubbag Singh, Dr.
Ramani, ghri K,
Randhi- Singh, Shri
Rane, Bhri
Rao, Shri Jaganath
Rao, Shri Muthysl
RgdﬂT. Sh.‘l G &f '
Reddy, Shri Fswara

. Rohatgi, Shrimati

" Sushila

v Sepre, Shrimati Tare °

Satya Narayan Siagh, -
Shri
Sen,: Spri P. G



12031Tibet (Res.)

Sothutamae, Shri N.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri D. C.
Shastrl, Shri Ramavtar

Charan
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Shukla, Shrl Vidya

Sonavane, Shri
Supakar, Shrl Sradhakar
Surendra Pal Singh.
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Suryanarayana, Shri
K
Swaran Singh, - Shri

Tiwary, Shri D. N.
Uikey, Shri M. G.

Shinde, Shri Annasahib Shri Umanath, Shri
Shukla, Shrl S. N. Sursingh, Shrl
8hrli Nath Pai: Shri Hanuaman- Hanumanthawya. 1f he wanted 1o

thaiya has abstained but his vote is
not indicated on the board. His
abstention also must be indicated.
He has conscientiously and deliver-
ately and with a full sense of respon-
sibility abstained. That is a valuable
vote but that has not been record
ed there.

The Minitter of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): He iid not press the button.
Therefore, it is so. He would make
the position clear.

Shri Nath Pai: He did claim that
he had abstained.

ofl TevetT W (219Y) 0 W
HERT, w7 TF F1 quwa qg W fe
ag Wt fefioT Qarg ar & a=F
F oY gz argr ol § g a=
T o § Witaw 7z g W W
? fezam = 1% o fedow
AT AT § | T WA G T HT
IETA guT 1 ITAH QT GO WA
¥ feftorT waar | ga% ST F g
oA YEmiE s ag  wEA
§?

18 hrs. os

Mr. Speakier: I know that
wrong. So, we are correcting ‘t.

The point has been raised whether
the button was not pressed by Shri

it is

obstain, he should have pressed that
putton and the other button also
which has to be pressed along with
it. If he did not want to do so, or if
ne wanted to go out, nobody can force
nim.

The result® of the division is : Ayes
54; Noes 91, The Noes' have it; the
‘Noes' have it. The motion is lost.

The motion was negatived

o T wAgR Afgar @ weaw
TgrRA, I A gEAEE & faee
#t 3fed, s ERA AL

Mr, Speaker: The total is wrong**

by one in the machine; we will get it
corrected. ...

Shri Balraj Madhok: The whole
House admires the moral courage of
Shri Hanumanthaiya.

Mr. Speaker: Half hour discussion.

18.02 hrs,
tWHEAT REQUIREMENT OF
ORISSA

Shri Chintamani Panigrahi (Bhuba-
neswar): This question relates to the
supply of wheat to Orissa. I am grate-
ful to you for allowing this discus-
sion.

In reply to an unstarred question

on 30th May, the hon. Minister
stated that the Orissa Government

*The following Members also recorded their votes:
Ayes: Sarvashri Kushok Bakula, S, N. Maiti, B. K Dnchwdhul‘?.

J. B. Kripalani, Ghayoor Ali
their votes for “AYES".
NOES: SHRI Ramji Ram.

Khan and Molahu Prasad also recorded

.

**The actual total for “NOES"” was 9.

. tHalf-AN-HOUR Discussion.
1858 (Al) LSD—I11
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[Shri Chintamani Panigrahi]
requested for an allotment of 15,000
tonnes of wheat per month, but thg
State could be supplied only 6800
tonnes in March, 4,800 tonnes in April;

for May the allotment to Orissa was .

10,400 tonnes and for June 10,800
tonnes. But the question remains as
to how much of this wheat alloted to
Orissa in May and June has actually
been delivered to the State.

According to the statistics given
by the Central Government, in March
Orissa was supplied 6,800 tonnes of
wheat, in April 4,800 tonnes, in May
10,400 tonnes, in June 10,800 tonnes.
But according to the State QGovern-
ment's information, the quantity of
wheat due to the State Government
from the Centre from January to June
this year comes to 63,000 tonnes. But
the State Government received from
January. to April only 8,000 tonnes of
wheat. Therefore, in place of 63,000
tonnes which were to be received from
the Central Government till June, the
State Government has been =llotted
tHl April -only 8,000 tonnes. In May
and June, another 20,000 tonnes were
supplied, making it 28.000 tonnes in
place of 63,000 tonnes.

This raises the point that the allot-
ment of wheat to the State has not
been sufficient. According to the de-
mand of the State Government, wheat
has not been supplied; whatever diffi-
culties were there, the actual allot-
ment to the State has not been de-
livered in full. This is the State Gov-
ernment’s report, We have not heen
told: also what is the allotment for
July. When the hon, Minister
replies, he might inform us gbout that
also,

In answer to one of mv questions
in this House on 30th May, Govein-
ment had replied that so far as the
export of rice is concerned, - Orista
supplied 71,738 tonnes of rice to West
Bengal, and upto 20th May the State
Government procured 1,81,400 tonnes
of rice. Aivording to State Govern-
ment sour-es, till Tth June  186T,
Orissa has given to the Central Gov-
ernment 7§ 000 tonnes of rice and
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directly to West Bengal 5,500 tonnes
of rice, and in terms of paddy seeds
6,700 tonnes of paddy seeds to Bihar.
.The Government and the non. Minis-
ter are aware that Orissa had ‘wo suc-
cessive drought years in 196566 and
1966-67. The drought of 1865-66 was
the worst in a hundred vears in
Orissa, and I am glad you have given
me this opportunity to raise this mat-
ter. The paddy crop lost in 1965-66
was estimated to be Rs. 61.50 crores
and in 1966-67 it was worth Rs. 55
crores. Out of the present procure-
ment of 1,81,000 tonnes, already 85,000
tonnes have been exported to Wesl
Bengal, and the coming three to four
months are going to be very difficult.
Orissa will require for its own consum-
ption one lakh tons of rice for the next
four months at 25,000 tonnes a
month, but the present stock position
is only 95,000 tonnes.

Recently, hon. Minister, Shri Satya
Nerayan Sinha, went to Orisea and
hag discussions with the State Minis-
ters and officials. We do not know
what actually happened, hut it appears
that he has been able to persuade the
State Government to export 15,000
tonnes of rice every month for the
coming three months. That means
45,000 tonnes. The hon. Food Minis-
ter may throw some light on this. Mr.
Sinha also assured that if Orissa sup-
plied more rice, he would persuade
the Centre to allot more wheat to
Orissa, but even whatever is being
allotted is not being delivered. In
place of 63,000 tonnes of wheat, s0o
far only 28,000 tonnes has been given,

and that too only on paper, I do not
know actually how much has been
delivered.

TFherefore, the situation is very

difficult in Orissa, and presently from
many. parts of Orkssa reports of star-
vation are coming- The course rice
and:fine rice seat to West Bengal from
Orissa are being sold in West Bengal
at 95' paise and Rs, 1.10; that same
coarse ries end fing rive s beipg-sold
in Orisse. at.Rs. 1.30 and-Rs, 1.50'res-
pectively in the apen market which
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is beyond the purchasing power of
the people.

As the hon. Food Minister himself
has said, the next three months are
going to be very d&ifficult and for
Orissa too.

The Minister of Food and Agricul-
“ture (Shri Jagjivan - Ram): Not for
Orissa. The Orissa Government
knows better than you.

Shri Chintamani Panlgrahi: But
they have also said that the Centre
should give more wheat to the State.
So, I submit that the hon. Food Minis-
fer should give more wheat to Orissa,
80 that we can meet the difficult food
situation there, and the people of
Orissa may be saved from suffering.

Shri P. K. Deo (Kalahandi): Mr.
Panigrahi finds any stick pood enough
to beat the Orissa Government with,
because while discussing the wheat
siteution, he has switched on to the
market price of rice etc. Sir, in this
regard I would like to point out that
inspite of two consecutive years of
-drought, the Orissa Government has
been supplying its surplus rice to the
deficit areas in this country. Accord-
ing to the Chief Minister's Conference
an 8th April, it was decided that 75,000
tons of rice will be made available
to the central pool. Besides completing
theilr part of the agreement they have
further supplemented it by additional
export of nearly 15,000 or 20,000 tons.
On the other hand, the Central Gov-
ernment has completely falled in ful-
filling their part of the agreement,
namely, in the supply of 15,000 tons
of wheat every month regularly. We
are getting frantic telegrams from
our constituency and other places that
wheat is not available and people have
been shouting for atta specially in
the western districts. Unless there ls
human approach to this problem, the
situation would be wery difficult. A
few days back, I wrote to the Food
Minister here that in my own district
2500 tons of gratuituous relief wheat
has been rotting. It was taken there
during the last famine and it is not

of Orissa (H.A.H.12036
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released for sale and it is deterlorat-
ing. Still, they cannot pet clearance
from the Centré to release this wheat
for sale. Sometime back, this wheat
was sold In Dhenkanal district and
objection was raised, as this wheat
was meant for free distribution and it
could not be sold- Is it not possible to
release this wheat for sale. Let that
stock be replenished by the Govern-
ment when other wheat {s available.
There should be a practical approach
to this problem and a solution should
be found. The Central Government
cannot fool ail the people in Orissa all
the time. They camnot hoodwink all
thé people there. They made a solsan
promise that they would supply
15,000 tons of wheat cvery month.
As a matter of Pmct their wapply in
Mareh was 6800 tons, April—%800 tons

"and May 10;:000 tons #nd June 10,000

tons.

Shri Sonavane (Pandharpur): Is he
asking a question or making a speech?

Shri P. K. Deo: This approach that
the Swatantra-led Government would
be discredited is not a proper ap-
proach. I caution this House that it

" this approach continues, the free flow

of the surplus rice from Orissa will
not be made easy.

18.13 hrs,
[Mr. DEPUTY-SPEAKER in the Chair)

The people of Orissa have heen quite
alert of their responsibilities.

So long as the Central Government
do not fulfil their part of the contract
in supplying adequate wheat, there
would be no movement of surplus rice
from my State whether it is West
Bengal or any other place.

Shri Sradhakar Supakar (Sambal-
pur): I want to put some auestion.

Shrli Somavame: Make a speech.
There are no rules governing business
in the House.... (Interruptions).

Mr. Deputy-Speaker: I am golng to
allow only questions.
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Shri Sonavane: The treatment to a
member belonging to the Congress
should not be partial like ihis. He was
allowed to make a speech.

Mr. Deputy-Speaker: That is all
right. I am following the procedure
of the House.

Shri Sonavane: In his
procedure was not followed.
oY ol T (q0):oww €
Y ow IgT AT A FAH A
wg grq rEw faae qa A9 §)
tar P g frmeamy g & @
g
Mr. Deputy-Speaker: I may tell you
that I will have to enforce the proce-
dure very strictly. I am going to be
very strict. After a speech for 10
minutes, there will be questions for
10 minutes. Then, if {there are more
T questioners. 1 will call the Minister to
give his reply; otherwise, there will
be no time. I am going to follow the
rule strictly. (Interruption) Every-
time should you show me the way
‘that I should follow the procedure?
I am not going to listen.

case the

Shri S. Kundu (Balasore):
question and a short speech,

Mr, Deputy-Speaker: No speech.

Shri Sradhakar Supakar: [ want to
know from the hon. Minister two or
three things. The first is, whether he
thinks that the Orissa Government
can befool the Central Government.

Shri Jagjivan Ram: That, he should
put to Shri P. K. Deo.

A lcng

Shri Sradhakar Supakar: Whether
the Central Government is prepared
to be fooled by the State Govern-
ment. That is No. 1. The second
question is this: the State Government
is meeting a commitment of sending
supplies, 1,10,000 tonnes of rice al-
ready, and there is a further commit-
ment of 15,000 tonnes of rice every
month. In the meantime, in my own
district, I know that within the last
two or three months, the price of rice
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has gone up by 50 per cent. Orissa s
one of the poorest States in India and

"you can realise the difficulty.

Shri P. K. Deo: He 1s the hLiggest-
cultivator,

Shrl Sradhakar Suparkar: 1 am
much bigger than the Maharaja; I
want to know what the Central Gov-
ernment is going to do to rellieve the
distress of the poorer sections of the
people who cannot say anything on
account of the large quantities rice
being exported, and as a ronsequence,
the price is going up. Unless it is
supplemented by rice from other
State or wheat from other States..

Mr. Deputy-Speaker:
call the Minister now.

Shri Sradhakar Supakar: Just
one thing. Although Orissa has in the
recent past been considered to be a
surplus State, is it known to the Minis-
ter that though there will be some
persons who might be getting more
rice and having more production, still,
there are poorer sections who depend
on purchasing the rice and are poorer
than in the other States?

I am going to

Mr. Deputy-Speaker: Will vou come
to your question?

Shri Sradhakar Supakar:
finished my question.

1 have

Shri S, Kundu: One question,

Mr. Deputy-Speaker: ] am calling
the Minister. I am following the proce-
dure. I cannot and I am not going to
deviate from the procedure.

Shri §. Kundu:
dure?

What is the proce-

Mr. Deputy-Speaker: You have got
to intimate to me your name.

Bhri 8. Kundu: We have done it.
The Speaker told you to call us when
he left. We come from Orissa

Mr. Deputy-Speaker: You have sent
your names just now?.
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Shri 8. Kundu: Much earlier. You
must be a little kind to us. If you
want to gag our mouths, it is a differ-
ent malter. We have always. obeyed
you. Now, the mystery of wheal is
-somehow connected with—I feel 10 and
I think it is bad—the mystery ¢f poli-
tics. The question 1is, when there
is abundance of wheat in some parts
of India, the wheat does not go to
Orissa. We have been pining and pin-
ing and demanding for it. When the
Minister without portfolio—because he
had no work he was sent to Orissa—
came there he gave a categorical assu-
rance that the Government will see to
it that immediately wheat wagons are
rushed to Orissa. The Government
there said that they would consider the
suggestion to send more rice. I put a
question here, why did you, in view
of such a statement, curtail the wheat
quota which was allotted to Orissa by
100 tons. The Minister said that there
were special reasons. What were the
special reasons (Interruption). Sir,
Orissa is actually not a surplus State.
The people are poor. Their consump-
tinn level is low. They cannot buy
foodgrains. They live un ronts and
leaves. That is how the State has
more foodgrains. In spite of that, in
spite of all the suffering, we are send-
ing rice and we are prepared to send
rice. We will go all the way to tell
our Government to send rice. But
two or three months before there was
almost chaos. There was no wheat
completely. First of all I would like
tn know. after Shri Satya Narayan
Sinha made that statement how much
wheat has gone. The hon. Minister
himself assured a regular flow of
wheat and that the State should not
bhe disecriminated on political grounds.
When we are prepared to send raore
rice to other States and as a matter of
fact we are sending, wheat in that pro-
portion should come to us. The few

months that are coming are very lean
months, very bad months for Orissa.
There is no communication. There
must be some starvation deaths and
people must be dying in -istricts like
Kalahand! and others 2

Dis.)

Mr. Deput)'-sliuketl': I will adjourn
the House at 6.30 and ask the hon.
Minister to reply while winding up
the debate of the Demands for Grants
relating to his Ministry.

Shri S. Kundu: Sir, 1 will take
only two minutes. Sir, the people of
Orissa should not be denied wheat on
any political consideration.

Shri Jagjivan Ram: You are in the
same boat as the Rajah from Kala:
handi,

Shri §. Kundu: My boat is ciffer-
ent; it is not leaking.

Shri Jagjivan Ram: I am rot guite
sure whether your boat is leaking or
his boat is leaking

Shri §. Kundu: My grievance be.
tore this House is this.

Shri Sonavane: What is the question.
Sir. are you following the rule or not?
He is making a speech.

Shrl S. Kundu: Therefore, my de-
mand is that some sort of body should
be set up of representatives of the
governments in Bihar, Bengal and
Orissa and they should regulate the
supply of wheat. The . entire wheat
supply in that area must he left to
that body.

Shri Jagjilwan Ram: We will leave
everything to It

ot v fag (Treaw) ¢ gumenw
vERRG, AU UF A9 Al AR
Fa ¥ ¥ ¥ oAy wgRw ¥ wrAAd
wrgar g f& oY anie od @ qEiT
fvat w1} ag v dzgw & qmfas
W oA ? gadram fefm-
sqwA ®art# ¥ f§ 9 g awdlw
s & fa¥  wor omar & Sed el
Ffewré feagr nar & o1 Y fvag &
¥ wrE? W wfay I wEr
el AT ez AR FE X
oX= ¥ IrT AFGM A RIE AT
8 ?
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st ogg; FeE @ @
g Werw WEAT | wATT qH ¥ qgy &
qg %8 W Agw E S avew ¥ fw
I v & faafad ¥ ow awa W
W AL & wEw H I & T A
®7 Wi w57 § &1 g iy $ A
T g a@ ¥ awwa fe s
w7 gfcoa /v gt sarer araEre
WE STE wyefesw ) e
Tq Ffoam & g aw At ge
feafmror aaa & 2w d, A &
qAAH qg TAT ¥ 1 wAw ¥ 4E
Tpe N I F qag e
qdY &1 FFW w1 f§ *¥ ¥
#ifag f& qte &Fo @ &1 T
¥, awE, QEYT, HERIE @ AN
iF fear o @, <t & 7| F
qg ST ART AZT ATHT FTAT JTATT
H37 WE agaTm AT GHIYLH!
AT g W AFT ¥ g AW AW Y
W 3 & 1 3g wm owmm o}
fR 3giar & a0 wmaw @ § A
Al =y §, ag wa 1 x§ AR
FNANTT T BT W IO FT T
T ST 67T 1T 11 |

U mawagy 5 foed o=
A X FCAGN 15 AT 2T WAX H
AT ART 4T WG IEH GIST 9¥7 7 @Tm
w3 o 9% qIvATET FIIW wT I fw
WO IAFTET T 7 qreT 747 T8 7
WM Fa {7 geqAraae faegr
qIZT IZT AT F 7 FAYATAT FH 7 §
IO & qax WA aFaAUIY fag
27 ®1 WX SR xw faura aar ¥
WY T@rd I gAY AIAAT @Y gq
TR AT & w1y Ag v afgg s
wiidrar fzar § ag QreATHI QO QA

wTfga |
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Mr. Deputy-Speaker: The hon.
Minitster.  Please be very Lrief nd
precise.

The Minister of State in the Minis-

‘try of Food, Agriculture, Community

Development and Co-operation (Shri
Annasahib Shinde): I will take only
two or three minutes.

Sir, I am thankful to you tor ellow-
ing me to explain the Government's
position on this problem. At the out-
set 1 must explain that there has been
no misunderstanding whatsoever bet-
ween the Orissa Government and the
Government of India. Unnecessarily
some aspersions have been made. But
may I assure Shri Deo that it would
be our endeavour to give all the co-
operation to Orissa....(Interruption).

There is some misunderstanding
about wheat supply also. I do mnot
mean to say that there have not been
some shortfalls. Occasionally, there
have been: but, in fact, in January
there has been no short-fall at all; in
February also there was no shortfall
but slightly more quanitity than allot-
ted was supplied- In March there was
a shortfall of 1,200 tonmes. In April
there was a shortfall of 3,700 tonnes.

St ot tw: wT A A
€ g2 F. IEHT HHIT ® @O
fog & s ag ga2 wqw *13F awT 97
Jaw daar g Y I¥ET WA |
wrav| # qar ¥t get i’

. off Qo %o ¥ : WG ATH-HIAEH
A w4 ¥ Wik a€ & Tav gwr)

Shri Annasahib Shinde: May was
the most difficult period in the ccuntry
from the point of view of supplies and
there were many areas in the country
like Bihar, east UP, Madhya Pradesh
and Gujarat where really Government
had to give some priority to avoid
distress and human suffering. In May
there was some shortfall but since
June there has been over-supply; ins-
tead of 10,800 fonnes we have suppli-
ed 12,400 tonnegs and in
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July we think thst more or less the
entire quantity which has besn sllet
ted would be supplied.

There was some reference r~ade in
regard to Shri Satya Narayan Babu's
visit to Orissa.

Shri Chintamani Pinigrahi:
is the total amount supplied?

What

Shri Annashhib Shinde: Why do
you want to go into details? May I say
that your filgures were not correct?

Shri Chintamani Panigrahi: I am
quoting State Government’s figures

Shri Annasahib Shinde: He may be
# Member of our Party but the figures
quoted by him were not correct.

May I assure the House that hence-
torward whatever be the understand-
ing between Orissa Government and
the Governinent of India it shall be

Dis.)

our endeavour to seee that according
to the mssurance we shall try to make
supplies to the Orissa Government and
whatever additional gquantity Orissa
Government has promised to supply to
West Bengal, it will be our endeavour
to see that equivalent quantities of
wheat will be made available tc
Orissa Government. I think, no mis-
understanding should be created.

I must take this opportunity to thank
the Orissa Government and the Orissa
Chiet Minister for helping the country
in a very difficult period.

Shri Jagjiwan Ram: We hope, they
will take the same attitude.

18.29 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
July 15, 1967/Asadha 24, 1889 (Saka)




